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LOK SABHA DEBATES

LOK SABHA

Thursday, Mareh 27, 1980/Chaitra T,
1902 (Saka).

The Lok Sabha met at Eleven of the
Clock.

(MR. SPEAKER in the Chair)
OBITUARY REFERENCES

MR. SPEAKER: I have to inform
the House of the said demise of four
of our former colleagues namely Sar-
vashri Kamala Prasad Agarwala, Jwala
Prasad Dube, C. M. Trivedi and T,
Sohan Lal.

Shri Kamala Prasad Agarwala was
a Member of the Fifth Lok Sabha dur-
ing the year 1971—77 represenrting
Tezpur constituency of Assam, 6 Ear-
lier, he was a Member of the Assam
Legislative Council during the years
1940—47 and of Assam Legisiative
Assembly during the years 1952-—67.
He was also Chairman., Tezpur Muni-
cipa] Committee during 1948—60, Pre-
sident Tezpur  Mahokuma Parishad
during 1964—67 and Chairmanr, Assam
Financia] Corporation in 1967. An ac-
tive Parliamentarian and well-known
social worker, Shri  Agarwala was
associated with a number of cutural,
literary and co-operative institutions.

He passed away at Tezpur on 25th
February, 1980 at the age of 71,

Shri Jwaia Prasad Dube was a
Member of the Fifth Lok Sabha during
the years 1971—77 representing Bhan-
dara constituency of Maharashira. An
advocate and a  well-known social
Wworker, he wag a Member of the Gov-
erning Body of J. M. Patel College,
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Bhandara and Gondia Education So-
ciety, He was Chairman aof the School
Board of Municipal Council, Bhane
dara and of the District Council, Bhan-
dara during the years 1942—48.

He passed away at Bhandara on 1st
March, 1980. at the age of 73.

Shri C. M, Trivedi was a Member
of the Central Legislative Assembly
during the years 1933-34 and again
during 1942—45. He was appointed
Governor of Orissa in 1946 and of
Punjab in 1947. He became the first
Governor of Andhra Pradesh in 1953,
A member of the Indian Civil Service,
he held several high offices with dis-
tinction, He served as Chief Secretary
of the then C.P. and Berar Govern-
ment. /e became a Member of the
Planning Commission in 1957 Later
he was appointed the Chairman of
the Madhya Pradesh Police Com-
mission. He was awarded the Padma
Bhusan in 1956.

He passed away in his home town,
Kapadvanj in Kaira District, Gujarat
on 14th March 1980 at the age of 87.

Shri T. Sohan La! was a Member
of the Fifth Lok Sabha representing
Karolbagh constituency of Delhi dur-
ing the yvears 1971—77. Earlier, he
was a Member of the Municipal Com-
mittee of Delhi during the  years
1951—58. A businessman and well-
known social worker, he worked for
the welfare of Scheduled Castes and
the Backward classes. An active par-
liamentarian, he took ‘interest in the
proceedings of the House. He passed
away at New Delhi on 24th March,
1980 at the age of 58.

We mourn the loss of these friends
and T am sure the House will join
me in conveying our condolences to
the berzaved families.
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The House may stand in silence for
a short while as a mark of respect
to the memory of the departed souls.

The Members then stood in silence for
a short while.

ORAL ANSWERS TO QUESTIONS

Contracts to women’s cooperative or-
ganisations

*223. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS e
pleaseq to state:

(a) whether Government propose to
give more contracts/assignments to
Women’s Cooperative Organisations on
the Railway Stations;

(b) if so, what are the pians; and

(c) since when this scheme has been
in operation?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Genu-
ine Cooperative Societies of actual
workers are given preference in the
allotment of contracts for various
tyvpes of works. No distinction in this
respect is made between cooperative
societies on the basis of sex,

(b) and (c). Do not arise.

SHRI R, K. MHALGI: The answer
is vague and jsomewhat evasive. 1
would like to know whether outside
the employees of the Railway Admins-
tration any women’s cooperative or-
ganisations have been given rontracts
or assignments on the railways parti-
cularly for canteens and restaurants
and if so, how many such cooperatives
are working in the railways at pre-
sent?

SHRI C. K. JAFFER SHARIEF: As
I have said. the genuine cooperative
societies, where the workers are real-
ly interested in taking up these ven-
tures are being encouraged and help-
ed.

With regard to the specific question
about women’s cooperative organisa-
tions. One Mahila Sahkari Grahak
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Sanstha Ltd., Manmad in Maharashtra
had applied for a sugarcane juice stall.
It was not considered suitable by a
committee of three senior scale officers,
who examined the request. The rea-
son was that the Mahila Sanstha had
no experience in catering and, there-
fore, were not considered suitable for
this venture. But wherever it has
been given contracts or assignments
to take up the work of catering or
vending or anything else, our policy
is to encourage them and help them.

SHRI R. K, MHALGI: My question
was: whether outside the employees
of the railway Administration any wo-
men’s cooperative organisations have
been given contractors or assighments
on the railways particularly for can-
teen, restaurant etc. This has not been
replied properly.

SHR] C, K. JAFFER SHARIEF: 1
do not have the specific information;
I 'will supply the same to the hon.
Member,

SHRI R. K, MHALGI: Whether any
such appilications are pending and if
so, since when?

SHRI C K. JAFFER SHARIEF:
Thig is also related {o the first ques-
tion. As I said, I will verify and sup-
ply this information also,

siwat SPeeT quIEd . w4 FaTo IR
g P& Tad =Fal 0T @9 a7 H el
& oo & @99 g aIX s & @A
geT &, IW GH FIF & (od AL N7~
g Helg # HW FE aA TG
mﬁ##aﬁﬁmmwﬁa’m
T @ TAd ATA AT & S a6
T U7, & Iq 9T FW A qE T
g7, IGH qTC A AT H1 THIT &1 F4T
Afa @ ? ;|7 AW AWM A9HL qB
WTed &1 YTEae A1 &1 g} T3 a1 8
T THF FETTT H AT &1 IAqd A ¢
I THAR FHITT A IoqW & ar
ITH" § ¥q a% THad TA9 H qF q°
g It bFaw @ ?

SHRI C. K. JAFFER SHARIEF: The
basic question is one of providing bet-
ter catering facilities to the travelling
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public. As 1 have aiready said, if the
workers are competent enough to
cater to the needs. certainly we will
encourage them If they are not com-
petent enough, and if there are outsi-
ders, we will welcome them and do it.

st sifwen Tewd - O a7 g
g f= @a1 7 1w Toa feue'des &
AT qAF AT § AT WIEAS glaer qe
i a ] &1 f&ar s o

3 W, B, WTHT TG : A1 =
AT |

SHRI BHAGWAT JHA AZAD. Are
we to understand from the reply of
the hon. .Minister that women's cc-
operatives are not competent to run
the canteens and other things in the
Railways, that they have got not even
one which he can Point out to us. and
say that it has been given by the
Railways? 1Is it a fact that because
women are less prone to embezziement
and to giving less in terms of quan-
tity and quality compared to other
contractors, that the Ministry is not
helping women’s cooperatives? Why
is it that he could pot Point »ut even
one cooperative of women in the Rail-
ways, anywhere in India?

SHRI C. K. JAFFER SHARIEF: Tt
is mot so. It is not our idea. I per-
sonally feel that women’s coopera-
tives are more competent because thev
ara well trained in calerirg As 1 have
said, T do not have the figures; 1 chall
collect the figure and supply to the
Hon’ble Member.

SHRI R. K. MHALGI: The main
question was that: but the Minister
was not ready with the reply.

SHRI BHAGWAT JHA AZAD: The
main question relates to it,

SHRI NARAYAN CHOUBEY: In
your answer, you have given severa;
types of contracts.

SHRI C. K. JAFFER SHARIEF:
There is one women’s welfare organi-
zation by name Sharada Udyvog Man-
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dir, Amravati which has been regis-
tered under the Societies’ Act, 1860.
It has been running one Tea, Coffee
Sweetmeat and Fruit Stal] at Badnera
station of the Central Raiiway.

SYRI NARAYAN CHOUBKY: Do
you know that generally, only - such
cooperatives are given jobs on the
Raiiways whose presidentg are the wi-
ves of GMs.,, DRMs. and DSSs; and
if any member of the cooperative da-
res ts challenge their authoritarian
attitude, they are throwm out?

SHRI C. K. JAFFER SHARIFF: I
do not know. If the hon. Member gives
any specific instances, I wi'l look into
them.

SHRI NARAYAN CHOUBEY: There
are hundreds of them.

SHRI C. K. JAFFER SHARIEF: You
can give them.

Spreading of Leprosy in the Country

*225. DR. SARADISH ROY: Will
the Minister of HEALTH be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the sp-
reading of leprosv in the country;

(b) whether it is a fact that 1/5 of
the lepers in the world are living
in India; and

(¢) the steps taken by Government
for preveniion and eradication of this
disease thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI NI-
HAR RANJAN LASKAR): (a) Yes,
Sir.

(b) Approximately so.

(¢) Under the National Leprosy
Control Programme, steps are heing
taken by the Government for early
detection and regular treatment of
Leprosy patients in order to contain
the disease.
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DR. SARADISH ROY: In view of
the fact that about one-fifth
of the leprosy patients are in our
country, and in view of the fact that
the National Leprosy Control Pro-
gramme is in operation for several
years, may I know whether any eva-
luation of this Programme has been
done by the Government; whether it
is 3 fact that economically backward
people are much more prone to the
infection of this disease; and whether
in your evaluation, it has been found
that certain regions of our country
are heavily infected by this disease?
It so, what steps have been taken?

THE MINISTER OF EFDUCATION
AND HEALTH AND SOCIAL WEL-
FARF (SHRI B. SHANKARANAND):
It is a fact that the disease is more
prone to spread in the economically
backward areas. It is a fact that this
is prevalent in areas where the peo-
ple are economically backward. These
are the glepg taken: *here is the Na-
tional Leprosy Control Programme
which wag started in 1955-56 and
which has subsequently become a re-
gular National Health Programe which
emphasises early detection and regular
treatment of leprosy patients with
Marse Sulphone Therapy in the en-
demic areas of the couniry, so that
the quantum of infection of the disease
an the community is contained and
the transmission of the disease is in-
terrupted, prevented ot at least reduc-
ing oceurence of fresh cases in the
community This effort is supplement-
ed kv health education, training of
stall research and investigations, re-
constructive surgery, physiotherapy
ete. for correction of deformities.

DR. SARADISH ROY: Whethey any
eva‘uation of this programme has been
done or not”?

SHRI B. SHANKARANAND. The
All India Sample Survey conducted
by the All India Survey Party spe-
cially the Bengal Survey Party rang-
ing between 1929 and 1951 has reveal-
ed that about 9 million people were
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surveyed; and as assessed against the
1951 population, about 15 lakh leprosy
cases in India were detected.

DR. SARADISH ROY: My first ques-
tion has not been answered, I want-
ed to know the evaluation of this pro-
gramme since its inception, He has
given the answer for 1929 to 1951,
that is, pre-independence dayvs. I also
want to know whether the Central
Government is financing the State
Governments for the implementation
of this programme and whether any
nutrition is provided to the economi-
cally backward group of people so that
they can readily combat thig dis-
ease, o

SHRI B, SHANKARANAND: The
nutrition programme relates to the
Ministry of Social Welfare and of cou-
rse there is a coordination between
the Ministry of Social Welfar~ and
Heaith. T can tell that there is no
such programme as nutrition pro-
gramme which is there to combat the
disease in this respect, Then my hon.
friend wanted to know about the
evaluation proghamme. The ICMR
made an assessment eof the National
Leprosy Control Programme On va-
rious occasions and noublisheg r'~-

ports—the last one was published in
1979,

DR SARADISH ROY: What is tne
result?

SHR1 SAMAR MUKHERJEE: This
question was whether the government
is helping the States to combat this
disease.

st €. . oAy : Fwy wEiaw,
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SHRI B, SHANKARANAND: This
ig a suggestion for action.

SHRI M. RAM GOPAL REDDY: The
Minister has stated in his reply that
1/5 of the population of leperg is liv-
ing in India whereas our population
when compared to the entire world
is 1/7, which is, of course, on the very
high side, T want to know whether
the Minister has got any plan to re-
duce it at ieast to the level of 1/7 I
also want to know—during the last
three years, this has gone up very
much—how he is going to combat
this disease?

SHRI B. SHANKARANAND: Per-
haps the hon. Member wanis to know
whether the government is trying to
propose some action in the matter to
reduce this percentage. A major drive
is to be launched during 1980 in order
to break the traditional cvcle of lep-
rosy infection. This would involve a
muitidrug treatment regimen with
Rifampicin, Chlofazimine and DDS.

SHRI XAVIER ARAKAL. The hon.
Minister hag in his reply said that a
majority of lepers are living in rurai
and backward areas. I want to know
whether they are now moving {rom
the rural areas to the urban areas,
Not only that. When they come to
the urban areas, they tend to colo-
nise in certain areas, of the cities.
What are the steps taken by
the government to prevent them
from coming to urban areas from
rura: areas and what are the steps
taken to decolonise these people with-
in the city area?

SHRI B. SHANKARANAND: The
question primarily relates to the pro-
iem of detection Patients are not
detected; patients do not come forward
for any treatment. It is difficult unless
we come to know; isolation becomes
difficult.

SHRI KRISHNA CHANDRA HAIL-
DER: I should like to know whether
the government has idemtified liprosy
prone areas of different states and if
S0 the name of that area and the
states? You know in my state Durga-
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pur and Purulia districts are leprosy
prone areas. Has the government any
central programme for such leprosy
prone areas, programme of giving as-
sistance to the states and if so the
breakup of that assistance,

MR. SPEAKER.: ] think it is too far
fetched; he will not be able to give
it off-hand, like this. Next question.

Decision to increase freight rates by
India-Pakistan-Bangladesh Shippers
Conference

*226. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the India-Pakistan-
Bangladesh Shippers’ Conference has
recently decided to increase [reight
from 1st May, 1980.

(b) if so, whether this decision was
taken unilaterally without the appgp-
val of Indian Shippers;

(c) whether Government propose
to intervene in the matter; and

(d) the extra foreign exchange
burden which will be involved for
India due to the proposed incrcased
freight rates?

THE MINISTER OF SHIPPING
AND TRANSPORT ( I A P.
SHARMA): (a) The India-Pakistan-
Bangladesh-UK/Continent Conference
has decided to introduce such an in-
crease.

(b) The Conference announced its
decision to increase the freight after
consuitations with the shippers Coun-
cils in 1ndia, Pakistan, Bangladesh and
Europe though the All India Shippers
Councii has not accepted the freight
increase announced by the Conference,

(¢) The Government have no statu-
tory power to intervene in the matter;
it can only persuade and assist the
Conference authorities and the ship-
pers’ bodies to arrive at mutually ac-
ceptable decisions, The Standing Con-
sultative Committee on Freight and
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Shipping Services: constituted by the
Government under the Chairmanghip
of the Director General of Shipping,
have urged the shippers and the Indian
member lines of the Conference to re-
sume discussions/negotiations with a
view to arriving at mutually satisfac-
tory agreement. The Secretary of the
Conference hag been requested to con-
vey the strong feelings of the Indian
shippers to the Conference headquar-
ters in London. The Committee will
continue to help the two sides in their

(d) The extra burden that the
Indian exporters wil: have to bear as
a consequence of the proposed increase
will depend upon  the quantum of
trade that will move from the Indian
coastg from the 1 May, 1980 onwards,
through this conference.

st Py e Py swT saw
WEET, W HAWH ATAH | WA T
FTET T IWAT IGAT g, ST I_E
=71 Poh =gzt T qgT § Selhia]
Fvw & feu o TR & PR AW
% W TEAqied g 3N 20 TH T B
®HE FAW % (AU WA W g TaNaw
AT A AGT A AT FEATAE
TTRE W gATC W W g & 9
F FEE STRET I3 Ay Ay Sfezie
T g TN | gEPEW ¥ IS ITAW
w Ty wgRw | AT I@AT g ie
CHT 37 a€ U TZ & L0 gATT
T EETEE W AEET & 0%
fer st @|1 g7
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Inter-Port/Inter-Dock transfers of
Class I Officers

*227 SHRIMATI GEETA MUKHER-
JEE: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether al] Class I officers
except the Chairman and
Deputy Chairman of each
Port Trust and Dock Labour
Board are permanen: em-
ployees of each Port Trust
and Dock Labour Board; and

(b) if so, whether there 15 a pro-
posai under consideration of
the Government to introduce
inter-port/inter-dock labour
Board transfers of Class I
Officers?.

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA)- (a) The Class I Officers
of the Port Trusts and Dock Labour
Boards are permanent employees of
the concerned Port Trust and Dock
Labour Board except those who have
been appointed on temporary basis
or on probation or have been, in &
few cases, taken on deputation from
other organisations

(b) No, St
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SHRIMAT] GEETA MUKHERJEE:
Is the Minister aware of the fact that
since these posts are permanent and
these officers come in contact with
the Shipping Companies and aiso the
contractors, their stay in the same
position and at the same place may
result in corruption. This is due to
the fact of their staying in the same
place for such a long time and de-
veioping vested interests. If so, does
this warrant inter-State and inter-
port transfers of Class I Officers?

SHRI A. P. SHARMA: There are
many difficulties in regard to agree-
ing to the views of the hon. Member
for inter-Port transfers of these
port officers, The difficulties are
in regard to the fixation of their
salary as the officers doing the same
work have different scales of pay at
different ports. Then there is the
question of their seniority. This
question was examined some time
back with reference to the reco-
mmendations of a Committee known
as  Apgarwal Committee. On revie-
wing the position it was decided not
to pursue this gquestion because it has
many facets and camplications,

SHRIMATI GEETA MUKHERJEE:
Did that Committee go into the ques-
tion of corruption as mentioned by
me ? If not would the Minister
incharge go into these questions so
as to review the merit of the pro-
posal ?

SHRI A. P. SHARMA: If at any time
any case of corruption is  brought
to the notice of the Government
against any officer, that has to be
examined and necessary action wiil
be taken.

SHRI JYOTIRMOY BOSU: Will
the hon, Minister kindly tell us, if
he has time and if he had taken the
trouble of minutely going through
the Report of the Public Accounts
Committee on Calcutta Port Trust ?
Would he kindly tell! us for what
reasong the Chairman Shri P. C.
Mitra was prematurely removed and
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the iand Manager Shri Ghosh had
teen required to go on suspension ?
May I know the charges?

(Interruptions)

There are such a lot of defenders
of corrupt officials, my goodness! I
wouid like-the Minister to enlighten
us whether he has gone through the
PAC report on Calcutta Port
Trust. ...

PROF. N. G. RANGA: It does not
arise out of this. How can the Mi-
nister be asked to answer it? Does
it arise out of this?

SHRI JYOTIRMOY BOSU.: It does.
Inter dock labour board transfers are
essential so that they do not grow
roots, do not become familiar and o
not come on the pay ro.l of the steve-
dors and land-owners there,

SHRI A. P. SHARMA: I know
the views expressed by my friend,
Shri Bosu. But as I have already
said, this question has been  gone
into after the Agarwal Committee, As
I pointed out, there are many compli-
cations in their transfer from one
port to another. It is a question of
their salary, seniority, promotion
prospects, etc. Therefore, it has not
been considered Tmecessary for the
present to pursue this question.

SHRI KA. RAJAN: For the
last one year, there is no Deputy
Chairman for the Cochin dock labour
board. May I know why the post is
kept vacant and when it is going to
be filled up?

SHRI A. P. SHARMA: ithough
it does not arise out of this, for
the satisfaction of my hon, friend, I
may assure him that very shortly
this post is going to be filled up.

SHRI INDRAJIT GUPTA: In
further amplification of that aspect of
the question which was raised by
Shrimati Geeta Mukherjee, may I
ask the Minister whether he is not
aware of the fact that it was due to
the tie-up between certain officers
and the stevedores of Calcutta Port
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that the administration
the Caleutta Dock Labour Board
had 1to be superseded and is
still superseded on grounds of
serious malpractices and cor-
ruption? Is it also not a fact that
these officers, because they had for a
long time connections there with the
stevedors, in collusion with the steve-
dors are unilatreaily persuading the
Ministry to restore the same Admi-
nistrative Body against which all the
unions and everybody else protested
because they have been found to be
it will be decided.

SHRI A. P. SHARMA: Aj regards
the Administrative Body of the Cal-
cutta Dock Labour Board, it is true
that this body has been superseded
and suspended, We have not taken
any decision so far. I can assure the
hon. member that there is intention
on the part of the Government to res-
tore the Administrative Body. In
what form it is going to be restored,
it will be decided.

SHRI INDRAJIT GUPTA: Will the
concerned interests be consulted or
wil]l it be done unilaterally?

SHR1 A, P. sSHARMA: We will
follow the proper procedure for it.

wtws WAt € P W e

*208. St §W W ¥AN : F|T =W
W3t ag @M w1 FUT FTA 1D

(&) =1 =g@aw w9t styPaow 9
atwa T | PwuagT &1 wg q=a-
Pt T & ; AT

(@) afz g, & *x AT TR qr<-
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THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LA-
BOUR (SHRI J B. PATNAIK): (a)
and (b). The impiementation of the
labour laws is constantly under re-
view.

body of

Many evaluatory studies of the im-
p-ementation of labour laws and the
general condition of industrial rela-
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tions in several public private sector
undertaking have been done. The
Labour Bureau has also conducted
severa]l surveys of the impact of la-
bour laws on the working conditions
of labour in specific areas,

The Government has decided to
undertake an evaiuation survey of
the Minimum Wages Act.

The conclusions of all the above
mentiioned studies are communicated
to concerned authorities for necessary
action.
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SHRI J. B, PATNAIK: This is a
very broad question. It did not specify
the particular Acts about which sur-
veys were undertaken or evaluation
reports were prepared.

About the Minimum Wages Act, 1
have already said that an evaluation
is going to be done and after that eva-
luation, a report would be available,

As regards the Minimum Wages
again, in 1972 an evaluation was done
by the Labour Bureau. The report
was available at that time. The hon.
Member might have seen that report,

SHRI MOOL CHAND DAGA: In
your reply you have said:

“Many evaluatory studies of the
implementation of labour laws and
the general condition of industrial
relations in several public/private
sector undertakings have Theen
done.”
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But my question is: On what date
and in what year you have done that
job? What are the conclusions that
you have reached? You are not ans-
wering that part. Was there any
labour representative in that machi-
nery? This is a very simple ques-
tion.

MR, SPEAKER:
freedom to think so.

You have the

SHRI J. B. PATNAIK: My fri-
end. Mr. Daga, is getting impatient.
He has asked in general about labour
laws. In particular he has asked about
the Minimum Wages Act. I have al-
ready answered about the Minimum
Wages Act. As far as the labour laws
go, there are a hundred labour laws
in this country pertaining io the Cen-
tre and the States, Central labour
laws number 41 and the rest pertain
to the State sector. It is not possible
to have evaluation jn regard to la-
bour laws covering about 27 lakh
factories and industrial undertakings
in this countiry. Sample surveys have
been made from time to time. These
sample surveys are made by three or-
ganisations in the Labour Ministry,
They are National Labour Institute,
Labour Bureau and Central Industrial
Relations Machinery. They go to a
particular sector and then they make
some study about implementation of
labour laws, Their reporis are avail-
able. There is another cell in the
TLabour Ministry the implementat-
ion Cell. That Cell is also undertak-
ing from time to time studies in va-
rious undertakings undertaking-wise
and not Act-wise. It is not possible
to do study Act-wise because it
would cover all the industrial un-
dertakings of the country which
number about 27 lakhs.
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MR. SPEAKER: Please sit down,
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MR. SPEAKER:
you chance.

I have giv,en

SYHRI J, B. PATNAIK: The Mini-
mum Wages Act also covers the bau-
xite 1ndustry and there are new pro-
posals. We have also proposed increase
of wages for the workers working
in the bauxite mines.

PROF. MADHU DANDAVATE: Dur-
ing the last session I had suggested
to the hon. Minister for Labour that
he should invite the representatives
of various Central trade union orga-
nisations and discuss with them the
probiem of evolving a draft integrat-
ed industria] relations legislation, and
he has already assured that he will
go in for that process. I want to know
from the hon. Minister whether he had
already held such talks with the va-
rious trade union organisations and
if so, what are the results. If the ne-
gotiations have already been comple-
ted, by what time he would be
prepared to bring an Industrial Rela-
tions Bill before this House in a
comprehensive form?

SHRI J. B, PATNAIK: 1 have
acted according to the promise made
to this House for consultation with
various trade union organisations, I
have called the various Central trade
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union organisations and held exten-
sive discussions with them in regard
to bonug and industrial relations. The
suggestions have been noted and the
Government is thinking not to bring
extensive Industrial Relations Bill,
because that would take a long time.
But certain amendments could be
made in regard to certain Acts, which
would facilitate and expedite justice
to the workers. If the hon. Mem-
ber wants to know the suggestions
made by the Members of Parliament
and the Central trade union organi-
sations, I am prepared to give those
suggestions.

=t waATTmer wtEay - we wEiay,
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MR, SPEAKER: What are the net
results of your surveys?

SHRI J. B. PATNAIK: Every year
some survey is made in regard to cer-
tain sectors of industry, in regard to
the implementation of minimum wag-
es, but a detailed survey was made
by the Labour Bureau in 1972 and
they arrived at certain conclusions.
They have stated that the enforce-
ment of the Act in the Central and
State spheres in general wag satisfac-
tory, but its effective implementation
was seriously  handicapped due to
several reasons, such as inadequacy
of enforcement machinery  scattered
nature and location of establishment,
the volatile nature of the units, lack
of proper transport facilities, absence
of strong trade unionism among iabour
illiteracy among the workers and em-
ployers etc, The Central, State and
Union Teritory authorities were, how-
ever, alive to the various problems
and necessary steps were being taken
to overcome these difficulties. Taking
an overall view, the enforcement of
the Act helped the workers in the
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unorganised sector in raising their
wage leveis and better their service
conditions. To look into the question
how far these conclusins are being
looked after and suggestions are im-~
plemented, another study is being
made by the Labour Bureau.

SHRI P, K. KODIYAN: Sir, may I
know whether the hon. Minister is
aware of the fact that there is an all
round complaint from the trade uni-
ong of agricuitural workers that the
Minimum Wages Act for the agri-
cultuarl worgkers 1is more observed
In violation than in implementation?
If so, what steps are being taken and
whetlher the hon. Minister is ordering
a survey of the impiementation of the
Minimum Wages Act in relation to
the agricultural workers also?

SHRI J. B, PATNAIK: Yes. That
mciudes a survey about the imple-
mentation of the Minimum Wages Act
about the agriculutral labourers. The
Government is also thinking of bring-
ing about a Biil regarding the agri-
cultural labour and that wili aso take
care of the enforcement part of it.
As regards the impementation, as I
have already said, a lot depends on
the organisation of the agricultural
labour in which the hon. Member may
help the Government.
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SHRI J. B. PATNAIK: I have gen-
erally answered these questions, And
as regards the violations, I have al-
ready said that in certain sectors sur-
vey is made, study is made, inspec-
tion is made every year and where-
ever violations are made, they are
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pointed out and these particular un-
dertakings are sued and it is always
the endeavour of the Government
through the meetings of the Labour
Ministers through our own agencies
to see that this is implemented.

Auction of Indian Vessel ‘Alexandra’

229. SHRI JANARDHANA POO-
JARY:

SHRI KRISHNA PRATAP
SINGH:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether an Indian ship, the
““Alexandra”, was proposed to be put
up for auction at London Docks for
recovery of unpaid wageg of the
crew, amounting to Rs. 25 lakhs:

(b) whether Government inter-
vened to save the ship from distress
sale and the crew from being dep-
rived of their wage-arrears;

(c) if so, the latest position; and

(d) whether any action has been
taken against the shipping company
concerned?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P. SHAR-
MA). (a) The vessel was put for
auction pursuant to order of sale pas-
sed by Admiraity Court in U. K. for
non-payment of the wages and other
claims of the crew.

(b) to (d). Director General of Ship
ping negotiated the settlement bet-
ween Nilhat Shipping Company and
the officers and crew. Subsequently,
the sale order passed by Admirality
Court, Loondon, has been revoked, Nil-
hat Shipping Company has since de-
posited requisite amount with Shipp-
ing Master Calcutta and furnished
bank guarantee to Shipping Master
Bombay for settiement of dues and
claims of the <officers and crew in
terms of provisiong contained in Mer-
chant Shipping Act, 1958.

SHRI JANARDHANA POOJARY:
Sir, I congratulate the hon. Minister
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for taking prompt action to save the:
ship. Otherwise it would have been
a blot on India’s prestige if the ship
is auctioned abroad for non-.payment
of the wages and salaries of the crew,
May I ask the hon. Minister as to
what are the reasons for the non-
payment of salaries....

MR. SPEAKER:
paid.

They have been

SHRI JANARDHANA POOJARY:
The salaries have not been paid ear-
lier, Sg, what are the reasons for the
non-payment of these wages and
salaries of the crew? It it due to the
bureaucratic red-tapism or procedural
ranglings?

SHRI A. P. SHARMA: Sir, it is a
private company and it did not pay
the salaries and wages of the marine
officers and these officers have filed a
suit through the Intermational Trans-
port Federation in Admiraity Court
in London and there the ship was
arrested. As soon as it was brought to
our notice, we took steps, The D. G.
Shipping took steps, and thz payment
has been arranged The court was
approached, and it has revoked the
decision. The ship is free, and very
shortly it may be coming to India.

SHRI JANARDHANA POOJARY:
May I know whether the Shipping
Development Fund Committee is go-
ing to purchase this ship?

SHRI A. P, SHARMA: There is no
question of purchasing the ship. It
was because our interests were also
involved that we took promt action.
If the ship was in distress, we might
have iost our money also, But there
is no question of selling the ship now.
It is going to work, and as usual. the
SDFC Joan wiil be secured, and it
will be realised from this company.
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SHRI INDRAJIT GUPTA: But the
total amount of arrears was Rs, 25
lakhs. He must clarify this.

SHRI A. P, SHARMA: Rupees five
Jakhs have been deposited in cash,
and Rs. 10 lakhs bank guarantee has
been given. For the rest, they are
negotiating for an agreement,

SHRI M, M. LAWRENCE: May 1
know whether it has come to the
notice of the Government that very
often shipping companies are not im-
piementing the rules and regulations
regrading benefits t0 the workers, and
that this creates implements in car-
go moving? If so, may I know what
steps Government are proposing to
take?

SHRI A P. SHARMA: Wherever
the shipping companies do not follow
the rules and do not pay the wages
of the workers, necessary steps are
taken to see that they make the
payment,
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Updating existing Labour Laws

*230. SHRI SATISH PRASAD .
SINGH:

SHRI R. L. P, VERMA.:

Will the Minister of LABOUR be
pieased to state:

(a) whether many MPs. have
stressed the need to update the exist-
ing labouy laws;

(b) whether there is also demand
for bringing legislation on the service
conditions of the uncrganised g.:cior;
and

(c) if so, reaction of Government
thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND T.ABOUR
(SHRI J. B, PATNAIK): (2) and (b).
Suggestionns have been received for
amendments of the various labour
laws and also for bringing in legis-
lation for reguating the service con-
ditions of labour in the unorganised
sector.

(¢) The suggestions are under con-
sideration.

SHRI J, B. PATNAIK: Yes, sir, we
are going to amend the laws, We
are going to amend the laws which
we find to be inadequate.

st watw sEe Peg o Pow ofwar &
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SHRI J. B. PATNAIK: He has put
the second question about bringing
forward a Bill for unorganised labour.
I have aiready promised the House
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that as far as the agricultural labour
is concerned, the Government is con-
templating to bring forward a Bill in
that respect,
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SHRI J. B. PATNAIK: There is
already an Act viz., Contract Labour
Act, As far as the unorganised labour
in the rural secter is concerned, 1
have already promised the House that
we shall come forward with a Bill
for that purpose,

SHRT K. RAMAMURTHY: I wouid
like to know from the hon. Minister
whether he is aware of the fact that
the previous Janata Government had
appointed a Committee for formulat-
ing the legislation for agricultural
labour, What is the composition of
that Committee?

I woud alsp like to know whether
they held sittings and whether they
have finalised their report and whe-
ther the Report has been received
by the Minister and if so, what action
is going to be taken by the Govern-
ment over that Report.

SHR1 J. B. PATNAIK: There was
a Central Standing Committee on
Rural unorganised labour under the
Chairmanship of the Minister of La-
bour, The Committee held its first
meeting in January 1979 and it de-
cided to set up three Sub-Committee
and the sub-committees have met and
they have recommended to the Gov-
ernment to bring forward a Bil] for

emanicipation, rehabilitation of bon-
ded labour and to recommend mea--
sures for improvement thereon and’
for education and organisation of’
rural workers.. These recommenda--
tiong are being taken care of.

SHRI A. K. ROY: In the Contract
Labour (Abolition and  Regulation)
Act, zones have been identified to-
prohibit the contract system. But noth-
ing has been made clear regarding
the fate of the 'workers who are wor-
king under contractors. Mostly they
are being retrenched, though the
spirit of the Act was to departmenta-
lise them, Will the Minister enlight-
en us on this particular issue?

SHR]I J. B. PATNAIK: I have-
said that there are certain defects
which are found out at the time of
woerking of many of the Acts and
some Acts are really not adequate.
S0, we are nothing the inadequacies
and we are trving to amend the Act
to remove them,
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Shipping Tonnage

231. SHRI  BALASAHEB VIKHE
PATIL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(ay what ig the total shipping ton-
nage available with the country;

(b) whether it is sufficient to meet
the requirements of the country for
the foreign traffic and the coasta] tra-
ffic; and

(c¢) if not, what steps have been
taken or are proposed to be taken 10
increase the shipping tonnage to make
the country self-sufficient?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) Total shipping ton-
nage available with the country as
on 1 March 1980 is 377 ships of 55.97
lakh GRT,

{b) and (c). National tonnage is
adequate for coastal traffic. 1t is also
broadly adequate for foreign traffic.
However, commercial considerations
in international shipping do not ul-
ways make it possible to keep the
national tonnage tied up to national
trade only. Vessels are often dep-
loyed, apart from national trade, in
cross trades, on time charter and are
also chartered to individual parties.
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Attachment of Milk Wagon from
Dhule to Bombay

*233. SHR] VIJAY N PATIL:
Wiil the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Gov-
ernment of Maharashtra has requested
for attachment of 4th Milk Wagon
for carrying Milk from Dhuie to Bom-
bay by railway; and

(b) if so, by what time_, this de-
mand will be complied with?

THE MINISTER OF STATFE IN
THE MINISTRY OF RAILWAYS
(SHR1 C K, JAFFER SHARIEF):
(a) & (b). A request was received in
June, 1978 by the Divisional authori-
ties at Bhugavai on Central Railway
for running one more milk tanker
between Dhule and Byculla in addi-
tion to three milk tankers which are
already running between Dhule and
Byculla. A reply was sent by the
Divisiona] authorities of Bhusaval re-
grettng inabiity to run the  fourth
milk tanker due to difficulties of room
on the traing from Dhule to Chalis-,
gaon and from Chalisgaon to Byculla
as well as inadequate decanting faci-
lities at Byculia  where aready 6
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milk tankers are being decanted in
two placements.

No further reference has been re-
ceived by the railways either from
the Manager Govermment Milk Sche-
me Dhule. or from the Government
of Maharashtra.

Racket in Reservation of Seats

*234. SHRI N. E. HORO:
SHRI TARIQ ANWAR:

Will the Mnister of RAILWAYS be
pleased to state:

(a) whether Government’'s atten-
tion has been drawn to the news-item
in ‘Hindustan Times’ dated the I1st
March, 1980 that there is a flourishing
racket in the reservation of seats both
in Delhi ang Bombay for the presti-
gious Rajdhani Express and the pre-
mium for procuring a seat at short
notice is between Rs, 80 and Rs. 100,
depending on the wurgency of the
passenger; and

(b) if so, the details in this regard
and the reaction of Government
ithereto?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K, JAFFER SHARIEF):
(a) Yes Sir.

(b) The contents of the report in
the Hindustan Times indicated that
the aggrieved passengers has procur-
ed tickets from unauthorised sources
and as a result got cheated. Had they
purchased the tickets from authoris-
ed places they would not have suf-
fered in this manner. The Ministry of
Railways are t{rying to collect the
specific information regarding the al-
legations mentioned in the news item
for further investigations and action.

Opening of new Dispensaries in Lural
Areas in Orissa

*235, SHRI ARJUN SETHI: Will
the Minister of HEALTH be pieased
to state:

(a) the details regarding the omen-
ing of new dispensaries in the rural
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areas, particularly in Adivasi areas in
the State of Orissa during the last
three years;

(b) whether the State Government
have askeq some more funds in this
regard; and

(¢) what i3 the percentage of area
covered through medical assistance in
view of the population in that State?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) The Government of Orissa have
been requested to furnish the requisite
information, which is stil] awaited.
The same will be laid on the Table
of the Sabha as soon as it is receiv-
ed.

(b) No such proposal has been re-
ceived from the State Government
by this Ministry.

(c) Medical facilities are being
provided through a net-work of Sub-
centres|Dispensaries Primary Health
Centres/Rural Hospitals, etc. A Pri-
mary Health Centre caters to the
needs of 80,000-1.00,0000 population
covering 80-100 villages and a Sub-
Centre is established for every 10,000
population covering about 10 villages.
There are at present 314 PHCs and
2038 Sub-centres in the State. Out
of these, 155 PHCs and 837 Sub-Ccn-
tres are in the tribal areas. The
Planning Commission have agreed in
principle to the establishment of a
PHC for 20,000 population and a Sub-
centre for 3,000 population in the
tribal, hilly and backward areas. On
the basis of this norm an additional
120 PHCs and 803 Sub-centres would
be established in the State in due
course,

Growing congestion in All Ports

*936. DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it is a fact that in re-
cent months there has been growing
congestion in all ports particularly
Bombay and Calcutta;
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(b) whether the Shipping Corpora-
tion of India had represented to Gov-
ernment in this regard;

(¢) whether it is also a fact that
the main cause of congestion is lack
of coordination between Railway and
Coal authorities; and

(d) what steps Government have
planned to remove the problem of
congestion in the major ports?

THE MINISTER OF SHIPFING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) Out of ten major
ports in the country ports of Bombay,
Calcutta and Madras had been facing
congestion for some time. The position
both at Bombay and Calcutta poits
has considerably improved in the 1e-
cent months, Of late there has been
some improvement at Madras port
also_

(b) Shipping Corporation of India
had informed the Government of the
delay in berthing of its vessels

(¢) No, Sir.

(d) Several steps such as rationa-
lised distribution, to the extent possi-
ble, of cargo originating on Govern-
ment account; provision for discharge
of cargo in midstream at Bombay; ini-
tiating steps for acquisition of cargo
handling equipment; are being taken
to tackle the problem of congestion at
the ports. Besides, augmentation of the
port’s capacity is also being plan-
ned, this is a continuous process,

Shipyard on the Gujarat Coast

*237. SHRI CHHITUBHAI GAMIT:
Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government have
taken decision on the proposal to
locate a shipyard on the Gujarat
Coast;

(b) if not, the reasons for the
delay; and

(c) when a decision is likely t> be
taken thereon?
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, THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A P.
SHARMA): (a) No, Sir,

(b) and (c). A final decision on
the proposal will depend on the
availability of resources and other
priorities. It is not possible to in-
dicate when a decision will be taken
by Government,

“Soms of the soil”

*238, SHRI EDUARDO FALEIRO:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government are aware
of the “sons of the soil” policy fol-
lowed by several State Governments
in the matter of employment oppor-
tunities; agnd

(b) if so, reaction of Government
thereto?

THE MINISTER OF TOURISM
AND C1VIL AVIATION AND LA-
BOUR (SHRI J. B. PATNAIK): (a)
Yes, Sir.

(b)Y This is a matter in which a
reasonable balance should be struck
between the constitutional right that
any citizen should be able to work
in any part of India and the desir-
ability of ensuring that the local
candidates are not deprived of ade-
quate employment opportunities
and do not suffer from anv sense of
injustice,

Development of Porbandar as all
weather Port

239. SHRI D. P. JADEJA: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there iz any proposal
to develop the Port at Porbandar as
all weather Port;

(b) whether any survey has been
conducted;

(¢) if so, the details of the recom-
mendationg made; ang

(d) the time by which this port
will start functioning?
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- PHE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A, P.
SHARMA): (a) to (d). The Port of
Porbandar which is a minor port has
been developed as an all-weather
port and was opened to traffic on 16
June 1978,

The executive responsibility for the
development of minor ports vests
with the State Governments. Accord-
ingly, responsibility for furthar deve-
loprnefit of the Porbandar nort rests
vyith the Government of Gujarat,

Australian, Newzealahd- and U.SA.
activities in Indian Ocean

{
*240. DR.,. FAROOQ ABDULLAH:
SHRI,, M. RAM GOPAL
REDDY:

s Wil ;the. Minister, of EXTERNAL
AFFAIRS be pleased to state:

, (&) whether it is a fact that Aus-
tyalia and Newzealand have agreed 1o
step up activity ipn Indian ocean along-
with the U.S. to expand the military
role in the Indian ocean;

(b) if so, whether Government have
seen and examined the press, reports
in this regard; and

(c) if so, Government’s reaction
thereto: and the steps being taken in
thig respect?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) It is understood that at
the ANZUS (Australia~New Zealand
& U.S.) Council meeting which was
held in Washington last month it was
agreed that the possibilities for en-
hancing the effectiveness of their mi-
litary activities in the Indian Ocean
would be explored,

(b) Yes, Sir,

(c¢) Consistent with our commit-
ment to the establishment of a Zone
of Peace in the Indian Ocean we
cannot but be concerned at any in-
erease In foreign: military presence
in this area. We propose to continue

13 L.S—2
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our present efforts towards thé im-
plementation of the TUN Resolution
of 1971 declaring the Indian Ocean
as a Zone of Peace. Government has
made known its views to the Member
States of ANZUS.

Appointment of Secretary-cum-Per-
sonnel Officer in Dock Labour Beard

*241, SHRI K, A. RAJAN: WA
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the incumbents of the
two top posts namely Deputy Chair-
man and Secretary-cum-Pesonnel
Officer are direct brotherg in any
Dock Labour Board,

(b) whether the Labour members
on the Dock Labour Board dissented
the appointment of the person to e
post of Secretary-cum-Prsonnel Off}-
cer on the ground that his brother
was Deputy Chairman;

(c) whether the selection commitige
which made the selection to fill the
vacancy of Secretary-eum~Personnel
Officer was constituted by the Boarde
in-meeting which is the appointing
authority in the instant case under
the extant rules;

(d) who constituted the selection
committee; ang

(e) the action taken or proposed fo
be taken by the Government to
rectify the irregularity?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A P
SHARMA): (a) Yes, Sir. This posi-
tion exists in Visakhapatnam Dock
Labour Board,

(b) No, Sir, The Labour members
did dissent but not on this ground. A
copy of the relevant portion of the
minutes of the meeting of Dock La-
bour Board is reproduced below:=-~

" “Shri Bhadram stated that the
Board-in-meeting is the appuint+
mg authority to make appointments
t6 the posts carrying a maximum
of the scale above Rs. 1000|- p.m,
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A civi] suit on this issue fleld by
him js pending and he maintains
the same stand, Hence the labour
memberg dissented.”

(¢) No, Sir,

(d) According to the established
procedure in Visakhapatnam Dock
Labour Board, the Selection Com-
mittee was constituted by the Chair-
man of the Dock Labour Board.

(e) No irregularity was involved
in this case. Question, therefore, does
not arise,

Train service between Sealdah and
Basirhat

*242 SHR] INDRAJIT GUPTA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether his attention has been
drawn to the suffering of the tra-
velling daily passengers due to
absence of any through train services
between Sealdah and Basirhat on the
Eastern Railway;

(b) why this section has been ex-
cluded from the electrification net-
work around Calcutta; and

(c) whether any survey has been
made on the enormous traffic poten-
tial between Sealdash and Basirhat
and vice versa?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHAREF): (a) Re-
presentations have been received by
the Railwayg for provision of through
train <services between Sealdah and
Basirhat stations op the Easterpn Rail-
way. Basirhat station is situated on
Barasat-Hasnabad branch line. Run-
ning of through train services is not
feasible as the main line from Sealdah
to Baragat is clectrified and suburban
services are run with EMU stock. The
Barasat-Hasnabhad branch line is not
electrified and the trains on this sec-
tion are run with conventional type
pf coaches hauled by steam power.
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During the peak hours of suburban
service on the electrified section bet-
ween Barasat and Sealdah, it is not
possible to run any train hauled by
steam power, Howewver, for the con-
venience of passengers, suitable con-
necting services have been provided at
Barasat with Sealdah bound electrified
suburban trains.

(b) and (c). Sealdah-Barasat sec-
tion is already electrified. With re-
gard to electrification of Barasat-
Basirhat section, it is stated that elec-
trification requires large initial invest-
ment and is justified economically on
sections carrying high densitieg of
traffic which cannot be managed with
steam traction and where the alter-
native of electric traction is cheaper
than dieselisation. Further due to pau-
city of funds for electrification, priori-
ties have to be laid down for very
high density routeg in the country to
be covered first.

A preliminary examination of the
proposal for electrification of Barasat-
Basirhat section reveals that the traffic
density of this gection is much lower
than that on which electrification is
likely to be taken up in the next few
years.

Under the civcumstances, it is not
proposed to take this section up for
electrificalion in the near future,

Representation regarding continuing
Stevedoring Business by CLW.T.OC.

1876. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
state:

(a) whether Government have
received any representation for conti-
nuing the stevedoring business by
Central Inland Water Transport Cor-
voration; ang

(b) if so, what action has been
taken thereon go far?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P
SHARMA): (a) Yes, Sir.
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(b) The question of reviving <he
stevedoring business by CIWTC Ltd,, is
under consideration.

Tast train between Howrah-Asansol/
Dhanbad

1877, SHRI SAIFUDDIN CHOU-
DHURY: Will the Minister of RAIL-

WAYS be pleased 1o state:

(a) whether Government propose to
run a pair of fast trains between
Howrah-Asansol/Dhanbad, one 9via
chord and one via Main; and

(b) if so, the detailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Not
at present,

(b) Does not arise.

‘Sample Taken by Central Food Squad
Under PFA Act

1878. SHRI G. Y. KRISHNAN: Will
the Minister of HEALTII be pleased to
state:
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(a) whether any sampleg were
taken by the Central Food Squad of
the Directorate General of Health
Services under the Prevention of
Food Adultration Act during last 8
years;

(b) if so, the firms against whom
prosecutiong had been launcheg for
adulteration and the firms whose
cases had been dropped without
launching prosecution and the nature
of adulteration of both type of cases;
ang

(c) the level at which these orders
were passed before launching pro-
secution or dropping the cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHR1
NIFAR RANJAN LASKAR): (a) Yes.

(b) The necessary information is
attacheq vide lists (b) (1), (b) (ii) and
(b) (iii).

(¢) The orders were passed by the
competent authority as provided under
section 20 (1) of the Prevention of
Food Adulteration Act.

(b)(i) List of firms against whom prosecutions had been launched for adulteration

S. No. Name of the firm

Type of food

Nature of adulteration

1 2

1. M/s Aggarwal Oil Mills

‘2. M/s Aggarwal Oil Mills

8. M/s Vijay Kumar Ajoy
Kumar whole

4. M/s Godrei Soap Limited

5. M/s llotel Woodlands
6. M;/s. Jain Ice Cream Ice-candy

9. M/s New Bharat Oil pyills Til Oil

Mustard Seeds

Mustard Oil

Black pepper

Mustard Oil

Vathkuzhambu

Presence of insect infestation and rodent
excreta.

Excessive moisture, saponification value and
unsaponifiable matter and gil is not clear.

Contains Mineral Oil,

Excess  saponification value and free
fatty acid and low in Buytrorefractometer
reading. Foul smell present in the

sample.

Unpermitted coaltar dye.

Contains Saccharine.

Excess in free fatty acid.
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1 2 3 4
8. M/s Prabhu Dayal Ramanand Khandsari Extraneous matter and inscct present.
9. M/sKishan Lal Kurizmal  Dhania whole Insect infestatior ard rodent excreta and
excess inorganic matter,
10. MJsNind Kishore Fennel whole Insect infestation and excess in extrarcous
Dharméndra Kumar. matter.
11. M/s Victoria Manufacturing Soyabean sauce Deficiency in acidity.
Co,
12. M/s Haryana Provision Store Mustard Oil Contzins sed'ment. bzzy ard oil is row
clear.
13. M/s Aggarwal Oil Mills Mustard Oil  Excess in saponification value and unsa-
ponifiable matter.
14. ‘Mf Radhey Shyam Sohan  Laung Contains cloves without ball shaped:
Lal unopened, flower buds.
15. M)s Gurucharan Dass Shyam Mustard Oil Excess in Buytrorefractomcter readirg.
Sunder Oil Mills.
16. M/s Sardar Jiwan Singh Chillies Powder Prestnce ®f eéxtranecis matter erc erti-
Sadana. ficial colouring matter and exccssive
ash insoluble in dil. Hel.
17. M/s Sardar Jiwan Singh Turmeric powder Presence of artificial colouring mattery,
Sardana. exttancous matter and excess in ash
insoluble in dil. Hel.
18. M/s Mahadco Store Atta Excess rodent hair and excreta.
19. M/s Shiv Charan Chand Catechu Excessive total ash and ash insoluble ir
Ved Prakash. Hcl.
20. M/s Crystal Ice Cream Fruit Ice Cream Does not contain fruits, as declared.
21, LI')I{IS Nand Kishore Ajwain Excess inorganic matter.
armenda Kumar.
22. M/s Shiv Charan Chand Catechu Excessive ash insoluble in Hcl.
Ved Prakash.
28. M/s Haryana Piovision Store Basan Contains extrarcous matter.
24. M/s Suresh Kumar & Co.  Sweetened Excessive  quinine salt ard excessive
Carbonated water Benzoic =zcid.
25. M/s Sunder Dass Amrit Lal Chana Ka Dhal Excessive damaged grains
z8. M/sNand Kishore Laung Presence of cloves without ball shapped
Dharmendra Kumar. unorencd flower buds.
29. M{s Nand Kishore Turmeric Excessive damaged seed matter.
Dharmendra Kumar. whole
28. M/s Jain Ice Cream Factory Fruit Ice Cream Doesnot contain fruits, as declared.
29. M/s Harbans Sirgh Om Dhania Whole Presence of insect infestation and extrane oug
Prakash. matter.
go. M/s New Bharat Oil Mills  Til Oil Excessive unsaponifiable matter.

e
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(b) (i) List of firm wv'%os cases had bzen droppsd without launching  prosecution

S. No. Nam-= of the firm

Typ: of food

Reasons fo- not launching prosecution

1. M/s Glaxo Laboratorics Ltd. Glaxose-D

2. M/s India Resturant
9. M/s Jaglish Chand Roshan
Lal.

4. M/s Grover & Co.

5. M/s. V.P. Soda Water Factory Sweetened
Carbonated
Water (Cola)

Toned Mulk

M istard Oil

Curry Powder

The case when  examined was found not
of adulteration.

D-viation in milk-solids-not-fat by o.21
percent was marginal as recommended
by C C.F.S.

Deviation in Bellier's Turbidity Temp.
by 1°c regarded as experimental variation
as per recommendation of the C.C F. 8.

The case when examined was found not
of adulteration.

The case when examined was found not
of adulteration.

(b) (iu) Case under consideration of the Department

S.No. Name ofthe firm

Tyre of food

Nature of adultcration

1. M]/s Suraj Bhan Sard Kumar

Khandsari

Found to be in arystal form.

Pre-1955 Steam Engines

1879. SHRI ANANDA PATHAK:
Will the Minister of RAILWAYS be
pleased to state:

(a) how many steam engines which
were put into commission before 1955
are still in use;

(b) whether boilerg of these engines
have been changed; and

(¢) if so, the number of engines in
which such boilers have been changed?

THE MINISTER OF STATE IN THE
MINI§TRY QF WAYS (SHRI
C. K. JAIFER SHARIEF): (a) 3403
‘Steam_logomotives which were put on
line before 1955, are still in service
on Indian Railways.

(b) and (c). In accordance with the
standard maintenance practice on
Indian Railways, the boilers of loco-
motives are taken off during periodic
overhaul in workshops angd. exchanged
with' already repaired bpilers. There-

-

fore, generally no locomotive is run=
ning with 1its original boiler.

Survey conducteq by Social Scientists
of National Institute of Health and
Family Welfare

1880. SHRIMATI MOHSINA XID-
WATI: Will the Minister of HEALTH be
pleased to state:

(a) whether it is a fact that the
report of the survey conducted by a
team of social scientists of the National
Institute of Health and Family Welfare
is pending for a year now;

(b) if so, the reasons for not taking
any action on the recommendations
of the team; and

(¢) what are the major recommen-
dations and the Governments reaction
thereto?

THE MINISTER OF STATE, IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) No.



(b) Does not arise.

(¢) A slatement is attached on this
subject, |2
Statement

The report of the survey conducted
by the NIHFW for inviting sugges-
tions from the public on methods
of securing a more effective imple-
mentation of the Family Welfare
Policy was submitted to the Govern-
ment on 30-9.78,

2. The following action has been
taken on the Study Report:.—

(i) The fiadings of the Study
Report have been circulated
among al} States ang Union
Territorieg on 2-1.1979.

(ii) The findings of the Report
were glso included in the agen-
da considered by the Sixth
Joint Conference of the Cen-
tral Council of Heallth and the
Centra| Family Welfare Coun-
ci] held in New Delhi in April,
1979 and were, no doubt, kept
in view by the Conference
while framing its resolutions.

(iii) The findings of the Report
have been given to the mem-
bers of the Working Group
on Population Policy set up
by the Planning Commission
to review and evolve a suit-
able Population Policy for
India. Th= objective of giving
the findings to the members of
the Working Group is that
these findings will be kept :n
view by them while prepar-
ing their report. The Director,
NIHFW, who was one of the
autho 5 of the Report, has
also been made a member af
this Working Group. The
final report on the Working
Group on Population Policy 18
awaited,

3. It will thus be seen that apart
from the States angd Uniop Territories
the Advisory Bodies and Committees
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on Family Welfare have also beem
acquinted with the findingg of the Re-
port for being kept in view in the
formulation and implementation of the
Family Welfare Policy.

4. The important findings of the
survey and the Government’s views
are indicuteq below:—

(i) Finding: Opinion wag divi-
ded among Rural/Urban
groups and informed Group
about the need for compulsory
measures in implementing the
programme. The rural/urban
group generally favoured a
voluntary  approach  while
informed group was favouring
approachrs through statutory
measures.

Government’s reaction. Govern-
ment are committed to pro-
mote the programme on a
purely voluntory basis
through a process of motiva-
tion and education ang pro-
viding services on as large
scale as posisble for voluntary
acceptance of the various
methods,

(ii) Finding: Some sections of the
community have a fear of
the after effects of sterlisa-
Hon—.

Zovernment’s reaction: shrough
the orientation camps being
arranged jn various States and
thhe method of inter-personal
approach as also the provision
of intensified follow up mea-
sures of the acceptors, neces-
sary action is being taken
to dispel all guch fears about
the various methods. The
services of the satisfled ac-
ceptors are also utilised in
promoting the programme
and instilling confidence iIn
the minds of would be ac-
ceptors,

(iii) Findings: The system of
graded incentives is generally
tavoureqd,

Government’s reaction: Govern-
ment fee] that while the sys-
tem of inceptives, particularly
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iv)

Government’s reaction:

v)

cash compensation should con.
tinue, the systém of graded
incentives which was tried
earlier and was not an un-
qualified success is not the
best answer to the problem.

Finding: Increase in the mini-
mum age of marriage of boys
and girls was generally ac-
cepted,

Necessary
action has already been taken
and the minimum age of
marriage for boys and girls
has been increased to 21 and
18 respectively through the
Child Carriage Restraint
(Amendment) Act, 1978, Due
importance to the promotion
of population education at all
levels is also recognised.

rfinding: The different kinds
of media as well as voluntary

agencieg and panchayats
should be involved in promot-
ing the programme and

spreading information in re-
gard to the programme among
the population.

Government's reaction: The diffe-

rent kinds of media are al-
ready involved in the pro-
gramme. Special gttention is
given to the involvement of
panchayats ang voiuntary or-
ganisations for promoting the
programme. Steady efforts
ara being made to increase
the availability both in quan-
tity and quality of the Fami-
ly Planning serviceg to the
eligible couples. Particular
attention ig a'so given to the
promotion of the maternal
and child health and nutrition
programme a5 also for pro-
viding immunisation services.
The suggestion of the rural/
urban group that inter-per-
sonal approach should be
siven due emphasis has also
been agccepted and is being
acted upon.
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Negligence of Railway Doctors of
Pathardih

1881, SHR; A. K ROY: Wil the
Minister of RAILWAYS be pleased to
state:

(a) whether there wag suspension of
work due to sad death of late Chand-
radeep Prasad Ex-Shuntman,
Pathardih on 25th and 26th March,
1979 due to negligence of Railway
Doctors, Pathardih;

(b) if so, the details of the case and
the agreement made by Chief Person-
nel Officer, E. Railway, Calcutta at
Dhanbad on 26th March, 1980 to
resolve the dispute;

(¢) the findings of the enquiry held
about the negligence of Railway
Doctor; and

(d) the action taken against the
doctors and/or trade union officials in
this case?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C K. JAFFAR SHARIEF): (a) to (d).
A section of the staff stopped work
on 25-3-79 anq 28-3-79 in protest
against the alleged negligence of 2

doctor, who reportedly falled to at-
tend on an employee, named Shri
Chandradeep Prasad. An enquiry

conducted into the incident revealed
that the employee died on 25-3-79
due to heart-failure. However, the
question as to whether the death wase
due to negilence or otherwise of a
Railway Doctor, is under examina-

tion.
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New Division at Erode

1883. SHRI THAZHA]I M. KARUNA-
NITHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that eleven
members of Parliament belonging to
Tami]l Nadu have presented a letter to
the Railway Minister on 22-8-1979, for
the Restoration of Podanur Division,
or formation of a new Division either
at Erode or at Salem in Southern
Railway;

(b) if so, what action has been
taken and the details thereof;

(c) if no action has been taken so
far, the reasons for the same; and

(d) whether there is any proposal
= implementing the above Scheme
in the near future?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes.

(b) The contents of the letter were
examined in depth and a detailed
reply was sent On thg basis of
operational and adminictrativ= consi-
derations, it has not been feasible to
create 5 new division at Erode or
Salem. The requirements of rail-
users in the area are being adequately
catered to with the existing set-up
administering rail net-work in the
area,

(c) and (d) Do not arise,

Strike by the Employees of Willing-
don Hospital

1884 SHR1 MOHAMMED ISMAIL:
Will the Minister of HEALTH be
pleased to state:

(a) whether il is a fact that the
Willingdon Hospita] workers called of
their strike on 24th November, 1979 on
the assurance of the former Health
Minister that. the demands-will be
implemented,
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(b) whether it is also a fact that
written agreement wag signed between
the Joint Secretary (Health) and the
Union regarding settlement of
'emands;

(¢) whether it is also a fact that the
said agreement was violated by the
Hospital authorities that led to strike
by employees from &th Decembper,
1979;

(d) whether Government are aware
that the strike was called off on 23rd
December, 1979 on the assurance of
the D G.H.S that the demands which
require financial commitments would
be fulfilled immediately after the 2lec-
tiong and that al] other demands would
be settled by 31st December, 1879; and

(e) if so, the reasong for non-
ottlement of demands till now?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) No.

(by During the progress 0of nego-
tiations between the Union and the
hosiptal authorities, a Jomnt Secretary
in the Ministry of Health and Family
Welfare gave an undertaking to the
employees providing *that many of
these (their) problems could be setted
by quick and individual attention to
each of them”. It has also agreed that
ithe Governmeni “will trv to fulfil as
many of the requirementg to the ex-
tent possible’’,

(c) The Hospital authorities settled
as many of the requirements as could
be settled such as—grant of selection
grades, allotment of a few additional
staff quarters, confirmation of em-
ployees, in service training for em-
ployees. As such, the question of
violation of the agreament does not
arise.

(d) and (e). The strike was called
off on 22nd December 1979. Some of
the demands riot ‘involvihg financial
commitmernts hevé beén fulfithed. The
demandg inveolving financial jmplica-
tioms are getting due attentién.
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Criteria for trealing department as
Industrial or Commercial for purpose
of Bomug

1886. SHR1 V. N. GADGIL: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government have de-
cided ‘to ‘give bortus 'to' only those
Government employees who are em-
ployed in Indystrial- and Commercial
Undertakmgs of Gevernment; and
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(b) if so, what is the criteria adopt-
ed by Government for deciding which
Department is inhdustria] or commer-
cial?

THE MINISTER OF TOURISM
AND CIVIL, AVIATION AND
LABOUR (SHR J. B. PATNAIK): (a)
No such decision has ben taken yet.

(b) Does not arise.
Water scarcity in Railway Colony

1887. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government gre aware
of the acute scarcity of water in the
Railway colonies on the S. E. Rail-
way; and

(b) if so, what steps Government
have taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K JAFFER SHARIEF): (a) Water
supply in Railway colonies on the S.E.
Railway is generally satisfactory.
There has, however, been occasional
shortage of water supply in isolated
areas of stations due to wide spread
drought gnd load chedding,

(b) Railway authoritlies are fully
seized of the situation and will take
steps commensuratg with the nature
and magnitude of the scarcity condi-
tions as and when they develop.
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Kollengode-Trichur line

1889, SHRI V. S. VIJAYA-
RAGHAVAN: Will the Minister of
RAILWAYS be pleased to state what
is the present position of proposed
Kollengode-Tricaur and Guruvayur-
Kuttippuram Railay Lines?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): Kollengode
and Trichur are already connected by
a BG/MG railway line. There is no-
proposal under consideration for cons-
tructing a shorter railway line connect-
ing these places.

Upgrading of the earlier survey for
Trichur-Guruvayur-Kutlippuram rail-
way line has been included in the
Railway Budget 1960-81.

Tamluk-Digha line

1890, SHRI SUDHIR KUMAR GIRI:
Will the Minister of RAILWAYS be
pleased 1o state.

(a) whether ‘Government have
found it feasible to construct a rail-
link from Tamluk to Digha in the
District of Midnapur of West Bengal;

(b) if so, the details thereof; and

(c) when the work would start?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRL
C. K. JAFFER SHARIEF): (a )to (c).
A preliminary engineering-cum-traffic
survey for a rail link from Tamluk to
Digha with alternative from Contai
Road to Digha has ben sanctioned in
the Budget for 1979-80 and the survey
is in progress. A decision will he
takep after the survey report is receiv-
ed and examined, taking also into
account the flnancial viability and
availability of resources.

Villages without medica] faci ities in
Rajasthan

1891. SHRI SATISH AGARWAL:
Will the Minister of HEALTH be
pleased to state:

(a) what was the Centra] assistance
given during the last two years to
the State of Rajasthan for gtrengthem-
ing medical facilities in the rural
areus;

(b) the total number of villages in
Rajasthan which do not nave chs
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facility for g doctor and a midwife;
and

(c) what plans the Central Govern-
ment have to provide such medical
facilities tn the villages of Rajasthan
and thy cllocations made by them in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) The
Central assistance given during the
last twe years to the State of Rajasthan
for strengthening of medical facilities
in the rurals areas is as follows:

1978-79 ~ 1979-8o

Programmes
(Rs. in lakhs)

(i) Community

Health Volun-

teers Scheme . 5086 159° 05
(ii) Multipurpose

Workers Scheme 23" 57 40" 71

(iii) Dais Training

Programme . 1500 32° 00
(iv) Reorientation of
Medical Educa-
tion Scheme 19°16 50 00
(in cash)  (in kind)
(v) Minimum Needs 148.30 208 g1«

Programme

(/1) Medical/Hospital

and Dispensary 266- og 32 03

(b) Medical facilities in the rura)
areas are provided through a network
of Sub-centres/Primary Health Cen-
tres/Rural Hospitals/dispensaries etc.
A Primary Health Centre caters to the
needg of 80,000—1,00,000 population
covering 80—100 villages and g Sub-
centre caters to the needs of 10,000
population. As on 1-4-1979, 232 Pri-
mary Health Centres and 2120 Sub-
centres were functioning in the State.
Out of these 198 Primary Health Cen-

tres were functioning with 2 or
more doctors and the remaining
34 with one doctor each. No

Primary Health Centre is functioning
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without a doctor. The Planning Com-
migsion have agreed in principle to the
establishment of a Primary Health
Ceutre for 20,000 population in the
tribal, hilly and backward areas.

The Planning Cemmission have also
now agreed to a revised norm for the
establishment of a Primary Health
Centre for every 50,000 population. 25
per cent of the PHCs are to be upgrad-
ed to 30 bedded hospitals,

Auxiliary Nurse Midwives are pro-
vided at each Sub-centre, which is es-
tablished for a population of 10,000 in
about 10 villages. Against 2120 Sub-
centres functioning in the States there
were 2026 ANMs in position as on
1-4-1978.

(c) Besides the above, there are four
schemes operating in this State aimed
at improving health facilities in the
tqural areas. These are:

(i) Community Health Volunteers
Scheme; :

(ii) Multipurpose Workers Scheme;
(iii) Dais Training Programme;

(iv) Reorientation of Medical Edu-
cation Scheme.

Under the Community Health Volun-
teers Scheme, the community/village
with a popuilation of 1,000 selects a
persen from amongst its residents to
work as a CHV to look after its health
needs. Under the Multipurpose Wor
kers Scheme, unipurpose workers ar2
being given reorientation training to
equip them with the skills to perform
duties under different programme.
There will be two such workers—one
male and one female—for every 5000
pepulation. Under the dais training
programme, there is provision for the
training of a conventiional dai for every
village in the skill of carrying out de-
liveries ang related maternity ser-
vices. Under the reorientation of
medical education sceme three mobile
clinicg are being provided, free of
charge, for each medical ccllege for
the purpose of reorientation in com-
munity health of the faculty members
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and the students in the medical col-
leges, These mobile clinics would also
help render specialised services in the
rural areas.

The allocation made for providing
medical facilities in Rajasthan during
1980-81 ars as follows:

Scheme (Rs. in Jakhs)
(i) Community Health
Volunteers Scheme 45.00
(ii) Multipurpose Workers
Scheme 3 00
(1ii) D is Training Pro-
gramme 14 00

(iv) Reor cntation of Medijcal
Education Scheme
(v) Min mum Needs Progra-

23 95 (Cash)

mme 193 00
(vi) Mcdic 1/Hospital and
D spens ry 45-00

Persons killeq and injureq in train
accident on Bhubaneswa, Railway
Station

1892. SHRI RASA BEHARI BEHERA:
Will the Minister of RAILWAYS bhe
pleased to state:

(a) the number of persons injurea
and killed in train accident on 3th
March, 1980 at Bhubaneswar Railway
Station in Orissa; and

(b) whether any investigation has
keen made into the accident and if co,
the findings thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Pre-
sumably the reference is to the inci-
dent{ which occurred on 4-3-1980 at
Lingaraj Temple Road Passenger Ialt,
situated between Retang and Bhubanes~
war stations. On that day a number
of pasengers got down from 214 Puri-
Cuttack Passenger at Lingaraj Temple
Road. When they attempted to -zross
the track, 6 of them got run over by 207
Up Bhadrak-Khurda Road Passenger.
Whereas 5 of them were killed, one
sustained minor injuries.
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(b) The matter is under investiga-
tion by the Police.

YIYT-2AT TAtEE O WA
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Electrification of Wallair-Kirundul

line

1894. SHRI S.R.A.S. APPALANAIDU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the electrification of
Railway line from Waltair to Kirun-
dul on South-Eastern Railway has
been slowed down;

(b) if so, the reasong therefor;

(¢) whether any compensation is
being paid to the contractor; and

(d) if so, the amount thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) and (b).
No. However, due to general escalation
of prlces experienced in 1973-74 and
financial stringency theteafter in the
5th Plan, Electrification projects omn
Indian Railways including Waltair-
Kirandul had to be phased out within
thé annual allotment of funds. Accord-
ingly, the target for completion of this
project had to be deferred:

(c) and (d). Yes. As phasing out ot
the work had to be'done aftet the award
of ‘contracts, the two contractots had
to be paid a total of about RE. 40.lakhs.
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Non Deposit of PF by Tea Estates in
West Bengal

1896. SHRI SUBODH SEN: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government are
aware tk~ & number of Tea Estates
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have failed to deposit provident fund
with the appropriate authority in
the State of West Bengal; and

(b) if so, the names of the default-
ing estates and the amount involved?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) and (b).
The requisite information is being col-
lected and will be laid on the Table of
the Sabha.

Demilitarization of Indian Ocean

1897. SHRI MUKUNDA MANDAL-
Will the Minister of EXTERNAIL AF-
FAIRS be pleased to state:

(a) what are the Nations who &re
in favour of demilitarization of Indian
Ocean;

(b) whether this region has become-
the cockpit of confrontation between
U.S.A. and U.S.SR.;

(c) if so, details thereof; and

(d) what is the reaction of the
Government in regard thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAQ): (a) A majority of countries.
support the UN Resolution calling for
the Establishment of a Zone cf Peace
in the Indian Ocean. A list of countries
which had voted in favour of UN
General Assembly Resolutions No. 34/80
A&B in December, 1979 is enclosed.
These Resolutions called for the imple-
mentation of the Peace Zone Resolu-
tion, first adepted in December, 1971.

(b) It is a matter of regret that Jes-
pite our earnest desire to see the
Indian Ocean become a Zone of
Peace, there has been a continuing
escalation in the military presence
of the Super Powers in this area.

(¢) and (d). Consistent with our
policy, we cannot but be concerned at
any escalation in foreign military pre-
sence in this area. Any enhancement
of the military presence of the two
Super Powers will only add to the exist-
ing tension in this area.
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RECORDED VOTE ON RESOLUTION 42.
34/80 A. 43.
In favour: 44
1. Algeria 45.
2. Angola 46.
3 Argentina 47.
4. Australia 48.
5. Austria 49.
6. Bahamas 50.
7. Bahnain 51.
8 Bangladesh 52.
9. Barbados 53.
10. Benin 54.
11, Bhutan 55.
12, Bolivia 56.
13. Botswana 57.
14. Brazil 58.
15. Burma 59.

16. Burundi
17. Cape Verde 60.
18. Central African Republic 61.
19. Chad 62.
20. Chile 63.
21. China 64.
22. Comoros 65.
23. Congo 66.
24. Costa Rica 617.
25. Cuha 68.
26. Cyprus 69.
27. Democratic Kampuchea 70.
28. Democratic Yemen 71.
29. Djibouti 72.
30. Deminican Republic 73.
31. Ecuador 74,
32. Egypt 75.
33 El Salvador 76.
34. Ethiopia 7.
35. Fiji 78.
36. Finland 79.
37. Gabon 80.
38. Gambia 81.
39. Ghana 82.
40. Greece 83.
41. Grenada 84.

Written Answers
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Guatemala
Guinea
Guinea-Bissau
Guyana
Haiti
Honduras
Iceland
India
Indonesia
Iran

Iraq

Ivory Coast
Jamaica
Japan
Jordan
Kenya
Kuwait

Lao People’s Democratic
Republic
Lebanon
Lesotho
Liberia
Libya
Madagascar
Malaysia
Maldives
Mali

Malta
Mauritania
Mauritius
Mexico
Morocco
Mcezambique
Nepal

New Zealand
Niger
Nigeria
Oman
Pakistan
Panama
Papua New Guinea
Paragusy
Peru
Philippines

60
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85.
86.
87.
88.
89,
‘90.

91.
92.
93.
94.
95.
96.
97.
98.

99.

100.

161.
102.
103.
104.
105.
106.
107.
108.
109.
110.

111.
112,
113.
114
115.
116.
117.
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Qatar

Romania

Rwanda

Samoa

Sao Tome and Principe
Saudi Arabia

Senegal
Sierra Leone
Singapore
Spain
Sri Lanka
Sudan
Suriname
Swaniland
Sweden.
Syria

Thailand

Togo

Trinidad endrobago

Tunisia

Turkey

Uganda

United Arab Emirates

United Republic of Cameroon
United Republic of Tanzania
Upper Volta

Urugusy
Venezuela
Viet Nam
Yemen
Yugoslavia
Zaire
Zambia

RECORDED VOTE ON RESQLU-

TION

34/80 B:

In favour:

1. Afghanistan
2. Algeria

. Angola

4. Argentina
§. Australig
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6. Austrig

7. Bahamag
8. Bahrain

9. Bangladesh

10.
11.

12,

13.
14.
15.
16.
17.
18.
19.
20.
21.
22,
23.
24.
25.
28.
27.
28.
29.
30.
31.
32.
33.
34.
36.
36.

317.

38.
39.
40.
41.
42,

43.
44.
45,
46.
47.

Barbados

Benin

Bhutan

Bolivia

Botswana

Brazil

Bulgaria

Burmag

Burundi
Byelorussia

Cape Verde
Central African Republic
Chad

Chile

China

Comoros

Costa Rica

Cuba

Cyprus
Czechoslovakia
Democratic Kampuchea
Democratic Yemen
Djibouti

Dominican Republic
Ecuador

Egypt

EI Salvador
Ethiopia

Fiji

Finland

Gabon

Gambia

German Democratic Republic
Ghana

Greece

Grenada
Guatemala

Guinea

62
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48.
49,
50.
51.
52.
33.
54.
55.
56.
57.
58.
59.

60.

61,
62.
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Guinea-Bissau
Guyana
Haiti
Honduras
Hungary
Icelang
India
Indonesia
Iran

Iraq

Ivory Coast
Jamaicyg
Japan
Jordan
Kenya

63. Kuwait,

64.

65.
66.
7.

58.
69.
70.
71.
72.
78.

4.
75.
76.
7.
78.

79.

80.
81.
82,
83.
84,
85.
886.

Lao People’s

public

Lebanon
Lesotho
Liberia
Libya
Madagascar
Malaysia
Maldives
Mali

Malta

Mauritania
Mauritius
Mexico
Mongolia
Morocco
Mozambique
Nepal

New Zealand
Niger
Nigeria
Oman
Pakistan

Panams

Democratic
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87.
88.
89.
90,

91.
92.
93.
94
95.

96.

917.
98.
99,
100.

101.
102
103.
104.
105.
106.
107.
108.
109.
110.

111
112.
113.
114.
115.

116.
117,
118.
119,
120.
121.
122,
123,
124.
125,
126.
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Papua New Guinea
Paraguay

Peru

Philippines

Poland

Qatar

Romania

Rwanda

Samoa

Sao Tome and Principe
Saudi Arabia

Senegal

Sierra Leone

Singapore

Spain

Sri Lanka
Sudan
Suriname
Swaziland
Sweden
Syria
Thailand
Togo
Trinidad and Tobago
Tunisia
Turkey
Uganda
Ukraine
USSR

United Arab Emirateg

Uniteq Republic of Cameroon

Uniteg Republic of Tanzanig

Upper Volta
Uruguay
Venezuela
Viet Nam
Yemen
Yugoslavia
Zaire
Zambia.
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Economy Measures in India’s Foreign
Missieng

1898. SHRI UTTAMRAQ PATIL:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether Government are con-
sidering fresh economy measures in
the working of our foreign embassies/

missiong etc; and
(b) if so, the details in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO) (a) and (b). Govenment keep
economy measures for our Missions
and other establishments constantly
under review and gtudy. Recently
this has been undertalien specifically
in pursuance of the recommenda-
tions of Estimates Committee. As a
result, it has been possible to reduce
33 India-based posts and 35 local
posts, The study continues to be in
progress.

With a view to cufting down rec-
urring, and ever-increasing expendi-
ture on rentals, Governmpnent have
recently taken steps to purchase
property abroad for some of oyr
Chanceries, Embassy Residences and
residentia] fiats.

Government have also taken steps
to curtail expenditure on telegrams,
home leave passages, and hotel stays.

Seniority List

1899. SHRI T. S. NEGI Will the
Minister of RAILWAYS be pleased
to state:

(a) whether a combined seniority
list of IOW, PWI and D/men eic.
was issued by Northern Railway Head
Quarter in 1978;

(b) whether for regular promotion
to posts of Assistant Engineers
(Civil Wing) candidates are called
for written test on the basig of said
seniority list;

(¢) whether in the ‘matter of ad hoc
promotions in Northern Railway

13 LLS—-3
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above seniority list ig being ignored
and drawing office staff is not con-
sidered for ad hoc promotion;

(d) whether several senior persons
of drawing office have not bsen given
ad hoc promotion, but junior persons
of other categories have been given
ad hoc promotion;

(e) if so, reasong therefor and
whether any instructions to this effect
have been Treceived by Northern
Railway from Railway Board; and

(f) position in other Regional
Rallways in the matter of ad hoc pro-
motiong to drawing office staff?

THE MINISTER OF STATE )N
THE MINISTRY OF RAIWAYS
(SHRI C, K. JAFFAR SHARIEF):

(a) Yes,
(b) Yes.

(c) to (e). Drawing Office staff are
considered for promotion to Class II
on Railways as per their combined
seniority but they are promoteq as
Assistant Engineers only when posts
in their stream become available,

No instructions in this regard
have been issued by the Railway
Board to the Northern Railway.

(f) Same ag indicated against part
(c) above,
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St W TAA-TE WEAT
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Charges against Pakistani Diplomat

1902, SHRI CHIRANJI LAL
SHARMA: Will the Minister of EX-
TERNA]IL AFFAIRS be pleased to
state:

(a) whether it ig a fact that a
Pakistanj Diplomat posted in India
wag ordered to leave the country
recently; and

(b) if so, the details of the charges
against the said diplomat?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) and (b). The Pakistan
Embassy was asked to withdraw one
of its subordinate officialg for activi-
ties inconsistent with his official
position.
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Memo py Koraput Railwaymen’s
Congresy ..

1804. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railwaymen’s
Congress Koraput, Orissa subinitted a
memorandum to the South Eastern
Railway authority focussing the
different problems faced by them for
the consideration of the concerned
authority;

(b) if so, the main demands there-
for;

(¢) how many of them have so far
been taken for consideration for im-
plementation by the authority; and

(d) what are the reasons for delay
in the implementation of the de-
mands by  the South Eastern

Raijlway?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFAR SHARIEF):

(a) Yes.

(b) to (d), In accordance with
Government’s policy, staff repres-
entations received from any source
are given due consideration and such
action as considereq necessary i< tak-
en. The demands contained in the
memorandum submitted by the South
Eastern Railwaymen’s Congress have
been dealt with within the frame-

work of this policy,

Higi:er Grades to Train Examiners

1905. SHRI SURAJ BHAN: wWill
the Minister of RAILWAYS be
pleased to state:

(a) the total number of posts of
higher grades, grade-wise provided
in Train Examiners cadre on North-
Eastern, North-East Frontier, Southern
and Western Railways by virtue of
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Railway Board's letter No. PC-III/
78/UPG/8 dated 1st January, 1979
regarding Cadre—Restructure; and

(b) what is the total number of
posts grade-wise, in train examiners
cadre before 1st January, 1979 and
aftey 1st January, 1979 on these

Railways?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] C. K. JAFFAR SHARIEF):
(a) and (b). Information is being
collected and will be laid on the
table ¢f the Sabha

Bharatpur—Kosi Kalan Line

1906. SHRI RAJESH PILOT: Will
the Minister of RAILWAYS be plea-

sed to state:

(a) whether there was any plan to
connect Bharatpur with Kosi Kalan
by Main broad gauge via KXama
Deeg, Kureeth-Bharatpur; and

(b) if so, the progress made in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 C. K. JAFFAR SHARIEF):

(a) No.
(b) Does not arise

Attaching a Bogie to Sabarmati
Express from Surat

1907. SHRI U, H PATEL: Will the
Minister of RAILWAYS be pleased to

state:

(a) whether Government propose
to add one bogie to Sabarmati Ex-
press running from Surat-Bulsar
Railway Stations or nearby Stations
for passengers of Adivasi area of
Bulsar District for the Northern
States and Pilgrimage Centres of
Uttar Pradesh;

(b) if so, when it will be attached
and if not, the reasons therefor; and

(¢) whether there are demands for
the same from various quarters and
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organisations of Bulsar and Surat
Districts for the said facility?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] C. K. JAFFAR SHARIEF):
(a) to (c). For want of room on
165/166 Sabarmati Express to  haul
an additional coach as a regular
measure, it ijs operationally not fea-
sible at present to introduce a
through coach between Surat/Valsad
and Varanasi/Faizabad on 165/166
Sabarmati Express.

Proposal by European Countrieg Re:
Neutrality of Afghanistan

1908. SHRI MADHAVRAQ SCIN-
DIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the proposzal from some
of the European countrieg to plan
Kabul as neutral country is under
consideration of Government:

(b) if so, the details thereof; and

(c) the
thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO). (a) to (c¢). The Government
is aware of the proposal made by
the EEC countries on the 19th Feb-
ruary 1980 regarding Afghanistan.
The Government does not exclude
consideration of any proposal for a
solution of the situation arising out
of developments in Afghanistan. Our
own views are that no clear solu-
tion as yet appears possible, but
the oprinciples enunciated in the
Indo-French declaration provide the
basis around which solutions can pos-
sibly emerge.

reaction of Government

Cola Nut Extracts in Campa Cola
and Thums Up

1909. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Ministey of
HEALTH be pleaseq to state:

(a) what are the prescribed norms
for Cola Nut extracts as per P.F.A./
F.PO. in soft beverage before it can
be calleq a Cola Drink;
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(b) whether Government have
taken any step to analyse the so-
called drinks like Campa Cola and
Thums Up;

(c) whether the existing soft drinks
claiming in their advertisement are
really containing Cola Nut extracts or
misguiding the public; angd

(d) if they do not really contain
cola nut, what action Government
propose to take against the manufac-
turers of these drinks?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
Cola drink has not been defined un-
der the provisions of the Prevention
of Foog Adulteratiin Act, A proposal
for laying down standards for Coia
beverages is, however, under activer
consideration,

(h) to (d). The products of Campa
Cola and Thumps Up were got analy-
sed from the laboratories. In the
absence of any known technique :v-
ailable for differentiating between a
Cola Dbeverage and g non-Cola
beverage it has not been possible to
specifically contradict or confirm that
the product contained cola nut ex-
tractives.

Unless and until Cola is defined
under the Prevention of Food Aduilt-
eration Act, the Government have
no strong views on the use of the
word ‘“Cola* to describe a soft drink.

Suggestions from Mr. Judia Palekar
on Pay Scaleg for Journalists

1910. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whether Mr. Judia Palekar,
who heads two tribunals has in his
proposals suggested higher pay-scales,
night duty anq compensatory allow-
ances for Working Journalists and
Non-Journalists;

(b) if so, the details thereof;
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(¢) whether any decision has been
taken on these proposals; and

(@) tf so, the gist thereof?

THE MINISTER OF TOURISM &
CIVIL AVIATION AND LABOUR
(SHRI J. B, PATNAIK): (a) and
{b). The tentative proposals publish-
ed by the Tribunals for Working
Journalists and the Non-Journalist
newspaper employees are laid on the
Table of the House, [Placed in
Library. See No. LT-703-A/80]

(c) and (d), Decision of Govern-
ment will be taken on the recom-
mendations of the Tribunal when
the final report is received.

People killed while Travelling on
Rooftop of Avadh-Tirhut Mai}

1911 SHRIMATI SUSEELA O-
PALAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the total number of people
killed an] injured while travelling on
rooftop of Avadh-Tirhut Mail on
2nd February, 1980 near Patidah Sta-
tion of North past Frontieyr Railway:

(b) details thereof; and

(c) wtether any enquiry has been
ordered in the matter?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI (. K. JAFFAR SHARIEF):
{a) Killed 17 Injured — Nil

(b) On 2.2-1980, 17 persons travel-
ling on the roof of 1 Dn. Avadh-
Tirhut Mail got hit by the portal
frames of the third span of the Bhu-
lkadoba Bridge, situated between
Sorbhog and Patildah stations of
Northeast Frontier Railway, and re-
ceived fatal injuries.

(c) This incident was inquired in-
to by a Committee of Administra-
tive  Officers. According to the
findings of inquiry committee, this
unfortunate incident was the result
of unauthorised roof travelling by the
deceased during night time and in
foggy weather.

CHAITRA 7, 1902 (SAKA)

Written Answers 74

Proposal for Additional Berth in
Tuticorin Port

1912, SHRI K, T, KOSALRAM:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have re-
ceived any proposal for additional
four berths in Tuticorin Port; and

(b) if so, the action taken thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR] A. P.
SHARMA): (a) and (b), Recently a
proposal has been received from: the
Tuticorin Port for the creation of
two additional berths. It would be
examined on merits.

Unloading of Wagons at Nagpur

1913. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact thar large
quantities of wheat and urea are
awaiting unloading in the Goods Shed
at Nagpur;

(b) whether the Railway officials
at the instance of the local traders
have refused to allow the Food Cor-
poration of India to unload these
wagons; and

(c) if not, what are the reasons
for not unloading?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFAR SHARIEF):
(a) to (¢). Wagons containing food-
graing ang fertilisers which include
urea fertiliser, consigned to the
Food Corporation of India, are book-
ed for unloading at Food Corporation
of India siding at Ajni (in Nagpur
area), As the F.C1. hag difficulties
in dealing with the wagons at their
siding at Ajni, they had, on certain
occasions, requested for the place-
ment of wagong at Nagpur station
goods shed instead of at their siding
at Ajni, Due to slow removal of
the consignments ¢rom the goods
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sheg by F.C.I, there was an accu-
mulation and this, in turn, affected
further unloading of wagons, The
slow removal was due fo “work-to-
rule” agitation by the F.CI. staff
and the failure of Flour Mills and
Collectors to bring sufficient trucks
for lifting stocks due to shortage
of diesel oil, The position has since
improved and normalcy restored.

Under-employed amd Educated
Unemployed

1914. SHRI K. PRADHANI:
SHRI A, NEELALOHITHA-
DASAN:

Will the Minister of LABOUR
be pleased to lay a statement show-
ing:

(a) the number of unempioyed and
under-employed persons in the coun-
try during the last three years (State-
wise);

(b) the number of educated un-
employed among them; and

(c) the sources from which tne
information ig collected ang compil-

ed?

THE MINISTER OF TOURISM &
CIVIL AVIATION AND LABOUR
(SHRI J. B, PATNAIK): (a) and

(b). Available State-wise estimates
of unemployment and under-employ-
ment relate to the period 1977-78 and
these are the estimates provided by
the provisional results of the 32nd
roung Survey of the National Sam-
ple Survey Organisation conducted
during July 1977—June 1978. These
are indicated in statement-1 laid on
the Table of the House. [Placed in
Library. See No. LT-703B/80].

The break-up of these estimates in-

to educated anq uneducated is not

available.

The number of job-seekers regis-
tered with the Employment Exchan-
ges in the different States and Union
Territories on 31-12-1977, 31-12-1978,
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30-6-1979 and 381-12-1979 (not all
of whom are unemployed) is given
in Statement-II, laid on the Table
of the House. [Placed in Library.
See No. LT/80]. The number edu-
cated job-seekers registered with
the Employment Exchanges in the
different States and Union Territo-
ries on 31-12-1977, 31-12-1878 and
30-6-1979 is given in Statement III
laid on the Table of the House.
[Placed in Library. See No. LT/80.].

(c) The estimates presented in
Annexure-I are based on the pro.
visional results of the National
Sample Survey 32nd round Survey
on Employment ang Unemployment
conducted during the period July
1977—June, 1978, The statistics pre-
sented in Statements II and III are
compiled from the periodic statistical
returns received from the Employ-
ment Exchanges in the country.

Chinese Offer to Pakistan for Military
Ceptre in Gilgit

1915. SHRI K MALLANNA: Will
the Minister of EXTERNAL AF-
FATIRS

be pleased to state;

(a) whether it is a fact that China
has offered to assist Pakistan in open-
ing another military centre in Gilgit;

(b) if so, the details in this regard;
and

(¢) Government’s reaction thereon?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P, V. NARASIMHA
RAQ): (a) to (c). Government has
seen press reports to the effect
that Chinese expertg are setting up
a training centre in Pakistan-occupied
Kashmir, The reports have been de-
nied by both Pakistan and China
and Government have no con-
firmation of these reports. How-
ever, if some confirmation ©of these
reports is received, the fact that we
view with grave concern any mili-
tary activity in a territory which
is an integral part of India will be
made known appropriately.
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Vew Projecty for the bemefit of Workers
at Kandla Port

1916. SHRI AMARSINH V. RA-
THAWA: Will the Minister of SHIP-
PING AND TRNSPQORT
be pleased to state the details of the
new Projects that have been under-
taken or proposed to be undertaken
for the benefit of workers gt Kandla
Porl?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): At Kandla Port the
following Projects have been under-
taken or are proposed to be under-
taken for the benefit of Port Trust
Workers: —

(a) 588 plots have been allotted to
employees for house building and
more plots are likely to be allotted;

(b) Extension of Labour Amenity
Centre in cafgo jetty area;

(c) Extension of hospitals in port
colonies;

(d) Extension of the school build-
ing in the port colony at Kandla;

(e) Provision of Children Part at
Kandla;

(f) Provision of lunch room in the
cargo jetty area; and

. (2) Extension of staff club build-
Ing at Kandla,

In the Budget Estimates for the
year 1980-81 for the projects (b) to
(g) above, a provision of Rs. 12 lakhs
has been made. The Port Trust has
recently introduced a scheme for
grant  of loans “to employees for
house building ang for thig purpose
an amount of rupees one crore heas
been set apart. In addition to above,
the Port Trust has wndertaken the
construction of 280 residentia] quar-
ters for the Port emplovees at off
shore oil terminal at Vadinar,

2. The Kandla Dock Labour Board
has constructed 72 quarters for Dock
Workers and 104 more quarters at an
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estimated cost of Rs. 23 lakhs are
under construction. The Dock Labour
Board is also introducing a scheme for
grant of House Building Advance
to the Dock Workers and for this pur-
pose an amount of Rs. 15 lakhs has
been set apart. In the Budget Esti-
mates 1980-81 a provision of Rs 2
lakhs has been made for extending
canteen facilities to the Dock Workers.
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1919. SHRI SKARIAH THOMAS:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any funds have been
earmarked by the Central Govern-
ment to Kerala State for the cons-
truction of National Highwayg in
Kerala; and

(b) if so, the details of the Tfunds
so earmarked?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A, P.
SHARMA): (a) Yes, Sir.

(b) Originally a sum of Rs. 350.00
lakhg was allocated for the develop-
ment of National Highways in Kerala
during 1979-80 but this has been re-
duced to Rs. 300.00 lakhg at the ins-
tance of the State Government,
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Eure-Dollar Lean

1920, SHRI K. RAMAMURTHY:
Will the Minister of SHIPPING AND
TRANSPORT bg pleased to state:

(a) whether the Shipping Develop-
ment Fund Committee has been per-

“mitted to raise EURO-DOLLAR loan

to comply with the requirementg of
self help which carries an interest
rate of 17 per cent in foreign ex-
change;

(b) the unspent amount of loan
lying at the disposal of Shipping
Development Fund Committee;

(c) whether the Shipping Develop-
ment Fund Committee incurred a loss
of Rs. 5 crores because of the fore-
closure of mortgages in respect of
shipg of Indian shipping company;
and

(d) if so, the steps proposed to be
taken to avert such avoidable losses
in foreign exchange?

THE MINISTER OF SHIPPING

AND TRANSPQORT (SHRI A, P.
SHARMA): (a) No, Sir.
(b) Of the available amount of

Rs. 117.96 crores, Rs. 19.22 crores re-
mained unspent on 1st March, 1980;
thig ig likely to be disbursed by 3ist
March, 1980.

(c) and (d). No, Sir. However,
mortgage in respect of one vessel
“CHARTSMA-N” of Nilhat Shipping
Company has been foreclosed by
Shipping Development Fund Commit-
tee for non-payment of the dues and
othey defaults committed by the
company, The suit is pending before
the High Court. In the event of dec-
reeing the suit, Shipping Development
Fund Committee expects to recover
its dues out of the sale-proceeds.

Advertisements to Aligarh Newspapers

1921. SHRI CHITTA WMAHATA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that the
General Manager, Northern Railway,
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New Delhi, hag acknowledged vide his
letter No. 92-PUB/O, dated 14th Nov.
ember, 1979, a letter from some edi-
tors of local daily newspapers of Ali-
garh regarding release of advertise-
ment to their newspapers;

(b) whether it is also a fact that
editors of those newspapers have also
made a complaint that advertisements
are being released by the Northern
Railway to even those newspapers
which are not on the approved list
of the Directorate of Advertising and
Visual Publicity, Ministry of Informa-
tion and Broadcasting, New Delhi;

(c) if the reply to part(b) be in
the affirmative, the reaction of Gov-
ernment thereto; and

(d) the list of newspapers main-
tained by the Northern Railway for
the release of advertisements?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) and (b). Yes, from the Editor of
Aligarh Mail, Aligarh Mai] only.

(c) The Editor of Aligarh Mail was
reqiested to furnish the names of
newspapers which were not on the
approved list of DAVP but had still
received advertisements from the
Railway so that an enquiry could be
made,.

(d) A list of newspapers/periodi-
cals maintained by the Northern Rail-
way to whom advertisements are re-
leased on a regular basis is attached.

List of Newspapers and Periodicals on
the approved list of Northern Railway

English Dailies -

1. Patriot, Delhi.

Statesman, Delhi.

. Indian Express, Delhi.

Indian Express, Chandigarh.

. Hindustan Times, Delhi.
Times of India, Delhi & Comb.
National Herald, Lucknow.
Nationa]l Herald, Delhi.
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9. Tribune, Chandigarh.
10. N. 1. Patrika Allahabad.
11. Pioneer, Lucknow.
12. Kashmire Timeg, Jammu.
13, Hindu, Madras.
14. Mail Madras.
15. 1ndian Express, Bombay.
Hindi Dailies :
. Nav Bharat Times, Delhi.
. Hindustan, Delhi.
. Janyug, Delhi.
. Vyapar Bharati, Delhi.
. Doorandesh, Delhi.
. Milap (H), Juc.
. Punjap Kesari, Juc.
. Yug Paksha, Bikaner.
. Daily Tej, HMH.
. Veer Partap, Juc.
. Pravada, Aligarh.
. Janta Yug, Aligarh.
. Amar Ujala, Bareilly.
. Himalaya, Moradabad.
- Nav Jeevan Lucknow.
. Swatantra Bharat, Lucknow.
- Amrit Prabhat, Allahabad.
. Aj, Varanasi.
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. Gandiva, Varanasi.
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. Sanmarg, Varanasi.

- Jan Varta Varanasi.

. Bharat, Allahabad.

- Daily Jagran, Kanpur.

. Dainik Ganesh, Kanpur.
. Veer Bharat, Kanpur.
- Vishva Mitra, Kanpur.
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Urdu Dailies:

. Milap, Delhi.

Milap, Jullundur.

. Hind Samachar, Jue.

. Daily Ujala, Jammu.
Rohjan Ludhiana.

. Naya Sansar, Moradabad.
. Tej, Delhi.

SN o U W N e
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8. Pratap, Delhi. )

9. Daily Syasat Jadid, CNB.
Punjabi Dailies;

1. Akali Patrika, Juc.

2. Ajit, Juc.

3. Nawan Jamana, Juc,

4. Ranjit Patiala.
5. Daily Tarjman, Ludhiana.

English Weeklies:

. Frontier Mail Dehra Dun.
Himacha] Times, Dehra pDun.
Link  Delhi.

National Solidarity, Delhi.

. Eastern Economist Delhi.

. Spokesman, Delhi.

. Thought Delhi.

. Main Stream, Delhi.

. Tender News Week Delhi.
Organiser, Delhi.
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English Fort-nightly -

1. Caravan, Delhi.

Hindi Weeklies:

. Senani, Bikaner.
. Ganrajya, Bikaner.
. Lokmat, Bikaner.
. Jangan Jodhpur.
. Abhya Doot, Jodhpur.
. Sewagram_ Delhi.
. Sakshi, Delhi.
Hindi, Hardwar.
. Pilot, Bhatinda.
.. Saptahik Hindustan Delhi.
. Ekta Sandesh, Delhi.
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. Jan Pragati, New Delhi.
. Gramin Duniya, Delhi.
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Urdu Weeklies :

1. Jagar Weekly, Delhi.
2. Shere-i-Punjab, Delhi.
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3. Neeshat, MB,
Punjabi Weekliss;

1. Fateh Weekly, Delhi,
Punth Weekly, Delhi,
Man sarovar, Delhi.
Quami Ekta, Delhi,
Panth Prakash, Delhi.

AR

Sindhi Weekly:
1. Sanghathan, Kanpur,

English Monthlies:

1. Indian Railways, Delhi.
2. Contemporary, Delhi
3. Current Events, Dehradun.

Hindi; Monthlies:

. Maya., Allahabad,

. Manohar Kahaniya, ALD.
. Kanchap Prabha, Kanpur,
. Bhartiya Rail Delhi. ~
. Jagat Monthly, Delhi.

. Kadambini Delhi.

7. Chitralekha, Delhi,

8. Sushama  Delhi.

9. Sarita, Delhi,

10. Mukta  Delhi.

11. Jahnavi, Delhi,

12. Danvantti, Aligarh.
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Urdu Monthlies :

1. Shama, Delhi.

2. Mastana Jogi.

3. Om Monthly, Delhj,
4. Jamalistan, Delhi.
5. Biswin Sadi, Delhi,

Punjab; Monthlies :

1. Aks, Monthly, Delhi.
2. Preetam, Delhi.

3. Pritlari, Amritsar

4. Punjabi Dijest, Delhi,
5. Prerana, Delhi.

6. Arsee, Delhi,

84

7. Illustrated Quami Ekta, Delhi. ,
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JTC Service from Shalimar Bagh to
Central Secretariag

1922, SHRI PIUs TI1RKEY: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that there
is no direct DTC bus service from
newly developed colony of Shalimar
Bagh Block B (Water Tank) New
Delhi tp Central Secretariat;

(b) whether it is also a fact that
a large number of persons who reside
in Shalimar Bagh find it difficult to
reach their offices in Central Secre-
tariat;

(c) whether Government have any
proposal to start regular service from
Shalimar Bagh Block B to Central
Secretariat; and

(d) the time by which all conve-
nient routes to and fro Shalimar
Bagh will be provided?

N

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI A. P. SHARMA):
(a) Yes Sir

(b) Shalimar Bagh, a DDA Colony,
is still in the developing stage. At
present mini bus route No. M-27 is
operating  from B Block, Shalimar
Bagh to Regal. from where change-
over facilities to Central Secretariat
are available.

(c) D.T.C. proposes to provide a
direct bus service to Central Secre-
tariat from Shalimar Bagh Block B
when the traffic demand justifies the
service and it acquires additional
buses.

(d) As and when traffic needs so
demand and the Corporation hag addi-
tional buses to make the running of
additional route feasible, additional
routes to and fro Shalimar Bagh will
be provided for.
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Vacant Posts for SC/ST

1923. SHR1 LAKSHMAN MALICK:
Will the Minister of RAILWAYS be
pleased to sgtate.

(a) the number of posts reserved
for the Scheduled Cagsteg/Scheduled
Tribes in his Ministry remained
vacant on 1st February, 19680; and

(b) what are the reasons for not
filling up of these posts and by when
vacancies are likely to be filled up?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C, K. JAFFER SHARIEF):
(a) 15 Scheduled Castes and 20 Sche-
duled Tribes.

(b) The main reason is that the
Union Public Service Commission/
Staff Selection Commission which are
recruiting agencies, have not been able
to make available requisite number
of staff belonging to these categories.
These vacancies will be filled up as
soon as persons belonging to these
categories are available,

Appointment of Gangmen

1924. SHR] SUSHIL. BHATTA-
CHARYA: Will the Minister of RA1L-~
WAYS be pleased to state.

(a) whether it is a fact that 315
Gangmen appcinted for the mainten-
ance of permanent way have been uti-
lised in personnel Branch in varicus
PWIs/IOWs offices of Southern Rail-
way;

(b) whether it is also a fact that
shortage of Gangmen is the main cause
for the bad maintenance of perma-
nent way which results in accidents;

(c) whether Government have re-
ceived a representation from the
Southern Railway Personnel Branch
Staff Association dated 19th February,
1980 on this issue; and

(d) whether 'Government propose-
to sanction additional posts of clerks
in Personnel Branch to replace 815.
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+Gangmen now in PWIs and IOWs
offices?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C, K. JAFFER SHARIEF):
.(a) No, but a few literate Class IV
staff are being utilised occasionally in
office work,

(b) and (d). There is no shortage
and the maintenance of permanent
way is good.

{c) Yes.

Non-availability of Septran Medicines
in Dispensariey and Hospitals

1925. SHRI AMAR ROYPRADHAN:
Will the Minister of HEALTH be
pleased to state:

(a) whether it is a fact that Sept-
ran (Tablets and Syrup) medicine is
not available at CGHS Dispensaries
in New Delhi and other hospitals in
the country;

(b) if so, the reasens therefor;

(c) whether it is also a fact that
instead of Septran medicine, CGHS
Dispensaries supply the alternative
mediecine to the patients; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY QF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). The Septran (Tablets and Syrup)
medicine is being procured and sup-
plied under its generic name of Trime-
thoprim of Sulphamethoxazole and not
under its brand name, as per policy
of the Government based on the re-

commendations of the Hathi Com-
mittee Report.
(¢) and (d). Supplies in C.G.H.S.

Dispensaries are medicines 'with the
same composition ag Septran medi-
cine and in the same strength.
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Cargo handling workers in Haldia Port

1926, SHRI SAMAR MUKHERJEE:
Will the Minister of SHIPPING AND
TRANSPORT pe pleased to state:

(a) whether Government have re-
ceived any representation for regu-
lation of employment of the cargo
handling workers in Haldia Port who
are being engaged by the users of the
Port; and

(b) if so, what action has been
taken in the matter?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHR1 A. P. SHARMA):
(a) A represenfation has been receiv-
ed by the Calcutta Port Trust request-
ing for permanency of casual cargo
handling workers at Haldia on com-
pletion of 240 days’ casual service.

(b)Y Calcutta Port Trust is examin-
ing the representation.

Goods Traffic

1927. SHRI CHANDRABHAN ATHA-
RE PATIL. Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that there
has been a sharp fall in the goods
traffic moved by rail during 1979 and
there was a consequential decline in
the earning of revenue on this
account;

(b) what has been the total ton-
nage lifted by the railways during the
last three years and what has been
the revenue carned each year; and

(¢) what action is being taken by
Government to increase the goods
traffic by rail?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) Although there was a fall in goods
traffic during calendar year 1979 as
compared to the corresponding period
of last year, yet there was no decline
in the goods earnings 'as compared to
the last year.
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(b) The revenue earning tonnage
lifted and the earnings realised dur-
ing the last three years is as under:—

1977-78 1978-79 1979-80
Actuals Actuals Appro-

Ximates
(Revised
estimates)
‘Tonnes lifted
(in millions) 2108 199°6 194'0

Goods carnings
(in crores of Rs,) 134845 1305°41 1447°95

(c) Apart from closely monitoring
the movement on a day to day basis at
the railways' as well as Railway
Board’s leve],  coordination js  also
being maintained with various con-
cerned agencies lo improve wagon
turn round.

Laying of new siding .

1928, SHRI A. NEELALOHITHA-
DASAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what progress, if any, has been
made (i) in laying the new siding, and
(ii) 8 KM line for the Titanium Com-
plex in Chavara region; and

(b) the progress made as regards
engineering surveys of the above sid-
ing and line?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C, K. JAFFER SHARIEF):
(a) and (b). Engineering survey for
the laying of the broad gauge siding
line to the Titanium Complex has
been cgmpleted. Twenty five per cenv
progress has been achieved so far in
laying the siding line.

Sealdah-Bongaon Section

1929. SHRI CHITTA BASU: Will
the Minister of RAILWAYS be pleas-
ed to state;

(a) the progress of work of the
doubling project of Sealdah-Bongaon
Section of th, Eastern Railway; and
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(b) when, the project is likely to
be completed?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS.
(SHR1 C, K. JAFFER SHARIEY):
(a) 35 per cent as on 29th February,
1980,

(b) 31st December, 1981 subject to
availability of funds materials etc.

Passenger Train Services on Ahmeda-
bad-Bombay/Bombay-Delhi Section

1930. SHRI R. P. GAEKWAD: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there is any prcposal
to improve amenities/facilities or to
augment passenger train services, on
Ahmedabad-Bombay section or Bom-
bay-Delhi section of the Western
Railway; and

(b) if so, the nature and details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 C. K. JAFFER SHARIEF):
(a) and (b), 1n order to ease over-
crowding on the Ahmedabad-Bombay
section Double Decker Coaches which
have 60 per cent more carrying capa-
city than the conventional coaches
have been introduced on 21/22 Flying
Ranee between Surat and Bombay.
Augmentation of loads of the existing
Mail/Expressg traing onp Ahmedabad-
Bombay Central and Bombay-Central-
Delhi section is at present not opera-
tionally feasible for want of room on
these trains 'which are running full
load. Introduction of additiona) trains
is also not feasible at present for line
capacily constraints and lack of ter-
minal/maintenance facilities in Bom-
bay area.

Industrial Accidents during 1979

1931. SHRI NIREN GHOSH. Will
the Minister of LABOUR be pleased
to state:.

(a) the total number of workers:
who were killed and maimed due to
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industrial accidents in the country
«during 1979,

(b) the industry-wise and State-
wise details; and

(¢) the steps taken by Government
to strengthen industrial safety there-
of?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND
LABOUR (SHRI J. B. PATNAIK):
(a) and (b). Statistics relating to
inlustrial accident; and industry-wise
details thereof for the year 1979 are
expected to be received from the State
Governments in the Labour Bureau
only from August, 1960.

(¢) The following steps have been
taken to reduce industrial accidents:

(i) Amendment of the Factlories
Act, 1948 in 1976 to provide for
better safety at work. One of the
immportant amendments is for ap-
pointment of Safety Officers in fac-
tories employing 1000 or more work-
ers and in factories having hazar-
dnug processes. Another amendment
relates to expeditious enquiries into
all cases of accidents resulting in
death.

(ii) Conducting regular training
programmes for inspectors of fac-
tories, managementg and workers in
the areas of safety and health.

(i1i) Conducting research and
promoting training, advisory and
consultancy activities on diflerent
aspects of safety, health and wel-
fare of 'workers through the Labour
Institutes, TFactories Inspectorates

and other promotional agencies.

Madras-Tirunelveli Railway Line

1932, SHRI B. BALANANDAN:
Will the Minister of RAILWAYS be
pleased to state-

(a) whether the attention of Gov-
ernment has been drawn to the
growing demand to convert the 700

“kilometre Madras-Madurai-Tirunelvelj
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Railway line from metre gauge into
broad gauge;

(b) if so, reaction of Government
thereto; and

(c) 1if not, the reasons for not con-
sidering this proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 C. K. JAFFER SHARIEF):
(a) Representations have been receiv-
ed in regard to the conversion cf MG
line from Madras to Tirunelveli,

(b) Re-appraisal of the earlier sur-
vey for the construction of BG line
from Karur to Dindigul, and conver-
sion of MG from Dindigul to Tirunel-
veli/Tuticorin has been carried out
and the report is under examination.
There is no proposal under considera-
tion for the conversion of the MG line
between Madras and Tiruchirapalli
and Dindigul.

(¢) Doeg not arise.
Jamrw-Udhampur Rail Link

1933. DR. KARAN SINGH: Wwill
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether extension of the rail
link from Jammu to timw Northern
Army command Headquarters in
Udhampur is being surveyed; and

(b) if so, when this vital rail link
will be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K JAFFER SHARIEF):
(a) and (b) A final location (engi-
neering) survey for construction of
Jammu-Udhampur rail link is Well in
progress and ig likely to pe contpleted
by end of May, 1980. Further consi-
deration to this project will be given
after the survey report is received
and examined from al] angleg, subject
to availability of resources and clear-
ance of Planning Commission, It is
therefore, too early to say as to when
the oonstruction will be taken up and
completed,
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Resumption of Train running between
Sabarmati-Ahmedabad and Faizabad
and Varanasi

1934. SHRI MAGANBHAI BAROT:
Wil] the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that the
train running between Sabarmati-
Ahmedabad (Gujarat) and Faizabad
and Varanasi (Banaras) was disconti-
nued sometime back and later on dis-
continued beyond Faizabad;

(b) if so, the reasons therefor;

(c) whether it is also a fact that
it wag the most suitable and direct
train for Gujarat people to go to var-
ious parts of U.P. and particularly to
Lucknow and the holy places Ilike
Ayodhya and Banaras etc.; and

(d) if so, when the above train is
likely to be extended upto Banaras?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) and (b), Train No. 163 Up/164 Dn
Sabarmati Express and New No. 165
Up/166 Dp 'was introduced between
Ahmedabad-Faizabad-Varanasi with
effect from 26th January, 1976. This
train was scheduled to run daily bet-
ween Ahmedabad and Faizabad and
twice a week between Faizabad-Vara-
nasi. These trains ‘were not well
patronisedq between Faizabad and
Varanasi and accordingly their run on
Faizabad-Varanasi was cancelled from
17th November 1977.

(¢) and (d). From 3rd March, 1980
the runs of 165/166 Sabarmati Ex-
presses over the curtailed section viz.
Faizabad and Varanasi have since
been restored on two days a week ba-
sis as before.
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Drinking Water in Karjat

1936. SHRI A. T, PATIL: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether in yiew of the acute
scarcity of drinking water in Karjat
(C.R.), the Railway authorities pro-
pose to augment and increase the
supply of drinking water to Karjat
Village Panchayat to two lakh gal-
lons, per day;

(b) if so, the year in which this’
target will be reached; and

(c) what are the probable measures
to accelerate this programme?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
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(SBHRI C K. JAFFER SHARIEF):
(a) No. The Railway cannot spare
more water, due to their own require-
ments being large.

(b) and (c), Do not arise.
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. Wagon Allotment to West Bengal

1939. SHRI JYOTIRMOY BOSU:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) how many railway wagons
were promised to be provided for Ben-
gal during the period from November,
1979 to February, 1980 for bringing
cement, diesel and kerosene pil and
sugar to that State from outside;

(b) how many wagons were allot-
ted and how many actually supplied
for the purpose; and

(c) the factors, if any, responsible
for shortfall in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) Quota for movement of cement is
fixed factory-wise and not State-wise.
There is no specific programme for
rail movement of diesel and kerosene
oil to West Bengal from outside the
State. All supplies of these products
are either by pipelines or by road
only. Wagong for sugar loading for
West Bengal are supplied as and when
demands are placed by the consigners.

(b) Against a daily quota of 590 wa-
gons for the linked States including
West Bengal, the cement factories de-
manded only 380 wagong per day and
the supply 'was 312 wagons per day
during November, 1979 to February,
1980. Against linkage of approximate-
ly 116 wagons a day for movement of
cement by rail to West Bengal, the
actual loading average to 76 wagons
per day.

During the same period, demands
for 4244 wagons were placed for des-
patch of sugar to West Bengal, against
which 3814 wagong were supplied.

(c) Shortfall in cement movement
is due to reduction in demands for
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wagons by the factories, The de-
mandg for movement of sugar are
being met currently.

Rapid Transit System for Madras

1940. DR. A. KALANIDHI.: Will
the Minister of RAILWAYS be pleas
ed to state;

(a) whether it is a fact that the
Metropolitan Transport Project (Rail-
ways) which has done the studies for
the Rapid Transit System for Madras
City is being disbanded from 31-3-80,
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF ‘RAILWAYS
(SHR! C. K. JAFFER SHARIEF):
(a) No. A nucleus team of staff and
officers is being kepi, awaiting clear-
ance from Planning Commission who
provide funds for this work outside
the Railway Plan.

(b) Does not arise.
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Conversion of Rupsa—Bangiri Posi
Line

1943. SHR1 CHINTAMANI JENA:
Wil] the Minister of RAILWAYS be
pleased to gtate-

(a) whether there is any proposal
to convert Rupsa-Bangiri Posi narrow
gauge Railway line into a DBroad
gauge line;

(b) whether there has been =any
survey of the project conducted; and

(¢) 1f so, the total cost estimaled
and when the project is proposed to
be implemented?

THE MINISTER OF STATE 1N
THE MINISTRY OF RAILWAYS
(SHRI C. K JAFFER SHARIEF):
(a) to (c). A reconnaissance engineer-
ing-cum-traffic survey for conversion
of Rupsa-Bangiri Pasi NG line into
BG and its extension upto Chakulia/
Gurumahisanj or some other suitable
points is nearing completion. A deci-
sion about the conversion of this NG
line into BG will be taken after the
survey report is received, taking into
consideration the financial viability
of the project as well as the overall
resources position.
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Late Running of Mm—woru
Mai]

1944, SHR1 G. M. BANATWALILA:
Will the Minister of RAILWAYS be
pleased to state.

(a) whether it is a fact that Mad-
ras-Mangalore Mail is always run-
ning late;

(b) if go, the reasons therefor; and

(c) whay gteps are being taken to
ensure punctuality with respect +to
this train?

THE MINISTER OF STATE IN
THE MINISTERY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) to (¢). During period from 1st
January, 1980 to 18th March, 1980,
punctuality of 1 Dn Madras-Mangalore
Mail wag 84 6 per cent. The days on
which it ran late, it was due tg Loco
failure on account of bad coal staff
and public agitation  signal failure
and bad weather. In order to improve
the punctuality of this train a special
watch is being kept round the clock.

General Cargo Berth ai Haldia Dock
Complex

1945 SHRI SATYA GOPAL MISRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state-

(a) whether there is any proposal
under consideration t{o construct
another general cargo berth at Hal-
dia Dock Complex;

(b) if so, the details thereof; and

(¢) if not, what ijs the alternative
proposal to meet the grave necessity
for more berths at the said Dock?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHR1 A. P. SHARMA):
(a) No.

(b) Does not arise.
(¢) The need for an additional car-

go berth at Haldia Dock has not been
felt.
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Indlans Deported from UAE

1946. PROF. P. J. KURIEN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state the total number of
Indians reported from U.AE. on
account of the new immigrant iaws?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR]I P, V. NARASIMHA
RAO): Information received from
our Misgions in the UAE would
indicate that 491 persons left that
country by sea after 1st January,
1980; and 1522 by air since 11th
December, 1979. It is not possible to
determine as to how many out of
these left voluntarily and normally
on the termination of their contracts,
or for other reasons; and how many
due to the introduction of measures
to ensure strict implementation of
the laws of the UAE.
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Cuttack-Paradip Rail link

1950. SHRI BRAJ MOHAN MOHAN-
TY: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that about
1600 workers employed in Cuttack-
Paradip rail link Project in Orissa
have been retrenched and no alter-
native altrangement has been made ior
their employment; and

(b) 1f so, the steps taken by Gov-
ernment to absorb them and the date

by which all of them will be ab-
sorbed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
£5HRI C. K. JAFFER SHARIEF):
(a) ang (b). The information is be-
ing collected and will be laid on
the Table of the Sabha,

Talcher-Sambalpur lne

1951, DR. KRUPASINDHU BHOI:
Will the Minister of RAILWAYS be
pleaseq to state:

(a) whether Government have de-

cided to take up the construction of
Talcher-Sambalpur Railway line; and

(b) if so, when the construction
work would start and when it will
be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIF):
(a) and (b). No, as the preliminary
engineering-cum-trafic ~ survey for
this new rail link is stil] in progress.
The survey is expected to be comple.
ted by June 1980
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Salem-Dindigul line

1952 SHRI S. A. DURAI SEBAS-
TIAN: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether the survey works for
the laying of broad-gayge railway
line from Salem to Dindigui viz Karur
are over;

(b) if so, what 1s the budgetary
proposal; and

(c) whether the scheme may be
taken up in this financial year itself
as the need is envisaged owing to fast
development of these areas?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIF):
(a) to (c¢). The re-appraisal of the
earlier survey for a new BG line
between Karur and Dindigul has
been carried out ag part of compo-
gite project #for a BG connection
from Karur to Tirunelvelli/Tuticorin
and the report is under examination.
A decision on the project will be
taken after examination of the re-
port is completed in all its aspects,,
subject to the availability of funds
and clearance by the Planning Come
mission
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Facilities of CGHS Dispensary at
Shalimay Bagh, Delhi

1954, SHRI CHANDRA BHAL
MANI TIWARI: Will the Minister of
HEALTH be pleaseq to state:

(a) whether a fairly large number
of Government employees and their
families residing in Shalimar Bagh
area in Delhi-33 are without facility
of any CGHS dispensary there;

(b) the approximate number of
persons as are without the facility of
a CGHS dispensary in thal lucality;

{¢) the arrangements made for pro-
viding medical facilities to such per-
sons; and

(d) whether Government propose
to open a new CGHS dispensary for
the benefit of such persons there and
if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTERY OF HEALTH SHRI
NIHAR RANJAN LASKAR): (a)
Yes, Sir.

(b) Shalimar Bagh is a newly
developed colony in Delhii Data
about the number of Central Govern-
ment employees residing in Shalimar
Bagh area is not available.

(¢) The Central Government em-
ployees in the gareg are availing of
medical facilities undr C.S. (M.A)
Rules,

(d) For the present there is no pro-
posal] due to flnancial constraints.

Wagong for essential commodities

1955. SHRI JOY BISWAS: WwWill
the Minister of RAILWAYS Dbe pleas-
ed to state:

(a) whether Government have Jlaid
down any policy for allotment of wa-
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gons to carry the essential commodi-
ties as well ag construction materiale
for the State;

(b) if so, whether it is a fact that
the Tripura State Government could
not bring the food grains and construc-
tion materials like cement stel, rod,
etc. allotted for the State; and

(¢c) how many wagons were requi-
sitioned by the Tripura Government
and how many were placed during
1978 and 1979 to lift the commodities
and materials?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] C. K. JAFFER SHARIEF) (a)
Yes,

(b) The input of essential com-
modities into Tripura State, which is
served by Dharmanagar and Churai-
bari rail heads, in 1979 was at a
higher leve] than in the previous year,
However, owing to the wvery high
priority having to be assigned to food-
grains, there was some shortfall in
tvespect of commodities other than
foodgrains. Movement of traffic
was alspo affected adversely over ma-
jor part of the year as a result of
agitations by local persons and by
some railway staff,

(c) The input of essential com-
modities in 1978 ang 1979 into Tri-
pura by rail was as under:_

1978 1979

Foodgrains . 66425 Tonnesgn640 Tonnes

Salt . . 15504 »s 10196 »
Sugar . . 9472 ’ 5808 »»
Cement . 25938 » 17712 »
Pulses , . 5424 » 3344 2
Edibl: Oil . 3744 » 1773 2

e - 4 ———— e & ame e ——

126507 s 120453 »
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Railway Dueg from Rohtas Industries

1956. SHRI RAM SWAROOP RAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that M/s. Rohtas Industries in Bihar
is due to pay to the Railways about
Rs, 3 crores on account of demur-
rage, damages, freightg etc; and

(b) if so, what action is being taken
to realise the outstanding dues from
the Industry above mentioned?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] C. K. JAFFER SHARIEF):
(a) and (b). A sum of Rs. 3.01 crores
out of which Rs. 2.68 crores on account
of demurrage has been shown outstand-
ing by Eastern Railway against M/s.
Rohtag Industries at Dehri-on-Sone
in Bihar. M/s Rohtas Industries
have disputeq the procedure laid
down by the Railways for calculation
of demurrage charges in respect of
wagons booked for their works, The
Eastern Railway have set up a Com-
mittee to examine the related aspecls
of the disputed issues At the
same time, Railways are also examin-
ing the possible legal and administra-
tive measures to realise the outstand-
ing dues from the party.

Traffic loss to Railways

1957 SHR1 SUSHIL. BHATTA-
CHARYA: Will the Minister of
RAIJLWAYS be pleased 10 state how
much traffic has been lost by the Rail-
ways due to labour unmest in public/
sector other than Railways during the
private iast year?

THE MINISTER OF STATE N
THE MINISTRY OF RAILWAYS
(SHRI C, K JAFFER SHARIEF):
Though Ilabour unrest m public/pri-
vate sector has bheen one of the causes
which affected the loading of the
Railways, the extent of loss cannot
be fully quanmtified.
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Transport Cost of, Cotton

1958, SHRI GADADHAR SAHA:
Wil the Minister of RAILWAYS be
pleased to state:

(a) whether is it a fact that the
cost of Transportation of Cottons by
Rail (Freights rate) varies from State
to State according to distance
while there is Parity in the Trans-
portation Cost in case of Raw mate-
rials like iron and steel;

(b) if so, the transportation costs
of cotton, iron and steel, the reasons
thereof and how is it justified;

(c) what are its adverse effects on
the production of Cotton Industriesf
cloth Mills and their growth in West
Bengal and Eastern States:

(d) whether Government are pro-
posed to give subsidy to make it uni-
form as it has been done in case of
transportation of raw material like
iron and steel; and

(e) 1f not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C, K JAFFER SHARIEF):
(a) The freight charges for all traffic
including cotton, iron ang steel etec.
are determineg on the basis of the
classification of the commodities and
the distance over which they are to
be carried. Perhaps the Hon’ble
Member is referring to freight equa-
lisation schemes which are operated
through establishment of self financ-
ing funds/accounts under the respec-
tive Ministries for commodities like
iron ang steel, cement etc. The
Railways do not operate any such
scheme of freight equalisation,

(b) to (e). Do not arise,

River Barak Threatens Railway
Bridge

1959 SHRI SANTOSH
DEV- Wil] the Minister of
WAYS be pleased to state:

(a) whether it is a fact that the
only Railway-cum-road Bridge over

YOHAN
RAIL-
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Katakhal river on Silchar Lumbding
Road Assam is threatened to be
eroded by the river Barak; and

(b) what steps Government have
proposed to take to protect this bridge
which ig the only available communi-
cation system and connectg the area
with the rest of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) and (b). No threat is at present
apprehended to Katakhal rail-cum-
road bridge on Badarpur-Silchar sec-
tion due to erosion by river Barak.
However, the problem of erosion
caused by river Barak near Katakhal
bridge, has been engaging the atten-
tion of the State Government and the
Railways, The State P.W.D. have
been urged by the Railway to take
necessary remedial measures. A
scheme for protection works has re-
cently been drawn up by the Techni-
cal Advisory Committee of the
Cachar Flood Control Board. The
State P.W.D, have also already ‘efer-
red the matter to the Central Water
Research Station, Pune, for model
studies. The Railway will continue
to remain in close touch with the
State Government in this regard.

National] Unemployment Insurance

Scheme

1960, SHRI ARJUN SETHI:
‘SHRI K. PRADHANI:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government propose to
introduce a national unemployment
insurance scheme;

(b) if so, what are the details there-
of; and

(c) if not, the reasons therefor?

THE MINISTER OF TQURISM
AND CIVIL AVIATION AND LA-
BOUR (SHR]I J. B. PATNAIK): (a)
There is no such propsal at present.
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(b) Does not arise.

(¢) A national unemployment in-
surance scheme is not considered
feasible at this stage in vie of the
massive financial outlay it would in-
volve.

Working of Vallabhbhai Pate] Chest
Institute, Delhi

1961, SHRI R. K. MHALGI: Will
the Minister of HEALTH be pleased
to state:

(a) whether Government’s attention
has been drawn to a news-item pub-
lished in the Times of India of the
23rd February, 1980 regarding the
alleged deterioration in the working of
the Institute; if so, the facts thereof;

(b) the reasons for a large number
of posts remaining unfilled; and

(c) the steps being taken to improve
the working of the Institute?

THE MINISTER OF STATE IN

THE MINISTRY OF HEALTH
(SHRI NIHAR RANJAN LASKAR):
(a) Yes, Sir, However, there has
been no deterioration in the working
of the Vallabhbhai Patel Chest In-
stitute. This is corroborated by
the number of scientific papers pub-
lished by the Institute during the
last 3 years, the number of thesis
approved for tke M.D. & Ph. D. post-
graduate students of the Institute by
the University of Delhi, as well as
the number of patients who attepded
the Clinical Research Centre of the
Institute, vig:——

1. Number of articles published year-
wise:

1976-77 Y . ¥
1977178 66.. .. .. .. ...... 50
' 1978-79 .... 64

{I. Number of theses: -~

1977 -
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ITT. Annual attendance at the Clinical
Research Centre:

(i) Outdoor patients

1977 er ev 4 ee e .. ....87080
1978.... ... .. .. .. 33149
1979 ceu. .. .. .. 33668
(ii) Indoor patients:

B o S B | {
1978...... .. 251
1979...... .. L. oo iiaaeel 257

L

(b) Although the vacant posts were
advertised by the Institue in June,
1979, following the acceptance of the

revised qualifications for recruitment
" by the Governing Body, procedural
difficulties have delayed the selections,
The Chairman of the University Se-
lection Committee for all these posts
ig the Vice-Chancellor, University of
Delhi The Vice-Chancellor, keep=
ing the problems of the Institute in
view is taking appropriate steps to ill
up the vacant posts expeditiously

(c) Although the working of the
Institute hag been quite satisfactory,
efforts are being made to revamp its
activities,

Non-Payment of Retirement|Termina-
tion Benefits to Employees by Private
Hotels

1962. SHRI PIUS TIRKEY: Will
the Minister of LABOUR be pleased
to state:

(a) whether Government have
received complaints that the manage-
ments of private sector hotels do not
pay the retiring benefits and provi-
dent tuﬂds, etc. due to them at the
time of retirement/termination of their
services;

(b) if so, the full details thereof;
and

(c) what action has been taken in
each case and also to check such mal-
practices on the part of big hotel com-
panies?

THE MINISTER OF TOURISM AND

CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) No
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such complaint has been received by
the Government,

(b) and (c). Does not arise.

Non.Preliferation Treaty

1968 SHRI G. Y. KRISHNAN: Wwill
the Minister of EXTERNAL AF-
FAIRS be pleased to state the names
of the countries who are non-sig-
natory to the Non-Proliferation
Treaty?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAQ): Accordingg to the latest in-
formation available to the G@Govern-
ment, the nameg of countries, which
are non-signatories to the Treaty on
the Non-Proliferation of Nuclear Wea-
pons (NPT), are as Yollows:

(1) Algeria

(2) Argentina

(3) Bhutan

(4) Brazil

(5) Burma

(6) Chile

(7) China

(8) Cuba

(9) Equatorial Guinea
(10) France

(11) Guinea

(12) Guyana

(13) India

(14) Israel

(15) Malawi

(16) Mauritania

(17) Niger

(18) Pakistan

(19) Qatar

(20) Saudi Arabia
(21) Seychelles

(22) South Africa

(23) Spain

(24) Uganda

(25) United Arab Emirates
(26) United Republic of Tanzania
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(27) Vietnam
(28) Zambia

Memorandum from Fruits Merchants
Association of Trichur

1964, SHRI K. A. RAJAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Chief Commercial
Superintendent, Southern Railway
has received memorandum from the
Fruits Merchants Association, Trichur
regarding difficulties in getting book-
ing facilities; and

(b) if so, the details thereof and
the action taken, if any, thereon?

THE MINISTER OF STATE iN
THE MINISTRY OF RAILWAYS
(SHRI C, K. JAFFER SHARIEF):
(a) Yes,

(b) The following points have been
raised in the memorandum:—

(i) Lack of facilities foy booking
of perishables from Trichur to
Howrah;

(ii) Unrestricted booking of non-
perishables by traing leaving Tri-
chur; and

(iii) Reduction in luggage wvans by
trains leaving Trichur.

Action Taken:—Perishable traffic is
being bookeq and cleared .regularly
from Trichur to Howrah, During
the period 1Ist to 18th March 1980,
a total of 1975 perishable parcelg were
booked and cleared. @ The only cate-
gories of non-perishable traffic booked
by trains leaving Trichur are passen-
ger luggage newspapers and film par-
cels, which are in addition to perish-
able traffic. The availability of parcel
vans and luggage vans in trains serv-
ing Trichur is, by anq large, ade-
quate. The Southern Railway Ad-
ministration, in consultation with the
Fruits Merchants of Trichur, is tak-
ing necessary action to remove the
genuine difficulties of the merchants
to the extent possible,
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" Inclusion .of Deihi School Teachers
ia CGHS Scheme

1865, SHRI K, A. RAJAN: Wwill
the Minister of HEALTH be pleased
to state: ’

(a) whether Government are con-
sidering to ‘include Delhi School Tea-
chers in the CGHS Scheme;

(b) if so, the details thereof;

(c) whether Government are aware
that this is one of the demand of
Delhj Teachers which has been
recommended by the Committee ap-
pointed last year at the instance of
the Ministry of Education; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
No, Sir.

(b) Does not arise.

(c) and (d). A High Power Com-=-
mittee was constituted in the Minis.
try of Education to look into the de-
mands of the Joint Council of Delhi
Teachers’ Organisations ang other
Associations These demandg in-
cluded the demand for ‘“Medical Allo-
wance for all teachers”, The Com-
mittee in its meeting held on 20-11-79
recommended that CGHS type facili-
ties shoulg be extended to all the
employees under Delhi Administra-
tion, Till the CGHS ig made ap-
plicable some fixed allowance may
be given to the teachers as a medical
grant,

This recommendation of the Com-
mittee has not yet been processed fur-
ther by the Ministry of Education.

Fly over at Serampore Railway
Crossing

1966. SHRI ANANDA PATHAK:

Will the Minister of RAILWAYS be
pleased to gstate: '

(a) whether Government propose to
consider the demand for a fly over at
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Serampore Railway cr&ssinz near
Serampore Railway Station;
(b) if so, the details thereof: and

(¢) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C, K. JAFFER SHARIEF):
(a) Yes,

(b) Works of construction of road
over /under-bridges in replacement of
existing lewcl crossings are jointly
financed and executed by the Rail-
ways and the State Government|Road
Authority and the proposals therefor
have to be sponsored by the lafter
together with an undertaking to bear
their share of the cost as per extant
rules, A proposal for construction
of a road over-bridge in replacement
of level crossing No. 5 at Serampore
Railway Station of Eastern Railway
is presently under examination of the
Railway in consultation with the
Government of West Bengal.

(c) Does not arise.

Disposal of cases detected under
Prevention of Food Adulteration
Act
1967, SHRI N E. HORO: Will the
Minister of HEALTH be pleased to

state:

(a) whether the orderg of the Minis-
ter for Health were obtained before
disposing of cases of serious adulte-
ration detected under the Prevention
of Food Adulteration Act, 1954 during
the last three years;

(b) whether some cases were also
referred to the CBI for investigation:
and

(c) if so, the details regarding the
persons found guilty in these cases
and the suggestions, if any. received
in this regard?

THE MINISTER OF STATE 1IN
MINISTRY OF HEALTH (SHRI
NTHAR RANJAN LASKAR): (a) No,
- There is no such provision under the
Prevention of Food Arlulteration Act.

(b) Yes,
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(c) The report of the CBI is being
examined,

Formation of Central Food Squad

1968 SHRI N, E. HORO: Will the
Minister of HEALTH be pleased to
state:

(a) whetber it is a fact that the
Central Government created a Central
Food Squad in his Ministry to check
the menace of adulteration in food
articles through ganction authenticated
as per rule;

(b) whether it is also a fact that the
sanction provided for the functions to
e performed by the Food Squad and
if se, the details thereof: and

(¢) whether this squad is perform-
ing all these functions since itg incep-
tion till-date particularly during the
‘ast three years?

THE MINISTER OF STATE IN
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
a'd (b, Yes. The following is the
strengtn of the squad:

1 Semor Food Inspector 1
2 Fond Inspectors 82
3 Field Assistant 6

Senio; Food Inspector ang Food
Inspectors were appointed under sec-
tion 9 of the Prevention of Food
Adulteration Act and they are em-
powerea@ to lift samples under the said
Act, TFoog Inspectors can lift the
samples under the Act on the basis
of signed slips issued by the local
(Health) Authority which are vequir-
ed to be fixed around the sample bot-
tles.

(c) Thc Central Food Squad’s ac-
tivities in respect of the lifting of
samples were confined in the initial
periog primarily to Delhi This
was because of the constraint under
which the Delhi Municipal Corpora-
tion funtioned in respect of work un-
der te PF.A. Act, However, as
per recommendation of the Central
Council of Health in 1978, the Delhi
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Administration set yp a separate Di-~
rectorate for the Prevention of Food
Adulteration in the year 1977-78 and,
as such, the day to day work of the
Squad of lifting suspect samples de-
creased. In view of the reduced
‘work load, the question of utilisation
of the services of the Squad in a
suitable manner is under active con-
sideration of the Government.

Mere Admission in Mediocal Colleges

1969, SHRI VIJAY N. PATIL: Will
the Minister of HEALTH be pleased
to state:

(a) how many medical colleges in
India requested for permission to admit
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»
more students
/ears;

during the last two

(b) what wag the total number of
additional admissions foy which per-
nission was sought; ang

(¢) the number of additional seats
granted for such colleges, college-wise?

. THE MINISTER OF STATE IN
,MINISTRY OF HEALTH (SHRI
JNTHAR RANJAN LASKAR): (a) 1T.
(b) 581.

(c) A statement indicating the ad-
ditional geats granted colleges-wise i
attached,

Statement indicating the Additional Seats granted College-1 .

S.No. Name of the Medical College

No. of
additional
sealts
granted

3

1. Kasturba Medwal College, Mangalore

2 10a Me lical Cellege, Panaj

3. Mech al Goadege Bellar

1. Medical College Trivandrum

5  Medical College, Kottavam

6. T.D. Medical College, Ailippy .
7 Medical College, Calicut

8. J.J.M. Medical Collcge, Dav.ngere

9. Regional Medical College. Imphal

— e —— — — — o ——+ o W —— ——— ——

20

1o

47

5

. . . . 20
. . . . . 20
20

25

25

Total . . . . . 202

Loan from World Bank for construc-
tion of National and State Highways

1970. SHRI VIJAY N PATEL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) what is the amount of loan
received from the World Bank for
construction and improvement of

National ang State Highways during
the last two years;

(b) how much out of this was spent
in Maharashtra State; and

(¢) what ig the fresh demand of joan
from the World Bank for the year
1980-81?
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‘'THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) No loan has been
received from the World Bank dur-

ing the last two years ie., v977-78
and 1978-79,

(b) Does not arise.

(¢) Therg is no demang of any
fresh loan from the World Bank for
1980-81 for National and State High-
way sector. However, a Rural Roads
Project in Bihar is likely to recére
World Bank assistance of about $ 25
million during Bank’s fiscal year,
1981 (1-7-80-—-30-6-81).

Upgradation of Railway Officers

1971. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Railway Administration after the Third
Pay Commission award have done two
upgradations for Railway Officers of
the Indian Railways other than Medical
Dfficers; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] C. K. JAFFAR SHARIEF):
(a) and (b). After Third Pay Com-
mission’s recommendations, the Gazet-
ted Cadres of the Indian Railways
have been restructureg on two occa-
sions. In the first restructuring which
was done in 1973-74, out of 958 posts
upgraded. 62 pertained to the Medical
Department. Earlier also, the Indian
Railway Medical Service nas  had
the benefit of upgradation in that
all posts of doctors in Group ‘C’ were
placed in Group ‘B’ in 1966 and sub-
sequently all posts of Assistant Medi-
cal Officers (except Dentists) were
placed in Group ‘A’ (Class I) in 1978.

A triennial review of Indian Rail-
way Services, has recently been com-
pleted by the Cadre Review Commit-
tee and approved by the Government.
The Cadre Review of the Indian
Railway Medical Service is under
active processing separately as  the
set-up of this Service is quite diff-
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erent from the other Railway Ser-
vices and the considerations for
strengthening the other eight Railway
Services could not be applied in the
same manner for the Medical Service.

Specialists on LR.M.S.

1972. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Railway Administration have conclud-
ed that there is no need for any
specialists in the Indian Railway Medi-
cal Service to treat patients; ang

(b) if not, the facts in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 C. K. JAFFAR SHARIEF):
(a) and (b) No The recruitment in
the Indian Railway Medical Seivices
is so regulated that the required num-
ber of specialists are made available
the Railway Hospitals. Moreover,
the Railways also have Honorary Con-
sultants in various specialities

“.egislation on “The Imdian Council
Act of Paramedical Rehabilitation
Professions”’

1973, SHR] PIUS TIRKEY: Will
the Minister of HEALTH be pleased
to state:

(a) whether it is a fact that Gov-
ernment propose to bring a legislation
entitled “The Indian Council Act of
Paramedical Rehabilitation Profes-
sions” in consultation with the State
Governments;

(b) whether the comments from all
State Governments have been received;

(¢) if so, when Government propose
to introduce the said legislation; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) The
All India Occupational Therapists As-
sociation had proposed the setting up
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of a Council of Physio-therapy and
Occupational Therapy for registration
of the Occupational Therapists prac-
tising in the country., This was con-
sidered and it was felt that the pro-
posed Council should cover all rebabi-
litation professions including physio-
therapistg ang occupational therapists.
Accordingly a draft Bill was drawn
up and was sent to the State Govern-
ments.

(b) Replies were received from 23
State Governments/Union Territories.
In respect of the 8 State Govern-
ments/Union Territories, their con-
currence was assumed in the absence
of any infimation tp the contrary.

(¢) and (d), The question of intro-
ducing a bill will arise after a deci-
sion in this regard, is taken.

Loss of production at Shop-floor
Level

1974. SHRI K. PRADHANI: Will
the Minister of LABOUR be pleased
to state:

(a) whether suggestion from any of
the Presidents of Chamber of Com-
merce has been received by Govern-
ment for bringing comprehensive
legislation to discourage loss of pro-
‘uction at the shop-floor level; and
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(b) if s0, the action which Govern-
ment propose to take in this regard?

THE MIIj}TSER OF TOURISM
AND CIVIL AVIATION AND:
LABOUR (SHRI J, B, PATNAIK):
(a) Memoranda have been received
from organisations of employers with
varioug suggestions for promoting in-
dustrial peace and harmony.

(b) Government{ would give due
consideration to the suggestions,
L)

Number of Railway Hospitals

1975. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of Railway Hospi-
tals, zone-wise in years 1975 and 1980;

(b) the number of beds in Railway
hospitals, zone-w: » during the above
period; and

(c) the number of doctors, nurses,
ward boys and other shtaff, zone-wise,
during the above period?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFAR SHARIEF):
(a) to (c). A statement is attached,
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Organisation of Beddi Workers in
West Bengal

1978. SHRI MUKUNDA MANDAL:
Will the Minister of LABOUR be
pleagsed to state:

(a) whether Government are aware
that a large section of population is
beedi workers in the Sundarban Re-
glon of 24 Parganas;

(b) if so, the fact thereof;

(¢) whether Government are con-
sidering fo set up an organisation to
look after the problems of beedi
wo. kers and their solution; and

(d) if so, the details thereof, and if
not, why mot?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND
LABOUR (SHRI J. B. PATNAIK):
(a) Yes Sir,

(b) It is estimateq that there are
nearly 47,000 beedi workers in this
region.

(c) & (d). The problems connected
with the working conditions of the
workers are within the purview of
the State Government  However,
programmes of geperal welfare of
suchh workers, financeg out of the
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Beedi Workers Welfare Fund, are
being implemented through the labour
welfare organisation Set up for the
purpose by the Central Government.

Amenities to Beedi Workers in West
Bengal

1979. SHRI MUKUNDA MANDA;:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government are agware
that thousands of Beedi workerg have
been working at Diamond Harbour,
Magrahat, Kakdwip and Kulpi areas
of 24 Parganas District for years,

(b) if so, the details thereof;

(¢) whether any sort of grants or
amenities have been provided by Go-
vernment to these workers;

(d) if so, the factg thereof; and

(e) if not, whether Government
propose to extend welfare facilities in
this region? e

THE MINISTER OF TOURISM &
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) & (b).
Yes Sir. It is estimated that there are
nearly 25,500 beedi workers in Dia-
mond Harbour Sub-division, The
number of such workers at Kakdwip
and Kulpi is estimated respectively at
2000 and 1000.

(c) to (e). A mobile medical unit
located at Calcutty is at present co-~
vering Magrahat and Joynagar areas
of Diamond Harbour Sub-division. In
addition, the Government of West
Bengal was sanctioned a grant of Rs.
495 lacs in 1978-79 for constructing
houses for beedi workers. A scheme
for grant of scholarshipg to the depen-
dents of beedi workers has also been
introduced. Government
progressively to, expand the coverage
and improve the content of various
welfare schemes for beedi workers
financed out of Beedi Workers Wel-
fare Fund.
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Movement of Petroleum Produéta by
Railways

1980. SHRI SHIV KUMAR SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is g fact that Rail-
ways have stepped up the movement
of petroleum products in the country
to meet the immediate demands of
the defence, steecl plants etc.;

(b) if so, the details of the tank
wagons put into operations and their
weekly average of transportation of
petroleum products and by-products
and extent to which the needs are ex-
pected to be met as a result thereof;

(c) the names of destinations to and
from where these wagon tanks are put
into opetration; and

(d) the time by which the supply
of kerosene and petroleum is expected
to be normalised?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 C. K. JAFFAR SHARIEF):
(a) Yes.

(b) A fleet of 19,593 broaq gauge
tank wagons and 3969 metre gauge
tank wagons is deployed for move-
ment of all petroleum products. The
weekly daily average loading during
the three weeks of March 1980 (upto
21st.) has been of the order of 1553,
1607 and 1648 tank wagons per day on
the broad gauge and 264, 286 and 309
tank wagons per day on the metre
gauge respectively in the first, second
and third weeks. The Railways are
currently meeting in full the targetted
levels of rail loading mutually agre-
ed to by the Railways and the Oil
Companies. However, the shortfall
in movement by pipeline consequent
upon the closure of Barauni Refinery
cannot be made up fully by rail.

(¢) Rail movement of  petroleum
products takes place from Port joca-
tions, Refineries and pipeline tap-off-
points to the consuming points spread
all over the country.
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(d) The supply position will im-
prove further as soon as Barauni Re-
finery starts functioning fully and
normal operation in the three re-
fineries in Assam is resumed.

Bonus to Government Employees

1981. SHRI SHIV KUMAR SINGH:
SHRI ARJUN SETHI:
SHRI OSCAR
FERNANDESE:

Will the Minister of LABOUR
be pleased to state:

(a) whether he had conveneg a
meeting of Members of Parliament
on bonus issue;

(b) if so, the details thereof;

(c) whether there is a proposal to
nt bonus to al] Government/Semi-

Government employees;

(d) if so, the details thereof and
if not, the reasong therefor; and

(e) the time by which Government
propose to grant bonug at par Wwith
Railways and P&T Staff to all other
employeeg of the Government with-
out eny discrimination?

THE MINISTER OF TOURISIM
AND CIVIL AVIATION AND LAB-
OUR (SHRI J. B. PATNAIK): (a)
Yes, Sir.

(b) The meeting was held on
March 3, 1980. Several suggestions
Tegarding bonug were made by the
Members who attendeq the meeting.
Some of the suggestiong are as
follows: —

(i) Bonug must be accepted as a
deferred wage;

(ii) Minimum bonus should be
paid to all workers; Section 32 of
the Payment of Bonus Act, 1965,
should be déleted;

(iii) Payment of any bonug above
the minimum should be baseq on
productivity. The quantum or basis
of bonus in excess of the minimum
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should be left to be decided by
collective bargaining;

(iv) The ceiling on maximum
bonug should be removed.

(v) The salary limits for pay-
ment of bonus should be removed;

(vi) Labour Ministry/Labour
Departments should have the po-
wer to scrutinise the accounts of
companies when employees express
doubt about’the non-availability of
surplus for payment of bonus.

(c) to (e)., Varioug propwsals for
amendment of the Payment of Bonus
Act, 1965, are under consideration.
It is the intention of Government to
bring forward a comprehensive Bill
to December, 1979 ig given below:—
festival season.

Supply of labour by Visakhapatnam
Dock Labour Board

1982. SHRIMATI GEETA MUKER-
JEE:. Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Visakhapatnam
Dock Labour Board supplied labour lo
the Food Corporation of India (Port
operations, Visakhapatnam) to meet
their additional requirement ince
1975 to-date;

(b) if not, the reasons for the
same;

(c) the tota] number of Dock Entry
passes, permanent and temporary is-
sued to Food Corporation of India
(port operations) by the Visakhapat-
nam Port Trust in 1975; and

(d) the number of total dock entry
passes in addition to gbove issued,
month-wise, from July, 1975 to Dec-
ember, 1979 to the Food Corporation
of India (port operations) by Visakha-
patnam Port Trust?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P
SHARMA): (a) No Labour was
supplied to Food Corporation of India
(Port | operations, Visakhapatnam)
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by the Visakhapatnam Dock Labour
Board since 1975 til] date.

(b) No request for such supply of
labour from Food Corporation of
. India was received by the said Dock
Labour Board.

(c) 748 permanent passes were
issued to Fooq Courporation of India
(Port operations) during 1975.
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(d) The number of permanent
passeg issued during 1976, 1977 and
1978 was 30, 12 and 32, respectively,
and no such passes were jssued in
1979.

The number of temporary passes
issued, month-wise, from July, 1975
to December, 1979 ig given below:—

Number of temporary passes issurd during

1975

Month
January . . e . . .
February
March . . . . . .
April . . . . . .
May . . < . . .
June .
July .
August
September . . . . .
October . . . . .
November . . . . . .
December . . . . .

1976 1977 1978 1979

.. 13 73 24
a .. 38

10 41 130
{ .. .. 139
26 40
20 71 203
75 r3: .. 23
6o 70 57
-8 s 98
3 iy .. 23
13 3080 .. 131
46 22 23

— s

TR wEw &, 507/(1) 90X Y wH-
Tt A T W
1983 . Y A& w7 ¥om: =7 T
M IZ TAW BT FIT HLA (e
(®) =1 T (o) fad &
IRRT T M & TAd ©IT & BESD

T TWE) - (F) AT (@) .
T EYT & GAIR T . 50 § 9T FiH1-
T AT g AT §IH  SOWIH A A
gaTa g/l fev-Ta Suaw Pear S
gwar gl fea@giwm (7.00a9 &
19.00 & T&), GAYK & HIEH HTH-
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Tt AT H1 W W P T FHIR
¥ qq qAEE 93 W1 g dfw Ary
® TOT TF IV GESE I1@ AT AN~
AT AHRTT F HW & Ffaeq 9
¥ FiT a9 feuPer & afy & afow
FeEH T¥F JaE & fag swalt €
qTF W@ I g |

Provision of over-bridgeg on
Barauni-Katihar Railway line

1984. SHRI SATISH PRASAD
SINGH: Wil] the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that from
Barauni to Katihar, there are a num-
ber of shopping centres on both sides
of Railway line, i.e., Khageria, Mahesh
Khut, Thang Bihpur and Kadha Gola,
etc., and a considerable number of
persons go for shopping there;

(b) whether at the above places
mentioned there is no provision of
over-bridges which gives way to rail
accidents;

(c) if <o, the number of pensons soO
killed while crossing the railway line
at those junctions during the last three
years; ry |

(d) whether there is a proposal to
consider for over.bridges at some
places, not if so, details thereof;

(e) by what time the construction
of over-bridges is likely to be com-
pleted; and

() if no decision has been taken,
the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) Shopping centres do not exist on
both sides of railway land on this
line.
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(b) Level Crossings have been pro-
vided at these stations but no road
over/under-bridge has so far been
constructed.

(c) No accident on gccount of
crossing of railway track has occurred
during the last 3 years.

(d) to (f)y. Works regarding ‘con-
struction of road over/under-bridges
in replacement of existing level
crossings are jointly - financed and
executed by the Rafilways and the
State Government/Local Authority
and the proposals therefor have to
be sponsored by the Ilatter together
with an undertaking to bear their
share of the cost as per extant rules.
No proposal for construction of an
over/under-bridge at any of these
stations has so far been received from
the State Government/Local Autho-
rity.

Demanqg for increase in freight by
Shipping lines

1985. SHR] BALASAHEB VIKHE
PATIL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether various shipping lihes
have asked for increase in the freight
for the movement of goods traffic;

(b) if so, to what extent increase is
being demanded; and

(¢) what is the reaction of Govern-
ment thereto?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) and (b). According

to available information the following
Liner Conferenceis/Rate .Agreements/
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Shipping Lines have proposed to increase freight as indicated:—
SI. Name of canference/Rate Agreement/ Trade Sector Percentage Effective
Shipping Lines of proposed Date
increase
" 1. Pacific-India Rate cement Fast/West Coast of India- 15% 1-4-1¢80
' actic=inaa Asr Pacific Portsof USA & °
g Canada
2. Calcutta/East Coast of India and East Coast of India to.Grcat 17% 10~4 ~1580
Bangladesh/USA Conference Lakes-USA Atlantic and
(CALCUSA) Gulf of Mexico
3. India-Pakistan-Bangladesh-UK/ India to UK/Continent and 20% 1-5-1¢80
Continent Conference vice versa
4. India-Pakistan-Bangladesh-Ceylon US Atlantic and Gulf Ports 18% 15-5-1¢€0
and Burma Outward Freight to India
Conference (INPACKON)
5. *West Coastof India and Pakistan~ West Coast of quia to USA, 17% 15-5-1980
USA Conference Gulf of Mexico Ports
6. Shipping Corporation of India and East Coast of Canada to Not 6-6-1g80
cindia Steamship Navigation India Indicated
Co. (Joint Service)
7. Shippin Corporation of India USA Great Lakes to India Not 6-6-1¢80
and Scindia Steamship Naviga— Indicated

tion Co, (Joint Service)

*No Indian Shipping Linc is a member of this Conference.

(¢) The Conferences/Rate Agree-
ment/Shipping Lines have been re-
quested to hold discussions with the
Indian shippers’ bodies for arriving
at mutually satisfactory agreement
on the proposed freight increase.

AT aws § (TH) HEE GTT HLAAT
Pa. weme &t (87) #d9€ whge ofar
fa., @ @R et osr di
AT AT whasy PPy &3 aufare Py
YT SHT HT AF JUT IAHT A}
#T = Paaet ofw s € 7 ;

gdza HiT Anre PaAraw aur ww Wy
(=t ®. &, qzamw): a1 Pw FA-

- 1Y Trs7 & Prore ° giea Py g P
w1 ot T A oAw @ giod Wed Wi #-
1086 . N W™ F=: T oW uferar Porfaes, wgme qarar Prwferfeae
W 7g FOW F g aXH fm y7-f & wwaw Pear T --
19 safy YA FY T ufe
¥ i
1 2 3 4

1. 99 T8 sTORwA fafrde, ware

1977 1,81,611.40 0] 4,513 50

1978 1,73,987.85 %o > (%¥g* wiafesa ufa-

1979 1,82,029.85 %0 ] mMAWENToITH
Sty ow SRS
ol § @rgwr
ovl £g groe &
w=wiq A ) )
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1 2 3 4

2. wwd wfae ofiran fafrdy, 7 1977 111,676.05 %o
1978 1,54,093. 05 %o 63. 65 ¥o

1979 1,69,423. 65 %o

wfasy fafa sfewfeal & gfaa fewr & f& o7 sfgss @ gra o waf af wfess fafa
wuyrAl ®r ufw gw Swe §—

1. #9d @ s fafady aem 1977~78 4,43,656. 75 %o,
1978-79 4,42,892. 25 ¥
1979-80 4,32 628. 70 %o
(=Y, 80 a%)
2. %74 *fae ufwar sréde fafmds, 7arm 1 1977-78  2,93,590. 75 ¥
1978~79 3,27,108.50 %o
1979~80 3,73,411.75%0
(w7, go aF)
TAG, 1980 F WA I, I9w @ wfaew fafs wafaw N A e ofw
qEY 9 )
dad ey st Pefwew @ &t (@) S & T T qaw- § wiaey
ax" swhasy Pabw aft wHEr Tow awr PP SR FHARE T S aieer w1
S Peat TPy swr &1 § X @ g6

FHg I 9 Paadt Tfe s=wmn g° 7

1987 . o TWIOW TT™: a7 ™

wft 77 Tq 1 T TR P qdza T anTe fawrEa aur 5w W@

(R. ®. A, wEEw): (¥) W
fafy mifywfaft 3@ gfsa faar @ P
dgd aow et Pafwee & mibe=w
FiT TTAEH AT ATV T FE A G
FHAMNAT H1 &1 TF THL g :--

(%) dad a9 IET Pafwes @
foras =t wifes st s w9
IR G HH YT &

arfas wraTT 9% i Al wm
4 FT P F4- 9T F1d FT E FA-
iy &1 | ofz £ qear
(i) @88 gom Ay fafwds  (gemaa 1557 4340
T )
(ii) &= qonw weEr fafwds, (feecht & 89 —
A ars)

(@) T @I au B FTOT AR A G gfAel ® Faare P whasr
Pafy & Y i’ & g sfaww EraTT &g 77 afas fafy -l
™ TR g i--

EL ] GAZIEE] aT
1977-78 51.33 9@ rm‘ 1.07 € YR
1978-79 52.75 ¥, GO 1.04 9@ GO
1979-80 49 .44 ¥®@ T 0.89 o™ U

(wrae?, 1980 TF)
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" 1088. S WM WAE: T 8W
T qg TI FHT FIT FA (&

1. dgd fgreamw wied Pafwee,
FaEhA]  (BE g APaes™)
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F) feemm  wed iy @R
TS # wHERY T dNT oA #i
wHaTd wiasy Pafy w7 Pt i
AT &1 g I

(@) 3= 9T aft Peadt wly T=maw
g ?

qizw wix aw Pawrty vy ww W
(st ®. W, qEAws): (%) < (@) .
a1 f& afasy Pafy mifumfat gara
ghag Py maT 2, W AW oA &
FARET AL TGE T AT NEIAEH,
7% T TeqT, AW AT TAT HAT T8
whasr fafy vw-ufa @ w8 :--

1977 ® 1979 T 840 .26 9T® TUR

15.45 |9E GI°

2. ¥gd wree Wil WERT A% 1977-78
Tiear, w§w 1978-79 16.69 ¥ YT
1979-80 16.70 99 YT
(FERl, 1980 %)

7g gfwa Pt mar @ P& o= o
whasr Pafy st &t = Tig
Tw®/ g '

FHart weg . Pw @ i

fe g° P wa 7 awi™ & o &
gPaesT! gaTer Aaw Pag g wHEt
Toq W1 FTEHT H W T THRI
&

1. #77 fgrgeia Arzq fafads, sawar

2. 393 8733 H1ZT SIERAME ifem, q2rd (qa,

1977 & 339, 1980)

AT &y € afw awrar wfa

1,52,09,529.75%° 4160.00%° ®T
2393.99%0
(Faw: g W1
|1

29,59,644. 00 & 77

Need of Wagons by Railways

1990. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the total number of wagons
held by the Indian Railways, (Rail-
way-wise), as on 31-12-1979;

(b) how many wagons are actualky
in use by the Railways and what is

the actual need of wagons by Rail-
ways; and

(c) whether it is a fact that seve-
ral wagons are lying idle on condemn-
ed wheels or in damaged conditions?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
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(a) Wagon holding as on 31-12-1979
in terms of 4-wheelers:

Railway Broad Metre
v Gauge Gauge
Central 67073 1006
Eastern . . 92718
Northern . 64198 8464
North Eastern . . 990 28778
Northeast Frontier 5944 19148
Southern . 22205 13680

South Central . 29857 12721

South Eastern 92850

Western 36795 26701

Total . . 412720 110468

-

(b) As on 31-12-1979, about 392700
wagons are 1n effective use on the
railways and these are adequate to
meet current traffic needs at the best

age norms achieved by the railways

in the past
3

(¢) No, there are no wagons lying
idle on condemned wheels or in da-
maged condition except those under
Periodical Overhaul in thHe workshops
or day-to-day repairs and maintenance
including wheel changing on sick
lines or Repair Dewpets.

Drop in Employment Opportunities
in Gulf Countries

1991. DR. VASANT KUMAR PAN-
DIT: Will the Munster of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is g fact that quring
the last one year there is a steep fall
in Indian Emigrant workers finding
jobs in the middle-east and  Gulf
countries; if so, the reasons thereof;

(b) whether it is a fact that many
job-contracts secured for Indian im-
migrants have been cancelled by
foreign Agencies due to long delay,
harassment, corruption and difficulties
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created by Indian Immigration Act;
and

(c) what steps has the Government
planned to sponsor iarger number of
jobs for Indian Immigrants and other
safeguards for their welfare and secu-
Tity?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The statistics on emigra-
tion of Emigrants does not indicate
any steep fall. According to these
statistics, 204,809 emigration clear-
ances were granted by them during
1979; as compared to the figure of
69,006 for the year 1978.

(b) No, Sir; Government have not
received any significant or substan-

tiated complaints of delay, harass~
ment, etc. in granting emigration
clearances.

(¢) This matter is kept under cons-
tant review by Government with the
help of our Missions & Posts in these
countries. It may be appreciateq that
Indian workers are recruited by for-
eign employers, from the open mar-
ket in India, through recruiting
agencies,

Cargo-Tonnage of Shipping Corpora-
tion of India

1992 DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether 1t is a fact that Gov-
ernment have decided to increase the
Cargo-tonnage of Shipping Corpora-
tion of India;

(b) if so, what is the strength of
Cargo lines with the Shipping Cor-
poration of India, their tonnage and
cargo handled by each during 1979;
and

(¢) whether the Government have
any container-oriented cargo vessel;
if so, the details thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.



t45 Written Answers

SHARMA): (a) Government consi-
der the proposal for increase of cargo
tonnage of Shipping Corporation of
India on merits as gnd when such
proposal is recieved. Acquisiticn of
ships by the Chipping Corporation of
India is g continuous process.

(b) As on 1st March, 1980, Ship-
ping Corporation of India had 74
cargp liners of 6.88 lakhs GRT and
9.72 lakhs DWT. During the finan-
cial year 1978-79 (ending March,
1979) Shipping Corporation of India’'s
cargo liners carried 27.86 lakhs re-
venue tonnes of cargo.

(¢) Shipping Corporation of India
have, at present, 19 container-orient-
ed vessels with a total capacity of
carrying 5711 containers in terms of
20 foot container units (called TEUS).
In addition, 18 container-oriented
vessels with a total capacity or 6852
TEUS are on order.

Medical Facilities in Rural Areas

1993. SHRI CHHITUBHA] GAMIT:
Will the Minister of HEALTH be
pleased to state:

(a) the schemes which are being
implemented by Government for pro-
viding medical facilities in rural areas
and the percentage of the population
being benefited thereby; and

(b) the estimated expenditure to be
incurred on the schemes which Gov-
ernment propose to implement during
the current financial years?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
Among the schemes launched by the
Government of Indig to provide better
medical facilities in the rural areas
at present are:—

1. Multipurpose Workers Scheme;

2. Community Health Volunteers
Scheme;

3. Dais Training Scheme;
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4. Reorientation of Medical Edu-
cation Scheme;

5. Minimum Needs Programme.

Reorientation training under the
Multipurpose Workers Scheme has
been completed I 139 districts of the
country as on 1-4-79. The training
pbrogramme is currently under pro-
gress in another 144 districts. Simi-
larly, the Community Health Volun-
teers Scheme, which was introduced
in October, 1977, has covered 1698
Primary Health Centres and has been
extended to an additional 688 Primary
Health Centres from October, 1979
1,29,654 Commuynity Health Volun-
teers had been trained upt, 31st
December, 1979.

There has been significant pro-
gress under the Dais Training Scheme
during 1979-80 and it is expected that
during the current year about 1,00,000
dais would have been trained.

Under the Re-orientation of Medi-
cal Education Scheme three Mobile
Clinics are being provided, free of
charge, for each Medical College for
the purpose of re-orientation in com-
munity health of the faculty members
and the students in the medical col-
leges. Thesg Mobile Clinics would
also help render specialised service
in the rural areas.

Under the Minimum Needs Pro-
gramme, Primary Health Centres and
Sub-centres are being established in
the country. At present there are
5444 Primary Health Centers and
48571 Sub-centres functioning in the
States and the Union Territories. One
Primary Health Centre covers a popu-
lation of about 80,000—1,00,000 and a
Sub-Centre generally covers a popula-
tion of 10,000. 71t is proposed to have
a Primary Health Centre for every
50,000 population and Sub-centre for
every 5,000 population, The estab~
lishment of Primary  Health Centres
and Sub-Centres is under fhe State
Sector and the reguisite provision is
made directly by the Planning Com-
mission under this sector.
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(b) The estimated expenditure to
be incurred on the rural health sche-
mes during the current financial year
is as follows:

1. Multipurpose Workers

Scheme, Rs. 733.99
2. Community Health
Volunteers Scheme. Rs. 2141.68
8. Dais Training Scheme. Rs 380.00
4. Re-orientation of
Medical Education
Scheme. Rs. 1250.00
Diversion of Traffc to Develop other

Portg

1994, SHR] EDUARDO FALEIRO:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that six out
of the ten major ports in the coun-
try are working beyond capacity; and

(b) if so, what steps Government
have taken to divert part of the
traffic and to develop other major
ports, particularly the Murmugao
Harbour, in the Western Coast?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) According to a re-
cent assessment, 7 out of 10 major
ports are handling traffic in respect
of cargoes other than POL and iron
ore, beyond their respective capacity.

(b) Distribution of traffic originat-
ing on Government account is being
planned ty, the extent feasible.

Recently a mechanical ore handling
plant at a cost of over Rs. 82 crores
has been commissioned at Mormugao
Port. For development of major
ports in 1980-81, an outlay 5f Rs. 99
crores has been proposed.

Construction of a Shipyard Building
in Gujarat
1995. SHR1 D. P. JADEJA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there is any proposal
to construct a shipyard building in

Gujarat State;
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(b) if so, whether any site has been
selected;

(c) the site recommended by the
State Government; and

(d) the final decision taken by Gov
ernment in this regard?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) to (c). Hajira
Gujarat 1s one of the sites for which
a detaileq project report for the esta-
blishment of a shipyard has beep got
prepared. This site was recommend-
ed by the State Government.

(d) No final decision has been taken
by Government so far.

Labour Policy

1996. DR. FAROOQ ABDULLAH:
Will the Minister of LABOUR be
pleased to state:

(a) whether the Union Government
are considering to announce a new
labour policy;

(b) if so, main features thereof;

(c) whether the policy adopted by
the previous Government has not
been for the welfare of the majority
of the labourers; and

(d) when the same is likely to be
announced?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) to (d).
There is no proposal to make a state-
ment on labour policy at present.
The policy is however constantly
under review,

Health Education in India

1997. DR. FAROOQ ABDULLAH:
SHRI LAKSHMAN MALLICK:

Will ¢he Minister of HEALTH be
pleased to state:

(a) whether it is a fact that a sur-
vey was conducteq by the Health
Education Bureau in which it has
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peen stated that the health education
in India is in a mess;

(b) if so, the details thereof and
the factors responsible for this;

(¢) whether Government have exa-
mined the report; and

(d) if so, the steps being taken to
improve the same?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) The
survey conducted by the Central
Health Education Bureau reveals cer-
tain deficiencies in the field of health
education in India.

(b) The conclusions of the survey
containing, inter-alia, the factors res-
ponsible for deficiencies in the field of
Health Education in Indig are con-
tained in the Statement.

(c) and (d). These conclusions were
discussed at the National Conference
on Health Education Services in India
held in February, 1980 at which the
position was reviewed with a view to
considering measures for improving
health education in the country. The
importance of Health Educatiom has
been recognised in the framewvork of
the 10 plug 2 pattern of the School
Education from the lowest level, The
Central Health Education Bureau
visual aids, books and booklets, pos,
designs and develops prototype ma-
ters, pamphlets ete. for health educa-
tion and arranges training cours-
es for health education personnel.
The State Health Education
Bureaux which are also engaged
in similar work on a modest scale are
assisted and guided in their work by
the Central Bureau. Various catego-
ries of field workers e.g Multipurpose
workers, Block Extension Educators
and Community Heaith  Volunteers
are also expected to impart non-formal
and elementary health education to
the people

Statement
Conclusgions

The following are the conclusions
drawn from the Study.
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(a) State Health Education Bureaux

1. There is no adequate staff to
carry out heaith education activities
and even the staff available are not
trained.

2. There is a vast disparity in the-
pay-scales of the similar posts in
different States.

3. The health education budget i
the total health budget of different
States/Union Territories ig low and
the availability of low funds hamperg
health education activities,

4. Health educators at the SHEBs
feel that low weightage is being given
to health education by the Administra~
tion. .

5. There is a great need for health
education research.
(b) District

Units.

1. In District Health Education
Units, there are not sufficient trained
health educators.

2. There are no promotional chan-
nels for the existing staff and it
dampens enthusiasm of the workers
in jobs assigned to them.

3. Lack of financial supports results
in poor management of physical faci-
lities, vis-a-vis, ineffective organisa-
tion of activites,

4. The health educators are mostly

involved in the activities related to
Family Planning Programmes.

(c) Primary Health Centres

Health Education

1, Individual talks and groups
meetings are thte major health educa-
tion activities organised by the Prim-
ary Health Centres, while at the sub-
centre level, group meetings and
distribution of health education mate-
rial are done.

2. There is a close coordination
between the PHC and block level
Officials and this needs to be streng-
thened,

3. Most of the PHCs face lack of
physical facilities and a shortage of
fund. .
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(d) Nursing Schools and Colleges

1, Most of them follow the curri-
culum prasciibed by the Indian
Nursing Council.

2. Health education does not form
as a separate subject in most of the
‘Schools (84 per cent),

3. The teaching hours allotted to
health education are very less in total
<course.

4 The students are exposed to rural
areag for practical experience by a
few schools (23.4 per cent).

5. Most of the schools are providing
fieid experience to the students in
midwifery and school health (45.1 per
cent) ang (30 per cent) respectively
but this is confined to urban areas
only.

6. Heaith education has been inte-
grated mostly with community health
nursing, public health, nursing and
secondly with maternal and child
nursing.

7. More than half (53.2 per cent) of
the schools have not question on health
education in the examination paper.

8. Students in most of the schools
prepare one or the other educational
aids,

9. About half of the schools have nc¢
staff trained in health education.

10, Libraries in most of the schools
are poorly equipped as far as Trooks
and reference material on health
education is concerned.

11. Most of the schools have been
working 'independently without any
assistance from other agencies,

(e) Auxiliary Nurse Midwife,

1. A prescribed syllabi for the
ANMs is foliowed by the schools in
India.

2. Health education is not taught as a
separat subject in more than three-
fourth cf the schools. The duration of
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training is of two years in a large
number of ANM schools.

3. Health education is integrated
mainly with personal, community
health and medical and surgical
nursing.

4, Hospital is the major gituation in
which the trainees are given expe«
rience in health education iaiks,

5. For health education teaching,
most favoured aids are printed mate-
rials and mass media but for instruc-
tions, lecture method is prominent.

6. It has been suggested the printed
material and other mass media should
be supplied to the units.

(f) Training Programmeg for MPW/
CHW

1. PHCs have not successfully in-
volved the community in heaith pro-
grammes,

2. Mgjority of the PHCs (87.5 per
cent) reporied that their workers
have gained knowledge and skills to
some extent

(g) Sanitary Inspectors
Institutions

Training

1. Half of the institutions have
health education as a separate subject,

2. Majority of the institutions (5
out of 6) have included guestions on
health education in the examination
papers.

3. Libraries of al¥ the institutions
are well equipped with health educa-
tion books

(h) Research in Heath Education

1. Mor, studies on health behav-
jour and practice (85 per cent) are
carried out in the field of health be-
haviour, MCH & F. P.

2. Most of the agencies (62.4 per
cent) published studies on F. P. and
popuiation education.



153 Written Answers

3. Only (24.2 per cent) agencies
have health education research man-
power as such but that too is not
adequate.

4. Pay-scales of various personnel
having the same designations varies
to a great extent from State to State.

5. Short of research manpower and
non-avaiiability of separate funds are
major problems face in conducting
health education research.

6. A large number of agencies (35.4
per cent) have suggested studies to
be undertaken in health education
programme and (306 per cent) sug-
gested studies in health behaviour of
the people.

7. No organisation has
gtudies in health education.

sponsored

(i) Hospitals

1. More rpreventable health prob-
Jems in the hospital are infectious
disease, nutritional gastrointestinal
ailments. STD too are on the in-
crease.

2 Doctors and health educators take
more lead in health education activi-
ties in hospital situation.

3. More health education activities
are conducted in the hospital situation,
but less in the community.

4 Doctors are not taking lead in
community work outside the hospital
situation.

5. Field Workers or perpheral
level workers are found to be doing
more health education activities in
the community.

6. In 75 per cent hospitals, staff
except nurses, PHNs and ANMs are
found to be trained in health educa-
tion.

7. Most of the social workers have
received orientation in family plan-
ning.

8. Health educators are considered
the best suitable persons to organise
health education activities.
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9. The 44 per cent hospitals have
suggested the establishment of sepa-
rate health  education cell in the
hospitals,

(j) Status of Health Educators.

1. A great majority of health educa-
tors (85 per cent) are trained in
heaith education and 80.6 per cent of
the health educators have undergone
one year training,

2. A large mumber of health educa-
tors have put in more than a decade
in the service.

3. There exists enormous diversity
of pay scales for the heaith educators
carrying the same designation,

4. Most of the health educators
have no promotional avenues open in
the organisation they are working.
The Deputy District {Health Educators
are the worst affected.

5. The supervisors of heaith educa-
tors are trained while it is not the
same in the case of health education
officers, State/District Health Educa-
tors and Deputy District Health
Educators.

6. Most of the heaith educators are
working under the supervision of the
Principals of the RHFWTCs. More-
over, most of them are placed with
the training centres rather than with
services agencies,

(k) Health Education
Educaticnal Institutions.

in General

1. Majority of institutions have text
books on health education,

2. Libraries of most of ‘he institu-
tions are poorly equipped with heaith
education books and materials.

3. None of the institutes have
teachers in health education.

(1) Teacher-Training Institutions.

1. In most of the institutions, health
education is not taught as a separate
subject,

2. Majority of the institutions (85.25
per cent) do not provide any oppor-
tunity for practical training.
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8. None of the institutes undertakes
scommunity work.

(m) Adult Education Programme
By State Directorate/State Depart-
ment of Social Welfare.

institutes are
educational

1. Majority of the
ccarrying out health
-activities,

2. Mostly medical] personnel are
-engaged in training the instructors in
health education,

3. The Adult Education Program-
mes are getting educational material
and A. V. Aide mostly from the
.Government agencies,

(n) Vo:untary Organisations.

1. Almust all voluntary organisa-
‘tions carry out heath education acti-
wvities aiong with their routine work.

2. These activities are
-carried out by wuntrained staff.

mostly

3. Considerable amount of health
education work is being done by
these organisations. These are indi-
vidual, group and mass meetings,
film shows, exhibitions, demonstra-
tions, etc.

Despatch of Fertiliser Bags by
Visakhapatnam Port Trust

1998. SHRI K. A. RAJAN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether seven wagons loaded
with fertiliser bags were fradulently
despatched by changing the Railway
Receipts and the labels on the wagons
to wrong destinations by the Visakha-
patnam Port Trust in 1978/1979;

(b) if so, whether any investiga-
tion was conducted by the Port Trust;

(e) if so, what was the result of
‘the same; ang

(d) whether responsibility could
be fixed up and the action taken
thereon?

THE MINISTER OF
AND TRANSPORT

SHIPPING
(SHRI A. P.
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SHARMA): (a) In November 19878,
Coremande] Fertilizers Limited repor-
ted to the port that five wagons, book-
ed from their siding to  different
stationsg of the Central, South Central
and the South-Eastern Railways,
were diverted by changing the origi-
nal seal cards and labels and deliver-
ed at Anaparti Railway Station over
South-Central. Railway on production
of forged railway receipts. During
preliminary inquiry, it was reveaied
that two more wagons loaded with
fertilizer were also fradulently diver-
ted and delivery was obtained at
Dwarapudi Station.

(b) Special Police Establishment
Visakhapatnam have been investiga-
ting the cases.

(¢) A criminal case was registered |
by District Police, Anarpati and later
transferred to Central Bureau of In-
vestigation who have suggested de-
partmenta] action against the railway
emproyees.

(d) Responsibility was fixed and
charge-sheet for major penalty has
been issued against the Station Master
and the Assistant Station Master,
Anarpati, and the Station Master and
Scenior Siding Clerk. Dwarapudi.

Transfer in E.P.F. Organisation

1999, SHRI K. LAKKAPPA: Wili
the Minister of LABOUR be pleased
to state:

(a) whether it is a fact that Em-
ployees’ Provident Fund Organisation
is an industry as per decisicn of the
Karnataka High Court;

(b) whether Finance Ministry had
put a ban on the transfer of officers
of Government offices based on
economic consideration;

(c) if so, whether this ban is also
applicable to the EP.F. organisation;
and

(d) if not, whether the officers who
have compieted three years of service
will be transferred in the interest of
95 lakh subscribers, who are indus-
trial workers as most of the Regions



157 Written Answers

are lying vacant without Regional
Commissioners?

THE MINISTER OF TOURISM &
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) Yes, Sir.

(b) According to the instructions of
the Finance Ministry all transfer
shouid be stayed for a period of one
year except where the transfers are
on account of promotions, expiry of

deputation period, or very special
personal reasons,
(¢) & (d): Generally, these ins

tructions are foilowed but, as in other
Organisation, there is no bar to
transfers in the Employees Provident
Fund Organisation also if such trans-
fers are considered essential on
grounds of administrative expediency.

Armed pacoities in Long Distance
Trains

2000. SHRI INDRAJIT GUPTA:
SHRI HARI KISHAN SHAS-
TRI:

Will the Minister of RAILWAYS be
pleased to state:

(a) the number of armed dacoities
which have taken place in long dis=
tance trains during the last one year,
month-wise;

(b) whether most of these incidents
have occurred on the Eastern and
South Eastern Zones;

(c) the number of dacoits arrested;
and

(d) whether any new system will
be devised to provide effective pro-
tection for the passengers?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFAR SHARIEF):
(a) to (d). The information is being
collected and will be laid on the Table
of the House,
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Ship Repairing Yard at Haldia

2001. SHRI INDRAJIT GUPTA:
SHRI R. L. P, VERMA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the progress made towards
setting up of a ship repairing yard at
Haldia, as sanctioned by the previous
Government;

(b) the estimated total cost of the
project and its foreign exchange com-
ponent; and

(c) when it is likely to be com-
pleted?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A, P.
SHARMA): (a) to (c¢). Government
have not so far approved the propo-
sal for establishment of a ship repair-
ing yard at Haldia. M/s. Garden
Recach Shipbuilders & Engineers, Cal-
cutta, had submitted a detailed pro-
ject report for a shiprepair complex
at Haldia for consideration. The re-
port was examined in the Department
of Defence Production in consultation
with others concerned and it was con-
sidered that the viability of the pro-
ject and other relative aspects should
be re-examined after excluding the
provision for production of off-shore
platforms provided in the report and
a supplementary report prepared and
submitted for consideration by Go-
vernment. This Supplementary Re-
port is awaited in the Department of
Defence Production.

Deterioration in the Navigable Cchan-
nel of the Iooghly River

2002. SHRI INDRAJIT GUPTA:
SHR] GADADHAR SAHA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether there has been a mark-
ed deterioration in the navigable
channel of the Hooghly river below
Calcutta;
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(b) whether thig is due to inade-

quate supply of water from the
Farraka barrage; and

(c) whether this problem was dis-
cussed at the recent meecting of the
Indo-Bangladesh Joint Rivers Com-
mission and with what result?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A, P.
SHARMA): (a) and (b). There has
been no marked deterioration in the
navigable channel of Hooghly river
below Calcutta,

(c) No, Sir.

Introduction of EMU Coach between
Asansol-Burdwan

2003. SHRI KRISHNA CHANDRA
HALDER: Will the Minigter of
RAILWAYS be pleased to state
what steps have been taken by Gov-
ernment to introduce EM.U. coach
between Asansol-Burdwan section of
Eastern Railway?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR],
C. K. JAFFER SHARIEF): EMU
stock is not designed for long dis-
tance journeys. As per the conven-
tion followed on the Railways, EMU
traing are utilised for a maximum
distance of about 90 Kms. requiring a
journey time of about 2 hours, The
distance from Asansol to Howrah is
about 200 Kms, and would require
about 4 hours journey time. Journeys
of this distance, therefore, are not
suitable for EMU stock in view of the
fact that essential amenities, such as

bath-rooms, are not provided on EMU
trains.

The introduction of EMU gervices
on the Burdwan-Asansol Section
would require considerable additional
works in the nature of raising of
platforms, shifting of track centres
and removal of infringements in view
of the fact that EMU stock is of dif-
ferent design than the conventional
rolling stock.

In order to cater for the growth in
passenger traffic in the section capa-
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city in the passenger and coaching
yardg at Asansol and Durgapur may
require further augmentation, In
this end, a techno-economic survey to
examine the requirements of addi-
tional coaching facilities in these two
yards have been included in the 1980-
81 budget,

Wagon Breaking instances in Asansol,
Andal and Durgapur

2004, SHRI KRISHNA CHANDRA
HALDER:

SHRI SAMAR MUKHERJEE:

Wil] the Minister of RAILWAYS
be pleased to state:

(a) the number of instances of
wagon breaking in Asanscl, Andal
and Durgapur during 1979-80; ang

(b) the steps taken by Government
to stop these activities?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAY
(SHRI C. K. JAFFER SHARIEF):
(a) The number of instanceg of wagon
breaking in Asansol, Andal and Dur-
gapur during 1979-80 (up to February
1980) is indicated below:—

Place No. of cases
Asansol 35
Andal 28
Durgapur Nil

(by The steps taken by Govern-
ment to stop these activities are:

1. Armed Railway Protection
Force patrolling round the clock
has been intensified in Asansol and
Anda] yards.

2. Beat-cum-section patrolling hag
been introduceq in these areas,

3. Supervision by R.P.F. officers
has been tightened, -

4. A special contingent of Rail-
way protection Special Force has
been deployed at Asansol and Andal
yerds.

5. Joint combing operations by
Police, Railway Protection Force,
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Rarilway Protection Special Force
have been organised in Asansol and

Andal yards.

8. Crime Intelligence Bureau gtaff
of Eastern Railway has been geaerd
up to organise surprise raids and
ensure unvbtrusive watch over the
eriminals and receivers of stolem

property,

7. RP.F, Dog Squalg have also been
deployed for patrolling in the yard.

Suburban Railway uwp to Asansel

2005, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
RAILWAYS be pleased to state:

(a) the steps taken by Government
to declare area from Burdwan to
Asansol of Eastern Railway as Sub-
urban area; and

(b) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) and
(b). There is no proposal at present
to declare Burdwan-Asansol Section
of Eastern Railway as a suburban
area.

Revigsion of Wages fer Port amnd
Dock Workers in Major Ports

2006, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether it is a fact that the
Government wag required to set up
a machinery for the revision of wages
for the Port and Dock workerg in ma-
jor ports from 1st January, 1980; and

(b) if so, what
taken sO far?

action has been

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) and (b). The wage
structure evolved by Wage Revision
Committee for Port and Dock Workerg
at major ports wag effective till 31-12-
1979. The question of machinery to
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b'e set up for the wage revision effee-
tive from 1-1-1980 was discussed with
the four all-India Federations of Port
and Dock Workers during April
1879. The Federations suggested in
subsequent communications wage re-
vision to be done through bipartite
negotiations between the port mana-
gements and the Federation, There
were, however, sharp differences of
opinion amongst the Federations in
regard to the composition of the lab-
our side of the proposeq bipartite
machinery. After a series of discus-
sions, both formal and informal, the
four Federationg have recently agreed
to the composition of the labour side
of th machinery, Subsequently, dis-
cussiong have alsop been held with the
port managements and the Federa-
tlon of Associations of Stevedoreg to
finalise the employers’ side of the
machinery.

Nagercoil-Tirunelveli
Line

Broad Gauge

2007. SHRI K, T. KOSALRAM:
Will the Minister of RAILWAYS be
pleaseq to state:

(a) the reasong for the delay im
linking Nagercoil with Tirunelvel§
with a broad gauge line; and

(b) when the work of Tirunelveli-
Tuticorin broad gauge link will be
taken up for execution?

THE MINISTER OF STATE IN THBE
MINISTRY OF RAILWAYS (SHRT
C. K, JAFFER SHARIEF): (a)
Nagercoil Tirunelveli BG line Yorms
part of the composite project, new

. BG line from Trivandrum to Tirunel-

veli vig Nagercoil with a branch line
to Kanyvakumari. The BG line from
Trivandrum to Nagercoil|Kanyaku=-
mari has already been opened to
traffic. The remaining portinrn from
Negercoil to Tirunelveli ig expected
to be opened shortly.

(b) Re-appraisal of the earlier sur-
vey for providing a broad gauge con-
nection from Karur to Tirunelveli]
Tuticorin has been completed and the
report is under consideration, A de-
cision on the project will be taken
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after examination of the report is
completed in all its aspects.

2008, SHRI K. T. KUSALRAM:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government have
started work on Tiruchirapalli—Din-
digul broad gauge line; and

(b) if not, the reasons for the de-
lay?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) and
(b). Re-appraisal of the earlier sur-
vey for the congtruction of a new BG
line from Karur to Dindigul, parallel
BG line from Dindigul to Madurai
and conversion of MG 1line from
Maduraj to Tirunelveli|Tuticorin has
been completed and the survey report
is under examination. A decision on
the project will be taken after the
examination of the report is complet-
ed in oll itg aspects, subject to avail-
ability of funds and clearance by the
Planning Commission,

Conversion of Tiruchirapalli-Din~
digul MG line into BG is not being
considered.

Sethusamudram Project

2009, SHRI K. T. KOSALRAM:
Wil] the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(e) whether the Sethusamudram
Project is under the consideration of
Government; and

(b) if so, when it will be taken up
for execution?

THE MINTSTER OF SHIPPING
AND TRANSPORT (SHRT A P.
SHARMA): (a) and (b). On grounds
of economic viability the Sathusa-
mudram Project has not been cone
sidereq for execution.
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Alloeation of Shipg to Smali SBeals
Salt Produoers

2010. SHRI K. T, KOSALRAM:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it ig a fact that ships
are allotted only to small scale galt
producers in Western region; gnd

(b) it not, the reasong for not im-
plementing the decision taken to allot
shipg only to small scale producers
and their Associations in Tuticorin?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A, P,
SHARMA): (a) No, Sir,

(b) As regardg allotment of ships
for movement of salt from Tuticorin
to Calcutta, the Director-General of
Shipping has recently started giving
preference 1n allolment of ships to
salt produrers of Tuticorin. In March
1979, the name of Tuticorin Small
Scale Salt Manufacturerg Association
wag added to the priority list and
since then D.G, Shipping, has so far
allotted 4 ships to them, out of which
three were vut of turn.

Loss of Man-Dayg ang Workers
jnvolved dquring 1979

2011 SHRI M, RAM GOPAL
REDDY: Will the Minister of
LABOUR be pleased to state:

(a) the total number of man-days
lost due to industrial disputes during
the year 1979; and

(b) the number of workery involv-
ed during the above period?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND
LABOUR (SHRI J. B, PATNAIK):
(a) According to the available in-
formation, the provisional figures of
time loss due to industrial disputes
(strikes ang lockoutg) wag 37.10 mil-
lion mandays.

(b) The number of workers involv-
ed in such disvutes during the above
period was 2,741,321,
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Tripy missed by DTC during 1979

2012, SHRI M., RAM GOPAL
REDDY: Will the Minister of SHIP-
fIN? AND TRANSPORT be pleased
o state:

(a) the number of trips missed daily
on an average by Delhji Transport
Corporation during 1979; and

(b) the steps being taken to tone up
its efficiency?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) On an average 4.397
trips were missed daily by the DTC
and private buses under DTC opera-
tion, nut of 35404 scheduled trips,
during 1979,

(b) Al out effortg are being made
by th: DTC to improve the reliability
o: it~ gervices and reduce the num-
her of migsing trips. Old and over-
aged buses are being replaced by new
buses ond additional ficet is being ac-
quired 1 ag to reduce the number of
break-down~. Maintenanc. facilities
are bein, cxpanded and a second
Centra! Workshop is proposed to be
con~trucleg to ease up load of the pre-
s°nt Warkshop. which is presently
overloaded beyond its designed capa-
city bo-ause of evpansion of DTC
flert. Additional depots are also be-
ing constructed to improve the main-
tenance of the knuges nd for better
management of their eperation. Bet-
ter understanding is being developed
with the student community as well
as general commnters by prompt ac-
tion on their representation, sug-
gestions, etc. to reduce incidence of
hold up of buses. The percentage
of missing trips has been reduced
from 14.34 per cent in 1977 to 1242
per cent in 1979,

Conversion of N.G. Lines in
Tamil Nadu

2013. §HRI P. K, KODIYAN: Wiil
the Minister of RAILWAYS be
pleased to state:

(a) whether there is anv provosal
to convert the net work of narrow
gauge railway lineg in Tamilnadu
and part of Kerala into broad gauge;
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(b) if 80, the details thereof;

(¢) the estimated cost of the pao~
posal; and

(d) what gection of these rallway
lineg is to be taken up for conver-
sion in the next three years?

THE MINISTER OF STATE IN
THE MINISRY OF RAILWAYS
(SHRI C. K., JAFFER SHARIEF):
(a) to (d). The States of Tamil-
Nadu and Keraia are served by a
net-work of MG|BG railway lines.
There are no narrow gauge ines in
these States  However, a reapprai-
sal of the earlier survey for the
construction of new BG line from
Karur to Dindigul, parallel BG line
from Dindigul to Madurai and con-
version of MG line from Madurai to
Tirnelveli/Tuticorin has been carried
out ang the report is under examina-
tion. The estimated cost of this
propasal is Rs. 42.88 crores. The
project can be taken up only after
clearance by the Planning Com-
mission and subject to availability of
funds.
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Unemployeqd Persong

2015. SHRI K. MALLANNA:
SHRI SOMNATH CHAT-
TERJEE,;

Will the Minister of LABOUR be
pleased to state:

(a) the number of unemployed per-
song registered with the Employment
Exchanges in the country during the
last thl'ee years, State-wise and year-
wise;

(b) the number of registered edu-
cated unemployed during the 1ast
three years, qualification-wise and
State-wise; and

(¢) how many of them secured jobs
through the Employment Exchanges
dwring the last three years?

tion is furnished in Statement I laid
on the Table of the House, [Placed im
Library. See No. LT-703C/80].

(b) Information is furnished in
Statements IIIII and IV laid on the
Table of the House. [Placed in Library.
See No. LT-703C/80].

(c) The total number of job-seekers
placed in employment through the
Employment Exchanges during the
years 1977 1978 and 1979 was 461.6,
460.6 and 466.3 thousands respectively.

Seminarsy on Industrial Safety

2016. SHRI ANANDA PATHAK:
Will the Minister of LABOUR be
pleased to state:

(a) the decisions and recommenda-
tions of the two Seminars on Indus-
trial Safety, one held in Calcutta and
another one in Dhanbad in the last
week of January, 1980; and

(b) the reaction of Government
thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) A semi-
nar on “Workers participation in safe-
ty in coal mines” was bheld under the
auspices of Indian National Mine Wor-
kers’ Federation in Dhanbad from 26th
to 28th January, 1980. The conclu-
sions of the Seminar relate to joint
inspections by the representatives for
the management and workers and for-
mation of a Committee of represerrta-
tives of the union and the management
to monitor the functioning of the Vo-
cational Training Centres.

Government have no information re-
garding any seminar held at Calcutta.

(b) It is for the management of
mines to take necessary action in the
matter.
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Taking over of Nilhat Shipping
Company

2020. SHRI NARAYAN CHOUBEY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have per-
mitted India Steamship Company to
take over Nilhat Shipping Company;
and

(b) it so, the details thereof?
THE MINISTER OF SHIPPING AND

TRANSPORT (SHRI A. P. SHARMA):
(a) No, Sir.

(b) Does not arise.

Bonus to Port and Dock Workers

2021. SHRI CHITTA MAHATA: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that Gov-
ernment have not so far given bonus
to the Port and Dock employees;

(b) if so, the reasons therefor;

(¢) whether Government also -ro=
pose to give bonus in future to these
employees; and

(d) if not, the reasons therefor?
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THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI A. P. SHARMA):
(a) and (b). Port and dock workers
employed by the Major Port Trusts
nd Dock Labour Boards are not cover-
ed by the Payment of Bonus Act, 1965
and hence no bonus is payable to them.
However, the port and dock workers
engaged by the Major Port Trusts and
Dock Labour Boards are being paid
ex-gratia in lieu of bonus on a year
to year basis at a rate which is deter-
mined by Government every year. Such
rate has normally been equal to the
minimum rate of bonus prescribed in
the Payment of Bonus Act. The rate
of ex-gratia for the financial year
1978-79 was 8.1/3 per cent.

(¢) and (d). In the discussion held
with representatives of Federations of
port and dock workers by Government
on 19 and 20 December, 1978, the Fe-
derations proposed that a Committee
be set up with one representative
from each of the four Federations and
an equal number of representatives
from Government/Managements of
Port Trusts and Dock Labour Boards
to examine the feasibility of introduc-
ing a Scheme for payment of bonus
to port and dock workers linked with
productivity|performance|efficiency. It
was agreed during discussion with
the Federation on 17 October, 1979
that the Fererations would indicate

the principles for linking bonus
to performance|efficiency|produc-
tivity to Government for fur-

ther examination of the matter.
Their specific proposals in this regard
are still to be received. In the mean-
time one of the Federations had de-
manded payment of minimum bonus at
8.33 per cent ang additiona] payment
above the said rate without any ceil-
ing related to the performance and
total output of the Port and not to sur-
plus or profits. No principles upon
which such a Scheme should be frams-
ed were, however, indicated. The mat-
ter will be further examined when
specific principles for linking bonus
with  performance/efficiency/producti-
vity are received from the Federations.
In the meanwhile decisions for pay-
ment of ex-gratia in lieu of bonus are
being takem on" year fo yeai basis.
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Labour ‘Trouble in Cochin Shippyard

2022. SHRI SATISH AGARWAL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that be-
cause of constant labour trouble, the
Cochin Shipyards earning for ship
repairs is dwindling;

(b) if so, the year-wise income by
this Shipyard for the last three years
for repair work; and

(¢) whether the Shipyard is able
to keep its schedule for manufactur-
ing ships and if not, the reasons
therefor?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI A. P. SHARMA):
(a) No, Sir.

(b) Does not arise. The yearwise
income from ship-repair for the last
three years is, however, given below:—

1977-78: Rs. 13,101/~
1978-79: Rs. 8 82,335/-
1979-80: Rs. 35,00,000/-
(Anticipated)

(¢) Recent labour trouble has not
significantly affected shipbuilding sche-
dule.

Representation from the Federation of
the Port and Dock workers in major
Ports

2023. SHRI SOMNATH CHATTER-
JEBR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that Gov-
ernment have received a representa-
tion from the Federation of the Port
and Dock workers in major ports for
evolving a scheme for payment of
bonus at higher rates; and

(b) if so, what action has been
taken so far?
THE MINISTER OF SHIPPING AND

TRANSPORT:; (SHRI A. P. SHARMA):
(a) and (b). In the discussions held
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with representatives of Federationd of
port and dock workers by Goverfs '
ment on 19 and 20 December, 1878, the
Federations proposed that a Commit-
tee be set up with one representatives
from each of the four Federations and
an equal number of representatives
from Government/Managements af
Port Trusts and Dock Labour Boards
to examine the feasibility of introduc-
ing a Scheme for payment of bonus to
port and dock workers linked with pro-
ductivity/performance/efficiency. It was
agreed during discussions with the Fe-
derations on 17 October, 1979 that the
Federations would indicate the princi-
ples for Linking bonus to performance/
effitiency/productivity to Governmend
for further examination of the matter.
Their specific proposals in this regard
are still to be received. In the mean=
time, one of the Federations had de-
manded payment of minimum bonus a$
8.88 per cent and additional payment
above the sald rate without any ceil-
ing  related to the performance and
total output of the Port and not to sur-
plus or profits. No principles upon
which such a Scheme should be fram-
ed were, however, indicated. The mat-
ter will be further examined when spe~
cific principles for linking bonus with
performance/efficiency/productivity are
recelve from the Federations.

Railway accidents due to failure of
system

2024. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS

be pleased to state:

(a) the number of railway accidents
caused due to (i) defective railway
track, (ii) Overaged/defective rolling
stock, (iii) Signal lailures, (iv) Passen-
gers interfering with raflway opera-
tions, (v) failure of electric supply and
(vi) human {failure due to excessive
duty including continuous night duty;
and

(b) the steps taken by Government
to eradicate such failures?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) The number of train accidents
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tittributable to the causes referred to
which occurred on the Indian Govern«
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April, 1879 to February, 1080, is as

ment Railways durlng the period 0T T
am S,
1. Defective railway track like sinkage of track due to floods and breaches etc., rail
fracturs, spread of gauge etc.—
() For which railway staff was held responsible . . . . . . 41
{b) Failure of equipment . . . . . . . . . . 19
2. (a) Overaged rolling stock . . . . . . . . .
{b) Def:ctive rolling stock for which railway staff was held responsible . 79
(¢) Defective rolling stock due to failure of equipment . . . . . 156
8.  Signal Failures )
4. Passengersinterfering with railway operations . . .
; Failure of electric supply . .
6. Human failure due to excessive duty including continuous night duty . . . 1
Total . . . 296

(b) Since failure of railway staff is
the largest single factor responsible
for accidents, Safety Organisations on
the Railways have been engaged in a
relentless compaign to create greater
safety consciousness amongst the staff
connected with running of trains and
to ensure that staff do not violate
rules or indulge in short-cut methods
that may lead to accidents.

Examination of traing and spot
checks in carriage and wagon depots
have been intensified and greater care
is being paid to the proper mainte-
nance of track, rolling stock and sig-
nalling equipment.

In order to reduce dependence on
the human element, sophisticated aids
like ultrasonic flaw detectors for
wheels, axles and rails welding of
rails, automatic warning system, axle
counters, track circuiting etc. are be-
ing introduced progressively.

Normally staff do not perform duty
in excess of the prescrhibed limit, ex-
cept in unforeseen circumstances like
accidents. A strict watch is, there-
fore, kept to ensure that they do not
work for over-hours.

Censtruction of Platforms im statioms

2025. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that a
large number of students and general
public face much difficulties in boar-
ding and getting down from Railway
trains for want of platforms at KESRI
and MUSTFABAD Railway stations
on Ambala Saharanpur line in Delhi
Division in Northern Railway;

(b) if so, whether Government pro-
pose to construct platforms at both
these Railway stations during the next
financial year; and

(c) it not, the reasomg therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) to (¢). Mustafabad and Kesri are
road side stations on the Ambala—
Saharanpur main line B.G. section.
For the convenience of passenger
traffic offering at these stations rail
level platforms have already been
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: provided which are considered ades

 quate for the present.

Due to diffi-
cult Anancial resources there is no
proposal to raise the level of the plat=
form from low level to high level at
these stations for the present,

Action taken against alleged officials of

cJaWu ic .

2028. SHRI JYOTIRMOY BOSU:
Wwill the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) what final action til] date has
been taken against CM.D.. FA & CAO
.nd other officialg of Central Inland
Water Transport Corporation against
whom there were serious charges;

(b) how many of them have been
suspended/removed from service;

(c) whether it is also a faet that no
befitting action has been taken against
most of them specially the CM.D.; and

(d) if so, reasons therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) and (b). The follow-
ing action has been taken against the
officers of the C.ILW.T.C. till todate:

(i) former Chairman-cum-
Managing Direcor was reverted to
his parent organisation ie  Shipp-
ing Corporation of India.

(ii) fromer FA&CAO

(1iiy former Marine
Superintendent
dismissed from the service after dis-
ciplinary action.

(¢) No, Sir. Action has been taken
against officers against whom serious
charges have been proved. In case
of former Chairman.cum-Managing
Director, however, reports of investi-
gation into cases referred to C.B.IL
have not yet been received, as the
former Chairman-cum-Managing Di-
rector had obtained stay orders from
Calcutta High Court in regard to
FIRs. registered by the CBI..

(d) As mentioned against (c)
abeve.
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Financial pestiéon of Onlentin Pert

2027. SHRI AMAR ROYPRADHAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that Anancial
position of Calcutta Port has not so
far been satisfactory;

(b) if so, the reasons therefor; amd

(c) the steps takea by Government
for the improvement of financial posi-
tion of Calcutta Port?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P,
SHARMA): (a) Yes.

(b) Calcutta Port is a priverine
port and has been functioning with itg
draught limitations, which inhibit the
entry of bigger size vessels into the
port, and in turn, results in low tra-
fiiec at the port. The cumulative effect
of the increase in establishment costs
as a result of implementation of Wage
Board award, recommendations of the
Wage Revision Committee, recom-
mendations made by the Officer on
Special Duty, rise in additional DA
ete.,, heavy incidence of debt servicing
charges on the loans, frequent strikes
by the Port and Dock labour and
higher expenditure on POL and other
stores due to steep rise in their prices,
have led to Calcutta Port having
unsatisfactory financial position.

(c) Steps taken to improve the
financial position of Calcutta Prot in-
clude the construction of satellite port
at Haldia and dredging of the ship-
ping channel leading to Haldia for
which loan has been given by the
Government subsidy @ 80 per cent of
the expenditure incurred on river
dredging and river maintenance upto
1980-81, execution at Government cost
of Bhagirathi-Hooghly river training
works and construction of Farakka
Barrage to ensure adequate head-
water supply. Besides, the incentive
scheme for cargo handling workers
has been liberalised, in consultation
with various labour unions, to im-
prove labour productivity.



179 Wrilten Answers

Decrease In working days of Rural
Workers

2028, SHRI SAMAR MUKHERJEE:
Will the Minister of LABOUR be

pleased to state:

(a) whether the attention of Gov-
“nment hag been drawn to the
decrease in the number of working
days for workers in rural areas parti-
cularly since 1064-65;

(b) if go, the details thereof;

(¢) whether Government had con-
ducted any study on this aspect;

(d) if g0, the nature of such study;
and

(e) if not, whether Governn‘nent pro~
pose to study this aspect?

THE MINISTER OF TOURISM &
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) Yes,
Sir,

(b) to (d). According to the Rural
Labour Enquiry of 1974-75, the num-
ber of working days per worker in
rural labour households decreased
between 1964-65 and 1974-75. For
men, working days available per wor-
ker came down from 277 to 250 per
year; for women from 199 to 184; and
for children from 267 to 254,

(¢) The 32nd round of the Na-
tional Sample,_Survey 1977-78 has
been conducted and its final results

are awaited.
Budge Budge-Namkhana Railway Lime

2029, SHRI MUKUNDA MANDAL:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether a traffic survey for con-
struction of a railway line from Budge
Budge to Namkhana has been carried
out;

(b) it go, the facts thereof;

(e) whether Government propose to
take up construction work immediately;
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(d) if so, when; ang
(e) it not, the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K JAFFER SHARIEF):
(a) to (e). Field work of preliminary
engineering-cum-~final location survey
has been completed and the survey
report is being finalised, A decision
will be taken after examination of the
survey report, keeping in view the
financial viability as well as availabi=-
lity of funds.

Baruipur Lakshmikantapur Ling

2030, SHR] MUKUNDA MANDAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are consi-

dering any proposal to increase the
line capacity of the Baruipur-Laksh-

mikantapur single line section in the
Sealdah South;

(b) if s0, the details thereof,

(¢) whether any action has already
been takem to increase the line eapé-

city;
(d) if so, the facts thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THR
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes.

(b) to (e). Two flag stations viz,
Mathurapur Road and Dhapdhapi on
this section are programmed to bDe
converted into crossing stations in
1980-81.

Calcutta Port

2031. SHRI CHITTA BASU: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the
Calcutta Port is working below capa-
city;

(b) if so, the reasons therefor; and
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(c) the stapg taken to utilise the fulf
capacity?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) Lower draught in the river and
labour unrest are the main reasons.

(c) Severa] steps including revision
ef incentive schemeg for cargo handl-
ing labour, psrmitting the shipping
companies to bring their own equip-
ment wherever necessary, approval to
procurement of mobile equipment and
wharf cranes, setting up of a Com-
mittee of senior officers to 100k into the
labour problems experienced at Cal-
cutta Pcrt etc, have been taken to
improve utilisation of capacity of the
Port.

Calcutta Metro Railway Project

2032. SHRI CHITTA BASU: Wwil
the Minister of RAILWAYS be
pleased to state the progress of the
Metro Railway Project in Calcutta so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C, K. JAFFER SHARIEF): The cons-
truction work of metro railway pro-
ject began in 19793. The work is
divided in two phases, viz.,

Phase I—(cost Rs, 184 crores)—
from Dum Dum to Shyams-
bazar (3.68 kms) and from
Esplanade to Tollyganj (7.85
kms),

Phagse Ti—(cost Rs. 66 crores)
from Shyambazar to Espla-
nade (4.92 kms).

The work on first phase was started
from Dum Dum and in October 1973.
The two phases have furlher been
divideg in 17 Sectionsg from the cons-
truction point of view.

The trial section from Dum Dum to
Belgachia (2.2 kms) is nearing com-
pletion. The work on the rest of the
Bections 15 progressing satisfactorily.
The first phage of the project is
scheduled for completion by 1884-85.

Wreitten, Answers 182

2, The work on Phase 1T along
Chittaranjan Avenue has also sinc@
been taken up simultaneously without
weiting for completion of Phase I,
with the concurrence of the Govern-
ment of West Bengal in the interest
of early completion of work and to
ensure its utility to the commuters.

The present physical progress of
construction work is 22.3 per cent at
an estimated cost of nearly Rs. 70
crores. The tempo of the construc-
tion is being accelerated and subject
to the availability of requisite
resources, the project is likely to be
completed by 1986.87.

Rehabilitation of Persons evicteg under
Metro Railway of Calcutta

2033. SHRI CHITTA BASU: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Govermament of
West Bengal hag requested the Rail-
way Board to provide funds for tte
rehabilitation of those who would pe
evicted for the construction of Metro
Railway in Calcutta; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes.

(b) The State Government have pro-
posed that in addition to the com-
pensation payable under the land
Acquisition Act vulnerable sections of
the people affecteq directly by acqui-
sition of houses, shops etc. should be
rehabilitated at the cost of the Pro-
ject. The matter has been considered
by the Ministry of Railways, and the
Planning Commission and the Min.s-
try of Finance have been advised to
inform the State Government that the
latter should bear the cost of rhabilita~
tion if it is to be done outside the scope
of Land Acquisition Act of 1894. The
Rapid Transit Project Calcutta is
financially unremunerative and will
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have to be heavily subsidised for
operation and, therefore cannot carry
any additional social burden like re-
habilitation which should form a part
of the State Government’s Social Wel-
fare Programme.

Beubdle headed train om Ahmedabad-
Bombay-Ahmedabad Section

2084. SHRI R. p. GAEKWAD. Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether a proposa) regarding
introduction of a double headed train
on Ahmedabad-Bombay-Ahmedabad
section of the Western Railwuy is
under the consideration of the Railway
Board;

(b) whether Government are aware
that almost all the trains from
Ahmedabad-Bombay-Ahmedahad are
running over crowded and there is
always a long waiting list for II and I
Clasg reservations;

(c) whether Government are also
aware that there is a need to augment
passenger train services on this gention
of the Western Railway;

(d) whether theg proposeq double
headed train would give much needed
relief to the public; and

(e) if so,
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) No.

(b) to (e). The Railways are siezed
with the problems of passengers Ser-
vices between Bombay and Ahmad-
abad. Recently Double Decker Coaches
with 60 per cent over capacity than the
conventional coaches have been pro-
vided in 21/22 Flying Rani between
Bombay and Surat. It 1s however, not
possible {0 introduce additiona)l trains
or to augment the loads of existing
trains due to operational constraints.
Even double heading will not be of
much help ag the platforms of ade-
gquate length are not available to
receive and despatch longer trains. In
order to meet the extra rush of traffic

Government’s reaction
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during holiday’s special trains are run
between Ahmedabad and Bombay.

Dredger Mahaganga

2035. SHRI NIREN GHOSH: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact ‘'hat the
Dredger ‘Mahaganga’ purchased by the
Calcutta Port Trust from Garden
Reach Workshop is not functioning
properly and ag such, the dredging
programme on Hooghly river js being
suffered; and

(b) if so, what action hag been taken
into the matter?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) Various technical defects and
deficiencles have becn analysed and
an agreed time bound rectification pro-
gramme has been drawn up, Accord-
ingly, the dredger is scheduled to be
docked by end April 1980 for neces-
sary repairs,

Karur-Dindigul Line

2036. SHRI E. BALANANDAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
made any survey to lay a new railway
line (Broad Gauge) between Xarur
and Dindigul of Southern Railway
with a view to link New Delhi-Tirunel-
veli via Madurai;

(b) if so, the details of such sur-
vey; and

(c) if not, whether Government
will consider such g proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes.

(b) Re-appraisal of the earlier sur-
vey for construction of a new BG line
from Karur to Dindigul, parallel BG
line from Dindigul to Madurai, and
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conversivn of MG line from Madural-
Tirunelveli/Tuticorin has been com-
pleted and the survey report is under
examination, According to the survey
report the cost of construction of the
line will be about Rs. 42.86 crores.

(c) Does not arise.

Implementation of Beedi and Olgar
Worker's Act

2037. SHR] £. BALANANDAN: Wwill
the Minister of LABOUR be pleased
to state how many State Governments
have implemented the Beedi and Cigar
Worker’s (Conditions of Employment)
Act, 19667

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): According
to the information available, the Act
ig being implemented i1n the States of
Andhra Pradesh, Assam, Bihar,
Gujarat, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Orissa, Rajas-
than, Tamil Nadu, Uttar Pradesh, West
Bengal snd Goa, Daman & Diw

Meothakunnam-Kottapuram Bridge

2038. SHRI E. BALANANDAN: wWill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the present position of the
construction of Moothakunnam-Kot-
tapuram bridge in National Highway
No. 17 of Kerala; and

(b) when the work expected is
likely to be completed?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) The construction of
Moothakunnam-Kottapuram bridge
acrosg Periyar river on Nationa]l High-
way-17 1n Kerala was saactivned in
December, 1979. The State Govern-
ment of Keala are finalising the Notice
Inviting Tender papers and the tender
notice is expected to he issued soon.

(b) After commencement, the cons.
truction of the bridge is likely to take

four years. 3
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Molestation and harassment hby ul--
authorised male oocupants in Igdien
Compartment

2039. SHRI VIJAY N. PATIL: Will
the Minister of RAILWAYS be pieased
to state: '

(a) whether it is g fact that Gov-
ernment have received complaints
from the lady passengers travelling

by local trains in Bombay regarding

their molestation and harassment by
unauthorised male occupants in the
ladies compartments or bogies meant
for lady passengers only;

(b) if so, what measures Govern-
ment are taking to stop the recur-
rence of such incidents; and

(c) what steps Government propose
to take to locate and punish the cul-
prits?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes,
The complaints were in respect of
harassment and not molestation.

(b) and (c). Surprise raids are con-

ducted regularly by Special Squads to
eradicate this nuisance. Lady Govern-
ment Railway Police constables are
also travelling in ladies compartments
during peak hours for providing pro-
tection to lady passengers. A regular
announcement, “Travelling by male
passengers in ladies compartment is
not only anti-social but also is an
offence punishable under Indian Rail
way Act.” is being made on the public
address system at all the stations on
the suburban section. During 1979-80,
in all 13603 persong were arrested and
prosecuted unde- the Indian Railway
Act,

Inter-State road linking

2040. DR. KARAN SINGH: Wil the
Minister of SHIPPING AND TRANS-
PORT be pleased tc stale:

(a) whether important inter-state
road linking Bhadarwah in Jammu
to Chamba in Himachal Pradesh haa
been under construction for several
vears; and
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() if so, why the road is being
delayed and when it will be complet-
ed?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) and (b). Yes Sir, It
is a State Road and the J & K and
Himachal Governments are responsible
for its construction. The Central Gov-
ernment have, however agreed to pro-
vide loan assistance of Rs. 115 lakhs
to J & K and Rs. 65 lakhs to Hirnachal
Governments for the work. They
have reported that the work could not
be completed as per schedule due to
various handicaps like short working
seasons, location of the work in the
snow bound mountainoug regions,
dearth of materials and labour etc. The
cost of the work has also gone up and
the States are finding it difficult to
meet the excess frcm their resources
as required under the terms and
conditiong of loan assistance. The date
of completion of the work will depend
unen actual working conditions at site
end availability of resources.
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17 deaths due to Jaundice in Kashmir

2044 DR. FAROOQ ABDULLAH:
Will the Minister of HEALTH be
pleased to state:

(a) whether it is a fact that 1
deaths of jaundice in Kashmir has
been reported .(for the 1last two
nionths;

(b) if so, whether this jaundice has
turned into an epidemic form im
Jammu and Kashmir and large num-
ber of people are suffering from this;

(¢) if so, whether Union Govern-
ment have agreed to help the State
Government in this regard;

(d) if so, what kind of assistance
and help is being provided to the
State Government in this regard;

(e) whether any central team 1s
likely to visit the State or has already
visited; and

(f) the steps which Government
have taken 1o get the jaundice under
control?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) to
(). The required information is being
collected from the State Gowvernment
and will be laid on the Table of the
Sabha. Further action will depend on
the nature of information and kind of
massistance needed.

Interview given by P.M. to Paris daily

2045. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether the Prime Minister has
given an interview to Paris daily Le
Matin recently;

(b) whether PM has stated that
the Soviet were forced to intervene
in Afghanistan; and

(e) if so, what are the full details
of the interview?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 P. V. NARASIMHA
RAO): (a) The Paris daily “Le Matin”
published an interview with the Prime
Minister on March 3, 1980,

(b) The Prime Minister did not use
the formulation contained in the ques-
tion.

{(¢) The English rendering of the
text of the interview as published is
appended,

TEXT OF THE INTERVIEW
LE MATIN, PARIS
March 3, 1980
INDIRA GANDHI AND THE NON-

ALIGNED COUNTRIES POWERLESS
CONFRONTED BY AFGHAN CRISIS

“Le Matin” of March 8 in an inter-
view with the Indian Prime Minigber
evokes the relationg of her country
with the United States, the USSR;
China and Pakistan and esteems that
the West bears a heavy responsibility
for the present tension.

Never since the India of Nehruy, 2
quarter of a century ago the Govern-
ment of New Delhi been so courted
as Indira Gandhi is at the moment,
whepn peace in South Asia suffers its
severest test after the second World
War, Since her triumphant return to
power on the 12th of January, the
Prime Minister has received the re-
presentativeg of rifteen foreign govern-
ments, among them the United States,
the USSR, France, Yugoslavia and
Algeria—with the significant excep-
tion of China. She will presently wel-
come the representatives of West
Germany &nd Japan. She has, among
other things despatched high officials
to the Guif countries and to the coun-
tries on the frontiers of India. Fer
conversations are centred on: The
crisis of South Asia and the Soviet
invasion of Afghanistan, linked to
Moscow by a “Treaty of Friendship”
since 1971, the daughter of Nehru
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however does not accept the fait
accompli at Kabul. Most important #o°
her above all j3 the positions adopted
by the “Super Powers”, which seem
to consecrete the movement of non-
aligned, brought to birth by India, to
powerlessness. LE MATIN: You have:
received visits from numerous foreign
represtentatives lately, particularly
from Representatives of non-aligned
countries. Do you believe that the
Non-aligned countries will be more
successful than the others in reducing
worid tension? Do you envisage a Con-
ference of the Movement?

INDIRA GANDHI: The non-aligned
countries could exercise an influence
on the international situation, but ix
order to do this, it is necessary for
them to be united. For today the non~
alisned movement has lost the soll-
darity which characterised it in the
past. The two Super Powers are {ry-
ing to assert their positions. The two
Blocs wish to exercise their influence
while protecting themselveg at the:
same time and thus no headway is
made, A cspecial conference on:
Afghanistan? This would not make
any sense unless one could exvect
results. Otherwise, it would merely
be a waste of time. This is why today
the nonaligned countries are not pre-
paring any concrete proposition,

LE MATIN: Can the crisis be resolve
without the denarture of the Soviet-
troops from Afghanistan?

INDIRA GANDHI: The International
situation is verv complex. Westerners
tend to consider that the problem s
essentially due to the entry of Soviet
troops into Afghanistan. Omne cannot
gay that the West is contributing to
a lessening of the tension. It has in-
ereased its military effort to specta-
cular proportions. It is particularly
the case of the United States in the
Indian Occean. For we do not wish for
any foreign influence in this region.
One must understand what led to the
eniry of the Soviet forces into Af-
ghanistan, without considering that.
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this excuses or whitewasheg it. Like
any other country the USSR condemn
itself to inaction from the moment
when it considers that itg national
interests are in danger. Look at the
policy followed by the United States
in their sphere, in Latin America.
Afghanistan js situated just at the
frontier of the USSR. And the rebels
were armed by Pakistan, What alter-
native had the Soviets? Already last
August, Amin (the Communist dictator
overthrown by the Pro-Soviet regime
of Babrak Karmal on the 27th of
December)—and asked them to inter-
vene. If the Soviet evacuate Afghan-
istan, the Government of Kabul risks
being overthrown by a regime which
might be hostile to them.

LE MATIN: Did the Soviet Minister
of Foreign Affairs Andre Gromyko ask
you for Indian suppori during his
recent visit to New Delhi?

INDIRA GANDHI: No.

LE MATIN: But wasn't this Indo-
Soviet meeting a failure?

INDIRA GANDHI: 1ts objective
was not to arrive at any specific
result. Each one’s point of view was
idisclosed and that was all. But
Gromyko did not give me the impres-
sion of being happy about the Soviet
intervention, One would say that they
had been forced to intervene.

LE MATIN: You seem to be severer
«on the West than on Moscow, ag if you
were obsessed.

INDIRA GANDHI: The Western
governments react In an excessive
manner. Doubtiess because of the in-
fluence of heavy industry, armament
and naval construction. ILook at the
Americang for example., They did not
react to the Scviet action, instead
they profited in order to take dispro-
portionate measures. One must realise
that one of the reasons for the present
crisis is the closeness between China
and the United States against the
USSR which feels itselt to be en-
gircled.

18 1L8-1.
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LE MATIN: But can one really
speak of a Peking-Washington exist?

INDIRA GANDHI: No. But one can
speak of a very strong understanding
between China, the United States and
Pakistan and this understanding is
anti-Soviet. The Americans wish to
help Pakistan but this has no meaning
and might very well have consequen-
ces contrary to the expectations.
Considering what happenened in Iran—
The fall of the Shah. They ignore
completely the situation in Pakistan
where {he rebellion prognesses and
the political agitation increases in Sind
(The region of the Ex-President Ali
Bhutto, executed by the General
President Zia). Here once more the
Westerners who criticised me so sharp-
ly when I declared the State of
Emergency (in 1975) feel no embarass?
ment at helping the Pakistani Military
dictatorship. We do not wish to enter
an anti-communist community with
Pakistan but we wish to improve our
relations with her, 1t is very danger-
ous and it is not in the interest of India
to have feeble neighbours menaced by
dismgmberment.

LE MATIN: And China, why did you
forget her in the series of contacts you
had with foreign countries:_

INDIRA GANDHI: W,. have not
forgotten her, It is true at the moment
that everyone seems to be courteous
towards us. The Chinese have given us
soothing indications on the subject of
their allv, Pakistan, and on the im-
provement of cur relations, They give
out little friendly noises. But one
must wait in order to find out what
they are really thinking. After all,
although we supported Peking at ihe
UNO, they have very hostile towards
us in the past, and they still claim
Indian territory, They have reinforced
the numbers of their Counseilors and
Experts in Nepal.

LE MATIN: Are you expecting a
visit from their Minister for Foreign
Affairs, Huang Hua?

INDIRA GANDHI: It is a question
of gschedules, But, it he wishes to
come, he will always be welcome,
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LE MATIN: What do you think of
the propositions for neutralising Af-
ghanistan, from the European com-
munity and of the international
guarantees suggested by Brezhnev, by
opposition to retreat?

INDIRA GANDHI: We have not
finished studying the proposals of
Brezhnev. As for the idea of an in-
ternational controi in Afghanistan, I
do not see how this can be realised.
We, in India have rather bad memories
of the UNO control in Kashmir, After
Independence in 1957, and the con-
ficit-with Pakistran.

LE MATIN: 1f even a power such
as India is not -apable of intervening
to find a solution {0 the Afghan crisis,,
is there not a risk of imminent war?

INDIRA GANDHI: One must pro-
ceed with realism and patience. The
tension, in fact has lessened. The
American leaders appear to be less
nervous. And India like other coun-
tries, such as France, has had a
moderating influence.
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Contracts for Canteens at Rallway
Station

2047. SHRI ARJUN SETHI: will
the Minister of RAILWAYS be
pleased to state:

(a) the perioa for which contracts
for canteeng and vending at the rail-
Wway stations are normally given;

(b) whether there ig any proposal
to give priority to cooperative socie-
ties, unemployeq graduates and eco-
nomically weaker sectiong o0f the
society in the matter of giving these
contracts; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IXW
THE MINISTRY OF RAILWAYS
(SHRI C K. JAFFER SHARIEF):
(a) Vending contracts are allotted
foy a term of three yearg and con~
tracts of Refreshment Rooms, Res-
taurants ang Dining/Pantry cars etc.
are allotted for a term of five vears
The contract is renewed after the
expiry of a term as long as the per-
formance of the contractor jig satis-
factory.

(b) and (c). Under the extent rules
priority in allotment of catering/ven-
ding contracts is already being given
to Scheduled Castes and Scheduled
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Tribes persons, Cooperative Societies
of workers, unemployed graduates,
etc. The order of preference is as
under:— ,
* (i) Scheduled * Castes & Sche-
duled Tribe,

(ii) Cooperative societies,

(iii) Mahila Samities,

(iv) Freedom Fighters, and

(v) Others,

Small catering/vénding contracts

upto half a unit are allotted only to

Scheduleqd Caste/Scheduled Tribe
candidates,
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MP’s sent to Pakistan

2050. SHRI R. X. MHALGI: will
the Minister of EXTERNAL AF.
FAIRS be pleased to state:

(a) whether it ig a faot that gome
memberg of Parliament were sent to
Pakistan recently;

(b) whether these memberg travel-
led on special Diplomatic Passports;

(c) whether these trips to Pakistan
were arranged by Government;
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(d) whether their meeting with the
President of Pakistan were arranged
by the Indian Ambassador gt Islama-
bad; and

(e) if so, the details of these meet-
ings?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Shri  George Ferandes
and Shri Subramaniam Swamy visit-
ed Pakistan on their own,

(b) Shri George Fernandes and
Shri Subramaniam Swamy, being
Members of Parliament, hold Diplo-
tic Passports.

(c) No, Sir.
(d) No, Sir,

(e) Government have no further
details except what has appeared in
the press,

Contract System in Perennial Type of
Job

2051. SHRI A. K. ROY: Will the
Minister of LABOUR be pleased to
state:

(a) whether prohibition of contract
system in the perennial type of job
as per Contract Labour (Abolition and
Regulation) Act means removal of
contract labour or departmentalising
them;

(b) whether it ig a fact that in ab-
sence of the other interpretation large
number of contract labourg have been
rendered unemployeq jn the name of
abolishing contract gystem; and

(c¢) if so, the steps taken thereon?

THE MINISTER OF TOURISM &
CIVIL. AVIATION AND LABOUR
(SHRI J. B PATNAIK): (a) to (e).
In the Central sphere after consulta-
tion with the Central Advisory Con-
tract Labour Board, the Central Gov-
ernment by Gazette Notification has
prohibited the employment of coatraect
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labour for certain specified operations
in the following:—-

(i) Coal Mines;

(ii) Iron ore mines to take effect
from 10th May, 1980;

(iii) Limestone, Dolomite and
Manganese mines to take effect from
15th June, 1980;

(iv) Sweeping, cleaning, dusting
and watching of buildings owned or
occupied by establishments under the
Central Government,

Hoewever, certain cases have come to
notice of the retrenchment of contract
labour. In such cases, cognizance is
taken and efforts are made to salisfac-
torily resolve the disputes. In certain
cases, disputes are also referred to
Industirial Tribunals for adjudication.
Section 34 of the Contract Labecur (Re-
gulation and Abclition) Act, 1970 also
specifirs that if any difficulty arises in
giving effect to the provisions of the
Act. the Central Government may, by
order published in the Official Gazette,
make such provision not inconsistent
with the provisions of this Act, ss ap-
pears to it to be necessary or expedient
for removing this difficulty. However,
the viarious aspects of the Contract
Labour (Regulation and Abolition) Act,
1970 including the above issues are
under examination.

Leprosy prone area of the Country

205¢ SHRI A. K. ROY: Will the
Minister of HEALTH be pleased to
state:

(a) whether any study has been
made to locate the leprosy prone
area of the country and to knoy the
numb+r of leprosy patients jn the
country, if so, the details of the fin-
dings;

(b) whether there ig any scheme to
isolate the leprosy infected parents
from ¢heir children and to rehabifi-
tate tuem after recovery extending
any means of earning and if so, the
detai]l, thereof;
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(¢) whether Government are aware
of a big leprosy hospitai at Tental>
nari, district Dhanbad, Bihar with all
facilities for earning and trcatment
now ruining without care despite great
prospect and utility; and

(d) if so, the stepg taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SFRI
N. R. LASKAR): (a) Data is coliected
from time to time. The latest avail-
able data (1971) of District-wise pre-
valance rates in endemic areas is at
Statement laid on the Table cf the
House. [Placed in Library, See NoO.
LT-7031/80].

(b) No such scheme is in operation.
Assistance is however extended oy ilhe
Department of Social Welfare to Volun-
tary Agencies which look after the pro-
gramme of rehabilitation of the cured
leprosy patients and their chiidren.

(c) and (d). The Gevernment of
India are aware of the existence of the
hospital being run by the State Gov-
ernment. But ils current status is not
readily known. Ii will be for the State
Government to take necessary steps and
their attention is being drawn in this
regard.
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Rolling Stock Procurement
Programme

2057. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether, as reported in the
Business Standard, Calcutta, of the
February, 1980 the rolling stock pro-
curement programme of the Railways
i{s being slashed from the earlier pro-
jected 20,000 wagons (in terms of
four-wheelers) to only 13,600 for
1980-81; and

(b) if g0, the facts thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) and (b).
Procurement of wagons is arranged by
the Railways taking into account the
traffic demands and the availability of
funds from year to year. Consistent
with the allocaton of funds for 1980-
81. procurement of 8,5000 wagons in
terms of four-wheelerg has been
planned. There was no proposal to
avquire 20.000 wagons in terms of
war-wheelers during 1980-81.
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Super-fast Train from Puri to New
Delhi

2060. SHRI CHINTAMANI JENA:
Will the Minister of RAILWAYS be
p.eased to state what will be the time
coverage fer the proposed superfast
train from Puri to reach the destina-
tion New Delhi and the number of
stoppazes 1o be provided?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): The pro-
posed Triwekly Express trains named

MARCH 27, 1980

Written Answers 208

175/176 NEELACHAL EXPRESS bef-
ween Puri and New Delhi via Bhuba-
neswar, Tatanagar, Bokaro, Gaya
and Varanasi w.,ef, 1-4-80 will cover
distance in about 33 hrs. and 40 mts.
in one direction and 34 hrs. and 10
mts. in the other direction. There
will be only 15 stoppages between Puri
and New Delhi.

DTC Service from Lampur Rorder {o
Central Secretariat and other Rural
Areas of Delhi

2061. SHRI UTTAMRAO PATIL:
will the Minister of SHIPPING and
TRANSPORT be pleased to state;

(a) whether it is a fact that DTC
have not evolved any comprehensive
time bound programme for the
improvement of DTC bus service
covering Lampur Border (Narela)
Alipur and cther adjoining areas;

(b) if so, the reasons therefor and
the remedial action Government pro-
pose to take in this regard in view of
the deteriorating DTC service in these
rural areas of Delhi;

(c) whether it is a fact that DTC
bus service from Azadpur Terminal to
Lampur—Singhu Border—Alipur
route is not up to the mark, if so, what
is the number of trips missed month-
wise on this route; and

(d) whether it is a fact that DTC
has provided a special bus service
from Dhansa Border to Central Secre-
tariat Terminal, if so, what are the
reasons that DTC ig not providing
special trips from Lampur Border to
Kendriya Terminal despite long stand-
ing demand and poor and inadequate
changeover facilities for daily com-
muters? .

THE M'NISTER OF SHIPPING AND
TRANSPORT (SHRI A. P. SHARMA):
(a) and (h). No, Sir. DTC has con~
tinuous programme of improving it
services in all parts of the TUnion
territory including Lampur Border and
Alipur and other adjoining areas.
DTC cannot, however prepare a time
bound programme for improvement of
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services in specific areas because of
uncerfainties about the delivery of
new chassis, construction of roads it
for heavy vehicular traffic, develop-
ment and availability of infrastructure
for maintenance and parking of buses
and pattern of traffic growth which is
linked with factors like population
growth/shift, development of new
colonies, changes in destination of
commuters, land use etc.

It is not correct that DTC's services
in these rural areas of Delhi have de-
teriorated. A number of services
have been provided from Lampur
Border, Narela and Lampur. Shuttle
Services between Narela and Azadpur
on route services between Narela and
Azadpur on route No, 131 and 135
have recently been provided. Traffic
surveys conducted from time to time
reveal that these services are adequa-
tely meeting the traffic requirement
of the residents of these villages.

(¢) No, Sir. The details of trips
missed and the percentage of trips
missed on the routes serving these
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areas from the month of November
1979 to February 1980 are given in the
statement.

(d) It is true that passengers from
Dhansa Border to Central Secretariat
travel on a single bus, but it is not a
fact that they travel on a singie route
From Dhansa Border the pasengers
buy a ticket upto Tilak Nagar on route
No. 835. The same bus operates a
trip from Tilak Nagar to Central
Secretariat on route No. 810 and the
passengers coming in that bus buy an.
onther ticket for their journey from
Tilaxk Nagar to Central Secretariat.

The Corporation is already operat-
ing special trips from Narela, Lampur
and Bawana to Central Secretariat. It
has not been possible for it to provide
direct service from each and every
village for Central Secretariat. Change-
over facilities are in existence at
various principal terminals such as
Adarsh Nagar, Azadpur, R.P. Bagh
from where adequate high frequency
services are available for Central

Secretariat.
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Copditions of Nutrition cum Hexlth
Centreg of NDM.C.

2062. SHRI UTTAMRAO PATIL:
"Will the Minister of HEALTH be
pleased to state:

(a) whether it is a fact that Nutri-
tion cum Health Centres of NDM.C.
@are in a bad condition;

(b) whether it is also a fact that
even chairs and tables have not been
provided at the N.CH.S. centres of
N.DMC.;

(c) the clasg IV staff have not yet
been provided any summer uniforms/
-winter uniforms;

(d) if so, whether Government pro-
pose to appoint a Committee to go into
the working of this scheme, if not, the
reasons therefor; and

(e) what remedial steps Govern-
ment propose to take in this regard
t0 ensure efficient working of the
scheme for the Welfare of poor chil-
dren and women?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) No.
According to information available,
the centres are being run satisfactorily,
where milk and bread are given to
children in the age group of 0—35
years and to those pregnant and nurs-
ing mothers whose parenis’ income

from all sources does not exceed
Rs. 400/ pm.

(b) The distribution centres are run
in the open sheds and as such no fur-
niture has been provided for want of
its safety.

(¢) The uniform are given to Class
IV staff regularly.

(d) In view of replies to (a) to (c)
above, there is no proposal to appoint
such a Committee.

(e) A proposal to construct 34 centres
is under consideration of ND.M.C. If
and when these are completed, it will
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be ensured that the scheme is imple-
mented properly.

Panskura-Hatiberia setcion as
Suburban area

2063. SHRI SATYAGOPAL MISRA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
under consideration of Government to
declare the Panskura-Hatiberia (Iial-
dia) Section of the South Eastern
reilway as “Suburban area” for the
benefit of daily passengers of that in-
dustrial area;

(b) if so, when and the details
thereof; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN I'HE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) to (c).
With effect from 1-4-1979, the dis-
tinction of season ticket fares for
‘suburban’ and ‘non-subrbuan’ sections
was abolished and season tickets are
being issued between Howrah and
Haldia accordingly. One pair of direct
Electric Multiple Unit (EMUs) has
been provided between Howrah and
Haldia in addition to one pair of EMU
train running between Panskura and
Haldia.
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Claim made on Visakhapatnam Port
Trust by S. E. Rallway

2065. SHRI INDRAJIT GUPTA: Will
the Minister of SHIPPING AND

TRANSPORT be pleased to state:

(a) whether it is the practice that

Visakhapatnam Port Trust draws th_e
filled oil wagons from the Caltex Oil

Refinery and hands over the same tp
the South Eastern Railway at a parti-

cular place in the Port area;

(b) if so, whether there were com-
plaints of empty wagons being
handed over to South Eastern Rail-
way in 1978-79;

(e) if so, how many wagons were
empty and the total quantity of oil
found missing;

(d) whether the South Eastern
Raillway made claims on the Port
Trust in this regard and the amount
so caimed;

(e) if so, whether the claims have
been settled;

(f) whether the Port Trust had
investigated into the loss of oil in
the transit; and

(g) if so, the result of the investi-
gation?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P
SHARMA): (a) Loaded oil tank
wagons from the Indian Oil Corpora-
tion an¢l the Hindustan Petroleum
Corperation  (VMU) sidings, served
by the Port Trust, are drawn out by
the Port and handed over to the
South-Eastern Rajlway at the Recep-
tion and Despatch Yard of the Port.

(b) to (g). There were no such zom-
plaints in 1978-79.
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USSR withdrawal from Afghanistan

2066. SHRI MOOL CHAND DAGA:
SHRI AMAR ROYPRADHAN:
SHRI CHITTA MAHATA:
DR. FAROOQ ABDULLAH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) what has been the result of
Government of India's efforts to per-
suade US.S.R to withdraw its troops
from Afghanistan; and

(b) the date by which the troops of
U.S.S.R. are expected to be withdrawn
from Afghanistan?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Government of
India have been assured by the Govern-
ment of the U.S.S.R. that “once the
causes which prompted the Soviet
Union to take this action disappear,
the Soviet troops will be pulled out
of Afghan territory”. They have fur-
ther added that “Soviet troops would
be withdrawn as soon as it was clear
that there would be no further exter-
nal threatl”.

Russian intervention in Afghanigtan

2067. SHRI G. M. BANATWALLA:
PROF., MADHU DANDAVATE:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government of Tndia
discussed with the Soviet Premier on
his visit to India the question pf
U.S.S.R. military intervention in Af-

ghanistan;

(b) if so, what progress could be
made in impressing upon the USS.R.
Government to recognise the nced for
immediate withdrawal of Soviet forces
from Afghanistan; and

(¢) whot ettorts, if any, are the Gov-
ernment of India making in the direc-
tien of securing the said withdrawal of

US.SR. troops?
THE MINISTER OF EXTERNAL

AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The Soviet Prime Minister
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last visited India in January 1979, long
before the recent developments in
Afghanistan took place.

{b) Does not arise.

{c) The Gevernment of India are
engaged in consultations with other
friendiy countries to explore how best
the situation in South West Asia can
be resolved.

News item “Moves for direct .S,
Soviet talks”

2068. SHRI N. K. SHEJWALAKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whether the attention of Gov-
ernment has been drawn towards a
news-ilem appearing in the “Hindu”
dated the 1st March, 1980 under the
caption ‘“Moves for Direct US, Soviet
talks”;

(b) if so, the details of the efforts
being made by the Government of
India to bring these big powers toge-
ther and help in maintaining peace in
the World;

(c) whether some requests have been
received both from U.S. and the Soviet
Union requesting Indian Government
to use his good offices in this regard;
and

(d) if so, the reaction thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes Sir.

(b) Government of India are of the
view that international and regional
tensions be resolved thrcugh peaceful
negotiations. To this end our sepa-
rate consultations., and contacts with
all concerned countries in the region
and also with the USA and the USSR
continue. However, India has not
made any specific proposal to bring the
big powers together,

(c) and (d). No Sir, but both the
USA and the Soviet Union are aware
of our principled attitude gnd the
desire of India that peace, harmony
and international cooperation are res-
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tored at an early date. As a vesult of
our consultations, India’s position in
the matter is known {o and appreciat-
ed by all concerned.

Proposal to amend Payment of Bonus
Aet, 1965

2069. SHRI AMAR ROYPRADHAN:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government propose to
amend the Payment of Bonus Act,
1965 in the interest of the Port and

Dock employees; and

(b) if so, when and if not, the rea-
sons therefor?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) and (p).
Various proposals for amendment of
the Payment of Bonus Act, 1965 .re
under consideration of Government. 1t
is the intention of Government to
bring forward a comprehensive bill to
amend the Act before the next festi-

val season.

Modernisation of Pharmaceutical
Factory, Madras

2070. SHRI THAZHAI M. KARUNA-
NITHI: Will the Minister of HEALTH
be pleased to state:

(a) whether it is a fact that the
“Experts Committee” appointeq by
Government of India to study about the
modernisation of Pharmaceutical fac-
tory of Government Medical Store
Depot, Madras, have already submit.
ted their repcrt to the Government,
and

(b) if so, what action has been taken
or proposed to be taken on the said
Report?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) Yes.

(b) The Committee infe-aliar re-
commended setting up of a Unit for
the manufacture of transfusion fluids.
In order to prepare a project report
for this purpose, consultation with the
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Experts in the field of manufacture of
transfusion solutions is a preliminary
pre-requisite. Accordingly action was
initiated to engage consultants with
the help of Food and Drug Administra-
tion of Maharashtra Government. How-
ever, the consultants recommended
by the State Government declined to
undertaken the jeb. The possibility of
entrusting the Indian Drugs and
Pharmaceuticals Ltd. who have sub-
mitted a preliminary report in this re-
gard, is under consideration.

MARCH 27, 1980

Written Answers: 2200

TR WAt W T wut (st P
TR weY): (%) & (1) . Tg "=
TET F AT G E A T R W
&1 AT

mmﬁaﬂw,uﬁwfﬁ
wT @ wHAQ

2072. i Pagre Pog ¢ @ sw Ay
I AW H1 FOT WA PE uAbEE
e TR, dgial qYT S H
Fa foad el EwW OF@ T
T - @ fPeaw wERQ O
AT qYT ATPES AT & AT T FH
T g AT FUANEL & a9 6
FHA ST |7 ToAT qET whasT
Pafy off Paay wfeowr swr &0 %
et Pt ywatear it SaT FOR
ST ?

qEEx auT AN Pawrae @i s owE
(sh &. @, Tzam®): FHEE T
st Paw it wEETQ whaer fafy
e @ giwa &1 g ferfd @
THC § ¢ ---

FHAO Tsg ART T1SET B mﬂ'a'rt':rw_r"mfafh
s o T FAATLA FISAT & HAFT |qTA

Y g ars wHwTfay Ay
weqr
Tafa® g § st o, adhar 2806 2723
Qafeas A Seedta, FratC 858 821

Ig giwa fear w7 @ P& g g
wr &1 feafq - ate® &7 whasy
Pafy dowg ®  gwaor @ e §
HETT §, FAlH ARt TS ST
R @ I aerT g R gay
® I, 1980 @ PoaT TT g AT
L e & FIY 7 AW, 1979 TF
Pt vt @ 1 3 oft giae e g
P ag shaww @@ swwrat & 5@
IR * wreqw ® Pl w@r @ wi
FHATQ  oq dwT afuPaaw & anfiw

YTHT T B IIC W WAGr & Qg |

T S 9T FHHEr a7 amr P

FATT FETET F AT GIE |
Inadequate water supbly

2073. DR. SARDISH ROY: Will the
Minister of HEALT.H be pleased to:
state:

(a) whether the attention of Govern-
ment has been drawn to the facts dis-
closed by the Lutheran World Service
(India) in collaboration with the
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Action for Food Production (AFPRO),
New Delhi that over 75 million people
living in rural areas in India do not
have adequate water supply resulling
in sickness and death; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) and
(b), The Government is not aware of
any fact disciosed by the Lutheran
World Service (India) in collabora-
tion with the AFPRO in regard to
adequacy of drinking water supply in
the countiry, However, according to
information received from Ministry
of Works and Housing in a survey
conducted in 1972, 1.53 lakhs villages
were categorised as problem vilages
i.e,, villages which have no source
of safe drinking water within a mile
or above a depth of 50 feet, or have
sources endemic to cholera and guinea
worm. Out of these, 80,000 problem
villages are expected to be covered
by March, 1980. The target is to
cover the remaining problem viilages
on a priority basis before the end of
the 6th Plan period. The Central
Government in the Ministry of Works
and Housing gives 100 per cent grants-
in-aid to the States/Union Terri-
torieg in order to supplement their
resources under Rura] Water Supply
Programme to enable the State Gov-
ernmentg to @accelerate the progress
in order to achieve the target.

Collection of ESIS contribution

2074. SHRI M. RAM GOPAL
REDDY: Will the Minister of LA-
BOUR be pleased to state:

(a) whether it is a fact that contri-
butions towards Employeeg State In-
surance Scheme is collected from the
workers spread over in so many Gov-
ernment Undertakings which involves
a lot of clerical work; and

(b) if so, whether this expenditure is
commensurate with the labour involv-
ed in the collection of contribution?
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THE MINISTER OF TOURISM &
CIVIL, AVIATION AND LABOUR
(SHRI J. B, PATNAIK): (a) and
(b). Under the Employees’ State In-
surance Act, 1948, the employers are
required to collect contributiong from
employees and deposit them with the
ESI Corporation alongwith their own
contributions. There is a  certain
amount of clerical work involved,
especially when the conrtibutions are
payable through stamps. The ESI Cor-
poration is, however, gradually in-
troducing the system of cash collec-~
tion which wil] reduce the clerical
work.

Visit of Nepali delegation to Haldia
port

2075. SHRI SATYAGOPAL MISRA;
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a delegation of the Gov-
ernment of Nepal visited the Haldia-
Port of West Bengal recently for the
purpose of ascertaining the feasibilitv
of constructing a general cargo berth
with the financial assistance of the
World Bank;

(b) if so, the details thereof; and

(¢c) the veacticn of Government
thereto?

THE MINISTER OF
AND TRANSPORT (SHRI A. P,
SHARMA): (a) to (¢). In 1979, a
Nepalese Government Delegation vi-
sited the Haldia Dock Complex to
look for land for a Transit Warehouse
for the goods impurted/exported by
the Government of Nepai.. The dis-
cussiong held on that occasion were in
pursuance of the Eyotocol to the Tre-
aty of ™ansit between India and
Nepal.

SHIPPING

One Union in one Organisation

2076. SHRI] K. LAKKAPPA: Will
the Minister of LABOUR be pleased
to state:

(a) whether Government will con-
tinue to act upon its declared policy
that one Union in one orgaisation
will only be given cognisance;
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(b) if so, under what circumstance
the All India Provident Fungy Em-
ployees’ Federation, Bangalore which
is a minority Federation is given im-
portance by the authorities; and

(¢) action Government propose to
take in the matter?

THE MINISTER OF TOURISM &
CIVIL. AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) There
is no restriction on the right of
workers to form trade unions. But
the Voluntary Code of Discipline lays
down a set of criteria for the recog-
nition of a majority union,

(b) The Employees’ Provident Fund
Organisation has reported that there
is a recognised Federation known as
the Ai] India Provident Fund Staff
Federation, New Delhi. The Employees
Provident Fund Organisation has been
consulting the aforesaid Federation in
bilateral matters as per the provisions
of the Code of Discipline. Another
body, named the All India Employees’
Provident Fund Staff  Federation,
Bangalore, hag heen formed recently.
This has not been recognised,

(c) Does not arise.
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WR. SPEAKER: The Papers to be
1a3d.

SOMEX HON. MEMBERS rose-—
(Interruptions) **

MR. SPEAKER: Nothing should be
recorded without my permission.

PAPERS LAID ON THE TABLE

Cear Mines P. F, (AMDT.) SCHEME,
1080

THE MINISTER OF ENERGY AND
TRRIGATION AND COAL (SHRI
A. B. AL GHANr KHAN CHAU-
DHURI): I beg to lay on the Table
a copy of the Coal Mines Provident
Fund (Amendment) Scheme, 1980
(Hindi and English versions) publish-
ed in Notification No. G. S. R. 308 in
Garette of India dated the 15th March,
1980 under section TA of the Coal
Mines Provident Fund and Miscel-
laneous Provisions Act, 1948, [Placed
in Library. See No. LT—654/80].

RaviEws AND ANNUAL RBEPORTS OF

Bamee aNp Roor Co. (Inpra) Lme,

CaLcurra FOR 1977-78 AND INDIAN

Dsucs AND PHARMACEUTICALS LD,

New DEeLHTI FOR 1978-79 WITH STATE-
MENTS FOR DELAY ETC.

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI VEERAN-
DRA PATIL): I beg to lay on the
Table: —

(1) A copy each of the following
papers (Hindi and Englisy, versions)
under sub-section (1) of Section

31‘96 of the Companies Act, 1956:—

(a) (i) Review by the Govern-
ment on the working of the Bri-
dge and Roor Company (Iadia)
Limited, Calcutta, for the year
1977-78.

(ii) Annual Report of the Bri-
dge and Roof Company (India)
Limited, Calcutta, for the year
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thg Comptroller and Auditor Gen-
eral thereon. [Placed in Library
See No. LT-—655/80].

(b) (i) Review by the Gov-
eenment on the working of the
Indian Drugs and Pharmaceuti-

cals Limited, New Delhi, for the
year 1978-79, -

(ii) Annual Report of the India
Drugs and Pharmaceuticals
Limited, New Delhi, for the year
1978-79 along with the Audited
Accountg and the comments of
the Comptroller anq Auditor Gene-
ral thereon. [Placed in Library.
See No. LT—656/80].

(2) A statement (Hindi and En-
glish versions) showing reasons for
delay in laying the report men-
tioned at 1(a) above.

(3) A statement (Hindi and
English versions) explaining rea-
sons for not laying the Annual Re-
port of Bridge and Roof Company
(India) Limited Calcutty for the
vear 1978-79 within the stipulated
period of nine months after the
close of the Accounting Year
[Placed in Library, See No. LT—
6857/80].

NOTIFICATIONS UNDER DELHY SHOPS AND
ESTABLISHMENTS Acr, 1954 AND
BoMmBAY SHoprs AND ESTABLISHMENTS
AcT, 1948 1IN RELATION To GUJARAT

THE MINISTER OF TOURISM &
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): 1 beg to lay
on the Table:—

(1) A copy of the Delhi Shops
and Establishments (Amendment)
Rules, 1980 (Hindi and English ver-
sions) published in Notification No.
F. 1(22) /79—LC(S) in Delhi Gazet-
te, dated the 29th January, 1980,
under sub-section(3) of section 47
of the Delhi Shops and Establish-
ments Act, 1954. [Placed in Library.
See. No. LT-—658/80]

_**Not recorded.
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L@ Acopyead:otthefouowiux
G JGoverpment” Notifications
it i and English verasions) under

ayb-gsection (2) of section 4 of the
Bombay Shops amd Establishments
Act, 1948 read with clause (c) (iv)
of the Proclamation dated the 17th
February, 1880 issued by the Pre-
sident in relation to the State of
Gujarat: —

R Notification No. KH-L-128-

SE/1449—48293-1 published in
Gujarat Government  Gazette
dated the 6th March, 1980 amend-
ing Schedule IT of the Act.

(ii) Notification No. KH-L-171/
BSE/1449—48293-T published in
Gujarat Government Gazette
dated the 7th March, 1980 adding
an entry in Schedule II to the Act.

[Placeq in Library. See No. LT-659/
801].

ReEVIEwW AND ANNUAL REPORT OF Na-
TIONAL FnoMm DeEvELOPMENT CORPORA-
TioN (P) Ltp.,, NEw DELHI For 1978-79

SHRI J. B. PATNAIK: On behalf
of SHRY VASANT SATHE, I beg to
lay on the Table:—

A copy each of the following papers
(Hindi and English wversions) under
sub-section (1) of section 619A of the
Companies Act, 19568: —

(1) Review by the Government
on the working of the National Film

Development Corporation Private
lLimiteq New Delhi, for the year
1978-79,

(2) Annual Report of the Nation-
al Film Development Corporation
Private Limited, New Delhi, for the
year 1978-79 glong with the Audit-
ed Accounts and the comments of
the Comptroller and Auditor Gen-
eral thereon. [Placed in Library, See
No. LT—660/80]

ANNUAL REPORT AND REVIEW OF BOARD
@P APPRENTICESHIP TRAINING WESTERN
RacroN; BOMBAY FOR THE YEAR ENDED
oN 31-3-79, ANNUAL ACCOUNTS OF
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VisvA BHARATI, SANTINIKETAN FOR

1078-79, ANNUAL ACCOUNTS Or CENTRAL

TIBETAN SCHOOL ADMINISTRATION FOR

1977-78, ANNUAL REPORT AND Reviaw

or RaAMpPUR Raza Lisrary, RAMPUR
FOR 1977-78, ETc. EIC.

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND)

I beg to lay on the Table:—

(1) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Board of Apprenticeship
Training, Western Region, Bombay,
for the year ended 31st March, 1979
along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English Versions) by the Gov-
ernment on the above Report [Plac-

ed in Library. See No. LT-661/80].

(2) (i) A copy of the Annual
Accounts (Hindi and English ver-
sions) of the Visva Bharati, Santi-

niketan, for the year 1978-79 toge-
ther with Audit Report thereon.

(ii) A statement (Hindi and En-
glish evrsions) showing reasons for
delay in laying the above document.
{Placed in Library. See No. LT-662/

801].

() (i) A copy of the Annual
Accounts (Hindi and English ver-
sions) of the Central Tibetan Sc-
hools Administration, for the year
1977-78 together with the Audit Re-
port thereon.

(ii) A statement (Hindi and Bn-
glish versions) showing reasons for
delay in laying the above documents.
[Placed in Library. See No. LT—
663/801.

(4) (i) A copy of the Annual
Repori (Hindi and English versions)
of the Rampur Raza Library, Ram-
pur, for the year 1978-79 together
with Audited Accounts.

(ii) A copy of the Review (Hindi

and English versions) by the Qov-
ernment on the above Report.
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(iii) A statement (Hindi ang En-
glish versions) showing reasons dor
delay in laying the documents men-
tioned at 4(i) above, [Placed in Li-
brary. See No. LT--664/80].

(5) A copy of the Annual Ac-
counts @ (Hindj version) of the
Regional Engineering College, Cali-~
cut, for the year 1977-78 together
with the Audit Report thereon,

(6) A copy of the Annual Report
@ (Hindi version) of the Regional

ineering College, Calicut, for the
Year 1978-79. [Placed in Library.
See No. LT—665/80]

(7) (i) A copy of the Annual Re-
port of the Regional Engineering
College, Srinagar, for the year 1978
79.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the above Report.

(iii) A statement (Hindi and
English versions) explaining rea-
sons for not laying simultaneously
the Hindi version of the report
mentioned at 6(i) above. [Placed in
Library. See No. LT—666/80].

(8) (i) A copy of the Annual Ac~
counts (Hindi ang English versions)
of the University Grants Commis-~
sion, New Delhi, for the year 1973-
79 together with Audit Report there.
on, under sub-section (4) of section
19 of the University Grants Com-
mission Act, 1956.

(ii) A statement (Hindi and En-
glish versions) showing reasons for
delay in laying the above document.
[Placed in Library. See No¢. LT-
667/80].

(9) A copy each of the following
Notifications under sub-section(3)
of section 59 of the Children Act,
1960: —

CHAITRA 7, 1903 (SAKA)

Papers Laig 230

' (1) The Dadra and Nagar Haveli
Children Rules, 1979, ’pu!m:%d
in ‘Notification' No. ADM/LAW/
242/88/19 in Gazette of' India
dated the 5th January, 1960,

(i) The Pondicherry Children
(Management, Functions and Res-
ponsibilities of Special Schools,
Children’s Homes and Observation
Homes) (Amendment) Rules, 1980
published in Notification No.
G.0. M/s. 7/80/HEV (SW) dated
the 24th January, 1960,

(10) Two statements (Hindi and
English versions) explaining rea-
sons for not laying the Hindi ver-
sion of the Rules.

(11) A statement (Hindi and En-

glish versions) showing reasons .Ior
delay in laying the notification

mentioned at 9(i) above [Placed
in Library. See No. L.T—668/80].

(12) A copy of the Bihar Children

Ordinance, 1980 (No. 456 of 1980)

(Hindi and English versions) pro-
mulgated by the Governor of Bihar
on the 4th March, 1980, under arti-
cle 213(2)(a) of the Proclamation
dated the 17th February 1980 issued
by the President in relation to the
State of Bihar. [Placed in Library.
See No. LLT—669/80].

(13) (i) A copy of the Annual Re-
port (Hindi and (English versions)
of the Regional Engineering College,
Silchar, for the year 1978-79.

(ii) A copy of thg Review (Hindi
and English versions) by the Gov-
ernment on the above Report.
[Placed in Library. See No. LT—

670/80],

(14) (i) A copy of the Audit Re-
port on the accounts of the National
Council of Educational Reasearch
and Training, New Delhi, for the
year 1978-79.

@A English version of the docum ents were laid on the Table on the 2nd

February, 1980,
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@) A statement (Hindi end
Emnglish versions) regarding Review
by Government on the Audit Re-

(iii) A statement (Hindi and

English versions) explaining reasons
for not laying simultaneously the
Hindj versions of the Audit Report.
[Placed in Library. See No. LT—
$71/80.]

(15) (i) A copy of the Annual
Accounts (Hindi ang English ver-
sions) of the Unaiversity of Hydera-
bad for the year 1978-79 tcgether
with Audit Report thereon.

(ii) A statement (Hindi and
English versions) showing reasons
for delyay in laying the above do-
cument. [Placed in Library, See
No, LT—672/80]

REVIEWS AND ANNUAL REPORTS OF
CocHiN SHrpvARD L1p.,, CoOCHIN FOR
1978-79, HinDUSTAN SHIPYARD L7TD,,
VISAKUAPATNAM, ANNUAL ACCOUNTS
oF CocHiN, Portr TrRUST For 1978-79
WITH STATEMENTS FOR DELAY ETC.

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): I beg to lay on the
Table: —

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies Act,
1956:.

(a) (i) Review by the Govern-
ment on the working of the Cochin
Shipyard Limited, Cochin, for the
year 1978-79.

(ii) Annual Report of the Cochin
Shipyard Limited, Cochin, for the
year 1978-79 along with the Audit-
ed Accounts ang the cominents of
the Compiroller and Auditor Ge-
neral thereon. [Placed in Library.
See No. LT—673/80].

(b) (i) Review by the Govern-
ment on the working of Hindustan

MARCH 27, 1980

Papers Laid 232

Shipyard Limite, Visakhapainam,
for the year 1978-79. ,

(ii) Annual Report of the Hin-
dustan Shipyard Limited, Visakha-
patnam, for the year 1978-79 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT- 674/80].

A copy each of the following
papers (Hindi and English versions)
under sub-section (2) of section 103
of the Major Port Trusts Act 1963:-

(i) Annual Accounts of the Co-
chin Port Trust for the year 1978-
79 and the Audit Report thereon.
[Placed in Library. See No. LT-
675/801.

(ii)y Annual Accounts of the
Mormugao Port Trust for the year
1978-79 and the Audit Report there-
on.

(3) Two statements (Hindi and
English versions) showing reasons
for delay in laying the papers men-
tioned at (2) above. [Placed in
Library. See No. LT-676/80]}.

(4) A statement (Hindi and Eng-
lish versions) explaining reasons
for not laying the Accounts and
the Audit Report of the Shipping
Development Fung Committee for
the year 1978-79 within the Stipu-
lated period of nine months after
the close of the Aecounting Year.
[Placed in Library. See No. LT-
677/80].

STATEMENT SHOWING ACTION TAKEN BY

GOVERNMENT ON ASSURANCES, PROMI-

SES, ETC. GIVEN DURING VARIOUS SEB-
SIONS oF LOK SABHA

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
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PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASURBAIAH): on be-
behalf of Shri Bhishmy Narain Singh,
I beg to lay on the Table the follow-
ing statements (Hindi and English

(1) Statement No. XIX~Second Sessior, 1977.

(2) StatementNo, XIV-Third Session, 1977.

(3) StatementNo.XVII—Fourth Session, 1978

(4) Statcment No, XI-—Fifth Session, 1978
(5) StatementNo. IX—Sixth Session, 1078.

(6) StatemeatNo., XIT—S venth Se <ion, 1976.

(7) Statemcnt No., IIT— Eiglitl. Se«<on, 1970,

(8) StatementNo.I—Fiist Session, 1980,

[Placed in Library. See No. LT-0(78/80}
ANNUAL REPORTS AND REVIEWS ETC. OF
StaTe AGRO-INDUSTRIES CORPORATIONS
OF VARIOUS STATES, OF MODERN
Baxeries (P) Ltp, NEW DELHI WITH
STATEMENTS FOR DELAY, ANNUAL RE-
PORTS OF NATIONAL COOPERATIVE DAIRY
FEDERATION OF INDIA, NEwW DELHI,
NOTIFICATIONS RE. SUGAR PRICEg UNDER
EssentiaL. ComMoDpITIES AcT, 1955
AND ANNUAL REPORTS OF NATIONAL
Heavy ENGINEERING COOPERATIVE LTD,,

New DELHI ETC., ETC.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SNGH
RAO): I beg to lay on the Table:—

(1) A copy each of the following
papers under sub-section (1) of sec-

tion 619A of the Companies Act,
1956; —
(a) (i) Review by the Gov-

ernment on the working of the
Tamil Nadu Agro Industries Cor-
poration Limited, Madras, for the
year 1977-78.

(ii) Annual Report of the Tamil
Nadu Agro Industries Corpora-
tion Limited, Madras, for the year
1977-78 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
Cieneral thereon. [Placed in Lib-
rery. See No. LT-678/80].
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versions) showing the action takem
by the Government on various . sssm-
rances, promises and undertakings
given hy the Ministers during the Va-
rious sessions of Lok Sabha:—

sixth Lot Sabha.

Scventh Lok Sabha.

(b) (i) Review (Hindi and
English versions) by the Gov-
ernment on the working of West
Bengal Agro Industries Corpora-
tion Limited, Calcutta, for the
year 1975-76.

(ii) Annual Report (Hindi sand
English versions) of the West
Bengal Agro-Industries Corpora-
tion Calcutta, for thy year 1975-
76 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor Gene-
ra] thereon. [Placed in Library.
See No. LT—630/80]

(¢) (i) Review (Hindi and
English versions) by the Gov-
ernment on the working of West
Bengal Agro Industries Corpora-
tion Limited, Calcutta, for the
year 1976-77.

(ii) Annual Report (Hindi and
English versions) of the West
Bengal Agro-Industries Corpora-
tion Limited, Calcutta, for the
year 1976-77 along with the
Audited Accounts ang the com-
ments of the Comptroller and
Auditor General thereon, [Pla-

a:]ea in Idbrary. See No. LT-681/
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»{d)» (1) Review (Hindi and
English versions) by the Gow-
erpuent on the working of the
Andhry Pradesh State Agro In-
dustries Corporation Limited,
Hyderabad, for the year ended
30th June, 1976,

(ii) Annual Report (Hindi and
English versions) of the Andhra
Pradesh Statg Agro Industries
Corporation Limited, Hyderabad,
for the year ended 30th June,
1976 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor Gene-
ral thereon. [Placed in Library.
See No. LT-882/801.

(e) (i) Review (Hindi and
English versions) by the Gov-
eroment on the working of the
Bihar State Agro Industries Deve-
lopment Corporation Limited,
Patna, for the year 1974-75.

(i) Annual Report (Hindi and
English versions) of the Bihar
State Agro Industries Develop-
ment Corporation Limited, Patna,
for the year 1974-75 along with
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-683/80].

() () Review (Hindi and
English versions) by the Gov-
ernment on the working of the
Bihar State Agro Industries Deve-
lopment Corporation Limited,
Patna, for the year 1975-76.

(ii) Annual Report (Hindi and
English versions) of Bihar State
Agro, Industries Development
Corporation Limited, Patna, for
the year 1975-76 along with Audit-
ed Accounts and the comments of
the Comptroller and Auditor
Gtenera) thereon. [Placed in Lib-
rary. See No. LT-684/80].

() (1) Review (Hindl and
English versions) by the Gov-
ernment on the working of the

Maharashtry Agro Industries De-
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velopment Corporation Limited,
my’ for the year 1977-98. -

(ii) Annual Report (Hindi and
English versions) of Maharashtra
Agro Industries Development
Corporation Limited, Bombay for

the year 1977-78 along with Audi-

ted Accounts and the comments

of the Comptroller and Auditar

General thereon. [Placed in Lib.
rary, See No. LT-685/80].

(h) (i) Review (Hindi snd
English versions) by the Govern-
ment on the working of the Pun-
jab Agro Industries Corporation
Limited, Chandigarh for the year
1975-176.

(ii) Annual Report (Hindi and
Englishi versions) of the Punjab
Agro Industries Corporation
Limited, Chandigarh, for the
year 1975-76 along with Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon. [Placed in Lib-
rary. See No. LT-686/80].

(i) (i) Review (Hindi and
English versions) by the Gov-
ernment on the working of the
Orissa Agro Industries Corpora-
tion Limited, Cuttack, for the
year 1972-73.

(ii) Annual Report '(Hindi and
English versions) of the Orissa
Agro Industries Corporation
Limited, Cuttack, for the yeas
1972-73 along with Audited Ac-
counts and the comments of the
Comptroller and Auditor Gene-
ral thereon. [Placedg in Library.
See No. LT-687/801.

(i) (i) Review (Hindi and
English versions) by the Govern-
ment on the working of the Hima-
chal Pradesh Agro Industries Cor-
poration Limited, and its subsi-
diary viz, Himachal Pradesh Hor-
ticultural Produce Marketing and
Processing Corporation Limited,
for the year 1877-78.
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m%’m vmm) the mmmal
of

Pradest Agro Inttustries

ration Hmited, Simla for the year
1977-18 along with Audited Ac-
counts ang comments of the
Comptroller and Auditor Gene-
ral thereon and of its subsidiary
viz. Himachal Pradesh Horticul-
tural Produce Marketing and Pro-
cessing Corporation Limited, for
the year 1977-78. [Placed in Lib-
rary. See No. LT-688/80].

(k) (i) Review by the Gov-
ernment on the working of the
Assam Agro Industries Develop-
ment Corporation Limited, Gau-
hati, for the year 1972-73.

(ii) Annual Report of the
Assam Agro Industries Develop-
ment Corporation; Limited Gau-
hati, for the year 1972-73 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No. LT-
689/801].

(1) (i) Review (Hindi version)
by the Government on the work-
ing of the Assam Agro Industries
Development Corporation Limit-
ed, Gauhati, for the year 1967-68.

(ii) Annual Report (Hindi
version) of the Assam Agro In-
dustries Development Corpora-
tion Limited, Gauhati, for the
year 1967-68 along with the Au-
dited Accounts and the comments
of the Comptroller and Auditor
General thereon.

(m) (i) Review (Hindi ver-
sion) by the Government on the
working of the Assam Agro In-
dustries Development Corpora-
tion Limited, Gauhati, for the
year 1968-69.

(ii) Annual Report (Hindi
version) of the Assam Agro In-

dustries Development Corporation
Limited, Gauhati, for the year
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1068-68 dlon§ with the Audfted
Accounts and the comments of the
Comsptroller and Auditor Gene-
ral thereon.

(n) (1) Review (Hindi ver-
sion) by the Government op the
working of the Assam Agre
Industties Development Corpo-

ration Limited, Gauhati for the

year 1989-70.

(ii) Annual Report (Hindi ver-
sion) of the Assam Agro Indus-
tries Development Corporation
Lmited, Gauhati, for the year
1869-70 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

(0) (i) Review (Hindi ver-
sion*) by the Government on the
working of the Assam Agro In-
dustries Development Corpora-
tion Limited Gauhati, for the
year 1970-71.

(ii) Annual Report (Hindi ver-
sion®*) of the Assam Agro Indus-
tries Development Corporation
Limited, Gauhati for the year
1970-71 along with Audited Ac-
counts and the comments of the
Comptro]ler and Auditor Gene-
ral thereon. [Placed in Library.
See No. LT—689/80]

(p) (i) Review (Hindi and
English versions) by the Govern-
ment on the working of the
Bihar State Agro Industries De-
velopment Corporation Limited,
Patna, for the year 1973-T74.

(ii) Annual Report (Hindi and
English versions) of the Bihar
State Agro Industries Develop-
ment Corporation Limited. Patna
for the year 1973-74, along with
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Placed
in L®rary. See No. LT—8690/80}

(q) (1) Review (Hindi and
English versions) by the Govern-
ment on the working of Modern

*English version of the Review and the Report was 1aid on the 7th August,

1978.
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Bakeries (India) Limited, New
Delhi, for the year 1078-79

(ii) Annual Report (Hindi and
English versions) of the Modern
Bakeries (India) Limited, New
Delhi, for the year 1978-79 glong
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

{(2) 16 statements showing rea.
sons for delay in laying the
reports mentioned at (a) to (p)
item (1) above. [Placed in Liba
rary. .See No. LT—891/80].

(3) A copy of the Annual Report
(Hindi and English versions) of
the National Cooperative Dairy
Federation of India, New Delhi,
for the year ended 30th June, 1977
together with Audited Accounts.

(4) A copy of the Annual Report
(Hindi and English versions) of
the National Cooperative Dairy Fe-
deration of India, New Delhi, for
the year endeq 30th June, 1978 to-
gether with Audited Accounts.
[Placed in Library. See No. LT—
692/80].

(5) A copy each of the following
Notifications (Hindi* and English
versions) under sub-section (6) of

section 3 of the Essential Commo-
dities Act, 1955;—

(i) GSR 20(E) published in
Gazette of India dateq the 28th
January, 1980 regarding bulk dis-
tribution of Urea manufactured in
Uttar Pradesh. [Placed in Library.
See No. LT—693/80].

(ii) The Sugar (Price Determi-
nation for 1978-79 Production)
Amendment Order, 1980, publish-
ed in Notification No. GSR.

74(E) in Gazette of Indig dated
the 3th March, 1980,
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(iil) The Sugar (Price Deter-
mination for 1978-80 Productiom)
Amendment Order, 1980, publish-
ed in Notification No, GSR 78(E)
in Gazette of India dated the #%h
March, 1980. [Placed in Librery.
See No. LT-—894/80].

(6) A copy of the Annual Report
(Hindi and English versions) of $he
National Heavy Engineering Coope-
rative Limited, New Delhi, for #he
year 1976-77 together with Audived
Accounts,

(7) A copy of the Annual Repert
(Hindi and English versions) of
the National Heavy Engineerimg
Cooperative  Limited, New Delhi,
for the year 1977-78 together with
Audited Accounts. [Placed in Lib-
rary. See No. LT—695/80].

(8) A copy of the Amnual Ac-
counts (Hindi ang English versgions)
of the National Council for Coope-
rative Training, New Delhi, for the
year 1978-79 together with Awdit
Report thereon. [Placed in Library.
See No. LT—696/80].

(9) A copy of the Annual Report
(Hindi and English versions) of the
Indian Farmers Fertilisers Coope-
rative Limited, New Delhi, for the
year 1978-79 along with Audited
Accounts. [Placed in Library. See
No. LT—697/80].

(10) A copy of the Gujarat Ag-
ricultural Pests and Diseases Ordi-
nance, 1979 (No. 5 of 1979) (Hindi
and English versioms) Promulgated
by the Governor of Gujarat on the
2nd November, 1979, under article
213(2) (a) of the Constitution read
with clause (c) (iv) of the Procla-
mation dated the 17th February,
1980 1issued by the Presidend in
relation to the State of Gujarat.
[Placed in Library. See No. LT—
098/80].
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NomIFICATION UNRDER GUJARAT SaLzs

Tax Acr, 1969, Braar Sawxs Tax

OmpINANCE, 1880 AND ANNUAL REPORT

oF NATIONAL INSTITUTE oOF PusLic

FovaNce AND Poricy, New DELHI FOR
1978-79

THE MINISTER OF STATE IN
THE  MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
I beg to lay on the Table:—

(1) A copy of the Notification
No. (GHN-19) GST-1080/(S.49)
(83)TH (Hindi and English ver-
sions) published in Gujarat Gov-
ernment Gazette dated the Tth
March, 1980 making certain amend-
ment to Notification No. (GHN 627)
GST 1970 (S. 49)-TH dated the 29th
April, 1970, under sub-section (3) ot
section 49 of the Gujarat Sales Tax
Act 1969 read with clauseg (c) (iv)
of the Proclamation dated the 17th
February, 1980 issued by the Presi-
dent in relation to the State of
Gujarat. [Pladed in Library. See
No. LT-699/].

(2) A copy of the Bihar Sales
Tax (Qrdipance, 1980 (No. I of
1980) (Hindi and English versions)
promulgated by the Governor of
Bihar on the 4th March, 1980, under
article 213(2) (a) of the Constitu-
tion read with clause (¢) (iv) of the
Proclamation dated the 17th Febru-
ary, 1980 jssued by the President in
relation to the State of Bihar.
[Placed in Library. See No. LT—
700/801.

(3) A copy of the Annual Report
(Hindi 9% version) of the
National Institute of Public Finance
and Policy, New Delhi, for the year
1978-79. [Placed in Library, See
No. LT-701/80].

BrHAR BHOODAN YAGNp (AMDT.) ORDI-
Naxce 1980, CHHOTANAGPUR TENANCY
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(Ampr,)  OmpiNnance, 1980, Timp

Naou LanNp RerorMs (Frxariow o

CemuaNg OoN LaND) AMDT, ORDINAMCE,

1980 WITH STATEMENT RE, NOT LAY
HINDI VERSION

SHRI J. B. PATNAIK: Qn behalf
of Shri R. V. Swaminathan, I beg
to lay on the Table: ~

(1) A copy each of the following
Bihar Government Ordinances
(Hindi and English versions) under
article 213(2) (a) of the Constitu-
tion read with clause (c) (iv) of the
Proclamation dated the 17th Feb=-
ruary, 1980 issueg by the President
in relation to the State of Bihar:—

(i) The Bihar Bhoodan Yagna
(Amendment) Ordinance, 1980
(No. 27 of 1980) promulgated by
the Governor of Bihar gn the 4th
March, 1980.

(ii) the Chhotanagpur Tenancy
(Amendment) Ordinance, 198C
(No. 29 of 1980) promulgated by
the Governor of Bihar on the
4th March, 1980 [Placed in Lib-
rary. See No. LT—702/80].

(2) A copy of Tamil Nadu Land
Reforms (Fixation of Ceiling on
Land) Amendment Ordinance, 1980
(No. 3 of 1980) promulgated by the
Governor of Tamil Nadu on the
10th March, 1980, under article
213(2) (a) of the Constitution read
with clause (c¢) (iv) of the Procla-
mation dateq the 17th February,
1980 issued by the President in re-
lation to the State of Tamil Nadu.

(3) A statement (Hindj and Eng-
“lish versions) explaining reasons for
not laying simultaneously the Hin-
di version of the Ordinance. {Plac-~
ed in Library. See No. Lt—703/80].

%English version of the Report was laid on the Table of the 18th

March 1980.
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12.85 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY: 8ir, I have to report
the following messages received from
the  Secretary-General of Rajya
Sabha:—

(i) “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Businesg in
the Rajya Sabha, I am direct-

ed to return herewith the Pun-
jab Appropriation (Vote on
Account) Bill, 1980 which was
passed by the Lok Sabha at
its sitting held on the 18th
March, 1980, and transmitted
to the Rajya Sabha for 1is
recommendations and to state
that this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Bill.”

(ii) “In accordance with the pre
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am directed
to return herewith the Pun-
jab Appropriation Bill, 1980,
which wag passed by the
Lok Sabha at its sitting held
on the 18th March, 1980, and
transmitted to the Rajya
Sabha for its recommendations
and to state that this House
hag no recommendations to
make to the Lok Sabha in
regard to the said Bill.”

(iil) “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, 1 am directed
to return herewith the Rajas«
than Appropriation (Vote on
Account) Bill, 1980, which
was passed by the Lok Sabha
at its sitting held on the 18th
March, 1980, and transmitted
to the Rajva Sabha for its
recommendations and to state
that this House has no recom-
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mendationg to make the
g-hli!:a in regarg tp the ul*lﬁ

(iv) “In accordance with the pro-

()

(vi)

visions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am directed
to return herewith the Rajas-
than Appropriation Bill, 1980,
which was passed by the Lok
Sabha at its sitting held on
the 18th March, 1980, and
transmitted to the Rajya
Sabha for its recommendations
and tp state thatthis House
has no recommendationg to
make to the Lok Sabhe in
regard to the said Bill.”

“In accordance with the pro-
visiong of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am
directed to return herewith
the Tamil Nadu Appropria-
tion (Vote on Account) Bill,
1980, which was passed by
the Lok Sabha at itg sitting
held on the 18th March, 1980,
and transmitted to the Rajya
Sabha for its recommendations
and to state that thig House
hags no recommendations to
make to the Lok Sabha in re-
gard to the said Bill.”

“In accordance with the pro-
visions of sub-rule (8) of rule
186 of the Rules of Procedure
and Conduct of Businesg in
the Rajya Sabha, T am direc-
ted to return herewith the
Tamil Nadu Appropriation
Bill, 1980, which, wag passed
by the Lok Sabha at its sit-
ting helgd on the 18th March,
1980, ang transmitted to the
Rajya Sabhg for its recom-
mendations and to state that
this House has no recommen-
dations to make to the Lok
Sabha in regard to the sald
Bill.”

(vli) “In accordance with the pro-

visions of sub-rule (8) of rule
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188 of the Rules of Procedure
and Conduct of Business in the
Rajys Sabha, I am direct-
ed to return herewith the
Uttar Pradesh Appropria-
tion (Vote on Account) Bill,
1880, which was passed by the
Lok Sabha at its sitting held
on the 18th March, 1980, and
transmitted to the Rajya
Sabha for its recommendations
and to state that this House
has no recommendations to
make to the Lok Sabha in re-
gard to the said Bill.”

(viii) “In accordance with the pro-
vigions of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed tlo
return herewith the Uttar Pra-
desh Appropriation Bill, 1980,
which was passed by the Lok
Sabha at its sitting held on the
18th March, 1980, and trans-
mitted to the Rajya Sabha for
its recommendations and to
state that this House has no
recommendations to make to
the Lok Sabha in regard to
the said Bill.”

SHRI EDUARDO FALEIRO (Mormu-
gao): Sir, I have given notice of a
privilege motion. What has happened
to it?

MR. SPEAKER: I have receivea
today at 10.40 A.M. a notice of ques-
tion of privilege from  Shri Eduardo
Faleiro regarding alleged aspersions on
the Speaker by certain members as re-
ported in the press. As the notice was
receiveq late, I did not have time to

consider it. I will go into the matter
and decide the question ¢f its admis-
sibility. (Interruptions)* Nothing is
to be recorded.

————

CHAITRA 7, 1002 (SAKA)

Employees of 246
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12.07 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE.

REPORTED RESENTMENT AMONG SuN
WORK-CHARGED EMPLOYEES Or BEAS.
SuTLEY LINK PROJECT,

MR. SPEAKER: The Calling Atlen-
tion. Shri Narain Chand Parashar.
(Interruptions)* Nothing should be
recorded without my permission.

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): I call the atten-
tion of the Minister of Energy and
Irrigation to the following matter of
urgent public importance and request
that he may make a statement there-
on: —

The reported resentment among
the work-charged employees of Beas-
Sutlej Link Project in Mandi Dis-
trict of Himachal Pradesh consequent
upon the issue of retrenchment
notices to a large number of them
and failure of the Government to
employ them on new projects.

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B, A. GHANI KHAN CHAUDHURI):
Mr. Speaker, Sir, I fully share the
anxiety and concern expressed by
the honourable Members through this
Caliing Atiention Notice about the
reported  retrenchment among the
work-charged employees of the Beas-
Sutlej Link Project.

The work on this multi-purpose pro-
ject was started in 1961-62. It involved
the construction of a diversion dam
on the river Beas, two tunnels of ap-
proximately 13 kms, each, and an
open hyde! channel for diverting the
waters of river Beas into the river
Sutlej. At the end of the second tun-
nel, a power station known as Dehar
Power Station was built. On the river
Beag another dam has aiso been cons-
tructed at Pong, where a power sta-
tion has also been built.

*Not recorded.
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(Shri A.B.A. Ghani Xhan Chaudhuri)

The first phase of the project was
completed in 1977. This project has
been a massive project, and at peak
construction stage it provided emp-
loyment to 36,613 work-charged emp-
loyees. Since such préjects are com-
pleted in phases, it is only natural
that the number of employees re-
quired goes down with the comple-
tion of successive stages of the pro-
ject.  Therefore, out of a total of
36,613 work-charged employees, 30,488
employees, who became surplus, at
different pointg of completion of va-
rious stages of works, were retrench-
ed under a phased programme of re-
trenchment after being paid the re-
trenchment compensation at the rate
of 15 days wages for every comp:.eted
year of service ag provided in law.
Some of these employees, who were
not eligible for such paymentis under
the relevant enactments were also
paid the retrenchment compensation
at the rate of 15 days wages in ac-
cordance with an agreement reached
between the management and the
workers, In addition all such work-
charged employees who had comp-
leted 5 years or more of service were
also paid gratuity for every comple-
ted year of service as per regulating
enactments. Those who had not com-
pleted 5 years of service were paid
ex-gratia amounts at the rate of 7-1/2
days wages for every completed year
of service. Besides. 9322 of the 30,438
retrenched employees were absorbed
in other Central and State Projects.

As on 1-3-1980, 6,125 work-charge-
ed employees are still working on
this project, For maintenance and
operation of the project after its com-
pletion, the number of work-charged
employees required will further go
down. However, I would like to
assure thig House that full terminal
benefits ag detaileq earlier will be

given to those who become surplus
and every effort will be made to find

alternative employment for them.

Pt
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MR. SPEAKER: Nothing i to be
recorded without my permission (In-
terruptions) ® '

PROF. NARAIN CHAND PARA-
SHAR: Sir, the tragedy of the Beas-
Sutlej Link Project work-charged
employees ig that, even after having
put in 10 to 20 years of service, they
have no security of job and their fu-
ture remains uncertain. The problem
has been caused mainly by the leth-
ary and callousness of the Janata
Government at the Centre and in the
State during 1977-79. It is clear from
the presg reports that the main work
of construction of the Project was
completed by May, 1977, ang yet, the
Government and the Project autho-
rities did not take up any other Pro-
ject in the region so as to offer emp-
loyment to these who were likely to
be discharged after the completion
of the work there In particular, the
Baggi Power House, a component of
BSL Project, couid have been cleared.
and similarly other projects could
have been taken in hand so as to
abore all the employees who were
t0 be gradually retrenched from the
BSL: Project. Unfortunately, the Ja-
nata Government was not keen about
the welfare of the workers and neg-
lected their interests and failed to
clear any project in time to absorb
the work-charged employees, as was
done at the time of completion of the
Bhakra Dam by the then Congress
Government. R

May I ask the hon. Minister whe-
ther he would ensure justice to the
workers who have put in 10 to 20
years of service by assuring them of
early absorption in other projects
and by not allowing the retrench-
ment to come in foree till then, espe-
cially when the Congress Party which
is sympathetic tp workers ig now in
power? May I further ask him as
to what agre the projects (Intervup-
tions) *

Which are under the consideration
of the Government in this regard and

*Not recorded.

——

*Not recorded.
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how soon they would be cleared.
vImterruptions) **

ey

1314 hre.
RE. ATROCITIES ON HARIJANS

AW WEAT ¢ HR A AT AT, &
v 2 0

I have already aliowed enough dig-
cusmion on this subject, I cannot do
amy more justice to that. I appeal to
the hon. Members and to the leaders.

3 ga ® T Pamr @, T 8 A
faar & 1 TE® gwmET W 9 Y
FLEHAT G |

I appea: to the hon, Member of the
Opposition and their leaders to main-
tain order.

TATS: BT g Slohd Iqeh a7@ Al AT 0T

TH AE HIG g & I« W &ST §aT g
aa Wt F17 Fa 1 AT AT FE@ &

et Y 7 @@ g P& ¥ Pawwe
TEY S5 f
He said it on the floor of the House.

I FZ FEHT TW qLA% O Fgal &
@ q AqR a0s § Py & Peemw wia-

:
:
!
%
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(wwww) . . dert Y, Ao d A
g FET AT & |
On no grounds I am going to allow-

this. Thig is not the way to run
the House. '

Trw wEEw : W A O T

I always invite Members to come
to my Chamber and discugs it with
me. ....

(srevm)
ﬁm"@'w, “‘W'

I have brought it to the notice of
the Government Whatever has been
said is on the record of the House.

wEHEs g ag e &g @
TA HQ@T & |

st twlaew qEaE 9w T
b o

AR WEAT : W FZAT g AT IT
wig, # fa@r & ) fF g TIF T8
AT AR E

I will show it to you. I have allow-
ed enough,

dart St & fraw 377 W Aifew @
TAHFE | T@ B IR AN T AT T FHC
W 99 & aEw aa« Peur 9w, aw
g Tifuat A BT TN TS |

**Not recorded.
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& qorent Y T gmE qwn

ot witewr wrryt (Pgere) @ oy
#q, B AT 6 TR

naw e : Paw T %
A H ATEE T A 7

sft wdtomr Wt anger Y, I
a¢ T g7 WP | g I ® ST
AT EFT A g !

I over-rule the point of order, Re-
cendly, I must teil the hon. Member. .,

7 gwR et AT 3 1 W W

'(wrerwer)
g, & N fggw & grow w7 9=-
FAT.....

off Tr faee oW ¢ g

e, Pw 197 R wEw WU @AE
aw A g Pag ¥ fawr -
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“(1) A Member may, with the
previous permission of the Speaker,
call the attention of a Minister to
any matter of urgent public im-
portance and the  Minister may
make a briet statement at g later
hour or date”,

MR. SPEAKER: I have already

done that.

st ™ A aae o,
TF 10 o ® g« mgET 7 o ghew
FITUER &, IO @~y | Wfed
Pear g* it Su= vgs g AT W W
ghww &1 g g oY, Swwr wifew
faT 4T 1 AT FAATEY - T ag Paww
qfsas gqe=r &1 7@ § ! gty Pl
ghe &1 g afeas oo e w0 a1 Pawwr
TEY &, T @ TF T T W E |
whes afe oy wma g P& ag ofves
TS & AT &, O g9 fadt
ST SThgy

MR. SPEAKER: I have done that.

MR. SPEAKER: Now look lLere. 57
Notices have come. (Interruptions)
Please sit down. I am replying to it.
Why are you trying to defend? No-
thing doing I am not gaing to allow
any discussion on it. I have already
allowed a discussion,

We have discussed the atrocities on
Harijans not once but twice.(Inter-
ruption) 1 cannot allow it.

MR, SPEAKER: This has al-
ready been brought to the notice of
the Government. It ig not to be done
like that. The House is not run like
this Mr, Paswan, the Houge ig not
run like this My hon. friend, it is
not run like this

sh aw PreTe TTHE™ : OF g KT
e T R R g - - -
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MR. SPEAKER: It has to be

taken according to the rules. Now I
overrule al} that you said.

(Interruption)**

MR. SPEAKER: Nothing should be
recorded without my permission.

SHRI X, MAYATHEVAR (Dindi-
gul): Sir, I rise on a point of order.

MR. SPEAKER: Under what Rule?
To which rule are you referring to?

SHRI K. MAYATHEVAR: Under
Rules 373 and 374, we want orderly
disposal of business of the House in
ail matters. All hon. Members are
aware that we have arrued at length
about the scheduled castes and sche-
duled tribes when we discussed the
Report for 9 hours. We had argued
every matter regarding astrocities on
almost all the backward communities
including the Scheduled Tribes.

My point No. 2 is that everyday
they are creating the trouble. There-
fore, I want the hon. Speaker to ap-
py Rule Nos. 373 and 374.

MR. SPEAKER : I know. I uphold
this point of order.

oy TwiawE A . 9 9T T
TR &HTAT |

MR, 2 SPEAKER: I do not want to
use those powers. 1 want to leave it
to thig discretion of this august House.
I leave it to the Members whether
they want to take it up or not. I
will not give you that privilege.

Now we go on with the Legisla-
tive Business.

Mr. Ghani Khan Chaudhuri. Please
introduce the Bill,

E————
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12.25 hrs.

INTER-STATE WATER DISPUTES
(AMENDMENT) BILL®,

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A B.A. GHANIKHAN CHAUDHURI):
I move for leave to introduce a Bill
further to amend the Inter-State
Water Disputes Act. 1956.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Inter-State Water Disputes Act,
1956.”

The Motion was adopted,

SHRI A. B. AL GHANI KHAN
CHAUDHURI : Sir, I introduce the
Bill.

RE. ATROCITIES ON HARIJANS—
Contd.

SHRI CHANDRA PAL SHAILANI:
(Hathras): Sir, I rise on a point of
order under Rule 193. I read Rule
193:

“Any member desirous of rais-
ing discussion on a matter of urgent
public importance may give notice
in writing to the Secretary-General
specifying clearly and precisely the
matter to be raised:

Provided that the notice shall be
accompanied by an explanatory
note stating reasons for raising
discussion on the matter in ques-
tion:

Provided further that the notice
shal} be supported by the signa-
tures of at least ¢two other Members.”

wq P oz € fF s=T ¥ 103
7 w7 ®m« dfew P ur afx  wEwt

(**) Not recorded,

*Published in Gazette of India Eixtraordinary, Part II, Section 2,

Dated 27-3-80.

N
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ma aqﬁzmmeﬁwhwm
mewwma*mmﬂ
FEET A fY TF HY @I ART g | AT

MR. SPEAKER: I have got the
notice. It is under consideration.
There is no point of order.

st wTe wer: s off srEeTR
¥ o g PE o qe v g 5.
fed g o8 @it & aradT qeT P
m.h'q'rmn AT 919 Aq 6
T WY E

JTH NG AT WAL

I qRUTE SR T WG TgHT
F7g* qfers Tic™ &1 79T g T
T WEYM...ToT T 6 W @8
n‘mmaaaﬁra’nmugmﬁwm
TS E FH AGT FT AEHAT g 7 AT
I 9% P argw AgT T T

AR WETAA: T UL 9T IEH
P )

12.28 hrs,
MATTERS UNDER RULE 377

(i) REPORTED HARDSHIP FACED BY BLOOD

CANCER PATIENTS AT ALL INDIA INSTI-

TUTE oOF MEgDicar ScCIENCES, NEw
DELHI.

SHRI K. P, SINGH DEO (Dhan-
kanal): Sir, the blood cancer patients
of the AILILMS. are facing some
hardship which needs to be attended
to urgently. From newspaper reports
we find that at present they are nei-
ther getting experts attention nor
free of cost anti-cancer medicines
which they were getting earlier. I
trust Government will move urgently
in the matter and extend all possibe
help to the ailing patients.
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(ii) REPORTED DECISION oF THR U.S.A.
TO ORGANISE COLLECTION OF NUCLEAR
WEAPONS IN DIAGO GARCIA

SHRI A, NEELALOHITHADASAN
(Trivandrum): Sir, g permanent
and continuoug danger to India is
being shaped in the Island of Diego
Garcia in Indian Ocean. In a letter
written by Dr. Susil Kumar from New
York in the ‘Kerala Kaumudi’ Mala-
yalam Daily of 26th February, 1980,
it has been stated that the Defence
Secretariat of America has taken
a very secret decision to organise a
big collection of nuciear weapons in
their military base, Diego Garcia and
the movement of such weapons is go-
ing on.

America has developed the Island of
Diego Garcia within a couple of
years as a power centre of quite mo-
dern military capacity, It is reliably
known that this Centre can even now
handle B-52 bombers nuclear sub-
marines, warships, supersonic  Jet
fighters and so on.

The island Diego Garcia is situa-
ted only 900 miles away from Trivan-
drum the capital of Kerala State
which can be covered within an
hour by a jet flight. Besides, the is-
land is very near to the Cochin Air-
port. The American war flights and
nuclear ships can reach Bombay port
if necessary within no time.

As is reported, three thousand sol-
diers of Aemerica are permanently re-
siding in the Island. It is sure, their
number may increase day by day.
America has also constructed a port
of all equipments in this island. Such
a situation is a matter of serious con-
cern as regards the security of India.
So, I urge upon the Government to
take up the issue in all the Interna-
tional Forums and build up world
opinion to pressurise the US.A. to
desist from building up military base
in Diego Garcia.

(Interruptions)**

*¢ Not recorded,
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MR. SPEAKER: Nothing is to be
. vecorded without my permission.

(iii) EXPLORATION AND DIGGING OF OIL
WELLS BY THE QIL AND NATURAL Gas
CoMMISSION IN . RAJASTHAN

(aTewT):  sregar

st wfqy wy ol
P, I« ud wEfaws w9 d@iw J
I G & THEET g8 e
sganT e 9@ w9 @ daw yifw B
fod ot @a'swr, &9 oF o« S1 H1
gae & H1d Pawar ag stfeaw Paofn &7
a3t st s Pew PawT gt gw
1976 W T9HTa® 9 § Tig Taam)

Seway Pae & 99 wewE, e,
T GaTET, waren, adle, AT,
erﬁa'ﬂs‘afrf‘aamizrm

& & aﬂarsﬁraﬁ‘%rawmr'

TE ff T X | WIAWT a9 &9 A
4500&2‘(%@1‘@1&1#2100#\2‘{
TF fow @iar T 1 "EE &9 g9
%Y § Paswed ot TEEtas faget @
99 U AT | IF q9 W IR F
g &9 # a4 g9 H1 O &t T
I WEX WA @I § HECSST 9%
B4 o | T T 9w w Pauifa wg-
mﬁq&#ﬁm@ﬁww
T M UF W OHIOUT § wF AV uH
W & G W A 76 & b
Pagm 1

qfeea @ 9% &9 T W W
"X | owaT g 9 H1 a1 FE7 7 99-
sfqy g ; oo Sqwwe foe & @9
TF 9w P &1 a1 SEI g oo

Jaewt foe =1 g1 T@T U
T &1 YaT ®1 W g P agh 19 oF
9| 1 i@ & fog a9 uF yEtas
T STAIT §F &7 TF & H1 HY T
& HT F Sean< ford &1 g1 qgt ates
T &1 oY WET WO FT |

Tg TF ATAASEANT Meh Hged ol § |

(Interruption) **

A
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Rule 377  25¢

MR. SPEAKER: Nothing is $0 be
recorded without my permission.

(iv) REPORTED POLLUTION OF CHALIAK

RIVER DUE TO DISCHARGE OF AFFLUENTS

BY THE (GWALIOR RAYONS IN CALICUT
DISTRICT.

SHRI V. S. VIJAYARAGHAVAN
(Palghat) : *** Under Rule 377, I raise
the following matter:—

The effluents that flow out into the
——Chaliar river from the Gwalior Ra-
yons in Calicut district, one of the
major factories of Kerala have made
public iife in the surrounding areas
extremely difficult, When 160 tonnes
of pulp is produced as much as 2,83,000
cubic metre of effluent is discharged
from this factory. Every day 20 to 22
tonnes of fibre is being produced here.
When one tonmne of 4#bre is produced
about 1287 c.m_ effluent is discharg-
ed. Thus, 0.63 ¢, m. of effluent is dis-
charged every second. During the
period between March and the end
of April when the flow in Chaliar river
is less, 0.64 3.m. effluent flows into it.
Living things can survive in this river
only when pure water at the rate
of 27.5 litres is mixed with one litre
of po:luted water. Studies have re-
vealed that Oxygen is almost mon-
existent in this area.

In the 4 K, M. area between Chun-
kapally and Arappuzha and aiso in
the 3 K. M. long upstream from Chu-
kapaliy, there is mo Oxygen in the
water. In the effluent that is dis-
charged into the river, the presence
of B.O.D. is between 312 and 1312. One
litre of water must contain at least
3 M. G. of Oxygen in order to sus-
tain life.

Thig factory uses 56% tonnes of
caustic soda and 15 tonnes of chiorine,
One ton of caustic soda containg 0.08
kg. of mercury. That means 4 kg. 430.
gms. mercury is mixing into the water
every day. It is not correct to say
that this does not pose a threat to

**Not recorded.

***The origina) speech wag delivereq
in Malayalam.
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[Shri V. S. Vijayaraghavan]

health. This water, when used, has
damaged the crops. Thus, the effluents
that flow from this factory constitute a
grave health hazard to the people
living there.

Therefore, necessary steps shouid
be taken by the Government to stop
the discharge of effluents into the
river and thus protect the health of
the people living in that area,

(v) GrRaNT OF CITIZENSHIP RIGHTS TO
PERSONS WHO CROSSED OVER INTO
JAMMU FROM WEST PAKISTAN,

DR. KARAN SINGH (Udhampur):
It is a strange but littie known fact
that lakhs of persons who crossed
over into Jammu from West Pakistan
during the disturbances in 1347 have
still mot been conferred with fuill
citizenship rights by the State Gov-
ernment, Although they havsz now
spent over three decades in India,
their children stiil cannoci secure em-
ployment in the State because they
have not been declared permanent
residents and, even more surprising,
they are disenfranchised as far as
Siate Assembly eiections are concern-
ed. A large number of these persons
reside 'in my Parliamentary constitu-
ency and the Jammu  Constituency.
Frustration among them, particularly
the younger generations, is growing
rapidly because they are totally with-
out employment and all avenues are
sealed. Recently they held a ‘Dharna’
at the Pakistan border to highlight
their grievances I would urge that the
Government of India shouid immedia-
tely impress upon the State Govern-
ment the necessity to grant them
full citizenship rights, and that spe-
cial measures shouid be initiated for
their welfare and permanent resettle-
ment in Jammu.

(vi) SEA EROSION IN COASTAL REGIONS
OoF QUILON DISTRICT

SHRI B. K. NAIR (Quiion): Erosicn
of a very serious mature has been going
on in certain coastal regions of Quilon
district in which my Constituency is
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situated while certain other regions
are also threatened with inundation
during the monsoon months.

Thekkumbhagon is Paravoor village
is the area now subject to erosion on
a large scale. During the past three
months, in spite of the weather be-
ing fine, the waves have been eating
away large chunks of land spread over
about three Kms. The sea has ad-
vanced over 100 ft. during this period
and hundreds of valuable coconut
trees have been uprooted. Scores of
fishermens’ huts have been destroyed
Of the two mosques situated in the
area, one has aiready been destroyed
and the other too is under seri-
ous threat, At another place, Neenda-
kara, the sea wallg constructed over
several years ago have neariy dis-
appeared in the sands. If repairs are
taken up immediately, we can avoid
new construction costing huge am-
ounts.

Allappad is another spot about 20
kms. north of Quilon where the inha-
bitants are facing grave danger of a
different kind, The Indian Rare Far-
ths Ltd., a company owned by
the Government of India has been
resorting to indiscriminzte mining of
mineral sand right on the beach and
this has resulted in the level being
brought down to mearly thai of the
water itself. During the last mon-
soon, as a result of the Sea Water
rushing in over a wide area, nine
houses were completely destroyed
and the inhabitants had to shift 1{s
temporary dwellings further inland.
The Company goes on doing the min-
ing operations over, fresh areas caus-
ing simiiar damaga to the beach,

The only solution for all this de-
vastation to my mind is to go in for
large-scale protective measures by er-
ecting sea walls throughout the
length of the affected or threatened
areas. The initial steps in this re-
gard have to be taken immediately
since the monsoon is just a few
months away and the consequence of
living things as they are would be
considerable loss and destruction.
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I have aiso to request the Govern-
ment of India to direct the Indian Rare
Earths Lt. tc provide adequate protec-
tion to the beach against floodinz and
further to pay equitable comypensation
to all those affected so far.

(vii) FAMINE CONDITIONS IN TRIBAL
AREAS OF RAJASTHAN

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Speaker, Sir,
I would suggest that you kindly in-
vite friends on my right to your
chamber at an appointed time and
have a discussion with them. If they
come satisfled, well and good; other-
wise they have got full day tomorrow

with them.
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MR, SPEAKER: 1 have already
said that. They can come to my

chamber at 1 O’clack and discuss with
me,

(viii) NEED TO DEFER RECOVERY OF RE-

VENUE FROM THE FARMERS IN FAMINE
AFFECTED AREAS OF RAJASTHAN
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(ix) REPORTED KILLING OF TWO SCHOOL

TEACHERS AND FOUR ASSAM RIFLE AND

BOrRDER Roaps JAwaNs N MiIizoram
BY M.N.F.

SHRI SONTOSH MOHAN DEV
(Siichar): Sir, wunder rule 377, I
wish to raise the following matter:

I rise to draw the attention of the
Home Minister, about killing of two
school teachers and four Assam Rifle
and Border Road Jawans in Mizoram
by the M.N.F. One Shri Ranjan Roy,
son of Shri Nityananda Roy, head-
master of a private school at Kipran
was stoned to death. because he failed
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ed to oblige the M N.F, people with
their demand for immediate payment
of Rs. 5,000 as a contribution to the
M.N.F, Fund. In spite of respected re-
quests from D.C. Cachar, the dead
body wag not handed over ic the
members of the deceased family,
Again on 20th March, another teacher
Shri R. P. Dutta was brutally mur-
dered by M.N.F at Chhiahtlong (Mizo-
ram) by the M.N.F. He was a gra-
duate science teacher. These two in-
cidents have aroused great tension in
the whole district of Cachar and a
sense Of insecurity amongst the non-
Mizos working in Mizoram. Both the
teachers hailed from Cachar district. I
would request the Home Minister to
take immediate steps to start Army
combing operation in Mizoram. Gov-
erment should also immediately dec-
lare adequate compensation 4o  the
family members of the deceased. Un-
lesg immediate steps are taken to stop
recurrence of such incidents, non-
Mizos 'in Mizoram will be facing seri-
ous threat to their life and property.
In the course of the last 20 days,
there were also two incidents of at-
tack against the BRTF and Assam
Rifles in  Mizoram by the MN.F.
which hag resulted in the deaih  of
four personnel of the BRTF and As-
sam Rifles Jawans.

(x) DRILLING OPERATION FOR OIL IN
THE NARSAPUR-RAZOLE SECTOR OF
ANDHRA PRADESH.

SHRI KUSUM KRISHNA MURTHY
(Amalapuram): Sir, under rule 377,
1 wish to raise the following mat-
ter: —_

It jg known that in view of the
deepening oil crisis all over the world
the ONGC—Oi] and Natural-Gas
Commission—has decided to step up
considerably its oil exploration and
exploitation operations in the promis-
ing Western region during its next
five-year pian beginning next month.
In this context, it is equally neces-
sary for the ONGC to pay its special
attention also to the eastern region
where for the first time, oil and gas
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have been struck, promising great
scope for these deposits,

ONGC have opined that Godavari
Basin and off-shore area near the
mouths of Godavari river have given
geological structure which could
yvield substantial quantities of gas
and oil. The presence of hydro-car-
bons on the east coast is of great
significance to the country. Find of
gas in the very first on-shore well
drilied near Narsapur in Andhra Pra-
desh in  December 1979 has amply
justified the great expectations of
the ONGC scientists. In the very first
well in off-chore drilling o1l has been
struck at a depth of 2,200 metres on
the 1st of December 1979. Both oil
as well as gas columns are estimated
to be more than 30 metres in thick-
ness; however, it is premature to pre-
dict the extent of the reserveg of the
Godavri fields as the traget drilling
of 5,000 metres is yet to be achieved.
It is felt from the indicationg avail-
able, that this new find may turn out
to be the biggest thing after Bom-
bay High.

In the context of high price of
petroleum products and huge imports
and foreign exchange bill, it is neces-
sary that we should intensify efforts
for oil and gas exploration in areas
which show good promise. Therefore,
I would urge upon the Government
to take immediately the following
measures:

(a) Intensify on-shore and off-shore
drilling activity with a time-bound
programme in the Narsapur-Razole
sector by deploying all the available
rings even by diverting all of them

from Kaverj basin at least for a speci-
fic period.

(b) Take suitable steps immediately
to build up a local organization to
undertake this work on a crash basis.

(¢) Immediately should consider the
desirability of combining the on-
shore and off-shore operations with a



265 Matters vnder

de-centralized set-up located near
Narsapur.,

(d) Kakinada is situated very near
to Narsapur-Razole structure, On-
shore and off-shore operations can be

advantageously conducted from Kaki-
nada itself,

(e) The Minister of Petroleum
should personally pay a visit to Nar-
sapur-Razole structures immediately,
to hold a high level meeting to expe-
dite action on the above lines.

(Interruptions) **

MR. SPEAKER: Nothing should be
recorded which is said without my
permission.

(Interruptions) **

SHRI K. LAKKAPPA (Tumkur):
Before that I made a submission to
you.

Mr. SPEAKER: He is op 377. I
have not allowed that, (Interruptions)
No, no. Prof. Dandavate.

PROF. MADHU DANDAVATE
(Rajapur): Before I move the mo-
tion......

MR. SPEAKER: Now you have to
move the motion. I would like you
to move the motion first.

PROF. MADHU DANDAVATE:
I will move the motion, but in order
that there should be peace I only re-
quest you to call them.

MR. SPEAKER: 1 have called them
so many times; I have called them on
the Floor of the House and to come to
my chamber and discuss the matter
with me. This is beyond the limit.

(Interruptions) **

MR. SPEAKER: Nothingisto Dbe
recorded without my permission.

(Interruptions) **

MR. SPEAKER: As g Speaker, I
have to uphold the dignity of the
House, the rules and the impartiality.
I know how to do it and I am going
to do it. Prof. Dandavate.
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SHRI EDUARDO FALEIRO (Mor-
mugao): I am on a point of order.
Under Direction 2(vi) I had given a
notice of breach of privilege.

MR. SPEAKER: I have taken note
of it. ; |
SHRI EDUARDO FALEIRO: It is
precisely the same, that there is an
incident which is reported in the
paper and shown by Mr. Bagri.

MR. SPEAKER: 1 have that.

SHRI EDUARDO FALEIRO: This
gentleman has cast aspersion to the
Chair and it went to the Press.

MR. SPEAKER: We will look
into it. (Interruptions) Prof. Danda-
vate,

12.54 hrs.

MOTIONS RE: STEEP RISE IN
PRICES OF ESSENTIAL COMMODI-

TIES
PROF. MADHU DANDAVATE
(Rajapur): 1 beg to move:

“That this House expresses its
deep concern at the steep rise in
prices of essential commodities and
recommends that urgent steps be
taken to bring down the prices.”

(Interruptions) **

=it o et (Pree) - d W
EAIU TG LA sl M .
Shri Mani Ram Bagri then left the

House.

(Interruptions)

MR. SPEAKER: People will listen
to us; then they will decide.

PROF. MADHU DANDAVATE:
I am sure that the subject-matter of
thig notice is such that Members on
both sides will be deeply concerned
about it and I hope that the debate
on this motion will ultimately lead to
evolution of some concrete and cons-
tructive suggestions by which the ris-
ing prices can be checked and the in-
flationary pressure on the economy
can also be avoided.

*sNot recorded.
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" The price of essential commodities
like sugar, kerosene, diesel is rising
exorbitantly. The inflation in the
couniry hag reached a rate of about 23
per cent; it is a very dangerous situa-
tion. I have with me the latest review
of the price of agricultural commodi-
ties and for the benefit of the House,
I should like to quote some figures
about the essential commodities. If
you try to find out the percentage
variation in the price of some com-
modities in the entire year, you will
find that as far gs sugar jg concerned,
the variation ig 162 per cent; for gur
it is 108 per cent; for groundnut at
Madras market it is 42 per cent, for
jute goods, hessian for instance, it is
23.2 per cent, for bajra it is 55 per
cent, for cotton it is 21.5 per cent and
for rice it is 10 per cent. On the sub-
mission of the Petroleum Minister Mr.
Veerendrag Patil himself in this House,
it has become clear that for the im-
port of crude oil last year, the govern-
ment was required to spend Rs. 4000
crores and for the year 1980-81, on the
very admission of the Minister of
Petroleum it is clear that we will be
required to spend about Rs. 5,000
crores. That ijs going to be the inci-
dence of the import bill. It is a very
important problem. I hope and trust
that the government will try to evolve
a certain procedure and machinery
with the help of which this problem
regarding crude can be solved in the
best possible method. Industrieg must
be told that they should be able to
export certain industrial products and
we should be able to get foreign ex-
change; by this very process it should
be possible for us to meet additional
pressure and burden that had been
crested by the crude import bill,

Various factors are responsible for
creating inflationary pressure on the
economy. The greatest factor is the
impact of the paralle] black money
economy in the country, secondly, the
increasing trend of deficit financing,
thirdly, the imbalance between money
supply and production and lastly, our
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failure to streamline the public dis-
tribution system, rationalise contrels
and evolve a machinery and process
by which there will be adequate aug-
menation of investments and also of
savings. These are the problems that
13.00 hrs. are to be taken note of. To
takle the problem of inflation equation
on the economy I would like to deal in
some depth about the parallel black
money economy. The authentic docu-
ment ig available to us. I would like to
thank my colleague Shri Jyotirmoy
Bosu, who in the Fifth Lok Sabha had
tried to unearth Interim Report of the
Taxation Enquiry Committee i.e.
Wanchoo Committee. In the begin-
ning it was indicated that there js no
authenticity of the Report, but ulti-
mately it was establisheg that the Re-
port which Shri Jyotirmoy Bosu had
produced before the House, was an
authentic document.. 1 would like to
draw the attention of the Government
and through you the attention of the
entire House about some of the
important aspects that have been
brought out by the Wanchoo Commit-
tee Report. As far as that Report is
concerned they followed Kaldor me-
thod to estimate the extent of the
black money that is already in circu-
lation. Already available with them
is the data for 1960-61. The process
that they followed was—they tried to
find out what is the assessable non-
salary income; what is the actual as-
sessed income. And finding out diffe-
rence between the two, they were
able to find what js the extent of

.unaccounted income in the year 1960-

81. If I am right, it was estimated that
unaccounted income in 1960-61 was
of the order of Rs. 700 crores. Since
the velocity of circulation is five, in-
come veloicity is five, if you multiply
that by five, you roughly get the ex-
tent of the black money that is invol-
ved in various deals and transactions.
That leads us 40 the conclusion that in
1960-61 the black money was of the
order of Rs. 3,500 crores. They want-
ed to make the projections for 1969-
70 and an ingenious method was follo-
wed by the Wanchoo Committee.

They did not have the assessment and,
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therefore, they followed the procedure

of trying to find out what is the in-
crease in the national income. Since
from 1960-61 to 1968-69 the increase in
the national income was of the order
of 100 per cent, they took it for gran-
teq that the black money also increases
in the same proportion in which the
national income increased. Therefore,
since 1960-61 unaccounted income was
Rs. 700 crores they took it for granted
that in 1968-69 it ig Rs. 1,400 crores.
Actually, it is likely to be more, but
not less. Since income velocity was
of the order of five, if you multiply
that by five, you can roughly esti-
mate—in the year 1968-69 the black
money was of the order of Rs. 7,000
crores. This is the position in 1968-
69 and I am sure the black money has
not gone down,

13.03 hrs.

[Surr V. SHivRAJ PATIL in the Chair]

The extent of black money has in-
creased. The pressure of Dblack
money on the economy of the country
is the real inflationary pressure on the
country and that has caused higher
inflation and at the same time that has
resialted into scarcity.

Let us try to find out how the
black money has been utilised and
that itself will indicate to the Govern-
ment what steps must be urgently
taken to see that the black money is
unearthed. The utilisation of black
money is mainly made for—

1. Secret business fransactions.
2. Gold jewels and luxury goods.

3. Clandestine deals involving the
foreign exchange.

4. Purchase of commodities for
holding, leading to artificial
scarcity,

5. Speculation

6. Black market.

7. Purchasing illegal quotag per-
mits and licences.

8. Secret commissions and tran-

sactions,

9. “On money” tin business iran-
sactions.

10. Deposits in foreign banks.
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11. Donations to political parties.

These are the aspects that had to , be
taken note of by the Government
while trying to devise measures and
methods by which black money in
the country can be completely elimi-
nated at least dug out to a very great
extenl. If you want to immobilise
black money already in circulation,
one of the effective measures to be
taken is demonetisation. Members of
the opposition have been consistently
demanding that in order to dig out
the black money in the country, the
radical step of demonetisation must
be taken. We were alwayg told by
former Finance Ministers that this ex-
periment of demonetisation was tried
in 1946 and it failed. Let us try to
find out why the experiment failed in
1946. When  demonetisation was

undertaken by.the then Government in
1946, they demonetised the currency
noteg only of Rs. 1,000 and above.
'ten rupee and hundred rupee notes
were completely untouched. What
was the extent of currency notes
of 10 and 100 rupee denomination in
1946? They were roughly of the order
of 76 per cent of the total currency
existing in the country. When you try
to implement the measure of demone-
tisation  if 1t does not touch 76 per cent
of the currency, youdonot expect
the demonetisation process to succeed.
O1 the contrary, in October, 1944, de-
monetisation was undertaken by the
Government of Belgium. They saw
to it that 100 francs, 500 francs, 1000
francs and 500 francs—a]l these were
completely demonetised. The result
was, they introduced the measure of
demonetisation in October, 1944 and
by December, 1944, actually the cyr-

ency contracteq from 16 crores of
francs to 5 crores of francs. That is
the standing illustration as to how

demonetisation can  be effectively

brought about gnd how black money
can be immobilised in the

country. Therefore, if demonetisation
has to be effective, not only 1,000 and

10,000 rupee notes should be demone-

tised, but you will have to touch the
lower currency notes also. If that is

done, probably demonetisation will be

able to umearth the black money or
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immobilise the black money in
circulation.

As far as the other aspects are con-
cerned, I am quite clear in my mind
that demonetisation in isolation will
never succeed. It has to be made part
and parcel of a package deal. Unless
the measure of demonetisation is made
part and parcel of a package of mea-
sures, we will not be able to check
the inflatiopary pressure on the eco-
nomy. Therefore, 1 suggest that in
addition to demonetisation, the follow-
ing package of measures must be
undertaken:

1. Demonetisation.

2. Restriction on the accumulation
of gold.

8. Ceiling on income, property and
expenditure. That has been the de-
mand of the entire opposition for
years together.

4. Acceptance of the Raj Committee’s
recommendations to club agricultural
and non-agricultural incomes for
purposes of taxation. One of the
lacunae in our entire taxation machi-
nery has been that some of the kulaks
and some of the rich men in urban
industrial areas try to pass on a part
of their urban incomes as agricultural
income, ag a result of which in some
of the State they go completely scot-
free. That is one of the sources of tax
evasion. The Raj Committee has laid
the maximum stress on this point that
agricultural incomes and non-agricul-
tural incomes must be clubbed toge-
ther. Only by clubbing together the
agricultural and non  agricultural
incomes, it will be possible for us to
see that tax evasion in this particular
area, is completely eliminated.

Then there is the problem of sugar
production. The entire sugar industry
ic in a complete mess. In the Fifth
Lok Sabha, I had initiated a debate
on the Bhargava Commission’s report
or the sugar industry. I do not want
to go into details at this stage in a
discussion on the general question of
mftationary pressure and rising prices.
There can be a separate discussion on
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the Bhargava Commission’s report
again. T may recall that in the Fifth
Lok Sabha, T had initifted a discussion
on the Bhargava Commission’s report
and I gave elaborate statistics as to
how many sugar mills are there, how
many are more than 50 years old,
how many mills need complete over-
hauling, how many mills are making
ful] use of their capacity, how many
are having under-utilisation of capa-
city, in how many cases the manage-
ment has been completely distorted,
etc. All these aspects were completely
discussed. One point I stressed at that
time was this. T would like to plead
with the new Government to take
note of jit. One of the reasons why
the industry in the field of sugar is
not properly managed is that neither
the private sector nor the public sec-
tor fee] any stake in running the
sugar industry. In the past the ruling
party utilised the nationalisation of
sugar industry as a sword hanging on
the sugar barons. They only threaten-
ed them that they were likely to na-
tionalise the sugar industry but they
did not do it. Therefore, because it
was kept hanging, this problem was
not solved. What happened was that
the private sugar barons did not know
whether the industry. would remain
with them or whether it was likely
to be nationalised. So, they had no
stake in adequately managing the in-
dustry. At the same time, because the
industry wags not nationalised, we
could not get the advantage of the
public sector management. Therefore,.
really the sugar industry has been ly-
ing on the border line of private sec-
tor and public sector. I may be allowed
to say that, I think 6 the sugar indus-~
try’s case has been referred to the
boundary commission. One does not
know whether it will remain in the
private sector or whether it will go to
the public gector. And because of this
uncertainty about the nature of owner-
chip of the sugar industry, you will
find that there is less of efficiency, the
fal] in production has been very great
and as a result of that, 3 number of
complicationg; have been created.
Therefore, I would. reqguest. the Gow-
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ernment to address yourselves to the
task of examining the Bhargava Com-
mission’s report in depth. I hope and
trust that they will arrive at definite
conclusions so that a firm decizion will
be taken on the question of nationali-
sation of sugar jndustry. If you decide
not to nationalise, then I can under-
stand your point of view. Even then,
declare that for ten years you are not
going to nationalise. If you are going
to nationalise, take them over com-
pletely; let there be mo uncertainty
about the ownership of the industry.
It is the uncertainty that creates a
non-stake in the industry and that is
responsible for the bad management
and alse fall in production.

Another aspect to which I must
draw the attention of the House is the
question of cost strugture. In this
country ag far as prices are concerned,
there is norational linking up of the
prices with the amount of cost that is
involved in the production process.
Dr. Ram Manohar Lohia in this wery
House when initiated a very interest-
ing debate, had drawn the attention of
this House that a time had come when
the government must come forward
with a concrete proposal az to what
wil] be the ratio and relationship bet-
ween the cost of production of g com-
modity including the transportion and

storage charges and the actua] price -

that has been formuiated. I hope,
more attention will be given to this
problem and a definite relationship
between the two will be established.

Then there js the problem of parity
between the industrial goods and the
agricultural produce. This is an im-
portdant problem. Sometimes, it is the
interest of the consumers that js not
guarded and sometimes, it is the inte-
rest of the producers that is not guar-
ded. As g result of that, sometimes in-
justice i done to the consumers and
cometimes injustice is done to the
agricultural producers. What ig requir-
ed is a balanced view regarding the
problem of prices. The recent prob-
iem of the onion growers had sharply
focussed the attention of the Lok
Sabha. In the past, when the general
elections took place, onions had be-
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come extremely costly. At that time,.
it wag the consumers that were hit.
Now, the prices have gone too down
and that is hitting the agricultural
producers, the onion growers. There-
fore, the time has come when the Go-
vernment must come forward with a
remunerative price to the onion gro-
wers. At the same time, the middle-
men must be eliminated completely
so that whatever is available, that
goes to the growers and intermediaries
are not able to exploit the entire situa-
tion.

As far as the production process is
concerned, I take one jllustration.
Take, for instance, textiles. As far as
textiles are concerned, large number
of varieties of cloth are produced by
the textile mills. Ours is 3 developing
economy. In a developing country we
cannot afford the Juxury of producing
varieties of cloth. If more varieties
are produced, the cost of production
will also increase because the entire
production procedure becomes com-
plex. Therefore, the time has come
when a developing country like ours,
which had raised its voice of socia-
lism, must make up its mind whether
we shall have 3,000 or 5,000 varieties
of cloth, or we will concentrate on
thoze varieties of cloth which are re-
quired by the common people. This is
a point that needs to be stressed. You
might have difference of opinion with
certain political structures of different
countries, but China js one country in:
which they have made up their mind"
that, so far ag the production pattern
is concerned, it is the necessity of the
common man which will guide as to-
what will be the structure of produc-
tion and, on the basis of that, they
took a decision on the question whe-
ther they can afford the luxury of so-
many varieties of cloth or they have
to emphasize on those warieties which-
are required by the common man.
Thig is a problem to which we must
address ourselves and, I am sure, if
that is done, this problem can be-
tackled to some extent.

There ig another problem, and that
is the question of money supply. I
know that the problem of money sup-
ply is extremely gcute. I remember-
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when our Government came to power,
‘we found a large number of States
had over-drafts; there was heavy de-
ficit financing and, ag a result of that,
the inflationary pressure on the eco-
nomy was very high. I think the time
has come when we must decide up to
what percentage the money supply
canl be allowed to increase per year.
Many economic experts have been
feeling that if we try ‘to allow more
than 5 per cent increase in the money
supply in the country, there is likely
to be dangeroug situation and, because
of the gap between the money supply
on the one side and production on the
other, jt is likely that the inflationary
pressure on the economy will grow
and, as a result of that, the prices will
continue to rise. This perspective must
be taken into account.

I have tried to place before you the
general framework, the policy frame
work in which all these problems can
be tackled. Questions of details are
deliberately not touched, because 1 do
not want to miss the wood for the
tree. Therefore, I deliberately concen-
trated on some of the major basic
policies to which the Government
have to addresgs themselves. There
mneed not be any partisan attitude, as
far as these problems are concerned.
‘T am sure that the Treasury Benches
feal equally’ concernned about the
problems that I have raised because
they are problems which require ur-
gent solution,

I hope and trust that, like so many
debates, this debate will not be
merely recorded, but will be taken
note of by the Government and con-
crete policies would be formulated,
and in formulating the policies the
members of the Opposition also will
be taken into confidence. 1 hope they
will be able to formulate raticnal,
well-defined policies, on the basis of
which we will be able to tackle the
problem of rising prices,

If the problem of rising prices is
not tackled, our experience for the
last seven years indicates that when-
ever the prices become unstable, the
political “structure also becomes un-

stable.

MARCH 27, 1980

prices (M) 276

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): And vice versa.

PROF. MADHU DANDAVATE:
Yes, and vice versa. If the structure
of prices becomes stable, in that case
the political structure also becomes
stable. I do not equate stability with
status quo. We stand for stability,
political stability, financial stability
and economic stability. But our con-
cept of stability is not stability to be
equated with status quo. We want
stablity to be reconciled with claims
of change. Therefore, the poclicy
framework that I have suggested will
require a radical orientation in the
basic economic policies of the Govern-
ment, and if these radical policy var-
iations are made, only in that case
stability can be achieved. Therefore,
I must make it very clear that when
I stand for economic and political
stability, I do not want any status quo.
I want stability to be reconciled with
claims of social change and economic
change and, therefore, in the context
of that, T hope and trust Government
will take note of the various sugges-
tions that I have made about the con-
crete formulation of economic policy
and will come forward to see that the
rising prices are checked and the in-
flationary pressures on the economy
of the country are removed.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to move:

“That this House notes with deep
concern and anguish the unprece-
dented price rise and widespread
blackmarketing of many itemgs and
recommends that a net work of pub-
lic distribution system be created
within three months from date.”

Mrs. Indira Gandhi before the last
elections, as usual had promised—in
1971 she gave the slogan of garibi
hatao—she started by saying that the
Janata Government has not been able
to control the price rise but ‘“if I
come back to power, if you vote
me back to power, I shall check the
prices”. She knew it very well that
she was talking through her hat, be-

cause it is not possible in a capitalist
system to check inflation or to check
the prices.



277 Steep riss in

Coming to the rate ‘of inflation. in

reply to a question of Shri Satish
Aggarwal, dated 21st March, 1980, it

was state that the annual rate cf

inflation with reference to the whole-
sale price index, with base 100 for
1970-71, ag on 12-1-80 after the Janata
Government was thrown out of exis-
tence, kicked the bucket, was 20.5
per cent. The annual rate as on Ist
March 1980 increased to 23.8 per cent.
In one-and-a-half months, therefore,
the increase has been 3.3 per cent at
the wholesale price rate index and
at the retail level it has been 10 to
12 per cent.

Sir, the inflationary pressure is a
<continuation of the past trends which
have been caused by various factors
including inappropriate policies «nd
ineffective management of the economy
by the previous Government. I do
not know how long they will go on
repeating that, but we know this
much that the Janata Government
followed the path of what the Cong-
ress Government left behind and the
Congress Government is following the
path of what the Janata Government
left behind. Therefore, beggars can-
not be the choosers. We, the spokes-
men of the have-nots in the country,
we the beggars have nothing to chonse
in between. Let them go on doing it.
It does not matter.

In the last 32-1/2 years, the Nehru
dynasty has ruled for about 28 years
—for 17 years late Jawaharial Nehiu
and Shrimati Indira Gandhi for 11
years and Janata in between—forget
about late Lal Bahadur Shastri—
about 2 years and 4 months. Mrs.
Gandhi came into power in March 1966
and went out of power in March 1977
and the rise during that period—I
take the responsibility to what I say
—had been 135 per cent average and
136 per cent on primary food articles.
That is the wholesale increase and at
the retail level in this period of golden
era or the ‘Dynamic Decade’, the rise
. in the retail market for essential com.

modities,” the basic food articles, had
been 300 to 400 per cent because that
hag bemn a Government of the black-
marketeers, by the blackmarketeers
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and for the blackmarketeers, They
could not touch them. If they touched

them, they would not politically co- )

operate.
(Interruptions).

SHRI K. MAYATHEVAR (Dindi-
gul): You were telling at that time
also that persons whom you supported
were all smugglers and blackmar-
keteers.

SHRI JYOTIRMOY BOSU:; Let us
take the year 1973-74. It was the
worst year and it had a record infla-
tion. The monthly rise was unprece-
dented. It was between 2.5 per cent
to 3 per cent per month. From Sep-
worst 1973 to September 1974, in one
year the rise was about 32 per cent.
Where was the Janata Government at
that time? Where was Mrs. Gandhi
and her henchmen that we find here?
In the height of Emergency when they
wanted to discipline the nation with a
stick, when the jails were filled with
2-1/2 lakhs as written by Bernard
Levyn, the famous  political com-
mentator who came from abroad—
did she want to discipiine the nation?
That is the idea they have been
selling to people that “by disciplin-
ing the nation I shall stop black-
marketing and control the prices.” A
capitalist system cannot do that. She
did it with the sole object of consoli-
dating herself and her dynasty in
power. From 23rd March 1976, in the
height of Emergency, till 11th Decem-
ber 1976, there was a rise of 11 per
cent at the wholesale leve]l gnd the
retail level is always 3 to 4 times
above that. For the whole of 1976 the
rise indicated in the wholesale prices
was 11.9 per cent.

Sir, the hon., Minister, Mr. Pranab
Mukherjee is new to his portfolio, I
would not say anything harsh just
now, you will wait and watch him.
During 1977-78 and 1978-79 when the
Janata wag in power, what wag the
price rise? Was it next to nothing? I
am not taking the brief of the Janata
Parfy. You give us the figures, you
enlighten the House, What was the
price rise in 1977-78 and 1979-79?
The disaster started when Charan’
Singh took over. It was the 1979-80
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Budget that brought fire to the coun-
iry. Prices started shooting up.
The fire started them,

Now, Mr. Venkatareaman believes in
the Birla way of controlling the eco-
nomy. I am not imputing motives,
but this is what he said in reply to
a question, that total Governmental
control over stocks was not being
contemplateq at the moment. Without
control over stocks, how can you
check prices? How can you check
prices when the key of the store room
is not in your hands? Am I a child
that I am given a story. It cannot be
done. You can hoodwink the people.
As the elections are coming, go on
telling the story. You have kept the
people ignorant for decades under
the dynastic rule wf Nehrus. There-
fore, you can tell the story, but how
much ice it will cut, we shall wait
and see.

At a public meeting in Ahmedabad
Mrs. Indira Gandhi promised the
nation the introduction of a better
public distribution system. All vote-
catching gadgets. Would you be kind
enough to enlighten the House how
you propose to have a better distri-
bution system which will cater to the
minimum needs of the 650 million
people living in the depthg of poverty,
the worst in the world? You see
the latest ILO Report which says that
this country is living in the worst
economic condition ever known to the
world. What do you propose to do?
What are your plans for a better dis-
tribution system, we want to know
that.

Government has been making gross
under-statements. They have given
figures of sugar prices. but we know
that sugar is being sold between Rs.
7 and Rs. 9 a kilo. If you go to the
interior villages in Nagaland, if you
go inside Kerala, if you go to certain
other areas, you will have to pay Rs.
9 for the most inferior quality of
sugar.

SHRI MUKUNDA MANGAL (Ma-
thurapur): It ig Rs. 10 in Nagaland.

SHRI JYOTIROMY BOSU: He is
more right.
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As the Chairman of the Public Ac-
counts Committee, I hag the privilege
of examining the sugar question, and
I tell you that in the sugar-producing
States—U.P,, Bihar, Maharashtra and
to some extent Tamil Nadu gnd An-
dhra—the sugar tycoons control local
politics.  Without the approval of the
sugar tycoons, a politician cannot get
elected to the Assembly or Parliament,
He has to toe the line.

Will Mr. Mukherjee tell us what the
true cost of production of sugar at
the factory gate is, in spite of the
serious manipulation made in the
accounts? When the sugar juice is
boiled, when the recovery ig 10 per
cent, the book entry is 8.5 per cent.
Blackmarketing starts from there,
Would he kindly tell ug today in reply
to this debate what the true cost of
production of sugar at the factory gate
is? Is it more than Rs, 1.25 per kilo?
No. Even gfter manipulation, it is
not more than that. Wi he also
give details of the subsidies and re-
bates that they are giving te the
sugar tycoons, for what consideration,
and how many sugar mills which have
been receiving rebate are not running?
I can give a list if he wants,

I need not give details. Yoy know
the prices, because somebody from
your home is going to the market, but
this much I can tell you that today
have to spend five to six times what
I had to pay for my daily grub when
I became a Member of Parliament
more than a decade ago. There ig
no need to give details. The details
have been given, but I will give you
some interesting figures. One of the
biggest multi-nationals in this country,
viz.,, Hindustan Lever has a monopoly
over cooking medium, oil and hydro-
genated oil, both and this a company
which was caught. In their Ghazia-
bad factory, a tanker lorry was caught
redhanded with adulterated oil with a
built-in chamber inside. You should
see how this company has been
increasing the price of soap, how they
have been reducing the total fat con-
tent of soap, how they have been re-
ducing the size of soap at the same
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time. On 1st January 1979, the price
of Sunlight was Rs. 1.10 and on 24th
December 1979, it was Rs 1.46. What
is the rise—more than 30 per cent in
one year. Lifebuoy was sold at Rs.
1.25 on 1st January 1979 and on 24th
December 1979, it was Rs 1.67. What is
the rise Lux Toilet Standard, 1st
January 1979, was sold at Rs. 1.35 and
in December 1979, it was 1.71. Every
item, in size, in quality, in weight
and in price, it is a multipronged
attack. The agreement between the
Congress-1 people in power ang the
big tycoons is very simple: ‘I will
finance your elections, I will finance
your party and you allow me a free
loot’. This is the understanding and
this is what is destroying the country.

I would like to say certain things.
What is happening to diesel. They
have not been able to formulate a
National Transport Policy as yet and
therefore, the Road transport lobby
is having its way through. Diesel,
which was sold at Rs. 1.60 a litre, is
now being sold at between Rs. 4.50
and Rs. 7 and kerosene between Rs. 4
and Rs. 7. Young school-going chil-
dren cannot read after dust because
there is no light. Coal building
materials, everything is outside the
reach of the common man. The coun-
try is going towards a clash. They
want to hoodwink. They have brought
the PD Act, detention without trial.
We know that it is meant for us and
we are always ready for that. But is
it not a fact that this Act ijs nothing
but running with g hare and hunting
with the hound, which is Mrs.
Gandhi’g philosophy of life.

T HFT TAT qA ST,
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In reply to an unstarred question,
no. 1858, dated 21st March 1980, they
have said that the price indices of
essential commodities for individual
States and Union Territories are not
available. Can you imagine the Cen-
tral Government giving a reply on the
floor of Parliament that they do not
have even the figures of price rise in
the States? Essential foodgraing are
outside the reach of the common man.
I will read out one or two captions—
‘MP Village lives on grass’, Rice
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racket in Chhattisgarl and <‘Chota-
nagar faces starvation danger’, which
Mr. Ravindra Varma wants ug to re-
present. This is the condition. What.
are we doing, sitting in this Parlia-
ment? Whose cap are we feathering,
whose nest are we building. There
is a bunch of Ministers, I do not want
to be rude to any of you. But I am
sorry to say, man of you are neither
fish nor flesh, you do not have an idea
of what is happening. You are sitting
over a volcano and the volcano will
start erupting before long. On the
one hand, there is fierce price rise and
on the other hand, there is a decrease
in real earning. The decrease in real
earning to this extent, taking 1960-61
as the base, the figures for 1974-75
are: Percentage fall in real earning
for agricultural labourer—men—34.5%,
women—49.9% and children—52.49,.
On the one hand there is a severe
price rise and on the other hand,
there is a decrease in the real income
of the workers. What Azadi is this,
would you kindly ask the Minister to
defend? Azadi for what, for loot, for
starvation, for struggle for existence?
That is the Azadi they talk about.

Mr. Madhu Dandavate has talked
about onion producers. I had to deal
with the Agricultural Prices Commis-
sion as the Chairman of .the Public
Accounts Committee. I may tell you
that the Agricultural Prices Commis-
sion is a congregation of crooks. They
are the worst enemy of the agricul-
turists. They are paid by the big
industrial lobby. Their constant job
is to under-value. They never indi-
cate the remunerative price and they
please the industrialists. I do not
know what is the cost of production
or the remunerative price of onion.
But this much I know that the f.0.b.
price of onion for exporters, the privi-
leged few who are willing to contri-
bute for the garibi hatao project of so
and so, is Rs. 150 per quintal. And
here the agriculturists are strugging
for Rs. 30 per quintal.

What happened to pulses? During
the last 14 years, there has been no
growth a production of pulses while
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the population has grown by 2 per
cent every year, that is, 25 per cent.
The poor man’s protein is not avail-
able. That is the position.

Ag regardg edible oil, the year
before last, the total value of import
of edible oil was Rs. 840 crores.” Your
party has been in power for 30 years.
You have no national agricultural food
plan. You want to look to your
Yankee American uncles. Whenever
time comes, you fall at their feet. You
condempn CIA but, when the time
comes, you fall at their feet and beg
for soyabean oil, palm oil, rapeseed
oil, something which is toxic and
dangerougs for human consumption.
It cannot be divulged. Otherwise,
it cannot be soid. Therefore, you
import it and sell it in the market.
This is the position.

About the Wanchop Interim Report
—I have no hesitation in saying, as
a communist philosophy, we should
not hesitate to take resort to any
method of doing good to the people,
to reach the goal—the bunch of the
document had to be removed. That is
stealing. It was laid on the Table
of the House in spite of serious objec-
tions and protestg on that side. It
said clearly (November 1970) that a
sum of Rs. 7000 croreg was in circu~
lation in 1968-69. I describe
Mrs. Indira Gandhi as Queen of Black
Money and Fountain-head of Corrup-
tion in this countyry. The people will
realise it goon. This time, you will
have to pay more heavily because the
discovery will be much earlier, That
shows there ig no intention of serv-
ing anybody except her owp cause.
They wanted to suppress and destroy
the Interim Report of which I have
a copy with me. But it has become a
public document now.

Regarding demonetisation, my hon.
friend, Mr. Madhu Dandavate was ex-
plaining about demonetisation. But
the pity is that Professor thought he
was speaking in the class room. Who
is preventing you t, demonetise
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money? Nine State Assembly elec-
tions will cost you Rs. 200 crores.
Where will the money come from?
The money hag to come from sugar
tycoons, textile tycoons, jute tycoons
and so on. Even the allotment of quota
I can tell you because I have some
sort of ap arrangement to know about
these things.

The Wanchoo Committee "hag cléarly
stateq in their Final Report which has
been published—I quote:

“It is also spent in purchasing
illegally quotas and licences at pre-
mia, financing secret commissions,
bribes, litigation, etc. giving ‘on-
money’ in businesg transactions,
buying industrial peace, financing
election expenses and giving dona-
tions to political parties.”

So, you cannot afford to kill the black
money. Don't be g0 unkind; they will
go out of existence. You will not
survive,

Now, I woulg like to give y6u an
example, the case of Mr. S. K. Modi
who was caught with 4133 bags of
wheat in Delhi. A case was institut-
ed. Nothing has happened. He has
not been touched even. The MISA
case has been withdrawn against him
because Mr. Uma Shankar Dikshit
paid a private visit at night—I do not
say, he carried a suit case or a sack—
and the case was withdrawn. I would
like to know from the hon. Minister
what hag happened to Mr, Modi’s case,
what has the Delhi Administration
done? I would like t; know about
this from Mr., Pranab Mukherijee.
Yesterday Shri K. P. Singh Deg rais.
ed the issue of coal and salt racket in
Bihar. I gathered thjs morning that
each paid Rs. 1} lakhs and they are
now free, gentlemen at large, serving
the cause of ‘Garibi Hatao’. Will you
aiease tell ug something or confirm

is?

Prices cannot be stabilised because
of the capitalist path of development.
Profit is the only motive. Every eco-
nomic exercise is done with the object
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of making more profit and if more
profit is the motive, as my friend has
rightly said, you cannot gerve the
society or the country.

Now I come t{o uncovered deficit
financing. In 1850-51 indirect taxa-
tion was only 56.7 per cent amounting
to 67.5 crores, but in 1979-80 the re-
vised estimate has come to 76 per cent
of the tota! Central revenué, amount-
ing to Rs. 5,825.2 crores. And what
are the pon-profitable expenditures?
On Police, in 1950-51 it wag 3 crores
and in 1979-80 it is Rs. 262.45 crores.
On Defence, in 1950-51 it was Rs.
1683.2 croreg and ip 1979-80 it is
Rs. 3273 crores. In 1979-80 deficit
financing wag Rs. 2700 crores but this
year, although the Minister has said
it is Rs. 1200 crores, kindly make a
note that it will touch nearly Rs. 2000
crores. You will have to pay through
your nose.

The slogan of export or perish
which the rich nations impose on
poorer countries is another havoc.
The export gubsidy given ig Rs. 300
crores, at the cost of the poor tax
payers.

I will read out one more item and
conclude. The West Béngal Govern-
ment has very clearly said that the
remedy in the present system is not
the final remedy. It has said:

(a) The Union Government must
introduce a comprehensive system of
public procurement and distribution
covering the major cereals, pulses,
salt, sugar, textiles, edible oils, kero-
sene ,diesel oil, match boxes paper
and washing goap; (b) these commo-
dities should be sold at a uniform
price all over the country; (c) a gpe-
cial fund of Rs. 500 crores ghould be
set aside to subsidise the public pro-
curement-cum-distribution operations;
(d) foreign exchange to the extent of
Rs. 1000 croreg should be earmarked
for essential imports; (e) exportg of
food articles, including sugar, ang of

 pther scarce commodities should be
banneq forthwith; (f) 80 per cent of
the total output of sugar ghould be
reserved for public distribution and
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the entire sum indicated in the Union
Government budget for subsidising
sugar exports shoulg be diverted for
supplying sugar to the public gt
Rs. 2.50 per kilogramme; (g) the
status quo ante as obtaining in the
prices of coal. textiles, petroleum,
products, match boxes, etc, prior to
the presentation of the Union Budget
in February 1979, ghoulq be restored
and excise duties imposed by the
Centre on these commodities should
be withdrawn; (h) all imports of oils
and edible oils should be channelled
through the public distribution sys-
tem; (1) a sharp curtailment of credit
to the monopoly industrial houses; and
(j) massive releases of foodgrains
from the Central stockpile through the
public distribution system and through

food for work programmes. )

I thank you, Mr. Chairman, for giv-
ing me time. I am indeed most grate-
ful to you.

MR. CHAIRMAN: Motiong moved:

“That this House expresses its
deep concerp at the steep rise in
prices of essential commoditieg and
recommendg that urgent steps be
taken to bring down the prices.”

“That this House notes with jeep-
concern and anguish the unprece-
dented price rise and widespread
blackmarketing of many items and
recommends that a net work of
public distribution system be creat-
ed within three months from date.”

SHRI H. K. L. BHAGAT:. (East
Delhi): After listening to my friend
Mr. Jyotirmoy Bosu against today,
after glong time, il is again clear that
he learns nothng and he forgets noth-
ing. His one-point programme, all the
time—I have seen him in this House
now and I have geen him in the pre-
vious Lok Sabha when I was there—
ig denigration of Mrs. Gandhj with all
kinds of arguments, wrong, false,
fictitious and sometimeg absolutely-
baseless. Thig ig what he has been
doing all along.

Now, you say the Congress has beemn
in power for 30 years: it is because
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of your mercy? Is it because of the
.mercy of your Party or of anybody
else? The Congress was in power for
30 years because the people of India
voted the Congress to power. Mrs.
Gandhi has not ruled thig country
for eleven years, angd she is not ruling
the country now, because of your
mercy, You did you worst.

With al] the mud-slinging, with all
“the character-assassination, with all
your Shah Commission, of which you
were also a strong gdmirer and sup-
porter, with all the grosg misuse of
the media, with all your campaign,
- Mrs. Indira Gandhi is back in power
because she has been supported by
the people of India. Now, you say
that she hag been in power, the Cong-
ress has been ijn power, for 30 years.
But with whom were you collaborat-
ing? During the last two and a half
years, you had been collaborating with
the Janata Party; most of the time,
you hag been collaborating, and here
and there, in order that all the sins
of the Janaty Party should not fall
on you, here and there, you have
tried, glightly, to give some kind of
a note of dissent. Otherwise, you
were collaborating with them. The
worst collaborators with the Janata
Party during the last two and a half
years have been the CPM. Therefore,
you have been their partner in all
their sins. Even now you are doing
it; recently, 1 read in the newspapers
—and I am gure that Mr. Jyotirmoy
Bosu woulg not have the gutts to con-
tradict me when I say this—that one
pf their important leaderg has gaid
that they are thinking of a grand
alliance along with the Janata Party
for contesting the Assembly elections.
This is what you are doing. When I
was hearing the so-called revolu-
tionary whose Party is ruling in West
Bengal, I wag thinking, seeing the
kinq of fretting and fuming that he
doeg here, that many heads of black-
marketeers would have rolled jn West
Bengal; 1 thought that price rise must
have been, to some extent, contained
there. Maintenance of prices, contain-
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ing price-rise, enforcement of prices,
under the Essential Commoditieg Aet,
is the responsibility of the State
Government. I thought that the Gov-
ernment in West Bengal, which ig his
Party’s Government, would, perhaps,
have done gomething extra, something
better than the otherg in containing
or stopping price rise. This brave,
so-called revolutionary talks in a
brave language, and sometimeg; we
have heard them say this; we have
also said it; ‘Hang the black-marke-
teers by the nearest lamp-post’. But
here are these revolutionaries who are
not prepared to use even the preven-
tion Detention Act against the black-
marketeers. Let Mr, Jyotirmoy Bosu
tell me this: against how many black-
marketeers in West Bengal have you
taken action; what did you do to en-
force prices under the Essential Com-
modities Act? Nothing. The price
situation in West Bengal is, ip fact,
worse, according to what little I know.
I am not an expert in economics; I am
an ordinary worker, and I am voicing
the feelings of the ordinary man; and
whatever gbservationgs and submis-
sions I make, I make them in my own
way without loading the House with
any figures and go on which gome of
my hon, friends, in their wisdom, have
chosen to do. The price gituation in
West Bengal—in Calcutta and other
places—is, in fact, worse tha, else-
Wwhere jn the country; in any case, it
Is not better. What I am respectfully
submitting for the consideration of
this House ig this. Certainly, the
question of containment of price-rise
is a very complex question, is a very
difficult question, and I am fully of the
view that @ mere status quo approach
will not do, mere tinkering with it
wil] not do, merely adopting the old
way of stopping or containing it will
not do. No miracles are possible; 1
know. Yet, the people of India do ex-
pect miracles from Smt. Indira Gandhi.
They have faith that ghe would do
something to contain price-rise
though it ijs a very difficult job. ot

My learneq friend, Prof. Madhu
Dandavate, ag usual, was giving very
many suggestions; he gave almost a
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very long list of suggestions. I want
to ask him. During these 2 years
what happeneq to these suggestions?
When he was a Cabinet Minister,
what happened to these suggestions?
It was your government. Sir, it is a
national problem and I do not want
to unnecessarily politicalise it. It was
your government of which you were a
party and which gave a budget, which
gave record taxation, record infla-
tion and an increase in priceg which
wag a record in the history of this
country. You cannot deny it. How
dig you become a party to that? An
explanation, that we have beep hear-
ing is his, Chaudhary Charan Singh
says, ‘No, everybody was responsible’.
Morarji Desai says, ‘No, it wag Charan
Singh who gave the budget’. One
Minister sayg that another Minister
gave the Budget and so he was not
responsible. In the recent glections
we heard them saying, ‘Charan Singh
wag the man responsible for this’ to
which the reply of the people was,
‘All of you are sinners and so you
ought to be punished,” and they have
punished them.

Now for such a heavy inflation rate
who is responsible? I do not say that
the Congress rule for 30 years was
not responsible, I de not say that.
But now is the time to put things
right. I would suggest to the gov-
ernment and the party to which I be-
long, I have a few suggestiong for
theiy consideration. I have seen and
I had something to do with the con-
tainment of priceg in Delhi during
the emergency,

I always observeq that the diffe-
rence sometimeg betweep the price
at which it is available to the consu-
mer and the price gt which if comes
from the factory or from the grower
to the consumer hag generally been
between 30 to sometimeg 300 per cent.
I would gsuggest for your considera-
tion and I wish to state it very frankly
that no one Ministry will be abla to
solve this problem. Mr. Pranab Kumar
Mukherjee alone or his Ministry of
Civil Supplies will pot be able to
solve this problem.... (Interruptions)
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It is a complex problem. It requires
a multi-pronged attack, a miti-
prongeq approach and a co-ordinated
approach for containment of prices,
There must be a Nationa] Prices Cons
tainment High-power Board at the
Centre which must look inty the
prices.

Sir, prices are being raised for arti-
cles for which there ig no justification
excepting that this government will
take some steps to curb the price
rise. Sp many unscrupuloug manu-
facturers are deliberately raising the
prices go that afterwardg théy can
come forward and say, ‘Well, we are
ready to reduce it’ Therefore, I cau-
tion the government. At present
there ig no machinery at the centre
in the sense it should be there. There
must be a Central Price Vigilance
Board anq it should not be the usual
type of g Board consisting of some
experts here and there and some
Ministers and so on which meets
after six months. They must sit day
to day, consider the gituation of prices
of various items, go into all the fac-
tors and take on-th&-spot decisions
which ghould be binding.

Then one Board at the Centre will
not qo. The mere power of the gov-
ernment will not be gble to contain
the prices. It will be the power of
the people which should be involved.
I am sorry to say—the consumer
feels helpless. He feels unhappy, he
is sore and he ig almost killedq and
he is being fleeced. He is being loot-
ed and yet he is not organised.
Whatever he feels he cannot say it in
an organised manner. It hag to be
the combined sanction and strength
of the government and the people
which can certainly hé&lp in reducing
the prices by creating the necessary
atmosphere. Therefore, I would sug-
gest that jn all the States, in all the
districty and in al] the towns, there
must be Price Vigilance Commiittees
consisting of officials and non-gffcials
whose job should be to review weekly
the price gituation at their places and
see that an atmosphere iy created
that somebody is looking intg it, some-
body is giving attention to it gnd the
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people will also feel that they are in-
volved in it and it is the gtrength of
the people and the strength of the
government which has to get together
to contain this price-spiral. 1 am
very strongly against taking action
against an innocent person. But, a
very strong action is requireq to be
taken against the blackmarketeers
and hoarders. Prof. Dandavate was
saying that there is a lot of black
money in the country. I ask him:
What did he do to wunearth it?
Mrs. Gandhi undertook a scheme un-
der which gver Rs. 1,000 crores—at
Jeast Rs. 1700 crores were brought
to the surface by her.

For three years where were you
sleeping? You were busy managing
the Railways. I know it. I have
faith jn your ability, in your integrity,
in your honesty. I do not mean any
personal reflection on you. But the
point js: what did you do then? What
I say ig this. What is necessary is a
proper distribution system. You have
almost wreckeq it.

I know that. For Delhi, I want to
make a few gbservations and then I
will end my speech. In Delhi what
a havoc they played—the Janata
Government played? They played a
havoe in the distribution system.
They put their own channels their
men were allotted the ration shopg to
run them and to loot the people.
Virtually no action wag taken. Arti-
ficial shortage was created. There
was mal-distribution of sugar, of
cement; no action was taken by them.
After they had lost the electiong be-
cause their friends were the capita-
lists, because their friends were the
vested interests,

13.56 hrs,

[MR. DEPUTY-SPEAKER in the Chair]
Mr. Bosu, vou were their collabora-
tor. I challenge you—because they
were of their friends—they became
their vested interests—there wags 4
higher price-rise. They geliberately
started making the gituation worse as
a result of which they created the
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chaotic gituation in Delhi; on the
price front there wag a virtual chaos,
Nothing wag done to stop it. In fact
they were busy collecting money,
looting money from the people. They
took money from the people. The
situation became chaotic. The résult
of all that wag that the Metropolitan
Council had tp be abolished. What I
may suggest is this. Prof. Dandavate,
you might laugh at me; you might
ridicule me. But go and talk to the
people of Delhi and see for yourself.
A bunch of Janata people in Delhi
were the collaborators of blackmar-
keteers. They were thei, frieng and
supporters. They deliberately created
this situation in Delhi, I would ask
my friend, the Minister, to create a
Civil Supplies Corporation for other
placeg as also for Delhj soon and
create the conditiong in the light of
what I am suggesting, Every effoert
must be made to see that the prices
are contained. For sugar, who is res-
ponsible? Who wag responsiblg for
less sugarcane production? Ig it pot
due to the wrong policy of the Janata
Government jn regard to Sugar? You
followed a wrong agricultural policy.
Of course they are friends of the cul-
tivators. The former Prime Minister
Shri Charan Singh’s homeland ig the
sugar land. The position was worst
during his time. He was alsg pulled
down. It was during his time that
the sugar cultivatorg got the
worst thing. Your wrong gugar
policy and agricultural policy
leq the country to this situation.
Finally, Sir. I would say that
Government must take steps, bold
steps to increase the production
wherever it is lacking, They should
take bold steps to contain the rise in
prices and increase the production of
essential commodities. For that a
combined action, concerted action,
yigilant action anq every day action
is necessary.

I hope that various voluntary or-
ganisations, newspapers and others
will join handg witp the government
and the people in waging a relentless
war against the price rise, Then only
we can succeed.
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With these words, I thank you for
the opportunity you have given tp me,

MR. DEPUTY-SPEAKER: Shri
Rajagopal Naidu,

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Mr, Deputy-Speaker, Sir,
1 have heard the Janata Leader. Ihave
respect for him. He talked like an eco-
nomist and not like the Janata leader.
I am happy about it. He wanted
parity in prices. During the Janata
Rule what they have done is this.
When they came to power, the first
thing that they did was that they had
prohibitegd the export of ggricultural
commodities to other countries saying
that they were doing it in the interest
of the consumers.

14 hrs.

Because of that, the price of every
commodity went up at least by 15
per cent at the existing level, It
helped only the capitalists. What
about the cotton growers, sugarcane
growers, jute growerg ang others.
All of them lost 5000 crores within
one year due to fall in prices, Capi-
talists gained enormous profits, That
the result of the Janata party gov-
ernment’s rule. when sugarcane
priceg fell down the sugarcane
growers of U.P, agitated in Lucknow,
they went on a peacefull demonstra-
tion. Prof Rangaji and others led
them very peacefully. But what did
the Janata party government give
them! Not the price but lathi-
charge. They had broken their heads
and legs, That is the way in which
they bhad behaved against the agri-
culturists. Now they want parity of
prices, When we wanted remunera-
tive price Shri Morarji Desai, the
then Prime Minister, warneg the fac-
tory owners not to raise the sugar-
cane price which was below remune-
rative level. He warneq the Agri-
cultural Prices Commission not to
raise the price of foodgrains, That
is the way in which Janata Party
helped the agriculturists. I agree
that there should be parity in prices
and I thank Mr, Dandavate that now
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he has come forward with this idea,
We wany parity in prices. No sooner
did our government take over the
Cabinet decided to enlarge the scope
of the Agricultural Prices Commis
and to include the managerial ex-
penses also to fix up the prices of
agricultural commodities. Therefore,
Indiraji's government now wants to
help the agriculturists and that is
why the Cabinet has taken that de-
cision. The Janata Government had
not helped the agriculturists,

Sir, it is said that Government has
not taken any firm decision with re-
gard to the nationalisation of sugar
industry. What did the Janata gov-
ernment do? They had not done any-
thing with regard to that. When we
wanted nationalisation of sugar in-
dustry and also when we wanted to
control the sugar factories so that
they may pay the arrears of the sugar-
cane which they had already taken
the Janata government did not take
any effective steps to clear those
arrears, When such was the case how
can they say that Janata Govern-
ment served the agriculturists,

Sir, he wanted the elimination of
black money, Quite right., But he
must show theg way also,

PROF. MADHU DANDAVATE: 1
have done it.

9JHRI P, RAJAGOPAL NAIDU:
They had not shown the way. Now
you are showing the way because you
are in the Opposition. Certainly we
will take your advice and see that
black-money gets elimimated, With
regard to price, there must be an
integrated policy for any Gqvernment
to follow, Our Government will do
it, T am Raving faith in it. But un-
less production is stabilised and un-
less production is increased, it is not
possible for any Government to re-
duce prices,. The Janata Govern-
ment had a policy to discourage pro-
duction. I know this. When jaggery
prices went down and jaggery
workers asked Mr, Bhanu Pratap
Singh the then Minister for Agricul-
ture the Minister said, don’t grow
sugarcane. That was the advice
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given to the agriculturists. They have
encouraged reduction of cultivation of
sugarcane. Therefore there is reduc-
tion in the production of sugar. Mr.
Madhu Dandavate said, it is because
the sword was hanging upon the sugar
industrialists that sugar production
went down. What I say is this: Sugar-
cane production itself went down.
Therefore sugar production went
down. That is also one important
reason. That is why I say, there
should be a stable policy with regard
to the fixation of price for agricultural
commodities. Unless there is fixation
of price for agricultural commodities
and unless they are maintained, it is
not possible to increase agricultural
production. Unless agricultural pro-
duction is increased it is not possible
for us to keep the prices low.

There must be a law. There is no
law now. In glmost all countries—not
only in developed countries, but in
developing countries—there is a law
for fixation—not only for fixation of
the price but also for implementation
of these price laws. Government
fixes up the price which we call sup-
port price. But they are not buying
the surplus, Therefore, there is a
lacuna in this respect. Therefore,
there must be a machinery to com-
pletely purchase these things. And
also with regard to the essential
commoditles T want to suggest that
there must be a buffer stock. In
scarcity days it is not possible for
us to import the commodity or to
grow the commodity here. Therefore
we must have a buffer stock with re-
gard to sugar or kerosene or diesel
ofl or any other thing. ®Either we
have to import it or we have to pro-
cure it from our own sources. We
must see that buffer stocks are main-
tained, Only when these buffer stocks
are maintained will it pe possible for
us to meet the demands of our
people. Then only we can contro] the
prices. Therefore, this aspect of the
matter must be taken into account.

Sir, many people have said about
the drought conditions. The drought
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now comprises of 18 crores of people
and 11 States. It is not an ordinary
drought, Of course our Government
is taking all steps to meet the demand
of the people ang they are doing alf
that they can to help the people, But
I will suggest one thing. 'This is with
regard to the Food-for-work pro-
gramme. Under these drought condi-
tions the help of the Government is
quite necessary in the rural areas,
especially to the rural workers. The
Food-frr-work scheme which was in-
troduced by Shrimati Indira Gandhi
will help the rural areas in two res-
pects. Omne is, helping agricultural
warkers to earn their livelihoog and
also to create permanent assets in
villages like roads, school buildings,
panchayat ghars, tanks, channels and
other things. Therefore, the allot-
ment must be increased, Now a pro-
visional allotment is made of Rs, 70
crores in this Budget. But that is not
sufficient. It is going on on an ad
hoc basis. If it is on ad hoc basig then
there is a difficulty. The States are
not able to plan to provide cash
component and to spend the allot-
ment given to them, Therefore, it
must be on a permanent basis and it
must be raised to at least 5 million
tonnes and now because there is
drought the allotment should be
raised. Regarding food for work,
there are two things. One is the
normal plan ang the other is the
Sperig] Plan, Under the Special Plan,
immediately allotment should be in-
creased, It must be moved immediate-
ly. Then only we can meet the
drought conditions,
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SHRI B. K. NAIR (Quilon): 1 cer-
tainly share in all earnestness tihe
concern expressed by the hon, Mem-
bers of the other side about rising
prices. It is not a party question, I
entirely agree. I think it shoulq be
handled and viewed as an issue out-
side politics. As far ag possible we
should try to keep out politics from
our consideration of economic issues
like this. It is 3 matter which con-
cerns the entire ceurse of our people.
We are representing, each of us,
about 5-6 lakhs of voters and I cer-
tainly share their concern inasmuch
as in our constituencies poor and
downtrodden people predominate, To
the extend that we claim to represent
them in Parliament, it should be our
earnest concern to ameliorate the
situation, The price situation is
alarming. It has been going on for
quite g long time, I do not want to
find scapegoats buf it cannot be for-
gotten that our policies in the indus-
trial fleld, economic fleld and other
flelds have contributed to this rise in
prices. I do not believe that this is
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going to be the last occasion on
which this issue is being discussed; it
is not the firsts, Even this Parlia-
ment has been discussing this issue on
so many other occasions; certainly in
the future also we may have occasions
to discuss this issue.

When we are dealing with the price
situation, let us appreciate the fact
that it is pot allround increase in
price we are concerned about, There
were times when we were alarmed
about th rise in the price of food-
grains, cereals, potatoes, onions, etc,
Fortunately, though we certainly can-
not say that everything is within the
reach of everybody, the alarming
rise is restricted to certain items, In
respct of certain oher items there
has been a steady fall in their prices,
for example, onions about which
there were complaints, friends were
clamouring the other day that
oranges were rotting in Raipur be-
cause there was no transport. It is a
complex problem  You cannot single
out certain things for condemnation
and overlook the fact that there has
been growth in other respects, We
find that there are a lot of bottle-
necks in regard to production, in re-
gard to transport and in regard to dis-
tribution. Now in all these three
stages we have very serious bottle-
necks. The first is in regard to pro-
duction. Production has been falling
over the past two or three years due
to wrong policies adopted by the
Government. The only solution that
they, Janata Party, could resort td
was import. What did they do with
regard to idle capacity? When capa-
city was idle, they imported a lot of
cement. When they found that
somebody complainegg that the coal
that is produced in our country is
not suitable, just on advice that it is
not suiable, they went in for import
of coal from Australia, They import.
ed steel and all sorts of things be-
cause easy money was available.
They did not care for the future of
the countiry, They did not care to
see that the machinery was lying
idle. They did not care to satisfy the
demand of the workmen. They did
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not meet their demand and did not
put the production machinery going.
Rather than going into all this—
slackness in production in our own
available capacity—they resorted to
large scale imports, so much so that
our production capacity suffered still
further. We are ultimately now faced
with the situation where we have to
build up all things over once again.

Janata Party had one particular
feature as their guiding philosophy.
All of them were against public
sector, There is no doubt about that.
All the time they were engaged in
denigrating Pandit Jawaharlal Nehru
and, of course, Shrimati Indira
Gandhi, In that process they deni-
grated public sector. They thought
by denigrating public sector they
would be successful in erasing the
memory of Pandit Jawaharlal Nehru
from the history of India. That is
one of the serious mistakes they
committed. In erasing the memory of
Pandit Jawaharlal Nehru they went
to the extent of pulling down all the
structures that were laboriously
built up and they went in for easy
solutions. Unfortunately, during the
past 24 years there was no Govern-
ment worth the while either in the
Centre or in the States. They were
more concerned with the Chair. They
were more concerned with their for-
tune, They were quarrelling all the
time, They forgot thg people. Now
they stand up and say, look here,
people are suffering and people are
starving. They are not very honest
and sincere. Had they been honest
and sincere they could have seen the
trend of the time and they would have
woken up much earlier than that.

Now what is the solution of the
problem? Shrimati Indira Gandhi
ang our party are wedded to twenty
point programme. I do not think it
is a panacea but it does go a long
way to increass production and in
installing fair means of distribution,
That is our objective, Without in-
crease in production you cannot have
any sort of social justice meted out
to the peoplg nor we can satisfy the
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economic needs. Production is the
basic thing, We can go in for demos~
netisation as suggested by the Janata
Parly to stop black money but this
will take time.

Within the existing structure, there
are very serious limitations. How far
We can go, how to function within
the availablg structure and within the
shortest possible time, it is no use
suggesting to build paradise after 50
years and to make people to wait.
No. I think we are concerned with
immediate problems of price control.
I think the attention should be paid
to increase production and also to oil
our transport machinery, Transport is
a very important thing. The trans-
port system has suffered a lot because
Janata Government could not satisfy
railmen inspite of promises to them.
There was a promise to railmen for
bonus. Even though stalwarts like
George Fernandes and Madhu Danda-
vate were in the Cabinet they could
not fulfil the needs of the railmen and
transport has been suffering and the
railmen have been suffering. Now
there js g definite and fair promise
that something wil] be done about it.
1 presume the railmen are satisfied
that when Shrimati Indira Gandhi
promises, something is done. It is not
like Janata Party promising and pro-
mising but not keeping their words.

Our party has come to power.
Things are being done even though
they are not big mighty things, but
things are being done in our limited
capacity. We are getting thingg done
one by one. I am happy that produc-
tion has been stepped up in certain res-
pects. The movement of goods has
alsp improved. About the distribution
system I may say it is not so very
easy. Nationwide distribution system
may not be possible. We are 65 crores
of pepole 65 crores means about 10
crores of families. How to meet the
needs of 10 crores of families by the
public distribution system? It will have
to be limited to urban areas and
within certain influential peopie only.
One cannot reach the outskirts of the
country—hills and mountains, We
cannot reach there. The solution can



30y  Steep rise in

only be found through enlarging the
field of production.

The last Budget showed a green
light to the blackmarketeers and
hoarders. When the Government
goes in for charging the cess on con-
sumer jtems like bidi, cigarettes,
match boves, soap and everything,
certainly the traders will take it as
a signal for higher prices. That
showed the signal. There started the
entire mischief. Till that time the
prices were under control.

Before the transfer of power took
place, during the last few years of
Mrs. Gandhi’s rule, the prices were
under control. We had a surplus of
foodgrains. That was the main con-
tributory factor. We had a good
monsoon. During the Janata rule
also, they had good monsoons and
that was why prices could be kept
under control for the first two years
of Janata rule. But when the fantas-
tic budget of Shri Charan Singh came
into operation, he was trying to set
off the urban people against the rural
people, the farmers against the tra-
ders, somuch so, both the farmers and
traders started looting the people.
The traders supported by Jana Sangh
and the farmers supported by BLD
started a merry spree of looting the
people and a very difficult situation
for the people was created. Now
effective steps are being taken by the
new Government. Our Finance Minis-
ter, Shri Venkataraman is trying to
soring about control and discipline
on the financial gide, Other steps are
also being taken. A Cabinet Com-
mittee has been formed to go into
production and also for improving
the transport facilities, So, we have
taken some concrete steps to control
the blackmarket and control the
price situation. But there are political
parties on Thé other side which will
enjoy the prices going up. They
want to make political capital out of
it. There are parties in Kerala who
go about saying, “She has been in
power for so many days now. What
has she done? The prices are going
up.” So, they are certainly enjoying
the prices going up. They are not
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cooperating and they are not sincere
about controling the prices and
checking hoarding and blackmarket- -
ing 'The West Bengal Government
has come out with a fantastic adver-
tisement which says:

“Every day the market gets more
combustible. One's daily necessities
soar in price. Most things are be~-
coming out of reach, All this is part
of our daily experience. Has this
problem no solution?

Is it not possible for ten essen-
tial articles like foodgrains, sugar,
oil, kerosene, cloth to be sold at
fixed low prices throughout the
country and be distributed through
ration shops thus  Dbringing them
within the orbit of the purchasing
power of the common people? We
feal this can be done. The Central

Government can initiate such a
measure throughout the country.
The State Government has no stock
of foreign exchange to enable them
to import goods from abroad nor
can they obtain materials from the
other States without the Centre’s
permission. It is therefore, the pri-
mary responsibility of the Centre
to procure them, since the means
of transportation and commupica-
tion are entirely in their hands. The
Central Government has to under-
take the despatch of goods to the
various States. After all this it is
up lo the State Government to car-
ry on as best as it can.”

So, they have no role to play. They
are having their honeymoon with
blackmarketeers and hoarders, They
assure them that they will not be
arrested and they will not be detain-
ed. We feel that if all the State Gov-
ernments cooperate in the’ business
of controlling blackmarketting and
hoarding, if only they detain half a
dozen captaing in the fleld of bording
ing and blackmarketing, in the va-
rious cities and towns then prices can
be controlled; ILet them take this
step, The Central Government should
also be very earnest in implementing
this law. In the States where the
President’s rule is in operation, the
Central Government can implement.
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Ait. The various States also should take
action along these lines.

About sugar, I feel the time has
come now to go in for importing
some sugar, if necessary and also to
.reduce the free sale, to ease the situa-
tion so far as availability of sugar is
concerned. Free sale can be abolished
for the time being and that also can
be distributed to the people to meet
.the shortage.

MR. DEPUTY-SPEAKER: Shri Ram
Gopal Reddy,

An HON. MEMBER: He is a sugar
magnate!

SHRI M. RAM GOPAL REDDY
(Nizamabad): 1 am a sugarcane gro-
“Wer,

Sir, the socialist group in the Janata
Party wanted to do something gocd
for the country, but unfortunately
they were in such a microscopic mino-
rity in that party that they could not
de anything Shri Mohan Dharia tried
his level best to introduce the public
distribution system, which was intro-
duced by Shrimati Gandhi long long
ago. But unfortunately, they have
destroyed everything. There was no
system during the Janata period. As a
matter of fact, it was a non-goverance
period from 1977 to 1979. As ycu
know, psychology plays a great part in
controlling the prices As soon as
Madam Gandhi assumed power, prices
have started falling.

PROF. MADHU DANDAVATE:
Will you tell us what were the prices
during 1977-78 and 1978-79?

MR. DEPUTY-SPEAKER: Mr.
Reddy does not purchase in retail.

£HRI M. RAM GOPAL REDDY:
During 1974, the prices were rising
very high. At that time, Madam
Gandhi took stringent measures and
the prices had gone down. Mr. C.
Subramaniam, who was the Finance
Minister then, suggested to the Prime
Minister to reduce the DA of the Gov-
ernment  servants. But Madam
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Gandhj gaid that there should not be
any reduction in DA because they
would hit the Government servants.

In 1978, we had lot of sugar. At
that time, expertg suggested to the
Government to have a buffer stock of
1¢ million tonnes. Unfortunately, the
Government did not do it. They just
de-controlled it and all the sugar was
smuggled out of the country.

MR. DEPUTY-SPEAKER: With
the knowledge of the Government?

SHRI M. RAM GOPAL REDDY:
Yes, Sir! If not in connivance; it was
within their knowledge. Sugar was
mostly smuggled out and most of it
was consumed in the country also.
The sugar price went down rock bot-
tom. On account of that, sugar famine
has come. At that time, wa had 45
lakh tonnes of sugar because produc-
ticn of sugar was 65 lakh tonnes.”This
year it is not going to touch even 40
lakh tonne. Thig is the Janata period.
This Year, all preparationg are being
made. Next Year, from October 1980
to April 1981, we are going to have
a minimum of 51 lakh tonne of sugar.
So, in one Year, our production Is go-
g to be more by 25 yer cent, There
was a period when production of su-
gar was 30 lakh tonnes. It went up
to 50, 55 and 65 lakh tonne. But the
Janata Government destroyed the
sugar industry. Many sugar factories
have suffered huge losses and they
are at the verge of liquidation. ‘That
is why, I request the Government to
continue dual price policy in sugar
and at the same time, release more
sugar through retail shops.

Coming to oil, it was available at
fair-price shops at controlled rates.
Shri Mohan Dharia was very parti-
cular that thig item should continue
as g controlleg item. But, unfortu-
nately, the Janata Government did
not allow him to follow that policy
and slowly it was de-controlled. Now
the price of oil has gone up. Other-
wise, the poor people of this country
would have got oil, gugar and other
essential commodities at controlled
prices.
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Coual ip g very important item for
the development of the country, The
therma) factories used to work at a
capacity of 58 per cent. During the
Janata regime that came dewn to 40
per cent. So, there wag shortage of
electricity, which hit our industrial
production.

Rice is available in plenty in the
country. If there is any shortage in
any area, I would request the Minis-
ter to release a large quantity to that
area. Iy there is a shortage in Tamil
Nadu, we in Andhra Pradesh have
got a large quantity and we can sup-
ply it at controlled price.

We are importing so many items
and that is why the prices of some of
our manufactured items havza gone
up. If we try to manufacture them in
our own country, then inflation due
to import will not hinder the progress
of our country.

During the Janata regime the
priceg were rising. Now with the yall
of the Janata Government I am sure
the prices will also fall.

MR. DEPUTY-SPEAKER: Mr.
Reddy, you are charging the Janata
Government for their failures, But
how are you going to bring down the
prices? What is your policy?

SHRI M. RAM GOPAL REDDY:
One step ig de-hoarding and arresting
the blackmarketeers. But the most
important thing is production. This
Government is giving more attention
to production. If you wait for another
gix months, you will notice the in-
creas in production in the fields of
oilseeds, foodgrains, sugar and electri-
city. The construction of dams is in
progress. Ag the Minister saiq the
other day, the plan is to increase the
firigated area by 24 per cent every
year. There are so many other
schemes on hand with the Govern-
ment. Also with the psychological
change, the people are feeling that
Avith the present policy  of Govern-
ment a 4ay wil] come soon when the
Opposition will have to applaud the
achievements of the Government.
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SHRI INDRAJIT GUPTA (Basir-
hat): Sir, many friends have already
referred to the fact that this continu-.
ing price rise is the single most ex~
plosive issue which we are facing in
this country. The apparent calm on
the surface should not deceive any of
us. Unfortunately, most of the news-
papers do not report the fact that a-
great deal of discontent on this issue
is being actually expressed in variou®-
parts of our country through people®
dharnas, morchas, demonstrations and
8o on. Unless a firing or lathi chargé
takes place, it does not come to the
notice of the papers or perhapg to the
Parliament itself But we need not
wait for that contingency.

1 would like to say a few things on
this subject. Because much ground
hag been covered, I do not want to
repeat all that. My good friend, Shri
Bhagat, whom I do not see now,
made an appeal that this issue should
not be politicalised, but then he pro-
ceeded to politicalise it. I am, of
course, g little embarrassed because
I am speaking in the company of so
many illustrious ex-Ministers who
have sat on the Treasury Benches at
one time or the other, And they can
of course accuse each other. But the
peint that I want to make is that very
often when this question of prices
comeg up here in other forms like
guestions and answerg .

MR. DEPUTY-SPEAKER: Mr.
Indrajit Gupta, you are also a ruling
party in Kerala. You continue to be
the ruling party in Kerala.

SHRI INDRAJIT GUPTA: Maybe.
But I do not agree with Mr. Bhagat’s
analysig that you can compare any
State Government’s performance in
this field with that of the Central
Government. It is fantastic. The coun-
try is one whole, Certain bagsic eco-
nomic policies, planning policies,
fiscal policies and taxation policies
are initiated by the Centre. That
affects the entire economy. Even the
minimum prices or support prices of so
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[Shri Indrajit Guptal

many important commerclal crops are
fixed by the Centre.

Then, Sir, the Essential Commodi-
ties Act is being referred to constant-
1ly. The Essential Commodities Act no
doubt is available to the State Gov-
ernmentg also. But I have some little
knowledge of this matter because 1
was also very much exercised as to
why more stringent action could not
be taken by any State Government
under thig Essential Commodities Act.
.Ang I really find that even under that
Act they have very little powers. I
mean, they can institute cases, they
can start prosecutions against unscru-
pulous traders, profiteers and all
others, no doubt. Yoy will find that
in many States—In West Bengal ccr-
tainly T know several thousandg of
prosecution cases are pending, but
beyond that what can you do under
that Act? These people immediately
gel bail, thier caseg drag on and on.
‘Tometimes, in the end they are fined,
some fine is imposed on them,

PROF. N. G. RANGA (Guntur): That
is why 15 days of detention.

SHRI INDRAJIT GUPTA: So, as
far as preventive detention is con-
cerned we have always opposed it be-
cause it is bound to be misused.
(Interruptions). You are now ruling.
You are ruling in all the States now.

PROF. N. G. RANGA: You are rul-
ing there. You all take shelter be-
hind these blackmarketeers.

SHRI DINEN BHATTACHARYA
(Serampore): How many people vou
have arrested in Andhra under the
Preventive Detention Act?

PROF. N. G. RANGA: The whole
lot of you.

SHRI INDRAJIT GUPTA: 1 think,
Sir, you better let him speak first and
1 will speak later.

PROF. N. G. RANGA: Let us be
charitable and reasonable o each
other. Then I need not interrupt you.
Let us be true to facts ag they are.
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PROF. MADHU DANDAVATE; We

were detained under the Preventive
Detention Act.

SHRI INDRAJIT GUPTA: Even if
I am not true to facts as you under-
stand them, you should not keep up
a running commetary.

PROF. N. G. RANGA;
would interrupt you.

Then I

SHRI INDRAJIT GUPTA: We all
respect you for your age and all that.

PROF. N. G. RANGA: Age does
not matter. You are alspo aged, but we
must respect each other in regarg to
truth.

An HON. MEMBER: Both are very
young, Sir.

SHRI INDRAJIT GUPTA: You
should not pehave like some of the
youngsters here.

PROF. MADHU DANDAVATE: He
is not old. Sir, he is young.

MR. DEPUTY-SPEAKER: You want
my ruling on this?

SHRI INDRAJIT GUPTA: When-
ever this question comaes up, there are
sometimes attempts to prove or to
assert that these high prices are due
to certain factors; which in my opinion
are only temporary factors and they
do not go to the root of the problem
at all. By temporary factors I mean
the transport bottlenecks, the rail-
way bottlenecks or the natural cala-
mities, sometimes drought, sometimes
flood, sometimes, they say, a certain
law and order position in a particular
State or what js going on in Assam
now. These are gl]] transitory, tem-
porary factors. Over a long period
of time, say 15, 20 or 30 years, you
cannot say that this uninterrupted’
price rise and this; inflationary pres-
sure has been basically caused by
these factors. These gre temnorary
factors. The main cause lieg in the
fundamental policies of the Govern-
ment. Whether it is this Govern-
ment or the previous Government or
the Government before that, the
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question is, however many Boards you
may get up, however many commit-
tees you may set up as suggested by
Mr. Bhagat, whether the Government
has the will, the politica) will, to con-
trol and fight prices, because every-
body knows, and in every capitalist
country of the world it is known, that
if you want to control and curb orices,
it cannot be done except by treading
on the corns of thoze people to whom
these high prices are bringing profits.
You cannot do it. It is a contradic-
tion in terms,

15 hrs.

Everybody Xnows that 5 high price
economy, while it hits the common
man, bring; benefits {o profiteers and
traders and big capitalists. They do
not mind a high price economy at all.
A high price economy is the best
method of increasing your profits.
How is it here we find that in the

last few yeans, while prices have been

increasing and the people’s suffering
has also been increasing, the big
business houses and the monopoly
houses have not been guffering at all?
Because a high price economy is al-
ways of benefit to them.

So, what 1 mean to say i3 that the
policy of the Government, the past
Government and the present Govern-
ment also unti] it shows that :¢{ has
any other desire, is basically pro-
monopolist, pro-capitalist, pro-trader
—JI do not mean the small traders
because they can be curbed, but the
wholesale traders—and pro-vested in-
terest, and I am afraid that this Gov-
ernment which hag come to power
now, let alone doing anything, will
not even spell out, because of the im-
pending elections—at least unti] these
electiong are over, the country will
have to go on suffering—what their
policy is going to be, for obvious
reasons. What they will do after the
elections remains to be seen when
the real Budget comes. But for the
time being they will not even spell
out anything, because they are heavi-
1y dependent on those vested interests
for their support and their contribu-
tion in winning the elections. The
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Janata Party was also like that, they
were no different.

PROF. N. G. RANGA: We sare.
different.

SHRI INDRAJIT GUPTA: That re-
maing to be seen. Yoy please spell
out something.

During the interim Budget we were
time and again appealing to Mr.
Venkataraman to indicate at least
broadly the 8irections in which he
wanted to go. They would not do it.
They are under a political constraint.

Therefore first of all I want to say
that there are basic causes which
have been gperating over so many
yvears. They are not the privilege or
the monopoly of any particular Gov-
ernment which was in power. There
is no fiscal discipline, there is no
monetary discipline, in the economy.
Do these public sector bankgs abide
bv any directive or any kind of norms
or warnings which are given from
time to time by the Minisiry of
Finance regarding bank credit? They
do not abide by them. And the
Reserve Bank, which i supposed to
be bankers’ bank, in my opinion is
the biggest sinner of all. The Reserve
Bank is the fountainhead of inflation-
ary pressures which arise out of this
unrestricted growth in bank credits
being given.

Of course, banks have tc give credit,
it is obvious, put there i1s no monitor-
ing agency, no agency whatsoever, to
see what is being done with the bulk
of this bank credit, whether it is
being used for increasing production
or whether it is being used for other
purposes like cornering commodities,
speculation, hoarding, building up in-
ventoriegs and al] that. There is no
machinery, and there will never be
any machinery. Government has no
machinery or check.

MR. DEPUTY-SPEAKER: You have
been allotted only five minutes.

SHRI INDRAJIT GUPTA: BRut you
have to deduct Prof. Ranga’s inter-
ruption from that.
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MR, DEPUTY-SPEAKER: 1 have
already deducted twg minutes.

PROF. N. G. RANGA: 1 took only
one minute.

SHRI INDRAJIT GUPTA: 1 was
trying to find out whether there was
any indication of the direction in
which they want to go. Last month,
on the 21st, there was a newspaper
report from the Financia] Correspon-
dent of The Statesman, which s not a
Communist paper, which represents a
big sector of the big business in
Calcutta. ‘The Calcutta Stock Ex-
change has greeted the relaxation of
credit curbs. The cut of 20% for big
borrowers’ accounts has peen restored.
This is one concrete thing that I found
out, that the new Goveyrnment has
done. There was 3 curb of 20% on
the credit, which is to be given to
these big borrowers and it seems that
that hag been restored and naturally
it is being welcomed py the Stock
Exchange. This js an example of the
fact that whether it is the lean season
or busy season, we find that bank
credits are growing all the time and
they are going mainly to big business
sector, private commericia] sector and
all those people who are interested in
causing an artificial shortage of com-

moditieg in the market. This is one
thing.

I need not go into the question of
sugar, cloth and cement. 71 hold the
Janata Government equally respon-
sible for what they did. The worst
thing that was done was to ‘de-control
sugar supply and leave the consumer
entirely to the open market. The
previous position has not been restor-
ed yet and it will be very difficult to
restore it. I found that Shri Rao
Birendra Singh, the Agriculture Min-
ister of the present Government only
a few weeks ago, ig quoted in the
press that in a press conference he
has warned the sugar mill owners for
not depositing the levy sugar which

they are supposed to give out of their

production for distribution through
the public distribution system. They
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are not producing that levy sugar.
But then after that, what is happen-
ing, what have they done about it?
Nothing and the sugar mill owners
and the sugar trade owners Xnow
that in the coming meonths, it wil] be
much more profitable for them to
sabotage the levy scheme and sell in
the open market and therefore, they
are hoarding sugar on a big scale.
So, the Government could have at
least told us, without spelling out the
details, that they are determined to

go in for a big de-hoarding operation.
They have not said anything of the
kind because otherwise, the sugar
people, wil] not help them in the
elections. Thig is the whole trouble.
The same thing has happened with
cloth. I am afraid, my friend, Mr.
George Fernandes, must bear a part
of the responsibility at least. Previ-
ously there was some obligation on
the private sector textile mills to
manufacture a minimum quantity of
controlled cloth, standard cloth. But
that was removed by the Janata
Government and they were freed of
that obligation so that now the pulbie
sector, the National Textile Corpora-
tion Mills are saddled with the whole
responsibility of manufacturing the
standard cloth and the more expen-
sive varieties of cloth, in which higher
profits are made, are left entirely to
the private sector. What do they pro-
pose to do? Have they told us any-
thing about that? They have not told
us anything. In edible oils also, the
same sort of huge racket is going on.
They have not told us anything as to.
what they propose to do.

MR. DEPUTY-SPEAKER: Please
conclude. Your party Wwag allowed
only five minutes. You will be taking
the time of other members. You have
already taken ten minutes. Please
conclude.

SHRI INDRAJIT GUPTA: 1 will
wind up. We are thankful for small
mercies that after so much quarrelling,
we have been allotted the precious
time of four houns for a discussion on
such a subject. (Interruptions). It is
either a kind of inhibition or alergy
that Prof. Ranga has got towards me.
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At ope time, he used to sit gide by
aide With me over there and then
also, whenever I get up, he used 10
get agitated. I do not know why.
I was going to say something which
would have pleased you also, about
how the farmers are being ﬂegced
because they are getting lower prices
for their produce. (Interruptions).
What is the matter with you? Would
you not allow me to speak? You do
not want me to speak or what?

PROF. N. G. RANGA: I am not
excited. You are getting excited un-
necessarily-

SHRI INDRAJIT GUPTA: You have
the advantage over me. That is all I
can say.

I conclude by saying these three
basic causes, one is the basically pro-
capitalistic and anti-people policies of
the Government, fisca] policy, econo-
mic policy, taxation policy, etc. These
things have to be gone into.

The second is profiteering by the
industrialists and the traders which
they have already referred to. The
main generation of black money is
taking place from that. They have
not told us what they propose to do
about that. No doubt, all these
things have heen aggravated in the
last 2-3 years. But that js not the
answer. Something has to be done
now.,

The third is the absence of any
effective public distribution system. I
“have no illusions that such an effec-
tive public distribution system will be
brought into operation even by this
Govermnent. It cannot be. Because
to make such a public distribution
system effective, the Government must
have control over the stocks through
which they wil] feed the public dis-
tribution svstem, the stocks of cloth,
the stocks of edible oil, the stocks of
foodgrains, the stocks of sugar and
even things like matches, exercise
bookg and so on. Thig they cannot do
because these stocks are with some-
body else. The stocks are controlled
by somebody else. Unless these stocks
are taken over, the public distribution’

13 LS-—11.
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sytem cannot be fed by the Govern-
ment. To take over those stecks
means that you either have to natie-
nalise certain things or at least yem
have to requisition certain stocks
which will be very uncomfortable fox
them to do. If they do it, they will
make hostile the entire vested inter-
est group of monopolists, industrialists
and traders. They will come into
confrontation with them. That they
do not want to do. Therefore, the
public distribution system, howsoever
much lip-service is paid to it either
by the Janata Government or the
present Government, will never be
elfective.

I conclude by saying that within the
framework of the present situation,
there is no easy way out on the
question of prices. As far as we are
concerned, because dome members
speaking here the other day gaid, “You
people are creating trouble outside,
organising dharnas outside, you do
not let the Government function”, 1
want to make jt clear that we shall
continue to organise dharnas, demons-
trations and voice the people’s pro-
tests. Mr. H. K. L. Bhagat also said,
after all, the consunier must epeak
out. Mr. Bhagat said that unless the
consumers make their presence felt
more effectively, nobody will listen
to them. They think that all the
politicians are same “& ¥ 9§ &™® ("
That is what the common people say.
“They all go there and shed tears for
us but do nothing.” The people say,
“They promise us many things, < &fe®
Fgf WA ® Tz @9 wgw ¥ ad § 17
Dou't you know how the com-
mon pecple talk? Therefore their
main job is, if the Government
wants to do anything sincerely, let
them show and prove. But as far as
we are concerned, we are jolly-well
going to go to the people and go on
organising as much form of protest,
demonstration, dharna, movement and
struggle against high prices as it is
possible to do. Because that is the
only way by which the common
people can make their presence felt.
That is the only way in which the
problem can be ultimately solved.
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T8hri Indrajit Gupta)

1 thiink. you, Sir. I em sorry I tock
more time,

*SHRI A. M. VELU (Arakkonam):
Mr. Deputy-Speaker, Sir, 1 rise to say
a few words on the Resolution regard-
ing spiralling prices of primary neces-
sities of common people in the coun-
try. When my Party stepped down
from authority in 1877, we left a
legacy of 18 million tonnes of food-
graing for the Janata Government, As
soon as the Janata Party assumed
office, g1l the restrictiong on the move-
ment of foodgrains were removed as
if that was the panacea for all the
problems that the country was facing.
The inevitable consequence was that
the hoarders and blackmarkeieers had
a fleld day. The buffer-stock ot food-
graing got dwindled and the prices of
foodgrains started picking up. Though
the' production of foodgrains augment-
ed by leaps and bounds, yet the prices
of foodgrains were soaring sky-high.
The directionless and policyless atti-
tudes of the Janata Governmeni were
the root cause for rising prices.

The 1979 Central Budget further
fanned the flame of rising prices. Un-
necessary wrangles between urban
and rural sectors were given a free-
plav resulting in discontent among
the people. This brought in numerous
hurdles in the transportation of cssen-
tia] commodities, for which the blame

should lje squarely with Charan Singh
Government.

The AIADMK Government in Tamil
Nadu was in complicity with Charan
Singh Government at the Centre. The
essential commodities are being dis-
tributed through the Civil Supplies
Corporation. The salesmen, after
taking delivery of commodities like
sugar, kerosene etc., from the godowns,
sell them in blackmarket openly. The
levy sugar should be sold at Rs. 2.95
per kg. These people sell it in the
blackmarket for Rs. 5 a kg. Tn Tamil
Nadu drums are not available for
transporting kerosene. The salesmen
exploit this also by selling a drum of
kerosene at a margin of Rs. 100 each.
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Even when thege people are apprehen-
ded, the Tahsgildans, the Dy. Tahsildars
and the B.D.Os do not have powers to
arrest them. These local officials
should be vestedq with necessary
powers so that they can give deterrent
punishment to these culprits.

In the newspaper of yesterday, you
must have come across the news aboutg
large-scale pilferage of -electricity.
The petty officials who were enjoying
the patronage of AIADMEK Govern-
ment are involved in this. They have
not yet been able to get out of
AIADMK phobia. There are any
number of Advisory Committees in
Tamil Nadu which comprise of com-
mitted m>n of AIADMK. They are the
seed-bed of corruption. They should
be dissolved immediately. The Milk
Supply Corporation in Madras is on
the verge of extinction because of
malpractices. The National Dairy bDe-
velopment Board should take it over
immediately in the interest of
the people of Madras. The dis-
tribution mechanism for edible
oils should be modernised. Super
Bazars are catering to the needs of
people in urban areas. There should
be mobile super-bazars for the people
of rural areas, whose misery cannot
be described in a few niéhutes here.
In each District 3 Committee consist-
ing of the M.P. and the M.L.As should
be constituted for the purpose of
supervicing the distribution of essen-
tial commodities. An M.P. from Nager-
coi] can come to Arukonam and super-
vise the distribution outlets for essen-
tial commodities.

Pulses are not produced in ‘Southerun
States. The climate in Southern States
is not suitable for cultivation of pulses
in southern States. The requirement
of people in Southern States is to be
met by getting pulses from Northern
States. The people of Southern States
should not be made the victims of
vagariez of nature. At the moment
because of rising transport costs, the
price of pulses is beyond the reach of
common people in Southern States. .
The Government of India should give

*The origir;al gspeech was delivered in Tamil.
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world. So it is incumbent on the
part of this government to reduce the
prices of all essential commodities
including rice, sugir, cement, matches,
all kinds of oils, manure, fertilisers,
diesel, kerosene, cloth and almost all
essential commodities. ...

SHR; DINEN BHATTACHARYA:
How are they going to do it?

SHRI K. MAYATHEVAR: They are
going to do it. They will do better
than you have done.

Now, the prices are high. Who is
responsible for the present rate ot
price level? Who is responsible for
the higher rate of price level which
is prevalent in this country? I put a
very simple proposition to the non.
Members who are here for a very
long time. We are getting marriced
with some lady. (Interruptions) No
marriage between two men. Don’t
put that question. Therefore, we are
getting married. You cannot expect
us to give birth tg the child within
3 months. If a couple give birth to
a child within 6 months or 3 months,
it is an illegitimate child. We do not
accept it and our human society will
not accept it. The price level is the
eonsummation which has taken place
the time of the Janata rule, your rule,
your partners’ rule and your associ-
ates’ rule in which the price level has
eonsummated and the delivery is now
taking place That ig the price level
You have delivered the price level
here which is prevalent now. The
important government of the Janata is
the root cause for all the price level
 which is prevailing in the country.
now. Therefore, you do not have
locus standi. 1 say this Government
is not responsible for the present price
level but, at the same time, we should
not also go on gbusing others and find-
ing fault with others or we should
go on levelling charges against this
‘Government. It is no use doing this.
The people did not vote them to power
' because they did not have faith in
them. They voted us to power because
- they had the unshakable faith in the

CHAITRA 7, 1002 (SAKA)

, prices (M) 330

leadership of our beloved lady Prime
Minister, Shrimati Indira Gandhi -wio
can alone deliver the goods to the
people. On that basis the people voted
her to power. We also got votes on
that basis. Do not forget this. The
people know that nobody except
Indiraji could safeguard the interests
of the people of India. There is no-
body here, in the near future to safe-
guard the interests of people of this
country.

I again say that the Janata Party
Government is responsible for this
price level. Take the case of gold
auction. Who suffered most? It is the
womenfolk who suffered very much
because of the rise in price of gold.
Of course, you may say that gold is
not falling under the category of
essential commodity. We are not also
accustomed to purchase gold. We only
want gold for the tali—not thali for
lunch.

MR. DEPUTY-SPEAKER: Say
Mangalsutra. -

SHRI K. MAYATHEVAR: Tali or
mangalsutra or whatever be the name,
it is used for tieing the neck of the
wife.

The price of gold at the time of
Indira Congress that is, in 1976-77 was
Rs. 420 a sovereign—not 420 undex
IPC. It is you people who got the
votes in 1977 by cheating the people,
by your 420 method. It is not appli-
cable to us but it is applicable to you
people who cheated the people. There-
fore you are responsible for this price
level. We should all see to it that the
price goes down. That is the aim of
this Government.

The Janata Government’s misrule or
mischievous rule was responsible for
this price rise. For the last 2} years
the people felt that there was no Gov-
ernment at all. So also the people of
Tamilnadu felt that they had no
government there. Whether it be a
government run by MGR or the junior
Janata, All India Janata, both are sail-
ing in the same boat. MGR of Tamil-
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nadu, Morarji Desai and Charan Singh
Governments spoilt the whole of India.
You must all come out with the truths
here. Shri Indrajit Gupta is not here.
I want to congratulate him from the
bottom of my heart. He presented the
real picture bringing forth the truth
before the House.

Anyway the price of sovereign gold
rose to 1400 in Tamilnadu. The peo-
ple especially the Indian womenfolk
could not purchase even a quarter
sovereign for making tali for the
marriage of their daughters. Of course
now it has been reduced to some
extent. At the time of elections the
ornament gold price was up along with
the other essential commodities.

SHRI DINEN BHATTACHARYA:
The prices of all essential commodities
have also gone up.

SHRI K. MAYATHEVAR: That is
not under discussion. 1 am only say-
ing that in the regime of Indira Con-
gress in 1976, the prices of essential
commodities were very low. But, after
the Janata Party came to power it
rose up. When Indiraji was the Prime
Minister of Indira, in 1975-76 she
arrested all the smugglers and put
them behind the bar. You safeguard-
ed and protected the smugglers. You
were their guardians. We find that
on the one side you are crying for the
poor people while on the other side
You are also crying for the rich peo-
ple. So, we would like to know with
whom are you sailing? Are you sail-
ing with poor people or with Tatas and
Birlas? Please come out with the 1ieal
truth,

Sir, during the Emergency all the
blackmarketeers and profiteers were
arrested with the result that the prices
came down and this was appreciated
by the people of India. After the lift-
ing of the BEmergency the prices are
going up. Therefore, you are respon-

sible for the rise in prices in this
country.

Sir, during the Emergency in Tamil
Nadu and eleewhere the Congress
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Government was supplying one meal
for one rupee, Unfortunately, it was
called Janata meal. When Janata
Government came’in power they des-
troyed that one rupee meal.

So far as essential commodities are
concerned I feel that the distribution
media is not functioning satisfactorily.
We are producing more rice, wheat, ol
and other essential commodities yet we
find that prices are also going up.
Therefore, my point is that these in-
between people like Tatas, Birlas «ad
smugglers are responsible for this price
rise. ] would like to know from my
friend in the Opposition whether they
are prepared to support in unequivocal
terms the use of Preventive Detention
Act against these smugglers. If the
government make use of the P.D. Act
then yoy will come crying tomorrow
that this government has deprived
them of the fundamental right. My
view is if you think one per cent of
the people who are hoarders and
smugglers then you can save the 1est
of the 99 per cent of the population.
Smugglers should be hanged to rcave
the poor people of India which con-
stitute ninety-nine per cent of the
population.

Sir, the distribution system shoulad
be regularisedq and the Central Gov-
ernment should give a directive to the
Governor of Tamil Nadu to open fair
price shops in all the villages. In my
constituency there are 3,000 to 5,000
villages. We do not have fair price
shops there. Fair price shops should
be opened in all the villages in India.

Sir, 1 would also like to say that
some of the officials indulge into re-
ceiving bribe from these hoarders and
smugglers. So action should be takem
both against the hoardery and
smugglers as well as these bribe re-
ceiving officials throughout India,

Sir, the Essential Commodities Act
is there, which is 5 State law. But
there are so many lacunae there. We
demand that these lacunae should be
olugged. There should not be bail
granted for these economic offenders.
There should be no bail at all under
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the Essential Commodities Act. Our
hon. Minister sitting here was the
Minister for Commerce in 1875-76 and
he brought so many effective enact-
ments to put down economic offenders.
This was lifted by the Janata Govern-
ment which resulted in rise of prices..

MR. DEPUTY-SPEAKER: As an
Advocate you are arguing.

SHRI K. MAYATHEVAR: I amn
advocate for seven lakhs of people who
voted for us, Sir. We are all advocales
for our respective constituencies. Our
friend here is an advocate for his con-
stituency. You are advocate for North
Madras. Our friends are advocates of
their respective constituencies. Ac-
tually we have several lakhs of clients
—not one or two clients. In fact we
have seven lakhs of clients who have
voted for us. Therefore, 1 am arguing,
as an advocate, not only for my people
but also for the people of the whole
of India, as other honourable Members
of this House.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Only for your consti-
tuency?

SHRI K. MAYATHEVAR: For all.
Sir, the lacunae in the Essential Com-
modities Act should be plugged.
Stringent provisions should be intro-
duced. Bail should not be granted to
these economic offenders and black-
marketeers and hoarders and so on.

At the time of emergendy cloth was
sold cheap in the market. The price
list of the cloth was printed; it was
affixed with the cloth. The Prices was
affixed with the  stipulated rate in
respect of all clothh It was so
in the case of every commodity.
I request the Government to follow the
same procedure now. The same pro-
cedure should now be adopted. This
was there during the emergency but
in the year 1977 the Janata Govern-
ment abolished and lifted that parti-
cular procedure. You ghould now re-
introduce it and thereby you should
reduce the abnormal price rise indulg-
ed in by the medium business people
and the big' money people. This is my
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submission. They must affix the
correct price in respect of all the
essential commodities to enable the
consumer to get things at reasonable
prices. This is my submission,

Sir, in the year 1970-71, the price
index was 100. During the Janata
regime, during 1978-78 what happened
was this. The index rose to 225 per
cent. It is a very shameful situation
created by the erstwhile Janata Gov-
ernment. They are respongible for
this price rise which we are facing
now at the national level and at the
State level.

Sir, regarding inflation I wish to say
a few words. During the congress
regime the rate of inflation was very
much contained. The rate of inflation
in their regime was brought down
from 23 per cent to 4 per cent. That
was at the time of emergency. When
the emergency was lifted and the
Janata Government came to power,
this went up again to 22.3 per cent.
Now inflation is 22.3 per cent. There-
fore it is incumbent on the part of
this Government to contain inflation
«nd reduce price; but we cannot for-
get that this Government came to
power only within 3 months. The
Janata Government could not reduce
the prices for 2} years. I now asx
our hon. friends, is it possible to reduce
the price all of a sudden within three
months. Is it possible to expect an
animal or human being to give birth
to a child within 3 days after marriage?

SHR] JYOTIRMOY BOSU: If con-
ception has taken place 10 months
before the marriage what is the harm?
It is possible.

MR. DEPUTY-SPEAKER: Let hitw
speak.

SHRI K. MAYATHEVAR: Sir,, what
I was saying was this. The loopholes
in the Economic Offenders Act should
be plugged. At least 1 am gure our
friends will support us on this point.
Economic offenders should be takems
to task. Stringent action should be
taken against them. There should not
be any mercy for them. They should
be prosecuted. There should not bde
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any bail for the economic offenders.

It that were to be so, although some
advocates can earn more, in respect of
bail cases, it will not help the situa-
tion really.

1 request the Government to take
all steps to reduce the circulation of
money. The Central Government
should take all steps to reduce the
circulation of all currency notes
There is no use of printing and cir-
culating hundred rupees notes and
currency notes of all kinds at length,
which is responsible for the present
inflation. You should not increase the
circulation of money. This causes in-
flation and rise in prices. You must
produce more wheat, foodgrains,
cereals, oil and other essential com-
modities so as to balance the inflation-
ary trends and also to reduce the

prices.

Before I conclude I would like to say
that 1 blame the Janata government
for rise in prices and not this govern-
ment. The Opposition should at least
give ten months’ time to this govern-
ment to bring about the improvement.
Even a lady needs ten months time to
give birth to a child. So, you must
give the Government of India ten
months time. Be patient till then.
With these words I conclude,
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CHITTA BASU (Barasit):

Mr. Chairman, Sir, I think we have

MR. CHAIRMAN: I will call him.
Now Mr. Chitta Basu, Members will

speak only upto 4.20 p.m.

AN, HON. MEMBER: Mr. Appala-

naidu’s name is there.

SHRI

forgotten by this time that the

Congress I won the elections on a
very catebi aslogan. The slogan s

not

el
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that they want a government ihat
works. Now the first question is
that that government which works
had been installed in power about 2}
months ago. Is that government
that workg is really working to bring
down the level of prices? I think you
will agree that this government does
not work when the question of curb-
ing price rise comes in. There were
certain empty words, empty promises
and those empty promises are never
to be materialised, never to he exe-
cuted. This Government has neen
proved a paper tiger in relation to
the question of waging a battle
against the price rise. Recently,
there has been a price rise. 1 quote
from the Government of India, Min-
1stry of Industry, Office of the Econo-
mic Adviser. It says “The Official
wholesale price index for all commo-
dities gtood at Rs. 230.8 during the
week ended February 23, 1980 as
against the Rs. 228.2 for the previous
week. Even during the period of
one week, there has been .2 per cent
rise of price index. At this level, the
increase was higher by 1.1 per cent
and 20 per cent respectively when
compared with the previous week and
a year ago. Therefore, this slogan
does not work in so far as the price
rise is concerned, as hag been proved
by the official release of the Govern-
ment of India itself. This price rise
has been an uninterrupted phenomen-
on in our economic life. I do net hold a
particular government responsible for
this. I hold a particular system res-
ponsible for thig price rise, the
system of capitalism, the system of
monopoly capitalism  the system of
feudalism. That is responsible of
continuous and uninterrupted price
rise.

My grouse is that even the earlier
governments led by Mrs. Gandhi
continued to support that gystem. The
Janata Party also continued to sup-
port that policy maintaining the basic
structure of capitalism, imperialism
and feudalism. This government is also

sustaining that very basic structure.
Therefore, there is no hope of fur-
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ther curbing down the prices; rather
they will go up. What has been the
result? During these years, accoraing
to the statistics compiled by the
Planning Commission, the real earn-
ings of the industrial workers with
income lesg than Rs. 400 per month
in 1968-67 went down by 1/3. In 1975,
that is, the period of emergency, the
income of the industrial workers had
also gone down by 1/3. The real
annual earning of the agricultural
labour in 1961-62 was Rs. 2825. In
1963-64, it dropped down to Rs. 186.
In 1975, that is, during the emer-
gency, or at the beginning of the
emergency, the rea] earning moth of
the industrial workers and the agri-
cultural labour come down. In a
nutshell, the real earnings of millions
of Indian workers, agricultural
labourers and middle class people
have been reduced by ag much as 50
per cent in the recent years. There
hag been a sudden erosion into the
income of the weaker sections oy the
community due to the gudden rise in
prices. There are many factors
which really contribute for the con-
tinuing price rise. I do not want to
discuss each and every point. There
has been enormoug increase in mnoney
supply in recent days; there has “-een
enormous increase in bank credit, in
deficit financing, and there has been
runaway inflation and the existence ot
a parallel economy of the black money
The fiscal and menetary policy really
contributed to the continuous rise in
price. My request to the hon. Min-
ister ig this. Unless this policy is
revised, unless a new policy frame is
built up, the price rise cannot be
contained at all. If the Government
is really interested in curbing the
price rise, they should revise the
entire framework which is contribut-
ing to the price rise.

16 brs,

The question of public distributiom
is of repeated. There cannot be effec-
tive public distribution system unless
there is physica; control over the
stocks. The whole lacuna about the
public distribution system is that
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while they want to have a public
distribution system there is np pro-
posal for procurement or physical
take over of stocks and therefore this
cannot be succesaful. Therefore, the
talk of public distribution is nothing
but skin-deep commitment. There-
fore, 1 should request the Govern-
ment to see that there is an efficient
system of procurement and distribu-
tion.

In this connection, the question of
take over of the wholesale trade of
foodgrains and other essential com-
modities must be taken into conside-
ration. Even the Government is
divided today; they claim to be Gov-
ernment that works. I read from the
newspapers that Mr, Pranab Mukher-
jee, Minister of Commerce ig credited
with a statement to the effect that 1f
the sugar mills industry did not
behave, Government will take ove~
sugar industry. The next day Rao
Birendra Singh goes to Nagpur and
says that the Government does not
propose to take recourse to such a
step . . . (Interruptions). Therefore,
unless the Government makes up its
mind, it is not going to bring about
results

In conclusion I should request yoa
to consider the following propusals:
nationalisation of wholesale food-
grains trade and certain other essen-
tial commodities to be distributed
through a public distribution system,
physical control of stecks by massive
procurement programmes of essential
commodities, efficient public distribu-
tion system covering wide areas and
a variety of items and remunerative
price for agricultura] produce and re-
versal of the existing monetary und
fiscal policies so that prices can be
brought down.

*SHRI S. R. A S. APPALA-
NAIDU (Anakapullj): Mr. Chairman,
Sir. Let me at the outset thank you
for giving me an opportunity to
participate in this debate.

———e— d———
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The return to power of our party
with g massive majority has renewed
the expectations of the poor and
down-trodden who are mainly res-
ponsible for this great victory.

They have many hopes on this Gov-
ernment. Steps have already been
fnitiated to control the ever increas-
ing prices and to ensure equitable
distribution of essential commodities
at reasonable priceg to these inno-
cent and poorest of poor people. For
the distribution of essential commo-
dities to the weaker sectiong and in
the deficit areas necessary and effec-
tive measures are being taken up.
But I have got a doubt “How far the
traders will cooperate with the Gov-
ernment in this effort? To enrich
themselves they are exploiting tihe
poor in all proportions ignoring the
consumers completely.

For effective distribution of essen-
tial commodities, the shortage of food
graimns 1s the main obstacle. Lhis
scarcity 1s an artificial one. This
shortage 1s created by a very
few individuals and play with the
lives of the many people. In the
wake of the formation of the new
Government in the Centre the Chief
of FICCI lauded our victory and said
that they would extend their hearty
cooperation 1n gearing up of the
economy. The entire merchant com-
munity echoed in unison the genti-
ments of their chambers. But what is
actually happening? They continue to
create artificial scarcities in the essen-
tial commodities. Unfortunately,
they are still indulging in hoarding
and black marketing. They are stiil
exploiting the poor.

The big industrialists are not
seriously thinking of increasing their
outputs. They are declaring lock-
outg on a plea of impending strikes
and are creating labour problems in
collusion with unscrupulous labour
leaders. They dispose of their jllegal
stocks at exorbitant prices, They are

*The origina) speech was delivered in Telugu.
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earning hu<e profit by lock-outs. This
is a wonderful game for them. This
is evident in all impertant industries.
Shri K. N. Modi, president-elect of
FICCI hag even demanded to allot
coal mineg to private sectors.
Mr, Chairman, Sir, in the prevailing
world wi.de energy crisis we can rea-
lise his rea] motives. Therefore, I
appeal to the Government not to
allow the private sector to have
monopoly on sectors which are essen-
tial for the survival of the society.
Of course, our Prime Minister is
aware of the seriousnesg of the gitua-
tion. She is already seized of the
problem and she is doing &l1 that she
can.

The business community has utter-
ly tailed in its onerous responsibility
to discipline itself. Therefore discip-
line should now be imposed from
above, The industrialists have made
a mockery of the call ¢f {he father of
the nation to consider themseives as
trustees of the nation’s wealth. They
have lost touch with the pulse of the
people. Their decisions reached in
the air conditioned board rooms with
luxurious dinners and beautiful and
vulluptuous secretaries on hang are
far removed from reality and their
one and only aim seems to be to legi-
timise the exploitalion of the society
as a matter of course. Sir, poverty
and hunger knowg no bounderies. If
is not concerned with the political
hues, isms or idioligies. It does mot
distinguish between religions, castes,
creedg or communities. 8Sir, there is
not much time left to discuss this
issue in depth. Hence I suggest the
following steps for the consideration
of the Government., My suggestions:—

1. Establishing a separate public
distribution department with a costing
cell for all essential industries, watch-
ing the efforts of the State Govarn-
ment, observing the often changing
price fluctuations, identifying the
vulnerable areas and taking prompt
and necessary mmeasures.

2. I feel that welfare measureg are
more beneficia) than frequent wage

- —
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rise. The organised sector shoulg be
prevailed upon to accept the rise n
the cost of living index in kind. If
cash payments are made the money
circulation will be more and conse-
suently there will be rise in Lhe
prices and effect very badly the poor
and unorganised sector.

3. Commercia} Intelligence Depart-
ment should be established ag an
annexe to the Intelligence Bureax.
Mr. Chairman, Sir, finally 1 close
quoting our great Andhra poet, re-
volutionary and reformer Gurajada
Apparao:

How the country will be pros-
perous if the people are weak and
disspirited?

Increase production in
goods.

national

Forego self benefit to some ex-
tent and let others have the same.

The country is not mere earth of
mud and dust.

It is composed of men with flesh
& blood.

*SHRI R. K. MHALGI (Thane):
Mr. Chairman, Sir, the motion which
is being discussed in the House is
closely related to the aspirations of
the people. The situation which is
created because of the price rise is
not only disappointing but shocking.
A common man hag been distressed
due to price rise. The promises
which were given by the then ruling
party sound totally empty. Indians
have experienced Diwali of 1977 and
1979 when there were no queues, no
ration cards. The essential commo-
dities of standard quality were
available in plenty. The prices of
sugar, kerosene, edible o0il were not
only kept under check but they had
reduced. Sugar was sold at Rs. 2/- a
Kg., edible oil at Rs. 7.50 a Kg., But
during the present rule the prices
have increased to such an extent
that they are touching the skies, The
price of sugar has increased from

*The original speech was delivered

in Marathi
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Rs. 2/- to Rs. 7/-, edible oil from
Rs. 7.50 to Rs. 11.50 per Kg. During
the period of two months and a half,
the pockets of the poor have heen
picked by the rising prices. The
people in rural as well as urban
areas are angry. Sir, I would like
to point out that this Government is
seated on a bundle of dry grass. I
want them to understand what will
happen if a spark of fire falls upon
it. It is argued that State Govern-
ments do not cooperate. On 18th
February 9 State Governments have
been dissolved. But tell us what change
has been brought about in the situation.
No change is there at all. The situa-
tion hag worsened. There have been
Satyagrahas and Dharanas in Bom-
bay. The police officers of the
present Government have not effec-
tively controlled the situation, I
would like to make some suggestions.
There is no scheme to increase the
production. It is not enough to say
that distribution system is proper.
Firm steps should be taken to control
rising prices of essential commodities.
Concrete steps hould be taken by the
Government. The meaures proposed
should be reflected in the Budget pro-
posals which will be presented in
June As leng as the situation loes
not improve, certain commodities
should be imported. The Govern-
ment should be efficient. It ig not
enough to say we are doing tne
things but it should be actually done.
The import of certain commodities
should be stopped. Sugar ig being
sold at high price. There should
also be proper distribution system,
It is no good simply charging Janata
Party and blaming that previous
Government digd not do the things.
It would be act of bravery if you say
what You would propose to do.
Though the distribution system is
proper, many times there is no pro-
per ftrasportation system. Required
wagons are not avaiable. Wagons are
blocked and railway officers and mer-
chants are jointly doing it and they
try to exploit the common man.
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it, along with the merchants, The
next point which I would like to
stress is not new one. Reserve Bank.
which enjoys powers should also
curb the bank credit facilities. Re-~

garding the report of Wanchoo Com-

mittee, so much is spoken. But the

said report is still kept in the cup-

board. It should be made available

and firm steps should be taken to

check black money as per the recom-

mendations made.

The last point is very simple. You
have means to take actions. There
is Essentia] Commodities Act of 1965.
In 1980 gnother Act was passed by
this House. It all depends as fo now
effectively you implement the laws.
For example, gas ig very essential in
some families. Many timeg gas is not
available fer two months. They are
not entitled to gef kerosene on the
ration cards. How should the fami-
lies manage to cook in the absence
of gas and kerosene? Those who
have gas should also get kerosene,

SHRI Y. S. MAHAJAN (Jalgaon):
Mr. Chairman, Sir, the price explo-
sion which began .immediately after
the Janata Government submitteq its
Budget proposalg last year, has con-
tinued unabated. The percentage
rise in the index of the whoiesale
prices has reached the shocking figure
of 21.6 per cent during March 1978
to December, 1979. Retail prices of
some essential commodities have re-
gistered an increase of 100 or 200 per
cent. Black marketg have began to
flourish and the consumer is gasping
for relief. Edible oils kerosene,
cooking gas, sugar, diesel, bread, tea,
soap and detergents all cost much
more than they did last year. As
has been said by a reporter, the cum
that cheerg gives the most acute dep-
ression, should you stop to think of
the cost ot tea. DBesides, I will like
to add, the size of the cup hae
become so small that you can only
taste its contents and not have the
satisfaction of drinking tea. This is
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the legacy of the Janata Lok Dal
Governments, the censequences of
which we have to face. The neglect
of the public sector, resulting in the
near collapse of the infrastructure.
wrong industrial policy, mismanage-
meént of the economy and finances of
the State are Tresponsible for the
present galloping inflation.

Especialjy respongible for this
malaise is their ¥iscal policy. Last
year they decided to resort to
deficit financing to the extent of
Rs. 1,382 crores in the budget, but
the revised budget estimates have re-
corded a deficit of Rs. 2,700 crores.
One should not be surpeised if it
reaches the stupendous figure of
Rs. 3,000 crores. This is more than
the deficit financing we had taken
c¢redit for in the whole of the second,
Third or Fifth Five Year Plan. In
the first three years of the Fifth
Plan it amounted to oJnly Rs. 754
crores. This has created a tremena-
oug inflationary potential.

Only yesterday the Minister of
Finance has informed us that there
was an increase in money supply of
the order of Rs. 1,147 crores during
the last six months ie. between
August, 1979 and February, 1980. The
total increase in the supply of money
during the corresponding period of
the previoug year was Rs. 2,064
crores. Asg against this tremendous
increase in the amount of money, the
supply of goodg and services has
diminished. The gross national pro-
duct is likely to record a decline of 1
to 2 per cent. The downfall in
agricultural production is expected to
be about 6 per cent and in industrial
production there will be a marginal
fall ag compared to last year. So, it
is this imbalance between the increas-
ing money supply anq the diminish-
ing production which is mainly
responsible for the inflationary gpiral
which we have to face today

Added to that is the constantly
increasing rise in the price of crude,
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which was operated ag an inflationary
factor in our economy during the
last 7 or 8 years. We have been
importing inflation in this way on a
large scale and unless some remedy
is found out, like a substantial is-
crease in home production, or a
substitute for petroleum in the near
future, or a fall in our imports, we
may have to face a very big deficit
in our balance of payments.

PROF. MADHU DANDAVATE: We
have to export inflation.

SHRI Y. S. MAHAJAN: We are
now importing Ihflation. The econo-
my is in shambles and we have to
face a galloping Inflation, the handi-
work of the Janata-Lok Dal
Government,

I wil] be brief in giving suggestions
to face the problefi. The package of
measures will have tc¢ be compre-
hensive in character, both short-term
ag well as long-term. Government
must act firmly and uitilise the powers
under the Essential Commodities Act
to deter the hoarders and black-
marketeerg so that they can break
the expectation of rising prices. It is
this expectation which is responsible
for continued acceleration of priceg of
different commodities. Unless this is
done, nothing can be done in the
short run.

There is need to contro] money
supply and credit. Some hon. Mem-
bers have referred to the restrictive
credit policy of the Reserve Bank.
We ishal] have to continue the restric-
tive credit policy. The amount of
credit given to the commercial sector
in the current year js the same as in
last year. This is a wrong policy,
because though thig year the national
product has gone down you will bn
creating the same amount of money
which you created in the correspond-
ing period last year. So, the present
policy doeg not amount to a restric-
tive policy. The Reserve Bank should
adopt a more carefully planned policy
in this matter.
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So far as deficit financing is con-
cerned, it should be reduced to as
small a proportion as possible. The
draconic measures which we took in
1974, enabled us to achieve a surplus
budget in 1975-76, and this was main-
Iy responsible for reducing the level
of priceg in 1975-76. For last year
the deficit financing will amount to
Rs, 3,000 crores. I hope this year the
deficit will be reduced by various
measures. It should galso be supple-
mented by an efficient public distribu-
tion gystem.

Finally, I wouid say that jnflation
1s a regressive form of taxation, which
makes the poor poorer and rich richer.
It makes economic calculations impos-
gible and it alz0 makes rational plan-
ning extremely difficult. In the begin-
ning people may fee] happy with a
creeping inflation because everybody
has more money in their pockets. But,
ultimately, with galloping inflation the
economy breaks down, and this has
serious politica] consequences. It was
the run away inflation which was res-
ponsible for the fall of the Weimer
Republic in Germany and the growth
of Nazism.

It was the rapid increase in prices
in 1974 which gave an opportunity to
the Opposition parties to build up a
movement which resulted in the com-
ing up of the Janata Party. At the
time of electicns, it was the tax
evaders, blackmarketeers and hoarders,
who had suffered as a result of our
policy and who financed the Janata
Party and helped them to defeat the
Congress. This is my interpretation
of the situation. So, we have to be
very careful about inflation and take
both short-term and long-term mea-
sures to see that this evil of rising
prices is contained.

THE MINISTER OF COMMERCE
AND STEEL AND MINES AND
CIVIL, SUPPLIES (SHRI PRANAB
MUKHERJEE): Mr. Chairman, I have
listened to the speeches of the hon.
Members und I am grateful to them
for the various suggestions which the
hon. Memwvers have made. [ agree
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with the suggestion of Prof, Madhu
Dandavate that thig jz an issue on
which we should bhave discussion
irrespective of party considerations,
because it affects everyone of us, and
we ghould try to evolve a policy
through which we are in a position
to overcome the crisis.

So far as the price trend is concern-
ed, nobody in the Government has
said, either on the floor of the House
or outside, that it ig within our con-
trol. We have ourselves admitted
that the situation is disturbing. The
problem is how to tackle the gituation
and what can we do both in the shor!-
term and in the leng-term.

So far ag the short-term arrange-
ment is concerned, we have discussed
it in greater detail, either in the form
of questions or in the form of various
other motions the steps that are al-
ready being taken. But if we look at
the trend over the period of 4-5 years,
we will find that it is fluctuating,
depending upon certain policies and
decisions taken by the Government.

Shri Jyotirmoy Bosu was quoting
certain figures, and I agree with him
that during the first two years of
Janata rule in 1977 and 1978 there was
some price stability. But what hap-
pened after the introduction of the
budget by Shri Charan Singh, where
there was a huge unbridged deficit of
the order of Rs. 1,381 crores and he
imposed excise duty on almost all
items? It i5 interesting to note how
the prices behaved. ] wil] quote some
figures, which will indicate that this
particular fiscal decision contributed
to the price rise, which was otherwise
stable even during the first two years
of the Janata Rule in 1977-78.

PROF. MADHU DANDAVATE: Why
‘“‘even”,

SHR!I PRANAB MUKHERJEE: 1
am coming to that. Do not be impa-
tient. In February 1979 the index
was 184.7. In March, immediately
after the introduction of the budget,
it went up to 189.1; in April it went
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up to 195.5, in May 1988.5, in June
2024, in J¥y 211.7 and in August
218.5. During these five months after
the introduction of the budget steadi-
ly every month the price went high,
and there is no doubt the budget for-
mulation and the fiscal policy which
they introduced through the budget
was one of the important factors con-
tributing to the price rise. My hon.
friend, Professor Dandavate, has also
made his little contribution by en-
hancing the railway freight from 5
per cent to 10 per cent. This js the
situation we are confronted with
today. I do not claim that during the
regime of the Congresg it wag pos-
sible for us to contain the price gitua-
tion, to contro] it. 1 agree with Mr.
Bosu when he says that in September,
1974,"we had a record rate of inflation
of 34 per cent, but while quoting
figures, clever as he is, he forgot con-
veniently to mention that in 1975 it
was possible for us to reduce it, and
in 1978 to bring it to a negative rate.
From 1976-77 there was again g price
rise. Mr. Bosu ijg well aware that one
of the major factors was the huge
procurement which the earlier Gov-
ernment had to undertake between
1976 and 1977, when a buffer stock
of the order of nearly 20 million
tonnes waz created. As Mr. Danda-
vate pointed out very correctly,
when the national income is 4.1 to 4.2
per cent and money supply is 17.5 to
17.7 per cent, it is obvious that there
will be an effect on prices.

As some hon. Memberns have also
mentioned, there was an element of
external influence also, imported infla-
tion so far as the crude and petroleum
products were concerned. In 1973
alone, senior Members like Mr. Danda-
vate and Mr. Bosu will agree, we
had not only to face the situation but
import inflation also, because in that
year 80 per cent of our foreign ex-
change was spent on importing three
¥’s, food, tuel and fertiliser, though we
did not import focdgrains. Petroleum
alone constituted 50 per cent of our
total import bill; two-thirds of our for-
eign exchange had to be spent on their
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import. It is not possible for any
Government to insulate its system in
such a way that there is no influence
of the external situation.

1 am trying to give reasons why we
are landed in the present situation. I
will come later on to the steps to be
taken. We have to gee what we can
do immediately and in the long run.
So far ag the short-term policy is
concerned, somebody asked why we
were repeatedly emphasizing the pub-
lic distribution system. It s be-
cause that is the only answer to meet
a gituation like this. Mr. Bosu quot-
ed from the Budget speech of th-
West Bengal Finance Minister. There
also there is the same emphasis,
though there may be some difference
in the items here and there. $So, we
have to improve the public distribu-
tion gystem and see that the essen-
tial commodities are made availabie
to the larger sections of the commu-
nity through organised retail outlets
and at reasonable prices.

There too comeg the question of
management of supply and distribu-
tion.

SHRI JYOTIRMOY BOSU: And
subsidy.

SHRI PRANAB MUKHERJEE: It
is not that we are pot giving spbsidy.
On certain items we are giving for
instance cement. Mr. Bosu knows
what the landed cost of cement is and
at what price we are giving it to the
consumer,

SHRI JYOTIRMOY BOSU:. Who
are getting it?

SHRI PRANAB MUKHERJEE:
Take sugar. It was to be distributed
by the Food Corporation. Certain
State Governments have their owna
arrangements. But mainly these gre
the Stateg where the sugar mills are
there and which produce sugar. They
have their own arrangements. But
for the non-sugar-producing aress.
the entire distribution arrangemenst
was left to the Food Corporation of
India. When the dual pricing system
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of sugar was given up, naturally they
disbanded their operational machinery
and it took sometime, when it was
reintroduced from 17h or 18th of
December, 1979 to build it yp. 1 raa
tell the hon. members through you, as
to how it has improved. Actually in
the whole month of January and
February, we were not in a position
to despatch whatever was allocated to
the States and we used to receive this
complaint from almost every Minister
of Civil Supplies of the concerned
affected States. But from  March
onwards, the position has improved
a little bit, I am not saying that it
has improved much, but it has 1m-
proved to some extent and I have
checked up with the :Miniasters in-
charge of Civil Supplieg of the yarious
State Governments that the supply
position is slightly improving Every-
day, six to seven thousand tonnes of
sugar js being transporteq to various
consuming States. So far as edible oil
is concerned, everyday about a t{hou-
sand tonnes of edible cil is being im-
ported When a situation like this js
created, it takes sometime to bulld
up the infrastructure. For instance,
I can cite one example. When we
imported edible oil, particularly, palm
oll, rapeseed o0il and RDD oil, the
State Governments had to make cer-
tain efforts to see that the consumers
are used to these particular itemg and
naturally it took some time. Take the
case of West Bengal. They made
elaborate arrangements for convinc-
ing people about the utility of these
types of edible gils and when the
people are convinced and when the
off-take started we are in a position
to supply them. It takegy some time.
Jn the period in between, when the
substitute is not readily accepted hy
the people, there remaing a gap, be-
cause it is a question of demand and
supply; whatever js needeq gnd what-
ever iy available, we are trying to
bridge the gap between the two hy
importing.

It hag been suggested and we have
made it quite clear particularly on
one item. So far as sugar is concern-
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ed, I am mentioning specifically, be-
cause one hon. member has mention.
ed it again, that there is no schems
for exporting gugar so far as the cur-
rent year ig concerned. It ig known
to the hon. members that India is g
sugar exporting country and it #fas
certain commitments as a contracting
party of the international sugar orgs-
nisation gnd we are tI'YIDg to gee tO
what extent we cap meet our commit-
ments and whether there is a way
out. But so far as the physical ex-
port js concerned, we have to export
a very little quantum tp meet our
commitment,

AN HON. MEMBER: How much?

SHRI PRANAB MUKHERJEE:
25,000 tonnes. We have to meet that
commitment go far as EEC ig con-
cerned. But what we normally ex-
port, six to eight thousand tonnes,
that type of export has not taken
place, the STC has not come to the
market. I do not know why this
type cf news is coming gnd creating
a panic among the people that sugar
is gomng 10 be exported.

SHRI JYOTIRMOY BOSU: Not only
sugar, onicn, meat and every item.
Your ‘export or perish’ policy, this’
dangerous formula sold to you by the
rich nations is destroying us. It
should be stopped forthwith.

SHR] PRANAB MUKHERJEE: So
far ag the formula of ‘export or
perish’ ig concerned, I want to say
that today we are in a situation whea
we are not to adhere it strictly. At
one particular time, we were, we had
to export our raw materials and our
foodgrains, only to earn some
foreign exchange to meet certain
essential import items. Take the
case of onion. It ig true that at the
time of elections, the price of onion
went high and before electiong also.
That was the issue.

SHRI NIREN GHOSH (Dum Dum):
The prices of cereals are also mount-

ing up.
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SHRI PRANAB MUKHERJEE: 1
am giving g typical case. Everyday,
1 used to receive representations from
the onion producing districts of Nasik,
Pune and certain other areas of
Maharashtra and thep I tried to con-
tact the Civil Supplies Corperation of
the various states to find out whether
they are in a position to purchase
onion so that the growers are not

forced to sell at throw-away prices.

They do not have the mechanism,
there is no adequate storage facility
oy transport facility available and if
you do not permit a limited quantum
to be exported, the real victim would
be the growers.

SHRI JYOTIRMOY BOSU: Only
the surplug should be exported.

SHRI PRANAB MUKHERJEE: I
can inform the hon. memberg that
initially I was against the export and
I requested them, let us watch the
market situation and whatever we
have permitted in the initial stage,
25,000 tonnes ..

SHRI NIREN GHOSH: Why is it
that .there is no transport facility
available?

SHRI PRANAB MUKHERJEE: Be-
7/ cause, wagons are not available.

SHRI NIREN GHOSH. There is no
transport facility, there ig no cereal,
there is no power, there ig nothing. ..

SHRI PRANAB MUKHERJEE:
There is something. 1 go not agree
with the hon. Member that there is
not anything. Between what we re-
quire and what we have, there ig a
gap. It should be our endeavour to
bridge that gap. That is the long-
term policy, where the question
comeg and the only answer to this
problem i$ to zugment our produc-
tion and to improve the quantum of
availability. Unless we have more to
meet our demand, we are to con-
front with a situation like thig that a
country which is having a little sur-
plus does not find the market for that
little surplus. The entire economy
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is a marginal economy. If you have
a little surplus, you find the prob-
lem of market and, if you have a
little geficit, immediately, the price
goeg up. If you ask, why it happens
and how we are going to solve it,
that radical golution does not lie
with me and I cannot gay that over-
night this would be improved.

I do not gay that the situation is un-
der control. But what I can say is
that there are some gsatisfactory
trendg even when we make a compa-
rison between the last two weeks. 1
am not saying that there is anything
to be encouraged about it. There has
been a trend, a little declining trend,
in certain items. For instance, what-
ever the 3 pe; cent rise in the whole-
sale price which Mr. Jyotirmoy Bosu
has quoted in the last two months;
out of 2 per cent rise in the past
two months, 90 per cent goes to four
items, sugar, khandsari, gur and edi-
ble 0il. These four itemg contributed
90 per cent of the 2 per cent rise.
Therefore, omne point is there that
in respect of other items there has
been a reasonabe stability, Other-
wise, it would have been much more
than 3 per cent. If 90 per cent of 3
per cent rise in wholesale price goes
to these four items, then in respect
of the prices of other items at least
there is not an upwarg trend. If
Mr. Dinen Bhattacharya has any ob-
jection to the word ‘“stability”, 1
can say that there at least no up-
ward trend.

So far as the distribution is con-
cerned, I have alreay mentioned on
the floor of this House and in the
other House also that we would like
to have a permanent (istribution
system. It is not merely an ad hoc
arrangement to meet the requirement
whenever there is a shortage. There
should be a permanent distribution
system. Wherever there is the pub-
lic distribution system, say, for ins-
tance, in 4 or 5 States, like, West Ben-
gal, Kerala, Maharashtra ang Tamil
Nadu—they have a fairly well-deve-
loped publie distribution systeen—our
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job becomes easier, If we can make
the goods available to them, it is pos-
sible for them to distribute the goods.
But where you do not have it, it is
Even if you want to cover 2000 1
million people, through retail outlets.
Even if you want to cover 2000 to
4000 people through one retail out-
let, in whatever manner it may be,
we have asked the State Govern-
ments to make use of whatever agen-
cy is available, panchayats, coopera-
tive societies, other registered organi-
sations, fair price shops, public dis-
tibution shops, whatever the nomen-
clature they may like to give, let
them give it. But let there pe a
certain retail outlet through which we
can at least distribute in a limited
way a part of the requirement of the
consumers, That arrangement is
being made. We are doing that,

SHRI CHITTA BASU: The question
is: Where is the supply?

SHRI PRANAB MUKHERJEE: So
far as the supply is concerned. as I
have already said, we had z discussion
with the State Ministers of Civil Sup-
plies angd Cooperation and we identi-
fled certain items. These items are
known to the hon. Members. If they
want, I can repeat them. 'They are:
edible oil, sugar, standard cloth, paper
for exercise books, match boxes; some
States have included toilet soap

SHRI JYOTIRMOY BOSU: What
about pulses and cereals?

SHRI PRANAB MUKHERJEE:
“Cereals” is always there. As regards
pulses some State Governments
have included it, not all the State
Governments. For instance, West
Bengal has ineluded “pulses” and they
have made their own arrangement.
They are not bothering us about it.
They have made their own arrange-
ments.  Certain other States have
also included certain other items,

SHRI DINEN BHATTACHARYA.:
Why are you excluding cement? Ce-
.ment is not aluxury item,
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PROF. MADHU DANDAVATE:
Cement is already included,

SHRI PRANAB MUKHERJEE: Ce-
ment is already there. Cement, die-
sel and kerosene are already there
and every agency is identified..,

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): You say...

MR. CHAIRMAN: Mr, Halder,
please!

SHRI KRISHNA CHANDRA HAL-
DER: He says the West Bengal Gov-
ernment is distributing pulses through
their own arrangements. Mr, Mukh-
erjee should say, the West Bengal
Government is doing a commendable
job in this regard.

MR. CHAIRMAN: Mr, Halder, no
please. It will be unending, Let
me remind this House that we are
going to take up the second Resolu-
tion at 5 O’clock exactly and if you
want answers to all the points which
were raised ip the House, please al-
low him to speak in his own fashion,
If you interrupt and ask questions, it
will be difficult. And probably you
would like a reply in a few sentences.

SHRI PRANAB MUKHERJEE: So
far as essential commodities are con-
cerned, it is known to the Hon, Mem-
bers that various agencies are there
but, actually, there was a gap between
the allocation ang the physical avail-
ability. That point, I am myself
admitting. .

SHRI JYOTIRMOY BOSU: It is a
huge gap.

SHRI PRANAR MUKHERJEE:
Whatever it is; you may call it a
‘huge gap’ and I may call it g ‘gop’....

SHRI CHANDRAJIT YADAV: Mr.
Mukherjee, you have stated that four
or filve States have their own distri-
bution agencies and those are working
satisfactorily, but other States fare
not taking the initiative. Will you
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take the initiative and invite the State
Governments to take to a permanent
distribution system?

SHRI PRANAB MUKHERJEE: 1
have taken up with the State Gov-
ernment-—that point, I have already
mentioned—that they should try to
open as many retail outlets as they
can and, for opening the retail out-
lets, they cap take the assistance of
Panchayats, ‘Cooperatives and other
registered organisations; that what-
ever agencies they would like to have,
they may try to establish and try to
cover as many areas as possible. But
it takes certain time. [Each agency
has been identified to tackle a parti-
cular commodity. For instance, the
Indian Oil Corporation is taking care
of kerosene and diesel; the FCI is
taking care of the supply of food-
grains and sugar while the STC is
trying to supply edible o0il. We have
not received any complaints so far as
edible oil is concerned. The only
complaint is that whatever allocation
was made has not been made avail-
Onle to the State Government. We
have infproved the situation now. The
railway wagons are moving ang the
goods are made available to the con-
suming points.

So far as match-boxes and other
items are concerned, the Khadi and
Village Industries Corporation are
taking care of them, But there is
ong problem. With the toilet soap
manufacturers’ association certain
arrangements were made by the State
Governments, which did not work
well. We are trying to improve it.
We are talking to them to see that
the goods are made available to the
State Civil Supplies Corporation. It
has taken certain time, but it has
started improving. Still I would
not say it is satisfactory.

So far as cement is concerned, the
Cement Controllers under the Indus-
trial Development Ministry them-
sclves take care of . They are
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also streamlining it but, regarding the
movement, as is krown to the Mem-
bers, there are severe constraints...

SHRI JYOTIRMOY BOSU: Why?
It it because we have ng national
transport policy formulated in 32}
years! You are not worth your salt.

SHRI PRANAB MUKHERJEE: Mr.
Bosu is repeating about the policy in
32} years, but what can we do? They
were also trying in the last 32} years,
to capture power, but till now they
have not been able to! Somewhere
they have been successful. We are
working in a system in which Mr,
Bosu is being sent here but the Con-
gress Party is being voted to power,
though Mr. Bosu's Party was voted
to power in three or four States, I
wish him luck for the future.

But let us not talk about the sys-
tem as I have myself admitted that
in a system like this, in which we are
working, there are shortcomings. Who
does not know it? He was suggest-
ing there is manipulation by certain
sugar mill owners: who does not know
they are manipulating? We are try-
ing to rectify it.

SHRI JYOTIRMOY BOSU: Be
good enough and take the House into
confidence: what is the true first cost
ex-factory for the production of a
kilogramme of sugar, less duties?

SHRI PRANAB MUKHERJEE: I
will pass on that information to you.
But I agree with you that in the sys-
tem in which we are working, we
find that the industries become sick
but industrialists do not ever become
sick.  (Interruptions). Therefore this
i~ the :ituation.

Now, Mr Dandavate was talking
about black money. I agree that
black money creates havoe in a situa-
tion of scarcity, But at the same time
Prof. Madhy Dandavate should also
keep in mind the fact that they got
the chance, and one thing they did
was this. They might have grievan-
ces against us and against those who
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put them to difficulties and other
things. But, at the same time, it is
equally true that, during the last
three years of the Janata rule, not a
single tax raid took place...

AN HON. MEMBER: 30 months,

SHRI PRANAB MUKHERJEE: In
their 30 months, rule, not a single tax
raid took place, as if all tax-evaders
and tax-dodgers had become honest
and were complying with the tax
laws. All the smugglers were releas-
ed. I can understand if you released
immediately, forthright, all the pol-
tical detenus. I am even prepared to
accept that al] those people who were
detained under COFEPOSA—AIll of
them-—may not be smugglers: there
may be one or two mistakes; but it
is equally true that quite a big num-
ber of them were smugglers, and
forthright you released them! That
had nothing to do with the Emer-
gency. That Act was passed long
before the Emergency. You raleas-
ed the smugglers, you stopped the
tax-raids, you did not even take
strong, enforcement measures against
tax-dodgers and tax-evaders; but
now you speak against plack money.
1 do not know how these two things
can be reconciled, I do not say that,
by merely resorting to enforcement
measures, you can control black
money. Side by side, fiscal mea-
sures are to be taken; side by side,
economic measures are to be taken,
But whatever little bit. ..

SHRI DINEN BHATTACHARYA:
What you could not do in 30 years,
how could you expect that they would
be successful in that in just two
years? (Interruptions)

SHRI PRANAB MUKHERJEE: I
am not saying that they should have
done it within 30 months. My limit-
ed point is this. Whatever little bit
we haqd initiated that too was given
a go-bve. Execept that, I have noth-
ing to add. I have tried to cover
some of the points which the hon.
Mcembers had raised. But, once
again, I would like to reiterate that
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I agree with Prof. Madhu Dandavate
that this is a matter on which we
must have a nationa] consensus, and
any suggestions from the hon, Mem-
bers to improve the situation, to im.
prove the public distribution—from
Prof. Madhu Dandavate, from Mr.
Jyotirmoy Bosu, from every ome—will
be welcome and will be considered by
the Government.

SHRI SOMNATH CHATTERJEE:
The hon, Minister was good enough
to refer to the fact that, even upto
the quota that is allotted to the States,
supplies are not being made. That
is one very serious thing. The other
thing is that quotas are being reduced
also, quotas of different commodities
like kerosene, cement, etc.,, and even
the reduced gquantities are not being
supplied, Therefore, the essential
thing is to see that at least the re-
duced quantities are supplied to the
States.

MR. CHAIRMAN: It is not a ques-
tion. It is a suggestion which the
Minister will take note of.

SHRI SOMNATH CHATTERJEE:
This is a very important thing..,

MR. CHAIRMAN: It is a sugges-
tion which you have made, and it
has been noted by the hon. Minister.

SHRI SOMNATH CHATTERJEE: If
he gives an assurance here, that will
have an impact on the people, in the
country. (Interruptions).

MR, CHAIRMAN: Let me bring to
the notice of this House that we are
going to discuss a Resolution brought
before this House by the better half
of the society or humanity. Let us
try to do better justice to that Reso-
lution also. Prof, Madhu Dandavate

PROF. MADHU DANDAVATE: Mr.
Chairman, Sir, when I initiated the
discussion on the motion that I have
placed before the House, consciously
and deliberately I saw to it that I dic
not inject any politics into it, nor did
I try to inject any partisan attitude



363 Steep risg in
[Prof. Madhu Dandavate]

into the discussion in the hope that
there would be reciprocation of the
same gttituude. No doubt, in a num-
ber of speeches there was a recipro-
cation of that attitude. But some
people have an allergy for the Janata
Party and the Janats Government and
they did try to drag in the Janata
Party and the Janata Government.
0Old habits die hard.

17 brs,

1 would not take much cognisance,
I will only say this much, As a Mem-
ber of this House, I have tabled a
number of questions on national in-
come, price stability, agricultural
production etc, in the years 1977-78,
1978-79 and from the Treasury Ben-
ches there have been written replies
which actually confirm what we have
been saying about the progress achie-
ved in the field of price stability, in
the fleld of production of foodgrains,
in the field of build up of foreign
exchange reserves, etc. All these
things have been confirmed. There-
fore, 1 need not give a separate reply
to that because that has rome from
the Treasury Benches itself. But I
would like $0 raise a certain issue.

As far as the public sector is con-
cerned, in my initial remarks I did
not touch upon that point. Briefly
I would like to mention that I want
the public sector to occupy the com-
manding heights of our economy. It
should become more efficient, 1
would like the Government to find
out whether we canp introduce an ele-
ment of competition into the field of
public sector. But remember, 1 do
not want competition between the
public sector and the private sector
but I want an element of competition
to be introduceq in the public sector
itself so that with that competitive
spirit it may be possible for us to
augment the efficiency of the public
sector and if the public sector is able
to generate more surpluses, those
surpluges can be ploughed back for
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the expansion of the same public sec-
tor, Actually those surpluses can be
utilised for socia)] welfare activities
and other developmental activities,
That is a concrete proposal I would
like to make.

Sir, there was a lot of discussion
about sugar industry. Ouy friend,
Mr. Reddy said a lot about sugar in-
dustry. ..

AN HON. MEMBER: Sugar Reddy
—Shri Ram Gopal Reddy.

PROF, MADHU DANDAVATE: I
am referring to the sweet Reddy, Sir.
Evep before the Bhargava Commis-
sion was appointed, there was an old
Gundu Rao Committeg ang even on
the basis of the findings of the Gundu
Rao Committee—Sir, I went through
the old records and my speeches in
the Fifth Lok Sabha and even at that
time T had pointed out this thing to
the House—out of 215 sugar factories
working in 1969-70, 113—please note,
out of 215 factories, 113 sugar mills
had an age between 32 ang 67 years.
So you can very well imagine that
when some of the mills are so old,
they are bound to be sick. You have
anticipated their sickness. There-
fore, as a result of that if sugar pro-
duction has gone down, you cannot
blame the workers, There are other
reasons. No.l—there has been bad
management. The machinery were
very much outmoded.

Disputes are pending between the
cane-growers and the sugar factory-
owners. At the same time, there has
been a failure to re-allocate the sugar
factories according to the agro-cli-
matic conditions. Lastly T will again
repeat it—I have madg a reference to
that, What is going to be the fate
?f the nationalisation of the sugar
industry? If you do not want to
nationalise, tell ug frankly and tell
the sugar factory-owners frankly so
that they may know where their inte-
r'ests lie. But if we go in for nationa-
lisation, do it without any delay so
that it does not happen that the sugar
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industry becomes g no-man’s proper-
ty—neither in the public sector nor
in 'the private sector.

There is another aspect. There are
some friends who have referred 1o
state trading in foodgrains. I fully
agree that unless you are able to have
a proper nationalisation or state trad-
ing in foodgrains, particularly, the
wholesale trade and builg up the
buffer stock and if we are able to
give adequate quantity of foodgrains
to the public distribution machinery,
then only we will be able to supply
foodgrains ang other commodities,
Therefore we have to remove one par-
ticular lacuna which exists in this
machinery.

There is an essential distinction
between the marketable surpluses
and the marketed surpluses. To-day
they are taking advantage of that
lacuna. What is important is marke-
table gurplus. The markeable sur-
plus is not coming in the procurement.
What is coming is only marketed sur-
plus. Therefore, this particular 1la-
cua also has to be plugged. But, that
will mean displeasing certain kulak
lobbies. Unless you are prepared to
do that, I don’t think we will be
able to succeed.

Sir, the non-productive expendi-
ture is going up. That also will have
to be reduced. As regards Preventive
Detention Act, I want to go on record
that if we had opposed it, it was not

'that we had any love for the smug-
glers. I would like to tell you that
we had mo love for the smugglers.
Our experience in the past, in the
Fifth Lok Sabha, was that in this
very House I had secured an assur-
ance from the Home Minister and the
then Prime Minister, Mrs. Gandhi
that MISA would not be misused for
the political workers but when the
Emergency was declared, right from
Jaya Prakash Ji down to the ordi-
nary workers like myself were vic-
tims of MISA. If we had opposed
that, we opposed it because of this.

My contention is that if there is
the Essential Commodities Act, in
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that case, let us try to plug all the

lacunae. You will have our full co-

operation. And if we are able to plug

all the loopholes, then the Easential-
Commodities Act can be effectively

utiliseq and the problem can be sol-

ved.

Sir, Prof. Mahajan made a very
valuable and important suggestion.
He said that we had also imported
the inflation. I fully agree with that.
I will conclude with this point. If
the imported inflation is to be expor-
ted, in that case, I have concrete
suggestions. I will repeat them—I
had curserily made them in the beg-
inning that in this very House the
Minister of Petroleum had already
confirmed that whereas last year the
crude oil that was imported was at
a cost of Rs. 4,000 crores, in 1980-81,
this bill is likely to go upto Rs. 5,000
crores. I am giving the figures he has
mentioned. If this is going to hap-
pen, I want to insist that you must
tell the industry that some of their
products must be exported and that
they must maximise the export of
certain industrial products. We must
be able to accumulale rome foreign
exchange thereby we shall be able to
off-set the imported inflation that is
coming in. I am sure this point is
being examined already. I think the
Minister for Petroleum hag indirect-
ly hinted that they are already wor-
king on thig particular point. I am
sure that if this precaution is taken,
in that case, this particular lacuna
can be completely removed. T want
to conclude with this note. The Resolu-
tion or Motion which I have mowved
does not cast asperation on anyone.
All that the Motion says is:

“That this House expresses 1its
deep concern at the steep rise in
prices of essential commodities and
recommends that urgent steps be
taken to bring down the prices”,

I don’t think any section of this House
is against recommending to the Gov-
ernment the adoption of concrete
measures that will bring down the
prices. Therefore, this may be one
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Resciution or Motion which. can be
a consensus motion on which there

will be no difference of opinion at
all.

Therefore, I commend to this House
that this Motion be adopted unani-
mously.

SHRI JYOTIRMOY BOSU: I want
half a minute only. I had made it
clear. I want the Minister to tell us
whether the multi-millionaires, the
salt and coal racketeers, in Bihar—in
reply to a Calling Attention the Mini-
ster had categorically said that
actions are being taken—had been ar-
rested. If so, how many officers
were arrested and whether those offi-
cers anq businessmen who were
arrested were released or not, No-
thing more than this.

SHRI PRANAB MUKHERJEE:
That information has to be collected.

MR. CHAIRMAN: Now, what is
going to be the position?

PROF. MADHU DANDAVATE: Sir,
1 move that the Motion be passed.

MR, CHAIRMAN: I shall now put
the Motion moved by Prof. Dandavate
to the vote of the House.

PROF. MADHU DANDAVATE:
Before you put the Motion to vote,
I would Iike to know from the hon.
Minister one thing.. Is there anything
in the motion which is not acceptable
to anyone? If not, let him accept it.

SHR!I PRANAB MUKHERJEER:
You have already made your sugges-
tion and I have requested you to
withdraw the motion because we are
considering your recommendation.

MR. CHAIRMAN: I will now put

the motion to the vote of the House.
The question is:

“That this House expresses its
deep concern at the steep rise in
prices of essential commodities and
recommends that wurgent steps be

taken to bring down the prices.”
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The motlon was negatived.

MR. CHAIRMAN: Mr. Jyotirmoy
Bosu, would like also to press your
motion.

SHRI JYOTIRMOY BOSU: Yes, 1
press my motion.

MR. CHAIRMAN: I shall now put
the motion moveg by Shri Jyotirmoy
Bosu to the vote of the House. The
question js:

“That thig House notes with deep
concern and anguish the unprece-
dented price rise and widespread
blackmarketing of many items and
recommends that a net work of pub-
lic distribution system be created
within three months from date.”

The motion was negatived.

17,13 hrs,

MOTION RE: INCREASE IN INCI-
DENCE OF RAPE ON WOMEN

MR. CHAIRMAN: Now, the House
will take up the next motion by Shri-
mati Geetg Mukherjee,

SHRIMATI GEETA MUKHERJEE
(Panskura): Mr, Chairman, Sir, with
beavy heart but with some hope I rise
to move my motion which is as follows:

“That this House expresses its
grave concern at the alarming inci-
dence of rape on women, particu-
larly by anti-social elements enga-
ged by the vested interests and on
occasions even by the police in
different parts of the country and
urges upon the Government to take

effective steps to prevent their re-
currence.”

Sir, I earnestly appeal to all the
hon’ble Members of the House to sup-
port it. I believe they will do so
and act as the conscience of the na-
tion is crying a halt to this heinous
crime against the women, against
the entire society and against the
humanity. The peculiarity of rape as
a crime is that here social stigma
is attached more to the victim
than to the perpetrator of the crime
and consequently very few cases
actually come to light. Thanks to
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Organised action of various women
organisations this question has now
come to the forefront and has been
placed on the agenda for the entire
society to act against this heinous
crime. The agitation for reviewing
the judgment in the now well-known
Mathura case has drawn the attention
of the entire nation. But the enor-
mity of this crime is not felt by all.

Rape is a weapon against all wo-
men but it is also a pgrticu.‘lar weapon
against the poorest of the poor among
women, the agricultural labourers,
many of whom belong to the so.call-
ed lower castes, against industrial and
other workers when they go into
action, against women of lower cas-
tes in caste pogroms, against the wo-
men of the weaker side in communal
riots. It is used by all anti-social ele-
ments but particularly used by anti-
socialg hired by vested interests and
unfortunately by a section of the so-
called guardians of law™ and order,
that is, the Police, either as accom-
plices of the above mentioned ele.
ments or directly to satisty their le-

cherous lust and to demonstrate their
‘power’,

Sir, though this year this question
has attracted public notice, but, the
women had been trying to raise it
for quite some time.

The National Federation of Indian
Women to which I belong, submit-
ted a memorandum under the leader-
ship of its Chairman Mrs. Aruna Asaf
Ali, to the Rashtrapati on the 12th
July, 1978 in which they gave 16
jnstances of individual, group or mass
rape in different parts of the country.
They gave instances from Madhya
Pradesh, Bihar, U.P, Rajasthan,
Tamil Nadu, Punjab, Himachal Pra-
desh and Andhra Pradesh, which
covers a big part of our country. I
naturally have no time to quote all
but citing a few of these will be
enough to raise the hair of all mem-
bers of the House.

Sir, in early December, 1977 two
harijan sisters—Ramrati and Kumad
of Pionia village, Bhojpur district,
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Bihar, were raped by men engaged
by the landlords. The former’s hand
was chopped off when she resisted.
On the same day the entire Harijan-
tola of Jagdishpur village, Rohtas
district, Bihar was burnt to ashes by
the landlords. Their men raped a
young bride in front of her father.in-
law. He was forced to keep his eyes
open. A women agriculturist worker,
Jasia Devi, with just year old baby
of Korama village, Monghyr district,
Bihar, was seriously beaten up when
she demanded her due wage. Her
house was burnt. She threatened to
take her case to the village pan-
chayat. She was locked up in a

dark room and was raped by several
men daily.

Sir, on the 1st September, 1877, a
massive attack was launched by land-
lords and their goondas on harijans
and other rural poor in Kesanakurru
village in East Godavary district of
Anuhra Pradesh. The attackers mo-
lested women and kidnapped a girl
whose raped dead body was found in
a field after ten days. In Nelte vil-
lage, Dehra Tehsil in Kangra district
of Himachal Pradesh, on 11th Octo-
ber, 1977, Tota Ram, a Harijan and
his wife were attacked, while wor-
king in the fields. They were sought
to be evicted. He was beaten uncon-
scious and pushed in a crevice, from
where he was rescued by the villa-
gers. His wife was raped and she
was thrown in a drain.

Sir, in most cases, these village
women could get no protection from
the custodians of law and order.

Sir, working women in Bailadilla
ore mines of Madhya Pradesh were’
subjected to atrocious rape by the
very members of the police force on
the 1st April, 1978. Workers® de-
monstration protesting against re-
trenchment wag lathi-charged and
tear-gasseq and women in the de-
monstration were molested. Later at
night women were carried to wilder-
ness and raped. Names of four wo-
men Were given who were raped and
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then shot dead. Statements were re-
eorded by public leaders of several
women who were raped—one of them
by seven poliemen,

Cases of rape by policemen are the
most wide-spread in respect of such
women or family members of such
men who have been arrested with
some or the other charges, real or
fictitious.

Mr. Chairman, rape of Shakila of
Guntur district of Andhra Pradesh is
a sorded case in point. Both Shakila
and her husbang were ultimately ad-
mitteg to the Osmania hospital
Hyderabad, sent there by the police
as ‘unidentified persons’, where Sha-
kila died. It was in October, 1979.

Then, Sir, Henry was in police
lock up from 22nd September charged
with theft. The representatives of
four womens’ organisations of An-
dhrg Pradesh when they met an ex-
tremely dilapidated Henry in Os-
mania hospital on the 14th Qctober
said. “With tears in his eyes he nar-
rated how his wife was raped in a
room just behind his cell. He heard
her shrieks helplessly locked up in
a room. She came running towards
his cell shouting ‘save me’ but the
police dragged her and raped not
once but on several nights. Police
threatened him with dire conse-
quences if he leakeq anything out,
One constable brought sleeping pills
and he wag asked to swallow them
and it seems by force the pills were
administered to him. The police was
threatening that he would have to
languish in the jail on the charge of
committing suicide throughout lifer if
he leaked it out to anybody.

Sir, if the cases cited by me are
not recent that does not mean this
type of things have decreased in the
recent months. I need not mention
about Narainpur, Parashbigha, Dohis,
Pipra and Hansi as those are too
fresh to necessitate reminder.

Apart from the types of cases of
rape illustrated above by me there are
of course some other kinds which need
some mention, for example, rape
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for wrecking vengeance in long-
standing feuds, nrape out of sup.
erstitions and of course rape to
satisfy lecherous lust. But all have
one common feature and that ig the
deep-rooted idea that women are in-
terioy human beings gnd it is q God-
given privilege of man to rape a wo-
man. In reality, it is essentially a
question of changing the present atti-
tude of the entire society towards
women gand to establish women’s
equality not in words but in action.

How do the Government or arms of
the Governments react to rape cases?
Often with. callousness. If a lot of
row can be kicked up sometimes, they
wake up and order enquiries of one
kind or the other which again are
often lost in oblivion, Most of the
time it is even worse,

It is shocking that a Madhya Pra-
desh Minister declared in Vidhan
Sabha self-righteously that only 137
cases of rape of Harijan and Adivasi
girls were reported in the first six
months of the new Government for-
med in 1977. It is still more shocking
to hear a Minister in Bihar stating
in the State Assembly that only 54
cases of rape of Harijan girls were
reported in 1977 while the figure was
57 in 1976. This is also an eloquent
testimony of what happened under
different rules.

It is atrocious that the Inspector
General of Police of Madhya Pradesh
issued a circular to the police force
not tc indulge in raping when the
State Assembly would be in session,
perhaps implying that they could go
ahead merrily in the off session
periods,

If the judgement of a bench of
Supreme Court in the Mathura case
could rightly produce such an angry
reaction among various sections of
women cutting across party affiliations,
one can imagine how great is the
necessity of a total reorientation of
socia] attitudes by the Government
and by the entire society.

In my motion, I have mentioned the
necessity of effective steps by the
Government to prevent the recurrence
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of Tapes at least to lessen their recur-
rence. These effective steps are
‘necessary in various fields. Ome of
these flelds is legal. Though I am not
a lawyer, even then from the point
of view of common sense, 1 would
like to make a few suggestions. For
some time the women’s organisations,
women lawyers etc. are raising seve-
ral points for amending the Indian
Penal Code, the Criminal Procedure
Code and the Evidence Act, One of the
points mentioned in thig connection is
to shift the onus of disproving the
rape charges on the accused. Under
the present system, the onug of proof
ete. in regard to this crime is also as
it obtains in the general criminal law.
The accused is presumed to be inno-
cent and onug to prove him or her
yguilty is on the prosecution. But, Sir,
under our system of law in certain
offences, for example under the Pre-
vention of Corruption Act, on certain
circumstances the presumption of
guilt may be drawn and then the onus
shifts on to the accused to prove his
innocence. Is not rape an equally
heinous crime ag such economic
offences, if not more? Why should
appropriate amendments not be made
to say that in caseg of rape the victim
will not be requued to prove the
guilt, but the accused will be required
to nrove hijs innocence.

Another point ig definition of rape.
As it stands now, it would be rape if
it is committed against the will or
consent. Finstly, why hag she to prove
Yhat she had no consent? Does any
plundered man prove that he had no
consent in parting with hig valuables
when the robber robbed him? Secondly,
the present law says that it is no ‘con-
sent’ only when it is obtained by put-
ting the victlm in fegr of death or hurt,
How about other fears? Fear of put-
ting the dear ones to death; fear of
black-mailing in the society; fear of
economic destitution? Are all these
#ears any the less dangerous? More-
over, in caseg of rape, the victim is in
the greatest of disadvantages due not
only to social conditions, but also to
natura! physical conditions. Here,
asking her to prove absence of consent
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is, in renlity, adding insult to injury.

Yet another demand is to hold the
trials in camera. so that the identity
of the victim is not disclosed. - In our
society, with stigma attached to rape
victims, it is absolutely essential

In my opinion, the strictest view
must be taken of thig crime when it is
perpetrated by the police, since it is
thege ‘protectors’ who are, in most
cases, the worst cffenders, both direct-
ly and indirectly. In cases of any
police-man heing the accused, the
investigating powey must not be left
with those very same forces. Some
other agencies should be stipulated;
otherwise, it will e well nigh impos-
sible tg convici any accused.

The necessity 3f atrictly enforcing
Section 160(1) c¢i the Cr. P.C. to see
to jt that women are not called te
attend a police investigation at any
place cothe; thaw ‘ieir homes, is great.
I am glad tc see that the Government
hag referred the question of amending
the laws connected with rape, to the:
Law Commission. But, Sir, with all
respect to such Commissions, T would
like to exoress my apprehension that
unlesg some women—be they lawyers
or socia] workers—are drafted into
these commissions, it will be difficult
for men-oriented commissiong to see
it from women’s point of view. I hope,
Sir, it will be done. Moreover, women'’s
organizations should be consulted and
the programme should be time-bound.
Let the Government state before the
House, by which time they would
bring such amendments,

Sir, everybody knows that good
orders are not enough. Otherwise,
despite the welcome orders sent re-
cently by the Government not to take
women in for police investigation after
sun-set, we would not have seen the
news appearing in the newspapers only
yesterday, of raping of a Harijan girl
by a policeman right inside the Kot-
wali police station compound in the
capital itself.

Therefore, the most important point
is to create gocial alertness—to create
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.a movement to stop this crime. For
that purpose, constituting a national
committee with representatives of
“women’s and other organizations to go
into all aspects of the question, and
“to act as a vigilance committee, should
be considered.

Another point in this connection is
the question of socia] rehabilitation of
the victims of rape. Unlesg thig is
‘taken up, cases will not really come to
light. I hope Government wil! take
measures to help such women, and to
help socia] organizationg through the
Socia] Welfare Department, to sce to
it that they can conduct their activi-
ties in regard to unearthing of the
cases, defending the cases and reha-
bilitation of the victims, satisfactorily.

The necessity of utilizing the mass
media for combating this evi] is yet
another great necessity. Nowadays,
with the spread of radio in the vil-
lages, the Ministry of Information and
Broadcasting can do a lot in this res-
pect. They should do some home-
work—if they are not doing it already
—and report to the House as 10 whal
they propose to do about it.

With these words, Sir, I earnestly
appeal to all Members of the House
not only to support my motion, but
also to act with determination to cry
a halt to this heinoug crime. 1 appeal
to al] parties that this is a question
on which we should be able to act
together. Let us proceed to do so;
let us really. be the championg of the
people in the matter of this grave
<rime against women who are, if I may
say so, the physically weaker, but
really the better half of the humanity.

With these words, I move the
Motion. Thank you.

MR. CHAIRMAN: Motion moved:

“That this House expresses its
grave concern at the alarming inci-
dence of rape of women, particularly
by anti-socia]l elements engaged by
the vested interests and on occa-
sions even by the police in different
partg of the country and urges upon
the Government to take effective
steps to prevent their recurrence.”
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MR. CHAIRMAN: Mr. Daga, do you
want to move your amendment?

SHRI MOOL CHAND DAGA (Pali):
Yes. I beg to move:

That in the motion,—
after ‘steps” insert—

“ang bring forth necessary amend-
mentg to the law.” (1).
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18.60 hrs.

MR. CHAIRMAN: Shrimati Suseela
Gopalan.

SHRI MAGANBHA] BAROT (Ah-
medabad): Sir, is it going to be the
privilege of only lady Members to
participate jn thig discussion?

MR. CHAIRMAN: It will be taken
up tomorrow when you will get an
opportunity.

SHRIMATI SUSEELA GOPALAN
(Alleppey): Sir, 1 am happy that,
though at lhis late hour, it has been
brought to the notice of the House.
The atrocities on women gre increas-
ing day by day and every day we are
reading in the papers and hearing 8o
much on thig subject. Yet, for the
last 32 years thoge who were ruling
the country did not consider it a
serioug thing to pe taken note of.

MR. CHAIRMAN: She may continue
her speech tomorrow,

18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
28, 1980/Chaitra 8, 1902 (Saka).





